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LOK SABHA 

-
Tuesday,, May 5, 1981 /Vaisakha 15, 

1903 (Saka) 

-
The Lok Sabha met at Eleven of the 

Clock 

[MR. DEPUTY SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Clearance to poWer projects of Orissa 
by planning eommiSSion and public 

investment board 

•1052. SHRI MANMOHAN TUDU: 
Will the Minister of ENERGY be 
pleased to lay a statement showing: 

(a) the names of power projects of 
Orissa which have received clearance 
from the Planning Commission and 
Public Investment Board during 
1980-81; 

(b) when works on those projects 
are expected to be started; and 

(c) the details about the imple-
mentation of those power projects? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) to (c). 
A statement is laid on the Table of 
the House. 

Statement 

(a) to (c). In 1980-81, the Public 
~nvest ent Board had recommended 
the proposal of National Aluminium 
Company for instaUation of a captive 
J;>OWier pl~nt at Talcher in Orissa to 
~~ ~r  power output ot 400 MW 
ae1 ~i. 

------·-------
2 

for their aluminium complex. In 
March, 1981, the proposal· was ap-
proved by Government of India. 
Action has been initiated by the 
concerned authorities to implement 
the above project. 

Planning Commission had also 
cleared one special 132 KV Trans-
mission Project Of Orissa in March, 
1981. The project envisages the 
following 132 KV Transmission and 
transformation ·works: -

I. Transmission Lines 

fi) 132 KV S/ c line from 
Balasore to Jaleswar 44 KM 

(ii) 132 KV S/c line from 
Bhawani-Patna to 
Junarh 27 KM 

<iii) Loop-in and Loop-out 
of the under cons-
truction Joda-Rai-
rangpur 132 KV S /c 
line at Palaspanga 18 KM 

(iv} 132 KV S/c line from 
Bhanjanagar to Phul-
bani 75 KM 

II. Sub-stations 

(i) 2X7.5 MVA 132/33 KV Sub· 
station at Jaleswar. 

(ii) 2Xl2.5 MVA 132/33 KV Sub-
station at Junagarh. 

(iii) 2X12.5 MVA 132/33 KV Sub-
station at Palaspanga, 

(iv) 2 x 7 .5 MVA 132/33 KV Sub-
station at Phulbani. 

(v) Extension of 132 KV line 
bays at Balasore and Bhanja-; 
nagar, and 

(yi) PLCC ~uip.rnents. 
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SHRI MANMOHAN TUDU: Sir, 
the number Of power projects which 
have been taken up and the clearance 
given by the Planning Commission 
is much less in number when sources 
and sites available are in plenty in 
Orissa. So, may I know, through 
you. from the hon. Minister, whether 
Government is aware of the fact that 
proper attention or importance is not 
being given for power generation to 
the backward State like Orissa; 

(ii) whether Government are 
thinkin.g of making some investiga-
tion to have some more power pro-
jects and to implement them in the 
tribal areas for the down trodden 
masses of this State; if so, when? 

THE MINISTER OF ENERGY 
(SHRI A. B. A. GHAN! KHAN 
CHAUDHURY): Mr. Deputy-Spea-
ker, Sir, in Orissa, there are ce~in 
on ... going projects and the ef 
Minister has very correctly put in 
lo~ of stress on the on-going projects 
With regard to the other projects as 
given in the list, they are yet to 
receive the Central Electricity Autho-
Tity•s Clearance. Then, they will go 
to the Planning Commission. 

Now, the Chief Minister has made 
two requests-one is to have Bhim-
kund Project which should come as 
a Central project. We are looking 
Into that and he also made a request 
for Talcher that it should be a Cen-
tral project. Now, the National 
Thermal Power Corporation has sub-
mitted a feasibility report to the Cen-
tral Electricity Authority for setting 
up a super-thermal power station at 
Twlcher to be implemented in the 
Central sector. The project envisages 
installation for units of 200 MW in 
the Stage I and two 500 MW units 
each in two further expansion stages 
making a total ultimate capacity of 
2,800 MW. After its clearance by 
CEA we will again send the scheme 
for final clearance to the Planning 
Commissio:rt. 

SHRI M.Afn10HAN TUDU: Cable 
line :from Joda to Rairangpur is the 
shortest one and it covers the entire 

mining area of the State as well as 
the tribal area. May I know when 
this project will be completed? 

SHRI VIKRAM MAHAJAN: Sir, 
this information is not readily avail-
able with us. 

SHRI CH!NTAMANI PANIGRAHI: 
May I know from the lion~ Minister 
when the captive power plant for the 
almninium factory at Koraput will 
be completed. The hon. Minister has 
replied that it has got clearance from 
the Public Investment Board. This 
is about the 400 MW captive power 
plant for Talcher. Firstly, I would 
like to know by what time this 400 
MW captive power plant would be 
completed; and secondly when the 
200 MW super thermal power plant 
at Talcher which has also been ap-
proved will start functioning. Will it 
start working in 1981-82 or again it 
will take more time. 

SHRI A. B. A. GHAN! KHAN 
CHAUDHURY: Sir, I think, he has 
mis- understood me. I did not mean 
about the captive plant. The first 
stage capacity of aluminium complex 
will be 400 MW. This proposal has 
also been cleared by the Government 
of India in March, 1981 and action 
has already been initiated for the 
implementation of this project. Nor-
mally such a project takes about 4 
years but here the time-limit is not 
given. 

SHRI CHINTAMANI PANIGRAH.X: 
May I know from the hon. Minister 
what are the o'bher projects which 
are lying before the Central Govern.. 
ment for clearance so far as power 
generation in Orissa is concerned? 

SHRI A· B. A. GHANI KHAN 
CHAUDHURY: There are certain 
on-going projects which I have al-
ready mentioned in Annexure t 
Annexure II contains those projects 
which they have submitted to us but 
which ihave not get clearance from 
the CEC because of various reasons. 
As they are multi-Jrurpose projects, 
CEC has asked for certain additional 
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information. We have not got that 
information. It takes about 4 to 5 
years to complete such projects. 

SHRI GIRIDHAR GOMANGO: 
Keeping in view the execution of the 
Aluminium Plant at Koraput, may I 
know whether the captive plants will 
be executed by the Ministry of Ener-
gy or by the National Aluminium 
Company? I want a categorical 
answer f1·om the Minister keeping 
in view the execution of the Alumini-
um complex there. 

SURI VIKRAM MAHAJAN: Cap-
tive power plant will be set up by the 
company. This is a captive power 
station and they will do it. So far 
as the date of execution is concerned, 
the hon. Prime Minister has laid the 
foundation stone of this project. Aa 
the hon. Minister has pointed out 
already, generally it takes about 4 
to 5 years to complete such projects. 
We do hope that this will be getting 
completed as per schedule. 

Exploration for oil in Sundarban 
areas of West Bengal 

*1054. SHRIMAT1 GEETA MU-
KHERJEE: Will the .Minister of 
PETROLEUM, CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether the otl.Lshore explora-
tion for oil in Sundarban areas of 
West Bengal has commenced; 

(b) if so, who are doing it; 

( c) the other spots in West Bengal 
where on-shore exploration for oil is 
going on; 

(d) who are doing it; and 

(e) with what results? 

THE MINISTER OF · STATE IN 
THE 'MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DAL.BIR SINGH): (a) to (e) · 
A :statement is Jaid on the Table of 
the House. ·( 

Statement 

(a) Yes, Sir. 

(b) Seismic surveys are being 
carried out by Western Geophysical 
Company U.S.A. for ONGC under 
Contract. 

(c) Seismic surveys are being car-
ried out in Barasat, Ranaghat, Deba· 
gram and Tamluk areas of West 
Bengal. Precision gravity survey is 
being conducted in Chihsurah-How-
rah area. Exploratory drilling is in 
progress in Nadia district near Abbay. 
Drilling in another well at Jaguli, 
also in Nadia district, will be started 
shortly. 

(d) All current on shore surveys 
and drilling are being carried out by 
ONGC. 

(e) Field data from the current 
Seismic and precision gravity surveys 
are being acquired. Seismic data 
already acquired are under computer 
processing for interpretation. Results 
Of these surveys will be available on 
completion of processing and inter-
pretation. Abhayi..1 wen has reached 
a depth of 1620 metres on 27-4-1981 
and further drilling is ia progress. 
The main zones of interest in this 
well are yet to be reached. 

SHRIMATI GEETA MUKHERJEE: 
Sir, in reply to the first of my ques• 
tion namely: -

"whether the otf-shore explora• 
tion for oil in Sundarban areas of 
West Bengaf has commenced?'' 

the Hon. Minister has replied: 

"Seismic surveys are being car-
ried out by Western Geophysical 
Company, USA for ONGC under 
contract.'' 

My Supplementary (a) is this. When 
was this contract entered into? How 
long has this contract been under 
execution? When is this . expected to 
be completed, if and when any time-
. ~he ule is stipulated in the contract'? 
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MR. DEPUTY SPEAK.ER: 
hon. Minister can reply, 

The 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZEBS 
(SHRI P. C. SETHI): So far as this 
contract is concerned, ONGC entered 
into this contract with the American 
company. The survey operations 
started in 19 ~ Now they have 
covered 1100 K.M. of survey lines by 
May, 1980. From May, 1980 the sur-
vey work was suspended. That was 
from May, 1980 till December, 1980. 
Now the Company has commenced 
survey operation after -tbe monsoon 
in January, 1981 and has covered 475 
K.M. of survey work till February 
of 1981. The entire survey work is 
expected to be completed by end ol 
June, 1981. 

SHRIMATI GEETA MUKHERJEE: 
With regara to the other part of my 
question namely:__::. 

"the other spots in West Bengal 
where on-shore exploration for oil 
is going on''. 

the Minister has given answers in 
parts (c) (d) and (e). 1fat the 
l'eply clearly shows that uptill now 
no tangible result has come about. 
There is only one well which he has 
mentioned where he has said that 
further drilling is in progress. Then 
he says: 

"'Dhe main zones of interest in 
this welf are yet to be reached." 

My specifier question is this. On on-
shore work, this tYPe of exploration 
has been going on for a l<>ng time but 
no result has been produced, as yet. 
This is the position. There is often a 
complaint that the procedures take a 
very long time, due to the fact that 
ONGC is working from Dehra bun. 
The Headquarter is in Debra Dun. 
So it takes a long time for the files to 
come and go. This is one complaint 
apart from certain other complaints 
which...have come up so far. I would 
li ~ to know the thinking of the hon. 
Minfster. · Will the Minister consider 
any propasal o~ shifting 'of the maln 
ONGC, or having a branch, giving it 

specific responsibility, so that the 
delay in the matter of movement of 
files is avoided and decisions can be 
taken quickly, instead of every file 
going to the head office, to be directed 
from Debra Dun, for all the explo-
ration work all over the country? 
Will the Minister consider shifting of 
the Debra Dun office or splitting up 
this office and making that unit in-
dependent so that these files can 
move quickly? 

. SHRI P. C. SETHI: I would like 
to assure the hon. Member that we 
are doing everything pos.sible for oil. 
In West, Bengal, we have exactly 
spent Rs. 45.00 crores and we propo-
se to spend another Rs. 54 crore in 
the next couple of years. As far as 
shifting of Debra Dun office is con-
cerned, this would not be feasible. 
However ff the work and necessity 
demand, 'we shall consider opening of 
a Zonal office there. 

SHRI JNDRAJIT GUPTA: Sir, as 
far as off-shore seismic survey and 
exploration work is concerned, I 
think this is not the first time 
that this work has been en-
trusted to American Companies. 
Previously a survey was also 
carried out some years ago. And 
nothing came out of it. I would like 
to know the terms of the contract 
under which this particular company 
is now working there and how much 
are they to be paid irrespective of 
whether they find anything or not? 
Or do the terms also include that if 
any ·oil is found th~~ they will be 
given some share Of the produce 
when it is extracted? 

SHRI P. C. SETHI: Sir, in this 
contract there is no question of giv-
ing any share of the oil. They are 
only doing the seismic survey for 
which they are being paid in terms 
of man hours and as far as finding of 
oil is concerned, after computerising 
the data coll~c:.tte  by the Seismic 
St.Irvey Party, the ONGC itself will 
take up the drj}Ulli operations in the 
prospective areas. Therefore, the 
question of giving any oil to t1his 
foreign company does not ·arise. 
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SHRI INDRAJIT GUPTA: Is it 
aerial survey or ground survey ? 

SHRI P. C. SETHI: It is ground 
survey. 

SHRI INDRAJIT GUPTA: How 
c~1 it be a ground survey? I am re-
f erring to the off-shore work. How 
can it be a ground survey? 

SHRI P. C. 5ETHI: Whether it is 
in sea or on ground, it will be called 
ground survey. 

SHRI INDRAJIT GUPTA: Seismic 
survey is done either aerially or on 
ships. How can it be done on the 
off-shore? 

SHRI P. C. SETHI: No, no. This 
is not aerial survey. 

~ NIREN GHOSH: Sir, we 
heard reports that the Soviet oil ex-
perts surveyed this area at."ld gave 

their opinion that the sea is floating 
with oil. That is the opinion they 
ga\•e. I would like to know whether 
it is correct or not. Secondly, as I 
remember in 1970, 1971, and 1972, 
some American company were given 
contract for survey 1.n the Bay of 
Bengal, just near Sunderbans. What 
work did they do? Is it not so that 
the data collected by them was in a 
perfunctory manner and there is also 
a question of on-shore where some 
drilling operations w.ere undertaken & 
after reaching a certain depth pressure 
was felt and therefore it was aband-
oned? Is it not so that a new machi-
nery would be brought and drilling 
operations would be ... cootinued up to 
6000 metres? The oil is generally and 
in cwmmercially viable quantities may 
be found at the depth of 6000 metres. 
But it was dug upto the depth ot 
30-00 'metres and when pressure came 
it was abandoned. Why was it not 
contin:ued? An assurance was giv-
en on the floor o'f this House. 
~ en the ONGC is fully eqµipped 
with technical know how, etc. to 
cottduct surveys why has this work 
been given to them? What is the 

guarantee that ~he  will do it seri-
ously? The expert opinion is that oil 
is found where oil structure is there 
and here the structure is the same. 

MR. DEPUTY-SPEAKER: The hon. 
Member, Mr. Niren Ghosht is so short 
but his question is very long. 

SHRI P. C. SETHI: As far as oil 
survey a:.1d exploration in West Ben-
gal is concerned, it is being taken up 
both on-shore and off-shore. As far 
as on-shore is concerned, we have 
taken up the Diamond Harbour area, 
where I would like to inform the 
hon. Member and the House we 
have g°':ie to the depth o·f 5500 
metres which is the deepest well 
so far drilled in India, but unfortu-
nately we did not strike oil there. 
Similarly, in the Radha well No. 1, 
we have gone ·upto 3500 metres. 
However for the time being the Dia-
mond Harbour area has been aban-
doned, but we would again come 
back to this area with further rigs 
_and more 1.astruments and the new 
structurt.'9 which we now propose to 
take up would be Netra, Kalyanpur, 
Ahhay and Jagauli. As far as 
Jagauli is concerned, we propose to 
go upto 5500 metrei, in Abbay we 
propose to go upto 3000 to 3500 
metres; in Kalyanpur we propose to 
go upto 3200 metres and in Netra we 
propose to go upto 5000 metres. 
Wherever deep drilling is necessary 
we are doing that. ' 

As far as off-shore r~lling is con-
?erned, I have just now pointed out 
m re?ly to Shrimati Mukherjee·s 
question that the geophysical survey 
of the area is being conducted in 
collaboration with an American Com-
pany. The seismic survey is being 
und:rtaken. . When they compile 
th~ information after this survey, that 
will be computerised and after 'com-
puterisation, wherever the possibility 
of hydro-carbon is there, we shall 
take up the drilling in the off-shore 
areas also. 

SHRI INDRAJIT GUPTA = He has 
not repli~  to my question as to how 
much the J\merican company is· be-
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being paid under the terms of the ag-
reeme..'lt for dofug ~he seismic survey. 
SHRI P. C. SETHI: As I said, we 
will be paying them in terms of man 
hours; there ia no question of payma 
them in kind · or oil. 

SHRI CHITI'A BASU: I know 
something about the drilling opera-
tions in Diamond Harbour and 
other places because I am associated 
with the uni<ll.i.. The general com-
plaint of the employees who are con-
nected with the drilling operations 
is that while the experts say that in 
West Bengal regiont W.est Bengal bas-
in, deep drilling is necessary upto the 
extent of 7000 metres, from the re-
ports we have u.J.derstood that the 
Government have only reached the 
deepest depth of 5000 metres, as in 
the case of Diamond Harbour. 

SHRI P. C. SETHI: 5500 metres. 

SHRI CHITTA BASU: Therefore, 
the need is to go deeper. In none ot 
the sites there has ben an attempt 
made by the ONGC or the drilling 
party to strike the deepest structure 
·to find oil. In respect of the West 
Bengal region, will the Government 
revise the decision and see that dril-
ling is done upto the depth of 7000 
.metres? 

SHRI P. C. SETID: We do not de-
'Cide upto what depth they have to 
drill. Based on the data available 
by the seismic and other surveys. 
·ONGC's technical staff has to decide 
as to how much they have to drill. 
·But I can assure the hon. Member 
·that new rigs with capacity to go 
tor more than 7000 metres are av-
ailable and if the necessity arises. 
·ONGC would certa.iinly take up deep 
drilling. · 

SHRI SATYASADHAN CHAKRA-
BORTY: Ip. view of the fact and in 
view of our past experience, that 
1hese foreign companies are not 
rea.lly interested in finding oil, why 
-ls 1t that~ we are ·not dependitng on 
.our., experts? TbQe are certai,n ln-
ternationa.J. consinra:tion also. Oil ii 

a very precious commodity. What 
speciftc step& ·is the Government tak· 
iQ.g to see that we can exploit our 
indigenou.S sources, deve!Op our own 
expertise and do not depend on these 
foreign companies, whose interests 
sometimes run counter to our nation-
al interest? 

SH.RI P. C. SETHI: Sir, as a matter 
of fact most of the geophysical survey 
right from the beginning is being taken 
up by ONGC and Oil India. But the 
seismic survey operations have recent-
ly technically improved a vast deal. 
And therefore, in order to acquire the 
most up-to-date data. ·we have to 
import certain equipment which is not 
readily available. Therefore, in such 
areas we have to bring in the foreign 
compan '.es. Here they are concerned 
only with the survey work. After the 
data is compiled by them, ONGC will 
take up the on-shore and oft-shore 
operations based on that data. On• 
shore they are carrying on; off-shore 
they will take on themselves. 

SHRI SATYASADHAN CHAKRA-
BORTY: Sir, how dependable wlll be 
the data? I remember well that Pl'e-
viously these foref gn companies declar-
ed that in some areas oil would not be 
found. It was the Soviet experts who 
came and then said, yes. o~l would be 
found; and actually that a~ found. 
The question is, the data that they will 
sunply, how far will that be depend-
able? Will that also not depend npon 
the nolicy of those Governments to 
which the companies belong? 

SHRI P. C. SETHI: Sir. I would 
like to bring to the notice of the H6use 
and also to his notice Rnd I think he 
w1ll recall that it was nurin~ the time 
of late Pt. Jawaharlal Nehru that the 
foreign oil oomi:>anles of the West. bad 
df scour~ge  ·111dia from taldng UP any 
oil find nnerations. But tltat was not 
::i technical rleolsion; that was more or 
lP,SS · a nolitfcal decision. T'h.erefGre. 
th~ nvi~t exnerts were invited. They 
~t .to n\l}arat Jlnd took. u!) the .oPe?a-
ttons. Oil .was struok and now we are 
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striking oil. But as far as the techni-
cal operations carried out by any 
foretgn oil companies are concerned, 
they are oil companies of repute, who 
are doing the work not only for the 
$ake of money, but because they are 
finding ample work throughout the 
world. Therefore, we do not th~n  as 
far as the computerising of the data is 
concerned, they would deceive us. 

SHRI AMAR ROYPRADHAN: Just 
now the Minister has said that already 
Rs. 45 crores have been spent but why 
have North Bengal, particularly the 
districts of Darjeeling, Jalpaiguri and 
Cooch Behar been excluded from the 
on exploration when there is expert 
op'nion that there is an ample scope of 
oil in the Himalayan belt, particularly 
in Darjeeling and Sikkim areas. I 
would like to know whether the Hon. 
Minister will come forward with a 
definite proposal to make a survey, 
particularly in the North Bengal. Dar-
jeel'ng .. Jalpaiguri and Cooch Behar 
a·rea? 

SHRI P. C. SETHI: Sir, it will be 
difficult for me to give any categorical 
assurance of this nature, because any · 
operation in any area would depend on 
the geophysical and the seismic surveys 
which are being undertaken by ONGC. 

SHR.l Al\1AR ROYPRADHAN·: No, I 
.am asking about the geophysical sur-
vey wb:ch has not been taken .UP in 
our area. 

SHRI P. C. SETHI: As far as geo-
physical survey is concerned, may I 
·assure the Hon. Member that geo-phy-

sical survey is practically complete all 
-over India? 

SHRI AMAR .ROYPRADHAN: In 
.North Bengal it has not been completed 
as yet. I think the Hon. Minister has 
"been misinformed. · 

SHRI :P. C. SETHI: Sir, if there is 
-atty lacuna in my infor ation~ I wm 
try .. to complete it. ~ 

ImPlementation of policy decbions on. 
Dattd.akaranya ProJect 

*lOl'7. SHRI GIRIDHARI GOMAN-
GO: Will the Minister of SUPPL'Yj 
AND REHABILITATION be pleasea to 
state: 

(a) how far Government of India 
have implemented the policy decision 
on Dandakaranya Project since ,•.the 
starting of the project up to tht,:~ear 
1980-81; 

(b) how far ·the tr~bals of this project 
area have got promotion of their in-
terest by his Ministry; 

<.c) whether the Dandakaranya Pro-
ject Auth')rity and res:.>ective State 
Governments have formulated schemes 
programmes and action plan and im-
plemented them to achive the objectives 
in Five e~r Plans upto the Sixth Plan; 

(d) if the project author:ty and State 
Government have been discuss!ng from 
time to time regarding the settlement 
and tribal development, how the pro-
ject authority is not aware of the in• 
vestment made by the State Govern• 
ment on tribal and tribal areas in Plan 
periods; and 

(e) the easure~ taken by his Minis-
try for better coordination of these two 
f -">r administration and development 
programmes? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND REHA· 
BILIT ATION (SHRI P. K. THUNGON): 
ra5 The Government of India have duly 
implemented the objectives for which 
the Dandakaranya Development Autho-
rity had been ·set up in 1958, namely, 
effective and expeditious settlement ot 
d · splaced persons from former East 
Pakistan and integrated development 
of Dandakaranya area with parficula:r 
regard to the promotion of the interests 
of the area's tribal population. 

· (b) Till February, 1981, 34.277 acTes 
of reclaimed land bad been dereleased 
by the P tt~ran a Project· to the 
-Govermnenta of Orma and· MadhY8'.. 
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Pradesh for tribal settlement. · In all, 
4,161 triba'l .families have, s.ince been 
settled on the land so erel.ease~. Be-
tides, the fribals enjoy the infrastruc-
tllral facilities created by tbe Danda ... 
karaya Project in that area, particular-
in the fields of irrigation, roads, 
uca tion and public health. 

(c) So far as Dandakaranya Project 
a~orit  is concerned, provision had 
b1::~ 111ade in the var·ous Five Year 
and Annual Plans for implementation 
of the objectives mentioned at (a) 
above and utilised accordingly. We 
have no information in this regard so 
far as the State Ctovenunents are con-
cerned. 

< d) &  ( e). It is only in regard to the. 
tribal settlement and developmental 
act.iv"'ties undertaken by the Danda-
karanya Proj,ect in its operational area 
which constitutes only a small fraction 
of the Districts of Koraput and Baster 
that close coordination is kept with the 
Governments of Orissa and Madhya 
Pradesh. Tribal and Harijfan welfare 
in general is being looked after by the 
State Governments through their own 
concerned Departments. 

SHRI GffiIDHAR GOMANGO: The 
statement relates to the settlement of 
refugees in Bastar and Koraput. The 
objective is laudable. The Dandakar-
anya Development Authority was 
started in 1958. I wanted to know 
whether there was an integrated 
approach for the development of local 
tribals as wel} as of displaced pers-,~ s 

in these areas, between the State 
Government and the D.D.A. 

THE MINISTER OF STATE IN 
THE MINISTRY OF SUPPLY AND 
REHABILITATION (SHRr BHAG-
WAT JHA AZAD): As it is known, 
this area-in Koraput and in Bastar-
forms only 0.S per cent in Bastar and 
2.5 per cent of the tota1 area of tribals 
in Koraput. Our achievements are 
there with regard, .. to DDA. They give 
us the land. By now, we have settled 
35;000 farnmes of which some have 
. : desertea. Alf; Pffse·nt, there are 23,009 
1atn.iliet 'tlf displaced persons. So far 
as tribals ere coneerned, 4161 tribal 

~a ilies have been settled. At present, 
the procedure is that we release 25 
per cent of the land, and give them 
financial assistance. The State Gov-
ernment finds out landless tribal 
families 9.Dd settles them. 

The hon. Member spoke about the 
integrated approach. I started a 
dialogue w:th the Chief Minister of 
Madhya Pradesh about two months 
ago. Since 0.8 per cent is a very 
small area of Bastar it will be neces-
sary, for the purpo;e of having an 
integrated approach, that the whole 
of the district should develop. There-
fore, he has announced a Baster Deve-
lopment Authority, under which the 
master plan can be implemented in 
consultation with the Planning Com-
mission, taking the views of the. Chief 
Minister of Madhya Pradesh also into 
consideration. As in Bastar, in the 
case of Koraput also we have asked 
Mr. Patnaik to think over this so that 
an integrated approach between the 
different departments of the Central 
G·Jvernment and the State Govern-
ment can be achieved. 

SHRI GIRIDHAR GOMANGO: Out 
of Rs. 115 crores spent so far by the 
DDA1 how much money have they 
released to the State Government for 
tribal development? Unless DDA 
keeps a re.cord as to how much has 
been spent by the State Government 
from the State Plan funds. for tribals, 
how can financial integration betwPen 
the State Govern':nent and the DDA 
be ensured? 

SHRI BHAGWAT JHA AZAD: 
That is an important question: and 
the figures will speak fur themselves. 
So far, as per the financial review, 
we have spent, for the settlement of 
displaced persons Rs. 56.52 crores; for 
tribals Rs. 24.29 crores; a?ld 'for 
general de.velopment which means 
both displaced persons and tribals, 
Rs. 34.55 era.res. That means that 
upto the end of the 5th Plan, we have 
spent Rs. 115.36 crores. Then in 1979-· 
80 we have spent Rs. 18 .95 crores, and 
in 1980-81 about Rs. 16 crores. It 
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comes to Rs. 145 crores. In the 6th 
Plan, we have a .propo&al of Rs. ·79 
crores. This ftgur~, along with the 
land released, families settled, road 
constructed and irrigation projects 
initiated will speak for itself that we 
have o~e a good job there. 

SHRI CHINTAMANI PANIGRAHI: 
After the partition, '9.t whatever 
places these refugees were rehabilit-
ated,. the Central Government had 
slowly handed over the administration 
to the State Government. The Orissa 
Government is taking charge of the 
administration. According to other · 
areas and projects why shoUld not 
the hon. Minister try and discuss it 
with the. State G<>vern':'Ilent and hand 
over the Dandakaranya administra-· 
tion to the State Government so that 
with the C-.)Ordination of the Centre it 
is better mam1ged and the problems 
are solved? 

SHRT BHAGWAT JHA AZAD: It 
is true that in most of the States like 
Maharashtra anct Andhra Pradesh we 
have normalised the situation and the 
as::ets and the property created and 
the persons settled have been handed 
over to the State Governments. In 
Andhra Pradesh, we have done it 
fully. In Maharashtra. we have also 
drme it. We have got in Bastar and 
h Koraput two zones each. 
In Madhya Pradesh we have 
settled everything. ' There is 
nothing left now. In Orissa in Mal-
kangiri we have only 2000 families to 
be settled which will be moved by 
this June and will be settled by 
S·eptember 1981. I have initiated a 
dialogue with the Madhya Pradesh 
Government and the Orissa Govern-
ment for this because this is a very 
important question of normalisation. 
By normalisation, I mean that the 
, persons who have been settled are to 
understand that now they are part 
and parcel of the State where they 
are resettled. Therefore, this is a 
very importent question and I have 
asked Mr. Patnaik. We had a study 
group also to find out how best the 
assets can be transferred. But before 
that I must settle them and give a 

.sense of conttaence; I can assure that 
I will do my best. After this is done,. 
we will do normalisation with the• 

State Government. 

SHRI CHINTAMANI PANIGRAHI: 
Kindly dO it. 

•'N(T it,~  f~~ ; Cf11T ii-~ 

~~r ~ f~ f~ ~i frf~~rfi lf , ~f -~i l1 

~rf ~ cf.' i 1'i'Ttt'1ff ~ ({"\ \ii +ft·t=i ~ 

Gt ~ f~ •ict ~ ~en•  l t~ G'<: 

~ Cfir tf'idi''!1f'it' :qn: "r;:;r if~ -.fr 
~~ ~ll  !i"°'t ~ tr f G't;f ~ T ~ ? 
f'i\('i;fr f~~i i it ~.-.:: irrf~~lfr ctir 

~~ ~~r ct~r ~r~1  ~ ~a~ ~ ~ 

~ ~~ ~r ~~ ~rn ~  ~ rr ti ~ cirr 
~,,. ~-~ ~ ? f ~ ~  Q;eT lt~ 2 2 

ff ~ iff  et'; +tT( f~i.i  litri ~ I 

gr) ~r l ara RT iff3fTG' : 1l~f -~~ . ) 
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~ flf i ~ ~~ ~ f~l, i ~ I ~rt fif ~lft I 

ili f~~ ~:s-.  ~i ~-i:~o:a-a ~ I ~i  
C'\ 

Sflf.1' ctr ~l ~ foi:t r~~~ ~~~ 

~ ~ 1 ~1 ~c:~c: : ~~r-~ f ~ r ~ Cif; 

~~f ~tf ~ I 

SHRI SUNIL MAITRA: We have 
been told that the Government of 
India have already spent Rs. 56 crores 
for the settlement of displaced per-
sons. May I know from the hon. 
Minister how much of this money h~s 

been spent for creating new industries 
and for generating employment ibr 
the displaced persons and how much 
of this money has been spent for irri-
gation purposes so that the displaced 
persons settled down on land can till 
their land? 

SHRI BHAGWAT JHA AZAD: Itis 
true that the Dandakaranya Pro ~t 

where we have settleo_ these refugees 
-I would say displace(I persons main-
ly depends on agriculture. We have 
given them 3 acres of irrigated land. 
4 acres of semi-irrigated land and & 
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.acres of dry land. lf'hliout irrigation 
pro ec~f they cannot improve their 
.situation. Therefore we are having_ 
quite. a large numbe; of big schemes. 
.For example, we are taking Pottaru 
"'Schemes where once we spell(i about 
Rs. 48 crores alld the potential is 
217 ,000 acres of land to be irrigated. 
·Similarly, we have taken up about 44 
minor schemes. So, in total, we are 
creating a capacity of irrigation for 
'365,000 acres of land. Not only that, 
the Madhya Pradesh Government and 
also the Orissa Government are taking 
up, in these areas schecnes with an 
equal number of acres of land. So, 
by and large, We Will have 7 lakh 
.acres potential for these schemes. We 
are going ahead. Some of the schemes 
are ·complete. Some of the refugees 
.are getting water a11 the time. Pottaru 
is a big scheme. It will take time 
and we will cover it by 1983-84. 
'Therefure, we are laying emphasis on 
irrigation. So far as industries are 
~once-rne , we have askeo the Khacli 
and Village Industries Com.mission 
about Handicrafts They have gone 
to that area. The;. are trying to have 
·their centres in that area. But apart 
from this, at present there is enough 
work on, for ba-rnboo cutting, forest 
clearance, oil extraction etc. There 
are. sche:ne5 of the Orissa Government 
also. But today we are lacking in 
manua1 labour in that area. We have 
· te get them from outside. 

MR. DEPUTY-SPEAKER: Mr. 
-Dhandapani. 

SHR1 SUNIL MAITRA: He gave a 
statement. I wanted the break-up. 
(Interruptions) 

MR. DEPUTY-SPEAKER: Please 
sit down. Yes, Mr. Dhandapani. Be 
-quick. 

SHRI C. T. DHANDAPANI: The 
discussion, on the question and 
-answer have covered other projects 
.. also. In that case, I would like to 
.ask the Minister about the displaced 
·persons from Sri Lanka. As far as 

'l\lmil Nadu is concerned, there are 
some displaced persons from Sri 
Lanka and their settlement has not 
been done· properly. Many repatriates 
from Sri Lanka h·ave not been provid-
ed employment and other basic 
amenities. In this connection, may 
I. . . (lnterruptiona) 

MR DEPUTY-SPEAKER: This 
is a specific question about 
Dandakaranya. 

(Interruptions) 

MR. DEPUTY-SPEAKER: I am not 
allowing you. 

(Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH): 
From Dandakaranya Sri .Rama has 
gone to Sri Lanka. 

(Interruptions) 

SHRI C. T. DHANDAPANI: That is 
why I have put the question. 

(Interruptions)• 

MR. DEPUTY-SPEAKER: This will 
not go on record. This is not the way. 
Please sit down. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Do not get 
angry whenever you see a Minister. 
You will also become. a Minister some 
time. · 

(Interruptions)• 

MR. DEPUTY-SPEAKER: This will 
not go on record. Yes, Mr. Dhanda-
pani. 

SHRI C. T. DHANDAPANI: I would 
like to ask the Minister whether the 
Central Government have got any con• 
crete proposals in regard to these 
repatriates frorn Sri Lanka. 

MR. DEPUTY-SPEAKER: Mr. Min• 
ister, a·re you replying? 

SH,Rr BHAGWAT ·. JHA AZAD: 
About what? I could not hear. 

. (Interruptions) 

MR .. DEPUTY-SPEAKER: The dia-
cuss:on started on a project .. 

· (Interruptiom) • ---.----·:-
~-----------------~ • o~. xecorded ... 
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MR. DEPUTY-SPEAKER: He is set· 
.ting up every now and tbi!n. 

(Inten'uptions) 

MR. DEPUTY-SPEAKER: Please. 
please. You should read the rules and 
,come to the House. Please see the 
·rules. 

(lnteTTuptiom) 

MR. DEPUTY-SPEAKER: Mr. Dhan-
dapani, put some question. Do not 
talk about Sri Lanka. 

SHRI C. T. DHANDAPANI: I want 
1o know from the hon. Minister whe-
ther the Central Government have got 
any concrete schemes to provide em-
ployment and other facilities to the 
persons who are going to be repatriat-
.ed. 

SHRI BHAGWAT JHA AZAD: The 
Ministry of Rehabilitation deals with 
Sri Lanka Tepatrlates, with Burma 
repatriates, with Tihetan refugees, and 
also with displaced persoris who came 
from 'East and West. This question 
purelv deals with Dandakaranya. If 
Shri Dhandapani puts a Separate ques-
1ion, I w'.11 give full details and answer. 

Cost struoture of Production of 
National and LOcaJ Dallies 

+ 
•to58. SHRI SATISH AGARWAL: 

SHRI ARJUN SETHI: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether it is a fact that the or-
ganisations representing newspapers 
bave represented to Government that 
the c<>St of newsprint has gone up so 
birth that the newspapers will be find-
ing it impossible to produce a news-
"P&Pe'l' which a common man can buy; 

(b) whether Government .have gone 
,nto cost structure of production of 
national and local dallies and al:so the 
'lrlevance• ventilated by the newspapers 
orcani•tlona; .and 

(c) if so, what is their ftnd.ina and 
to what extent relief can be given to 
newspapers in the price of newsprint 
supplied to them? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMj\TION AND 
BROADCASTING (KUMAR! KUMUD-
BEN M. JOSHI): (a) o ~ rt-presenta-
tions from newspapers expressing con-
cern over the increase of newsprint 
price and the levy of 15 per cent cus-
toms duty on newsprint have been 
received. 

(b) No study of cost structure of 
production of dailies has been made 
recently. However, one of the terms 
of reference of the reconstituted Press 
Commission relates to "Economics ot 
the newspaper industry; newsprint. 
printing machinery and other inputs 
for newspapers." The present term of 
the Commission is upto 31-12-1981. 

( c) Small newspapers would now be 
sold newsprint at a price which would 
not include any amount relateable to 
import duty. Medium newspapers will 
be supplied newspr:nt at a price which 
would include an amount relateable to 
import duty of only 5 per cent ad 
velorem. The newsprint allocation 
policy fo'r the current year which was 
announced recently (copy already laid 
on the Table of the House on 28-4-
1981) provides for certain facilities/ 
consideration for small nnd medium 
newspapers. 

SHRI SA.TISH AGARWAL: It is a 
very well-known fact that the news-
papers particularly the bigger ones, 
resort to increase in their prices now 
and then without any check or regu-
lation by the government. I wanted 
to , know through this question from 
the Government whether the Gov-· 
ernment proposes to evolve a mecha-
nism whereby lo0king to the cost-
structure of the newspaPer, i:rices · 
have to ~ incr~se  or ·have not to · 
be increa~. If there is no such 
mechanism, ·will the Gov.ernmP.nt con-
sider the question ot evolV'ing some 
-inechariisxn where the price incre~ 



Oral Answers MAY 5. 1981 Oral Ansuters 

has to be related to th:? cost of pro-
duction of the newspaper? As far 
as the question of the Press Com-
mission is concerned, will the Press 
Com.mission also make a recommenda-
tion with regard to the cost struc-
ture so that the prices can be or" 
cannot be increased in relation to 
the cost of production? 

THE MINISTER OF lN.H'ORMATION 
AND BROADCASTING (SHRI 
VASANT SATHE): We have no con-
trol on the newspapers as far as their 
price fixation is concerned. As for the 
Press Commission, they will go into 
the entire question and if they re-
commend certain measure by which 
we can do something to co-re1ate the 
price with the cost, that, of course, 
~ll be taken into consideration. 

SHRI SATISH AGARWAL: The 
total newsprint rquired for all these 
newspapers is more than four lakh 
tonnes out of which approximately 
70.000 tonnes is indigenously produc-
ed and nearabout 31 lakh tonnes is 
imported which bears an import duty 
also and as a reimlt of that naturally 
the cost of newspaper is going to 
rise further here. In view of this, 
has the Government considcrerl or is 
considering any proposa 1 to increase 
the indigenous capacity of our plants 
so as to do away with the import of 
newsprint and make available iric!i-
genous newsprint at cheep prices? Has 
the Government so far e a in~  this? 
The hon. Minister, Mr. Sathe, while 
inaugurating a conference at Wardha 
said that the Government i~ also 
considering to review the pol'icy of 
price hike of the newspapers. As far 

as that is concerned, I would like to 
know what is that which is under 
consideration of the Government? Or 
was it a statement by the Minister 
as usual witQout any reference to 
facts? 

SHIU VASANT SATHE: The alle-
gation is as usual. 

I have always been saying that as 
far as price is concerned, after the 
Supreme Court struck-down the 

price p~g,e schedul•, we have not yet 
thought ·of any mechanism by which 
we can control the prices relating to 
pages or consumption of newsprint 
by the newspapers. That is ~ , we 
are awa '.ting the recommendation of 
the Press Commission on this. As 
to the indigenous productio:-i of news-
print. we are doing everything possi-
lble to increase the production of 
indigenous newsprint. The Karnataka 
Plant and the Kerala Plant have been 
set up. But as the Members know, 
in Kerala due to a longer strike even 
before the Plant went into operation~ 
there the newsprint could not be 

produced. Now these are the ~on
straints. When these plants go mto 
operation, we hope that it will ease 
the requirement of foreign exchange 
for newsprint. 

SHRI KRISHNA CHANDRA HAL-
DER: Due to the rise in prices of 
newsprint and the import duty. it is 
very difficult for the small and medium 
newspapers to compete with the lnrge 
newspapers. Therefore, are the Gov-
ernment thinking of supplynig news-
print to the small and medium n~ s-

papers, whose circulation i~ below 
50,000, and to the weekl.'· pBpP.rs 

also, at subsidised rates? wm the 
Government give advertisP.ments +o 
the small and medium and weekly 
papers in a large quantity to th~t 
they can compete with the lun1:e 

pap:m;? If that i~ not rfon?, thf'Se 
small papers are likely to clm:e rlown 
which will result in the journslists 
and other workers being thrown out 
of job. Bearing this in mind, what 
are the steps he is going to lake? 

SI-ffiI VASANT SATHE: As far as 
the small newspapers are concerned, 
as the hon. Member knows from the 
answer itself. they have- now been 
totally exempt from the additional 
duty by the Finance Minister. So, 
there will be no burden on the 1mall 
newspapers. The small newspapers, 
whose circulation is below 15,000, are· 
totaJiy exempt, Newspapers w1th a 
circulation of 15,000 to 50,000 which 
are called medium neW'spapers, h-:rve 
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1o pay only 5 per cent of the duty, 
as against 15 per cent for the big 
newspapers. Therefore, the small and 
medium ne spa~rs would be in a 
better position to co p~te w 1th the 
bigger newspapers, as far as this 
relief is concerned. As far as the other 
reliefs are concerned, ~ are already 
giving them. As I have already said, 
ior example, we have now brought 
the advertisements to languag2 news-
papers on par with advertlsements 
to English newspapers. That is a 
very big and major relief. 

PROF. N. G. RANGA: That is so 
:far as dailies are concerned. 

SHRI V ASANT SAT HE: J\fah"! ly 
dailies For perlodica1s a different set 
of crit:;ria apply, as far as adver-
tising is concerned. I am talking of 
advertisement nlief that we are giv-
ing. As far as the supply of news-
print is concerned, we are now open-
ing depots at State levels so that the 
small newspapers can get newsprint 
in sheets at the depot instead of 
being required to go to a port or 
head office and get them in rolls. 

SHRI XAVIER ARAKAL: The hon. 
Minister has ref.erred to relief to the 
newspaper industry, which is one 
aspect. Another aspect is the availa-
bility of newspapers to the common 
men at reasonable prkes. Which are 
the newspapers which get the maxi-
mum benefit. out of the schemes men-
tioned by the hon. Minister? The 
reality is that the small nnd medium 
newspapers do not get much !benefit, 
mainly because of the influence and 
lobbying of the large chain news-
papers. Further, with the rise in 
prices, it is beyond the capacity of 
the common man to buy newspapers. 
The organisations which control the 
tH!wspaper industry ~r  seldom care 

for the needs of the common man. 
Will the Government consider these 

points as well and ensure that  the 
small and medium. and regional news-
papers get the maximum benefits 
from these schemes? 

SHRI VASANT SATHE: That is 
precisely our po.Jicy. The idea is to 
help the small and medium news-
papers so that the big organisations 
of large newspapers do not exploit 
them. 

SHRI SATISH AGARWAL: But 
you are on record that 60 per cent 
of the adv.ertisement revenue goes to 
the lbig newspapers. 

SHRI V ASANT SA THE: That is 
true. But more was being given in 
the past. We have now brought it 
down to 60 per cent. We want to 
bring it down still further. 
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SHRI CJl'IRANJI LAL SHARMA: 
Sir, may I ask the hon. Minister what 
percentage Of the newspaper require-
ments is met by indigenous produc-
tion and how much percentage of the 
requirements is imported. 

SHRI SATISH AGARWAL: Seventy 
thousand indigenous. 

SHRI VASANT SATHE:: 70,000 in-
digenous-yes, in terms of thousands. 
But ·he is asking in terms of per-
centage. Can you tell me, as a matter 
of fact, what is the percentage? 

SHRI SATISH AGARWAL: 15 per 
cent indigenous and 85 per cent im.-· 
ported. 

( 111 te1"ru.ptio11-B) 

SHRI VASANT SATHE: I agree 
with you. (Interruptions). I am not 
good at mathematics. 15 per cent is 
indigenous and 85 per cent is import-
ed. 

SHRI ATAL BIHARI A PA ~ 

tlle is misleadh1g you. 

SHRI VASANT SATI-IE: ~ pa ee 

Ji, I have to get facts from him. 

SHRI INDRAJ1T GUPrA: I am 
asking a very short question, because 
there is no time. Would the Govern-
ment consider stopping the S1.1pply of 
newsprint to those newspapers which 
are consistently refusing to implement 
the Palekar Award? 

SHRI VASANT SATHE: This is 
a situation which we wm consider. 
SHRI K. MAYATHEVAR: Sir, the 

hon. Minister is very much worried 
about colour TV. We do not want 
colour TV. Some people may want 
it. 

The common man is unable to 
purchase the newspaper nowadays 
due to unexpected and sudden in-
crease in its price. I want to know 
from the hon. Minister whether the 
Government is going to !bring or 
introduce any legislation to bring 
down the .price or stabilise the price or 
control the price of newspapers from. 
the present abnqrmal level 
SHRI VASANT SATHE: Sir, I de> 
not know if my friend is sut!erint 
from jaundice and seeing colour. 

SHRI K. MAYATHEVAR: No. 
jaundice ... 

(Interruptions) 

SHRI VASANT SATHE: As far as 
control is concerned, I can categori-
cally say that we intend to have no 
control. 

MR. DEPUTY-SPEAK.ER: Question 
Hour is over, 
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WRITTEN ANSWERS TO QUESTIONS 

UUllsatiOD of Power for Apieultural 
Purposes 

*1053. SHRI G. Y. KRISHNAN: Will 
the M'.nister of ENERGY be pleased to 
state: 

(a) whether Government are in a 
position to gh·e the assessment of the 
percentage of the total power generat-
ed in the country being utilised for 
agric..Utural purposes, and 

(b) if so, the details thereof? 

THE MINISTER OF ENERGY (SHRI 
A. B. A. GHANI KHAN CHAUDHU-
RY ): (a) and (b): Electricity consumP-
tion for agricultural purposes during 
the year 1979-80 is estimated to oe 
16.86 per cent of the total electricity 
consumed. Consumr,tion for agricul-
tural purposes on All India basis dur-
ing 1980-81 is expected to be above 18 
per cent. 

Production of synthetic Gas 

*1055. SHRI A. K. ROY: Will the 
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased 
to lay a statement showing: 

(a) different processes of coal based 
fertilizer technology producing synthe-
tic gas now in commercial process in 
the country and in the world and the 
types of coal required by them giving 
facts in detail; 

(b) whether any study has been 
undertaken to evaluate the suitability 
of any of them in the Indian con itions~ 

(c) whether it is a fact that the 
Neyveli Lignite Corporation is produc-
in.g urea by obtaining hydrogen by 
iasiftcatlon of Lignite; If so, details of 
the process; 

( d) whether there are several coal 
gasification commercial piants in 
Europe producing town gas from coal 
with 90 per cent ash based on Lurgi 

process or coal slurry process; if sol' 
details of these processes and location. 
of such plants in use; and 

(e)whether Lu~gi process and coal 
slurry process could be used in produc-
ing fertilizers in India; if so, steps 
taken in the matter; if not, the reasons 
therefor? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS-
(SHRI P. c. SETHI): (a) to (e) A 
statement is laid on the Table of the 
House. 

Statement 

(a) Fertilizer is being produced fi·om 
coal abroad ut present us'ng the Kop-
per Totzek low pressure dust gasifica-
tion process, the Lurgi high , pressure 
gasificction process and the Winkler 
fluidized bed low pressure gasification 
process. In India, the ~opper Totzek 
process is being used at the Talcher 
and Rama gundam fertilizer plants. 
The type of coal preferred for all the 
above processes is noncoking coal with 
low ash content. 

(b) An evaluation was carried out 
before selecting the Kopper Totzek 
process for the Talcher and Ramagun-
dam plauts. 

(c) The Neyveli Lignite Corporation. 
is no longer using lignite as feedstock 
for the proL!:.l(:tion of urea. 

(d) There is no published informa-
tion available to the Government of 
any coal gasification plant in Europe 
producing town gas from coal with . · 
90 per cent ash content. 

. (e) Fertilizer (Planning and De-· 
velopment) India Limited are review-
ing all the available processes includ-
ing the Lurgi process and the coal 
slurry process, with a view to selectln1 
the most promising process for use in 
future coal based plants in India. How-
ever, the question whether any parti-
cular process in suitable or not will: 
also have to be decided with reference 
to the specific type of coal proposed to 
be used in the particular plant. 
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Canalisations of Bulk Drugs 

*1059. SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister o! PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to lay a statement 
showing: 

(a) whether canalisation of bullt 
d,rugs has been used as a medium to 
help the public sector instead of indus-
try as a whole; 

(b) on what basis all the canalised 

bulk drugs produced bY Indian Drugs 
and Pharmaceuticals Ltd. were taken 
into distribution pool at their declared 
prices whereas simifar facility was re-
fused to other Indian companies; and 

/ 

(c) details of declared/approved pri-
. <:!eS o'f canalised bulk drugs, their im-
port prices and their pooled prices 
from the inception of price Control 
·Order? 

THE MINISTER OF PETROLEUM, 

CHEMICALS AND FERTILIZERS 

(SHRI P. C. SETHI): (a) to (c): A 

Stntement is laid on the Table of the 

Lok Sabha. 

Statement 

-(a) No, Sir. 

(b) Fixation of the pvoled price of 

the canalised bulk drugs which were 

also being produced within the country 

was done on an ad-hoc basis in each 

case taking into account cost studied 

price, where available, or eclare~: 

price and other relevant material. Only 

in two cases of drugs within the pro-

ductio'1 range of M/s. Indian Drugs 

and Pharmaceuticals Limited which 

we-:e :_i.lso canalised er~ the dE:clarcd 

prices of M/s. I.D.P.L. taken into 

account in fixing the pooled price in 

the past From, 1979, distributiot"' of 

all canalised drugs including those m 

the distribution range of I.D.P.L. is 

being made by the State Chemicals and 

Pharmaceuticals Corporation of India 

Limited (CPC). In general, in fixing 

the pooled price the indigenous price, 

that is taken into account is the p!ice 

approved by Government after cost 

study by the Bureau of Industrial Costs 

and Prices. 

' 
( c) A Statement showing th~ present 

indigenous prices, import J)
1

rices and 

pooled pricest wherever applicable, of 

canalised buik ~rugs distributed by 

the State Chemicals and Pharmaceu-

ticals Corporation of India Limited is 

laid on the Table of the House [Placed 

in Library. See No. LT-2528/81] 

Similar details relating to previous 

~erio s from the inception of the 

Price Control Order are not readily . 

available. 
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Blrh Prieea tor Betameth.asbne 
charge& b)' M/s. Glaxo 

•1061. SHRI K. LAKKAPPA: Will 
the Mihlstet of PETROLEUM, CHE-
MICALS AND FERTILIZERS be 
pleased to state: 

(a) whether it is a fact that M;s. 
Glaxo are charging very high price 
for Betarnethasone; 

(b) whether there is any proposal 
-lor reducing its price and if so, the 
details thereof; and 

(C) since when this proposal ""Is 
pending and how much time Gov· 
emment will take in reducing the 
price? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) The price 
of Betamethasone was fixed at Rs. 
134.28 per gram on 22nd August 1974 
on the basis of the recommendation 
of the Bureau of Industrial Costs and 
Prices under the Drugs (Prices Con-
trol) Order 1970. This price has not 
been revised so far. 

(b) and (c). The Bureau of In-
dustrial Costs and Pric~s studied the 
revision o·f the price of Betametha-
sone and submitted its report there-
on in 1978. But this had to be tur-
ther reVised in accordance with the 
provisions of the Drugs (Price Con-
trol) Order of 1979 which was based 
on the provisions of the Drugs Polley 
o'l 1978. The B,I.C.P.'s report on 
this revision has been examined and 
~ riee  prices of Betamethasone and 
its derivatives are likely to be anno.. 
unced very soon. 

Kamlada Films not riven any Awara 

•1062. SHRI JANARDHANA pO-
OJARY: Will the Minister Of INFOR-
MATibN AND BROADCASTING be 
pleased to state: 

(a) whether it is a fact that no 
K'ahnada film has been given award 
this year; ·- ~ 
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(b) whether the producers of Kan· 
nada films have accused the top men 
at the National Film Festival of Bom-
bay and \Delhi based film producers 
for staind!ng in the way of Kannada 
films securing any award; .and 

(c) if so, what are the details in 
this regard? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
VASANT SATHE): (a) Yes, Sir. 

(b) Government have not received 
any complaint. However. according 
to• press report, a Kannada film 
producer has made some allegations. 

(c) These allegations have been 
found to be without any basis. The 
Jury, which consisted of film makers, 
film technicians and film critics 
drawn from different regions, asses-
sed films for different awards accord-
ing to merits of each film and their 
protessional judgment. 

World Energy Meeting in New 
Delhi 

•to63. SHRI M. V. CHANDRA-
SHEKARA MURTHY: Will the Mi-
nister of ENERGY be pleased to 
state: 

(a) whether it is a fact that a world 
energy meeting is likely to be held in 
New Delhi; 

(b) if so, when the conference is 
going to be held; 

<c) the subjects to be discussed 
thereat; and 

( d) how many countries are likely 
to participate? 

THE MINISTER OF ENERGY 
(SHRI A. B. A. GHANI KHAN 
CHAUDHURY): (a) Yes, Sir. The 
12th World Energy Conference is 
scheduled to be held in New Delhi. 

(b) The Conference is likely to be 
held in September)October 1983. 

(c) The theme for the conference 
is "Energy-Development-Quality of 
life''. 

(d) About 74 countries are expect-
ed to participate in the Conference. 

Import Of Coal 

*1064. SHRI JYOTIRMOY BOSU: 
Will the Minister of ENERGY be 
pleased to state: 

(a) whether the country has achie-
ed self-sufficiency in coal produption; 
and 

(b) if so, the reasons why Gov-
ernment have decided to import two 
million tonnes of coal? 

THE MINISTER OF ENERGY 
(SHRI A. B. A. GHAN! KHAN 
CHAUDHURY): (a) .and (b). Over-
all coal production in the country is 
sufficient t 0 meet the demand in full. 
However1 there is some shortfall in 
the availability of coking coal to the 
steel plants due to the shortfall in 
producti0tn. of coking coal, under uti~ 
lisation of washery capacity and 
shortage of transport. Steel plants 
have been allowed to impart coking 
coal to bridge the gap in the avail-
ability and also to improve the qua-
lity of coking coal as fed to the blast 
furnances keeping in view the fact 
that imported coking coals have a 
much lower ash content than Indian 
coking coals. 

Replacement of small units at Sbah-
pur and Sikka by a Thermal unit at 

Sikka, Gujarat 

* 1065. SHRI AHMED M. PATEL: 
Will the Minister of ENERGY be 
pleased to state: 

(a) whether the Central Govern-
ment have taken ainy decision on 
the request of the Governmerif o! 
Gujarat on a scheme of replacement 
o.t small units at Shahpur and Sikka 
by installing one thermal unit of· 120 
MW at Sikka; and 

(b) if !D.ot. the time likely to be 
taken by Government for its finali-
sation? 
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THE MINISTER OF ENERGY 
(SHRI A. B. A. GHAN! KHAN 
CHAUDHURY): (a) and (b). Gujarat 
Electricity Board had oTiginally pro-
posed to instal one unit of 60 'N!W 
each at Shahpur and Sikka in re-
placem{lnt of the existiag old units. 
Later on, Gujarat Electricity Board 
decided to drop the scheme of instal-
lation of 1 x 60 MW set at Shahpur 
as the conversion o·f metre gauge to 
broad gauge for this station was not 
programmea by the Railways for the 
present. In place of the I  x 60 MW 
capacity dropped at Shahpur, it was 
suggested that 120 MW unit be in-
stalled at Sikka instead of 60 MW 
origi!nally proposed. 

The scheme 'for installation of 1 
K 120 MW set at Sikka, was approv-
ed by the Planning Commission in 
anuar ~ 1981 at an estimated cost of 
Rs. 54.78 lakhs. 

Policy for release of canalised Raw 
Materials 

•1066. SHRI KRISHNA CHAN-
DRA PANDEY: Will the Minister of 
PETROLEUM CHEMICALS AND 
FERTILIZERS be pleased to lay a 
statement showing: 

(a) tn what way the policy pursuM 
ed by his Ministry has restricted the 
release of cannlised raw materials to 
the level of licensed capacity of past 
consumption aver)lge during the last 
three years to organised sector drug 
units; 

(b) how these instructions are pro-
posed to b~ strengthened in future; 
and 

( c) how in the present policy for 
released of raw materials it has been 
ensured that the units do not get raw 
materials in excess of their licensed 
capacity? 

THE MINISTER OF P L ~ 

CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) to (c), 

In accordance with the Distribution 

Policy for canalised items for 1980-81, 
the organised sector units have been 
allowed releases of such items on 
the basis Of their formulation-wise 
licensed capacity or the highest an-
nual allocation received by them dur-
ing the three-year period ending 
March 1977-whichever is more ad-
vantageous to the unit. This po~ic  

governs the release by the State 
Chemicals and Pharmaceuticals Cor-
poration of India Ltd. (CPC) of can-
alised raw materials to organised 
sector drug units. 

Consolidated industrial licencea 
will have to be issued tJ 

DGTD (i.e. organised sector) units 
engaged hi the manufacture of drugs 
and pharmaceuticals in pursua!l1ce of 
the Government decision on regu-
larisation Of capacity contained in 
paragraphs 37 and 38 of the State-
ment of Drug Policy laid on the 
Table of the Lok Sabha o.l1 29-3-1978 
as also the industrial Policy am10·.m· 
ced in August, 1980 regarding re-
cognition o·f installed capacities. The 
question of restricting releases of can~ 
alised raw materials to licensed ca-
pacities i~n all cases will have to be 
taken up only thereafter. 

Proposal from Orissa 
for Setting up Radio 

Centres 

Government 
StationsYT\' 

•1067. SHRI LAKSHMAN MA-
LICK: 

SHRI HARIHAR SOREN: 

Will the Minister of INFO.RMA-
TION AND BRODCASTING be plea· 
sed to state: 

(a) whether Government have re-
ceived any proposal from the Orissa 
Government for setting up new Ra-
dio Stations/T.V. Centres fn the State; 
and 

(b) if so, the details thereof and 
Government's reaction thereto? 
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THE 'MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
VASANT SATHE): (a) and (b). Yes 
Sir. Requests were received for the 
setting up of Radio Stations at Bha-
wanipatna, Behrampur and hub~

neswar and for T.V. centres/1transuut-
ters/studios at Cuttack, Bhubanesh-
war sambalpur, Angul, R. Udyagiri 
and' Barunia. Oout of these, to con-
straint on resources, it has been for 
sible to include only the scheme for 
T.V transmitting centre in Cuttack in 
the . ~ tb Five Year Plan. 

A Local radio station is also being 
set up at Keonjhar during the Sixth 
Plan ( 1980-85) . 

LOacllng Of coal in bap at nearest or 
smallest •tation 

*1068. SHRI JAGPAL SINGH: Will 
1:he Minister of ENERGY be pleased 
to state: 

(a) whether Government are aware 
that almost 2000 to 3000 coal wagons 
pe?' month instead o1 being loaded at 
the mines are loaded with coal bags 
at the nearest or smaller station; and 

(b) if so, the reasons for allowing 
Jcadlng of· coal in bags at the nearest 
or smaller station lnstead of their be-
jng loaded in open wagon at the 
rnines? 

THE MINISTER OF ENERGY 
<SHRI A.B.A. GHANI ~ A  
DRURY: (a) and (b). Coal in wagon 
loads is permitted to be booked only 
from notified stations and colliery, 
Cokery or Washery sidings. How. 
ever, booking of 'smalls' consign·-
ments of coal clubbed into wagon 
loads have been permitted on certain 
railways ftom stations other than no-
tified stations, Colliery, Cokery, and 
Washery sidings in compliance with 
Jnjunctions/interim Orders isseud by 
the Law Courts. In such cases, allot-
ment of wagons have been· made by 
Railways in favour of holders of Court 

Injunctions/Interim ,Orders subject to 
the availability of wagons. 

I 

Range of Visibility of. Delhi T. V. 
Programmes ....... 

*1069. SHRI CIDRANJI LAL 
SHARMA: Will the Minister of IN-
FORMATION AND BROADCAST-
ING be pleased to state: 

{a) whether it is a fact that Delhi 
T.V. programme is not visible clearly 
on many places beyond 50 kilo metres 
from Delhi; and 

(b) if so, steps taken or poropsed 
to be taken to improve and extend 
the same? 

THE MINISTER OF INFORMA .. 
TION AND BROADCASTING (SHRl 
VASANT SATRE):. (a) No, Sir. 

(b) There js a proposal to set up 
2X10KW transmitter at Delhi during 
the V Pfan period. This will increase 
the range of the transmitter from 
68 Kms. to 90 Kms. 

Improvement in ~~on and 
Distribution of Power in Bibar 

*1070. SHRI BHOGENDRA JHA: 
Will the Minister of ENERGY be ple-
ased to refer to the reply given 011 
3rd March, 1981, t'-Unstarred Ques-
tk>n No. 2186 regari'ting power shor-
tage in North Bihar and state what 
improvements have since been record_ 
ed in generation and distribution of 
power from various power generating 
Centres in Bihar after taking reme-
dial measures in regard thereto? 

THE MINISTER OF ENERGY 
(SHRI A.B.A. GHANI KHAN CHAV• 
DHURY) : As a result of the various 
measures to improve tbe pertormance 
of thermal power stations, generation 
iri the first half of the year 1980-81 
in Patratu was 134.38 MU and it rose 
to 161.37 MU in the second half of 
the year giving a 20.7 per cent In• 
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crease. In the case of Barauni, average 
monthly generation durin1 the ftrst 
half of 198()..81 was 22 MU and it 
rose to 33 MU-in the second half of 
the year 1980-81 giving a 52.3 per 
cent increase. The increased genera-
tie-n from Patratu ~n  Barauni ther-
mal power stations has resulted in 
improvement in power availability in 
the State. 

Provision of Channels in A.J,R. 
Cuttaek 

* 1071. SHRI A. C. DAS: Will the 
M:nister of INFORMATION AND 
BROAD A STING be pleased to state: 

(a) whether more channels have not 
been provided to the AIR, Cuttack, in 
spite of e ~n s for more channels 
for this premier station of Orissa; 

(b) whether his Ministry have re-
aine~ silent -Ovf?r providh1g frequ-
Pncy modulation transmitters to all 
AIR Stations of Orissa to med the 
emergency needs; and 

(c) if the answers to (a) and (b) 
a hove be in the affirmative, the rea-
snns therefor and whether Govern-
ment are thinking to fulfill the above 
needs soon; and 

( d) if so. by what time? 

THE MINISTER OF INFORMA-
AND BROADCASTING (SHRI VAS-
ANT SATRE): (a) Two channels are 
already working at AIR Cuttack. One 
is fo".' primary (Regional) service and 
the othed tor commerc'. al service. The 
day time primary grade service pre-
sently covers' 81 per cent of the popu-
lation. 

(b) The existing non-exchange lines,, 
between studios and transmitters pro-
vide satisfactocry service. However, 
one FM unit is on order tor AIR 
Cuttack. 

(c) and (d). Do not arise. 

Schei.me for Promotfon of Folk Songs 
iand Folk DalMlell 

•970, SHRt smv KUMAR SINGH: 
'THAKUR: Wlll the Minister of IN-

FORMATION AND BROADCASTING 
be. pleas~  to state: 

(a) whether there is a.DY scheme 
for tlle promotion of folk songs and 
folk d841ces in various parts of the 
country; 

(b) whether Government have pro-
moted folk dances and songs and an· 
cient culture of Madhya Pradesh 
through films; and 

(c) if so, the details thereof? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
VASANT SATHE): (a) One of the 
main objectives of Sangeet Natak 
Akademi under the Ministry of Edu-
cation and Culture is to preserve and 
promE>te the performing arts includ· 
considerable emphasis has been gi v-
oo on the promotion of folk perform-
ing arts. par~icularl  under schemes 
such as 'Preservation and Promotion 
of Rare Forms', Documentation 
and Archival Collection'. 'Deve-
lopment of Tribal Culture' etc. The 
Akademi nlso provides financial 
RUpport to cultural organisations 
folk arts. During recent years, 
r€:ed'lgaged in training and research 
in folk sonp;s and dances un ~~  

its scheme of financial assistance 
to cultural organisations. Apart 
from this two Annual Award3 
have been earmarked for outstanding 
artistes selected from the fields of 
folk songs and folk dances. Besides 
this, All India :R.adlo and Doordarshan 
also ·periodically broadcast/telecast 
programmes on folk music and dance. 
All India Radio, through some of its 
stations, is also attempting to col• 
lect and preserve folk music. 

(b) acd (c). The Akademi has in its 
archives short films on several forms 
of folk dances of Madhya Pradesh in• 
cludng that of tribal comunities like 
l\larias and Gonds. During the last 
festival in February, 1981, folk dan· 
ces of a~~l  region were presented 
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and documented through film, photo-
graphs and sound recordings etc. 
Apart from thist the Films Di vision 
has also produced a number of films 
on the cultural heritage of Madhya 
Pradesh. A list of such films is given 
in the statement laid on the table of. 
the House. 

Statement 

L'i.i:;t of Films vrodllced by Films Divi-
sion on Cultttral Meritage of Madhya 
Pradesh 

1. Saga Stone (B& W )-1949. 

2. Madhya Bharat Part-I (B&W)-
1952. 

3. Madhya Bharat Part-II (B&W)-
1952. 

4. Folk Dances of Madhya Pradesh 
(B&W)-1952. 

5. Khajuraho (B&W)-1956. 

6. Vindhya Pradesh (B&W)-1954. 

7. Mandu the city of joy (B&W)-
1957. 

8. Ujjain (B&W)-1958. 

9. Bhopal (B& W )-1959. 

10. Madhya Pradesh (B&W)-1959. 

11. Tourist Gems of Madhya Pra-
desh (Col.)-1960. 

12. Immortal Stupa (B&W)-1961. 

13. Malwa (B&W)-1963. 

14. Glimpses of India (Central Re-
gion) (Col.)-1963. 

15. Poem in Stone (B&W)-1965. 

16. Rhythm of the Heart Land 
(B&W).--1965. 

17. 1002 A.D. Khajurabo (Col.)-
1973. 

. 18. Workshop Nacha (Folk comedy) 
(B&W)-1973. 

19. Bastar-Rhythm of Progress 
(Col.)-1975. 

20f Chl1atishgarh (Col.)-1980. 
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~ f, gr rc r~ ft ~~~ ( f~ fit ) 1:t«'·-
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Reservation for s.c. and S.T. in High 
Courts 

9681. SHRI R. R. BHOLE: Will the 
Minister of LAW, JUSTICE AND 
COMP ANY AFFAIRS be pleased to 
state: 

(a) whether it is a fact that the 
Delhi High Court is following reserva-
tion rules in recruitment and promo-
tions in its Class I, II, III and IV ser-
vices and also of other courts; and 

(b) whether the High Court is 
bound to accept the mandatory orders 
issued by Government of India pro-
tecting the interests of Scheduled 
Castes and Scheduled Tribes; and 

( c) if not, the reasons therefor? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIB.S (SHRI P. 
SHIV SHANKAR): (a) to (c). The 
Delhi High Court have reported that 
the rules and instructions regarding 
reservation issued by the Government 
of India are being fallowed in recruit-
ment and promotion to Class II, llI 
and IV services in courts other than 
the High Court. There is no Class I 
ministerial posts in such courts. 

Regarding the officers and servants 
of the Delhi High Court itself, they 
have reported that provision for re-
servation has been made in the re-
cruitment rules relating to Class III 
and IV posts. Although there is no 
provision to this effect in the rules 
relating to Class I and Class n posts, 
it is reported by the High Court that 
the instructions issued by the Central \ 
Government in this regard are kept in 
view by them while making appoint-
ments/promotions. 

Article 229 of the Constitution pro-
vi~es that appointmentS of offlcera 

and servants of a High Court shall be 
made by the Chief Justice of the Court 
or such other Judge <?.f officer of the 
Court as he may direct. 

Supply of gas for sponge iron plant 

9682. SHRI B.V. DESAI: Will the 
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased 
to state: 

(a) whether natural gas will be 
made available for the grass root 
sponge iron plant to be set up near 
Bombay or Mangalore; 

(b) whether his Ministry have in-
formed the Ministry of Steel of its 
willingness to supply the required 
quantity of free and associated gas; 

( c) whether the project will lead to 
fuller utilisation of Kudremukh iron 
ore concentrate; 

( d) whether his Ministry have also 
indicated that about 1.5-cubic metres . 
of gas per day could be supplied for 
the plant which will have annual pro-
duction capacity of about 4 to 5 lakhs 
tonnes; and 

( e) if so, whether the Mjnistry of 
Steel have approved the proposal of 
his Ministry? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETH!) (a) and (b). 
The Ministry of Petroleum has in-
formed the Ministry of Steel that it 
will be possible to supply 0.'3 million 
cubic metres per day gas for a sponge 
iron plant in Maharashtra or Gujarat 
as recommended by a Special Com-
mittee appointed by this Ministry 
(Satishchandran Working Group)' 
whose report was received in August, 
1979. 

( c) The precise source of iron ore 
that will be converted to this proposed 
grass roots sponge iron plant will "be 
decided by the entreprenenr selected.. 
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(d) No. 

( e) Does not arise. 

Delegates denied entry in.ot Vigyan 
Bhavan during Flm Festival 

9683. SHRI R. N. RAKESH: Will 
th~ 1\Iinister of I ~ A I  AND 
BROADCASTING be pleased to state:. 

(a) whether it is a fact that some 
delegates were denied entry to the 
. Eighth International Film Festival, 
Vigyan Bhawan Auditorium to pre-
vent them from disrupting the screen-
ing the Hungarian entry in the compe-
tition-Zoltan Fabri's 'Balint Fabian 
meets God'; and 

(b) if so, the facts thereof? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
VASANT SATHE): (a) No, Sir. 

(b) No person was denied entry. 
However, as more persons than the 
capacity of the Vigyan Bhavan Audi-
torium had turned up to see the film 
on Vth January 1981 in the 6.30 p.m. 
show, there was some confusion. 1t 
was, therefore, decided to have a 
special screening next morning. This 
sorted out the problem to the satis-
faction of everyone concerned. 

Comparative ft~res of sample analy-
sis of 9 P.M. Affi .. News Bulletin ,. 

9684. SHRI ATAL BEHAR! VAJ-
p A YEE: Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state: 

<a) is it a fact that sample analysis 
of the 9.00 p.m. All India Radio News 
Bulletin from .January 1 to 14, , 981, 
·showed that statemenis of and news 
about the Prime Minister occupied 
20 per cent of internal news co"erage 
in terms of lines broadcast; other 
Congress (!) Ministers and leaders 
got 29 per cent the opposition was 
given 5 p.er cent and 2 per cent 
1. ~aine  for the non- o~g. (I) Gov-
em.ment; and 

(b) w:t>.at ·are the comparetive 
figures of the same period of the 
same bulletin in 1979 and 1980? 

THE MINISTER OF INFORMA:.O 
TION AND BROADChSTING (SHRI 
VASANT SATHE): (a) and (b)a The 
required information is beina 
collected and will be laid on the table 
of the House. 
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------·---------------------

Scramble for importing power 
Equipment 

9687. SHRI S. M. KRISHNA: Will 
the Minister of ENERGY be pleased 
to state: 

(a) whether there is a scramble 
for importing power cqujpme .. 1t fol-
lowing the 1977 Government Policy 
of liberalising their imports; 

(b) if so, what steps are being 
taken to check the threat of obsolete 
powerl':it dump in the ountry; 

(c) 1he names of the State Gov-
ernments, large industrial houses and 
others who have approached his Minis_ 
try fo1· the permission to import power 
equipment; 

(d) Uie approximate amount invol-
ved on such imports and the name of 

the country from which the equipment 
is to be imported; and 

(e) his Ministry's reaction the1·eto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN: (a) to (e). 
The power genetrating equip· 
ment for the power programme of the 
country is being almost fully provid-
ed by the indigenous manufacturing 
industry. The Import Policy of the 
Government of India however per-
mits the invitation of global tenders 
by project authorities for the supply 
of power generating equipment. Any 
import proposal has however to be 
approved by the Empowered Commit-
tee in the Ministry of Industry under 
the Chairmanship of Secretary, De-
partment of Heavy Industry. In ad-
dition, some Staie Governments have-
been seeking permission to import 
power plants from specific countries on 
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the basis of individual offers received 
from foreign supplier. Import propo-
sals are examined after taking all as-
pects into C'Onsideration and only in 
cases where the indigenous manufac-
turing organisations are not in a posi-
tion to deliver equipment in the re-
quired time frame or for other reasons 
has import been permitted particular-
ly for hydro plants where the indi-
genous suppliers were not in a posi-
tion to supply the special kind of 
equipment. Imports have also been 

necessary in the some cases for pro-
jects financed by external assistance 
under the procurement conditkms 
stipulated for such assistance. Details 
of the proposals relating to import of 
power equipment cleared since 1977, 
as per information available, are 
given in the enclosed statement. 
Requests :for imports were also re-
ceived from Gujarat, U.P., Maharash-
tra and Bihar for thermal generating 
equipment but these have not been 
accepted so far. 

Statement 

Organisation Project Country· 
of Import 

1977 t. Andhra 
Board. 

Pradesh Elecy. Nagarjunasagar Hydro- Japan 
Electric Project (4 x too 
MW) 

1978 1. Govt. of Maharashtra Paithon Hydro Electric Japan 
Power Project ( 1· X I 2 

2. Calcutta Electric 
Corpn. Ltd., 

3· \\'est Bengal 
Board 

:MW) 

Supply Titagarh Generating 
Station (4 x 6o MW) 

State Elecy. Gas Turbine Project 
(5x20MW) 

4. Tata Electric Supply Co. Trombay (500 MW) 
Ltd. 

U.K. 

U.K. 

W.German 

5. Assam State Electricity. 
Board 

Lakwa Thermal Power Canada 
Project Gas Turbine 
(3x 15 MW) 

. -
Amount 

Yen8.4 
billion 

Rs. 4· 45. 
crores. 

Rs. 22· 25 
crores. 

Rs. 19·42 
crorcs. 

Rs. 26· 16 
crores. 

Rs. 6· 8x 
er ores. 

6. !\faharashtra State Elecy. Uran Gas Turbine Pro- W. Germany Rs. 41 · 62 
Doard ject (4 x 6o MW) crores. 

1979 1. Haryana :::>tate Elecy. Board. \Vestern Yamuna Canal Japan 
Project Stage-I (6 x 8 MW) 

1g80 

2. Himachal Pradesh 
Elecy. Board. 

State Binwa Hydro Electric Hungary 
Project ( 2 X 3 MW) 

3. Damodar Valley Corporation Panchet Hill Hydro Austria 

I. National Thermal 
Corpn. 

Electric Project Extn. 
(1x40MW) 

Power Ramagundem Super Italy 
Thermal Power Project 
(3JC2ooMW) 

Q, Andhra Pradesh State Elecy. Nagarjunasagar Right U.K. 
Board Bank Canal Power 

Houae {2 x 30 MW) 

Rs. IO· 00 
crores. 
(approx.) 

Rs. o· 88 
crores. 

Rs. II• 95 
crores. 

Rs. 107· 57 
er ores. 

Rs. 13· 22 
crores. 
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a· Assam State Elecy. Board 

i· Assam State Elecy. Board 

Mobile Gas Turbine U.K. Rs. i 1 · 7rl 
(7x3 MW) crores. 

Cbandrapur Thermal Japan Rs. 5· ll4 
er ores. Power Station Unit 2 

(1x30MW)-. 
&ilcr 

, 1g81 1. Nemli Lignite Corporation ~on Project (3 x 21 o 

- Boiler Hungary Rs. 81 · oo 
crores. 

- Turbogenerator Italy Rs. 41 · 26 
er ores. 

---------------·------
Small power projects 

9688. SHRI RAJESH PILOT: Will 

the Minister of ENERGY be pleased 

to state: 

(a) how many states have initfated 
work on small power projects (hydro, 

thermal and solar) ; 

(b) the amount of money to be 

spent, the names of places of location 

and the likely date of their comple-

tion along with their expected output; 

and 

(c) the percentage of these projecls 

in public, private and mixed sectors, 

separately? 

THE MINISTER OF ST A TE IN THE 

MINISTRY OF ENERGY (SHRI VIK-

RAM MAHAJAN): (a) to (c). Small 

power prg..jects initiated by the various 

State Governments/Union Territories 

on the hydro and thermal disciplines 

together with their estimated cost, 

installed capacity and commissioning 

schedule are given in statement-I 

and statement-II respectively, All 

these projects are under the public 

sector. In the solar energy area, the 

activities are at present confined to 

the R&D stage only and there are no 

power stations working on s·olar 

energy. 

Statement I 

Names of small hydro electric projects (50 MW or less) with details of inc;tallcd capacity, 
.. · estimates of cost etc. 

-------------------------------------··----
Name of the scheme 

NORTIIBRN REGION 

Western Yamuna Canal (Haryana) 

.Anoopgarh (Rajasthan) 

Andhra (H.P.) 

Binwa (H.P.) 

Installed Sanctioned 
Capacity Estimated 
(No. X MW) cost 

(Rs. in crores) 

6x8 45·71 
6x 1· 5 6·5 

3X5 9·74 
3x2 4·32 

Commis-
sioning 
Sch("duJe 

1984#85 

1985-90 

1g82-83 

1982-83 
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Rongtong (H.P.) 

Shanan·Ext. (Punjab) 

WESTERN REGION 

Ukai Left Bank Canal (Gujarat) 

Paithon (Maharashtra) 

Bhandardara (Maharashtra) 

Pawana (Maharashtra) 

SOUTHF.RN REGION 

Donkarayi (A.P.) 

Kakkad (Kerala) 

Servalar (T.N.) 

Kundab P.H.V. (T.N.) 

EASTERN REGION 

Jaldhaka (W.B.) 

Ramman St. II (W.B.) 

Panchet Hill (D.V.C.) 

NORTH EASTERN REGION 

Dikhu (Nagaland) 

Gumti Extn. (Tripura) 

Statem.eat-11 '" 

2 

4X0'5 

1x50 

!2X2'5 

I I~ 

IXIO 

IX33'..5 
IXIO 

1x25 

2X25 

JUO 

l:XSZO 

5 

3 4 

2·81 1983-84 

13·26 1g81-82 

3·05 1g8g..83 

5·g6 1g83-84 

17·59 1985-90 

3·95 1985-90· 
(reVised) 
estimate) 

7·rp 1981-82 

19·6o 1g84-85 

8· 35 1982-83 

5·03 1g85-90 

3· 16 1981-82 

24' 19 1984-85 

16·03 1983-84 

I· 56 
(revised) 

1981-82 

I• 91 1982-83 

SMALL THERMAL SCHEMES {50 MW 8t below) 

-----
SI. Name or the Scheme Name off.be Capacity Ellt.imated Com.mis-
No. State/Union cost sioni~ 

Territory (R.s. in Sche 
crorcs) 

I. Coal based thermal Power Station A &.N Island us 'MW 9·84 19 5~ 

l2. Lakwa Gas Turbine sets Auam :JXI5MW 15·64 1g 1- ~ 

3· Waste Heat 
Namrup 

U tllisation Plant at Aaam IX2lZ MW 9·02 1981-BQ, 

4· Mobile Gas Turbine sets Aaaam u3MW 4·28 1981-82 

5· Additional Mobile Gas Turibuinc Assam .peg MW 7·64 1g81-82 
sets. 

6. Diesel Generating set.a Sikkim .p.,s62·5 
KVA 

1· 18 1981·8Sl 

7· Chandarpura Extension Asam 1x30 MW u1·92 1g82-83 

-



59 Written Answers MAY 5. 1981 Written Anawers 60 

iTw f~iin f ilft ~ '"'9Ttt 

9689. ~ ~ f : ~  ~-

ft:r~, ~rlf~ !J'.ft'( ~~ sicit lf~ 

a ~ 'fit l\''1T fl ~if fct: '· 

(Cl)) f~ T ~i  n~ ~t ~  f"(Cfiri 
~r~ r -arr~ru  lffliiCJi ~ 2 s i:f r~, 

1981 if;' ,,~~f~  ~ tt\if' 8 ~-, 

ffl ~l  2 ij Sl'CllTfm-t ~ rr: l1- ~i ~ ~

~ll ~: i  Gfi'f l1 ~ ~rerif ia fCJi''fr . 

11 ~ ~  

( •) .rt~ ~t, er, ~ 1f  ~ ~hr 

if ~~r iti' flSTffi"tn ~~it  i~ ll  tro 
~ tr ewr1.f ~~ c:p) \ifr ~ ~  ~1~ 

( lJ') Cf ll r -:r:nrcrn ~ ~ t 'm 

~  51'Cfi rf 1ITTt t1 m:;:rr\ ~ ~~ n. \if ll ~ · 

% ~fl ~r~~r e:n:r fCfl'(( ~r ~~ ~1 e 

cttrri ct)' ift~ ~  '31f:q ~ t~ «"ro 

~ tr~ ~r~ :ft tt'°h: 1-1 f ~ ~, ITT 

'.11 t~ Cfi'T f~ ti "TT q a-~ er~ ZISTT 

~ llifr ? 

~f~~,, ~ftA ~ ~ .._-,1 

ltQW") ~ ~ •• ~5i) : (en) 
~  ~t I 

(.) f :r~ 2 5 i:rr;f I 1 9 8 } ~ 
f1 illlf~  ~l f : fl~ q'Qf ~ i l f: f~ 

il" f lf ~ .t~ il 1:1~r ~ f~ ~ ir 

~ mi:1':rr Cfi'T ~r-  ~f~ll r ~~ 

Ofi'flT"f =t?mr ~to if. o ~r) mr <ti ~lft 
;yf ~, f: r~if ~r~~ ~ru f'fi'lt ~ ftf.~ft 
srefir~ ~ ct ~  Cff. ;;@ irrrrr ~ 1 

~f~o i~o mo ~ ll ~ ~ct f~ ~ 

fCfi' ~11~ ~ f ~ if Cf)i:f' ~~~ar ifi' 
~n:ur, ~  .. ,cror ~~ f~trfa ii' ;;tf 
~  fCJi' ~ ~~ ~ ~rrir~ f;:ff.flr;i li'T 
~r  Sl'ft:a etl ~  I 

Delay in Pro&urement of Stores 
through DGS & D 

9690. SHRI KESHORAO PARDID: 
Will the Minister of SUPPLY AND 
REHABILITATION be pleased to 
state: 

(a) whether it is a fart that several 
Government Departments like De-
fen<"e, P&T, Railways etc. have com-
plained of delay in procurement of 
stores through DGS&D as a result of 
which they have been delegated en-
hanced direct purchase po\ver by the 
Department of Supply: 

(b) if so, whether Government have 
examined the reasons for delay in 
DGS&D; and 

(c) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRr BHAGWAT 
JHA AZAD): (a) Enhanced powers 
for purchase ha\•e been delegated 
primarily because the prices of goods 
have gone up ronsiderably since the 
last delegation was made. It has 
nothing to do with complaints r.2gnrd-
ing deJay in supplie:::. In 1D74 powers 
were delegated to Railways. P&T and 
Defence to purcha~e directh· items 
used exclusively by them, as <.iJJ such 
cases the advantage of Central Pur-
chase through bulking of fodenti:; was 
not available. 

(b) Though enhanced delegation of 
powers has nothing to do with the 
complaints regarding dela>·, the pro-
cedure follo'i.ved by DGS&D is kept 
under constant revie\v with a view to 
~li inate delays and improve effic .. 
1ency, 

(c) Some of the nwast.H':>r.:; rec0ntly 
adopted are: 

(j) Enhancement of purchase 
powers of officers at all levels in 
the DGS&D. 

(ii) Introduction of system of 
Tender Committees in four of the 
Directorates of the DGS&D. 
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(iii) Better monitoring of con-
tracts, specially in the case of criti-
cal items. 

Allegation against A.I.R. 

9691. PROF. MADHU DANDA-
VATE: Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state. 

(a) whether it is true that the Chief 
Minister of West Bengal had made a 
public allegation that the All India 
Radio and Doordarshan had used 
these mass media to make "Bengal 
Bandt> on 3rd April, 1981 a success· 
and ' 

(b) if so, the reaction of the Gov-
ernment thereto? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
VASANT SATHE): (a) Government 
has seen such a news item. 

(b) The allegation is not correct. 

Departmental promotion committees 

9692. SHRI K.M. MADHUKAR: Will 
the Minister of ENERGY be pleased 
to state: 

(a) the scope of Departmental Pro-
motion Committees constituted by his 
Ministry; and 

(b) whether such Committees are 
functioning in accordance \Vith the 
Principles and rules laid de 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN) : (a) The De-
partmental Promotion Committees 
have been constituted by the Ministry 
of Energy to consider cases of pro-
motion to selection and non-selection 
posts, substantive appointments 
against permanent vacancies crossing 
of efficiency bar in the ~rescribe  
scales of pay and assessment ot pro-
bation in different grades. 

(b) Yes, Sir. 

Alcohol shortage~ in plastic Industries 

9693. SHRI DAULAT SINHJI JAD-
EJA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be p1ea~e  to state: 

(a) whether it is a fact that plastic 
i~ ustr  is suffering on account of 
shortng<::3 of supplies of commercial 
alcohol; 

(b) if so, what steps Government 
are taking to save the plastic industry 
from imminent closure; 

( c) what is the requirement of com-
mercial alcohol annually in the 
country; 

(d) the quantity manufactured in 
India annually; and 

( e) the quantity imported annually 
to meet the gap? 

THE MlNISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) to (d L 'I'he 
Central olass~s Board had estimated 
that in the current alcohol year 1980-
81 (December to Noyember) the avai-
lability of alcohol is likely to be 4,200 
lakh litres only as against a likely 
demand or 5.716.79 lakh litres. Some 
alcohol b~i e  plastic industries have 
been ex:periencing difficultief' h g-c>t-
ting their full requirements of alco-
hol. 

The State Governments ha,.re been 
requested to augment the production 
of alcohol by: -

(i) ensuring that all available 
molasses is utilised; 

(ii) promoting the use of Khand-
sari molasses for alcohol production; 
and 

(iii) ensuring creation of adequate 
and proper storage facilities by 
sugar factories for molasses. 

(e) There has been no import of 
alcohol for the alcohol years 1979-80 
and 1980-81 (December to Novem-
ber). 
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Clonre of premier · Morarji ()BEMI .. 

CALS, KEltALA 

9694., SHRI P. J. KURIEN: Will 
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be 
plea~e  to state: 

(a) whether Government are aware 
that the Premier Morarji Chemicals, 
Kerala closed down due to non-avail-
ability of sulphuric acid; and 

(b) jf so, what steps have been 
taken to supply sulphuric acid to the 
said unit to continue production? 

THE MINISTER OF PETROLEUM, 
CHEMlCAIB AND FERTILIZERS 
(SHH.I P. C. SETHI): (a) and (b). 
The Alum unit of Messrs Premier 
Morarji Chemicals Company Limited 
was closed down for want of sulphuric 
acid. They had entered into 5 year 
agreement with Messrs Cominco Bin-
ani Zinc Limited for the supply of 
sulphuric acid. Messrs Cominco Bin-
ani Zinc Limited could not supp!y 
the acid due to labour troubles which 
have sjnce been settled in February 
1981. Adequate capacity already 
exist" to meet the requirements of 
sulphuric acid in the State. 

Welfare Acthities 

9695. SHRI R. P. YADAV: Will the 
Minister ot-ENERGY be pleased to 
ltate: 

{a) details of the welfare activities 
which are carried out by his Ministry; 

(b) is it a fact that the welfare 
unit of the Ministry has not looked 
into the problems of employees resid-
ing at distant places; and 

(c) what steps are being taken to 
post various employees in his Ministry 
and Central Electricity Authority etc. 
near to their places of residence so 
that the employees are saved from 
unnecessary expenditure on travel-
ling/cohveyance etc. apart from phy-
sical inconvenience? 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF ENERGY (SHRI VIK· 
RAM MAHAJAN): (a) The various. 
welfare, activities such as provision of 
departmental canteens, recreation 
clubs, benevolent fund scheme, etc., 
have been ptovided for undet the 
Mirth;try of Energy. 

(b) No, Sir. 

(c) postings and transfers of emp-
loyees holding vario\1$ posts in the 
Ministry of Enetgy and other oftlces 
under it including the Central Elec-
tricity Authority are Made in public 
interest keeping in view the require-
ments of Govt. work and the availa-
bility and convenience of the emp-
loyees concerned to the extent pos-
sible. 

Extension Of services Of executives 
or Beftpl Chemicals and pharmaeeu-

tleals wol'kS Ltd. 

9696. SHRI RAM VILAS PASWAN: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) how many Executives of the 
Bengal Chemicals and Pharmaceuti-
cals Works Ltd. have so far been 
given extension of services after re-
tirement since the management of 
the company was taken over by Gov-
ernment in 1977; 

(b) whether it is a fact that pro-
motion/extension of services of some 
of the executives who have been found 
guilty /corrupt by the Company Law 
~.oar  as well as by various commis-
sions a set up by the Chairman is 
under consideration of Government. 

(c) if so, what is the yardstick of 
Government for giving promotion ex-
tension to such Executives; and 

( d) what action has been taken by 
Government against those Executives 
who were found guilty/corrupt either 
by the Company Law Board or by 
various departmental commissions set 
up from time to time? 
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THE MINISTER OF STATE IN THE Adulteratt.Oa in Petroleum Products 
MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGHf: (a) The 
~ase of one Accounts Officer who has 
been given extension by the Com-
pany came to the notice of the Gov-
ernment. 

(b) and (c) No case of promotion/ 
extension of service of any executive 
who was found guilty/corrupt by the 
Company Law Board or any other 
Commission set up by the Chairman 
is under consideration of the Govern-
ment. 

(d) The reports of the Company 
Law Board and Committees set up by 
former Company were looked into 
but most of the points made could 
not be substantiated. In one case, 
however, Departmental action was 
possible which has been initiated. 

Power Breakdowns and load sbeding 
in Delhi 

9697. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of ENER-
GY be pleased to state: 

(a) whether Government are aware 
of the frequent power breakdowns 
and load shedding in Delhi again; 
and 

(b) if so, the steps taken by Gov-
ernment to remedy the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI VlK-
RAM MAHAJAN): (a) and (b). 
Since quite sometime load shedding 
in Delhi has been taking place very 
rarely. There was no load shedding 
in March and April, 1981. The Power 
position of Delhi is much better to-
day as compared to 1979 and 1980. 
The rieed to maintain adequate po\l.Yer 
supply tq Delhi is realised, and all 
possible measures are being taken in 
this regard. 

101 LS-3 

9698. SHRI T. R. SHAMANNA: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILZERS be:· 
pleased to state: 

(a) whether it has come to th:~ 

notice of Government that there is 
large scale adulteration ion the petrn -
leum and petroleum products; and 

(b) heth~r Government propo;;11! 
~o take suitable action to check this 
evil? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a} No large-
scale incidence of adulteration of pet-
rol and other petroleum products 11GS 
come to the notice of the Government 
in recent months. But, some stray 
cases of alleged adulterati()fl of such 
items havt: been reported. 

(b) Yes, Sir. The oil companies en-
force quality control eas~res at the 
product suppl~ ing stock points. They 
also seal the tank trucks carrying the 
products from the supply sources. Re· 
gular inspection of the retail outlets 
bv the field s:taff of oil companies is 
carried out during which samples of 
products are drawn for laboratorv 
testing, Government have instructed 
the oil companies to intensify thei~ 
vigilance over the functioning of their 
retail outlets and dealers. State Gov-
ernments/Union Territory Adminis-
t?-ations have been requested to in-
voke the powers available with them 
under the law to deal severely with 
the adulterators of various petroleum 
products. They have also been ad-
vised to c~nsure periodical sample 
chec ~ of products sold from the ra-
tail outlets and take appropriate 
action against the offenders. A senior 
officer of. the Indian Oil Corporation 
has been exclusively positioned. to co~ 
ordinate with the oil companies and 
with State Governments to curb adul-
teration. A scheme for registration of 
re-refiners of use:'d automotive oil~ 

has also been introduced. 
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Crlteria for Cameraman sent abroad 

9699. SHRI BASUDEB ACHARIA: 
Will the Minister of INFORMATION 
AND :BROADCASTING be pleased to 
state: 

(a) how many CameramE:n/Produ-
cers of Doordanhan have been sent 
abroad for training or tours or in 
India like sports workshop, 'V'hat 
was their length 0f service; 

( b) how many TV Cameramen/ 
Prnducers have not been se:nt abroad 
neither on training nor tour though 
they have completed 7 years and 5 
years service in Doordarshan, reasons 
ther£:for; 

( c) what uJ"e the criteria made for 
sending Cameramen for such tours 
or training; and 

(d) where "md what are the train-
i·ngs abroad or i:r. India fo1· which 
Cameramen are being s~lecte  

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI 
V ASANT SA THE) : (a) Since the 
bifurcation of Doordarshan from AIR 
on 1-4-76, 60 Cameramen and Pro-
ducers have gone abroad or have at-
tended workshops in India. Their 
length of service was between 1-112 
year and 9 years. 

(b) (i) Tne ll.1umber of TV Camera_ 
men and Producers who have complt>-
ted 7 years service on 5-5-81 but 
have not bes-n sent abroad--47. 

(ii) Tho:;e TV Cameramen and 
Producers who have completed five 
ye•ars service on 5-5-81 but have not 
bf~en se:nt ab~oa -1 . 

The staff in Doordarshan is sent 
abroad to attend training courses er 
on tours for coverages of VIPs visits 
etc. keeping in view their merit, pro-
'fessional excellence. capability ana 
the needs of the organisation. 

(c) Broad1y, the following criterh 
are adopted in selecting TV profes-

sional staff including Cameramen for 
training/tours abroad; 

(i) The subject of study, suitability 
of the persons with regard to prescri-
bed/desired qualifications, age etc. 

(ii) Seniority, eXPerience and apti-
tude of thE:' persons concerned. 

(iii) Preference is given to those 
w:10 have aot been sent abroad ear-
lier. 

(iv) For VIP coverages abroad the 
be:'St personnel irrespective of their 
s~niorit  are sent. 

(d) GeneraJJy, Cameramen are sent 
abroad_ for training in courses being 
organised by the foreign broadcasting 
organisations like Asian Broadcasting 
Union and Asia Pacific Institute for 
Broadcasting Development, Kuala 
Lumpur. The JJ1aces where the course3 
are held are not fixed. 

In India, Cameramen are sent for 
Basic Training in TV ProductiOlll con-
ducted by Film and Tele:vision Inst!-· 
tute of India, Pune. 

Construction of Cinema or Theatte 

9700. SHRI A. A. RAHIM: Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) how many cinema theatres are 
expected to be constructed k1 the next 
three years ,by collaboration arrange-
ment with the State Governments 
and by loaning-amounts to entrepre-
nE-urs; 

(b) what i::; the distribution o'! such 
theatres, State-wise; and 

( c) is there any pla.n to popularise 
traditional arts with the help of these 
theatres? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
VASANT SATHE): (a) Construction 
o! cinema houses is in the private sec-
tor. Exhibition as a subject falls 
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vrithin the purview ·of the State Gov .. 
Emment. It is not, therefore. pos-
sitile to indicate the likely nu.mber of 
theatr~ which may be constructed 
<luring the C!ext three years either 
directly by the entrepreneurs or in 
-collaboration with the State Govern-
ments. However, as on 31-12-1980, 
India had about 10,889 theatres. As 
on 31-12-1979, the number of theatres 
were around 10,300. Therefore, dur-
ing 1980, nea:-ly 590 theatres or say 
'tf00 theatres. were constructed. If 
this trend continues the likely nu b~r 

of new theatres during the next thrE:e 
years would be in the region of 1800 
to 2000. 

(b) As far as the Central Govern-
ment is concerned, starting with 1979, 
it has through the National Film 
Development Corporation, been pro-
vidiing limited loans for theatre cons-
truction to private entrepreneurs. As 
on 27-3-1981, NF.DC has in all sanc-
tioned 17 ther1tre loan applicatioo5. 
The:-State-wjse break up is as fol-
](JWS: 

Tamil Nadu 5 

Maharashtra 1 

Kera la 1 

Karnataka 1 

Orissa 7 

Andhra Pradesh 2 

Total 17 

(c) Normally, cinema theatres are 
designed exclusively for projecting 
films. Therefore, there is very little 
scope for utilising cinema theatres for 
pupularising traditional arts. 

Visit by retired otncers to Sections and 
P.A.'s rooms of M.in.lstry 

9701. DR. A. U. AZMI: Will the 
Minister Of PETRoLEUM, CHEMI-
CALS AN1D FERTILIZERS be pleased 
to refer to the_ reply given to Unstar-
red Question No. 6823 on the 7.-4-1980 
regar~i lg leakage of official secrets to 
outsiders and state: 

(a) whether the rt:tired Officers of 
his Ministry parlicularly the Assis-
tants who are at present working as 
Uaison Officers in Large Industrial 
Houses are visiting the Sections and 
rooms of P.As. in his Ministry with 
impunity; 

(b) if so, what positive measures 
he proposes to take to stop their ne-
farious activities; and 

(c) the number of times and Sec:i· 
rity staff searched the belongings at 
the time of exit from the Ministry in 
the past one year as referred to in 
the reply to part (d) of the above 
Question? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) and (b) . 
Liaison Offi.ce!'s are not allowed to 
visit the Section and the rooms of 
P.As. They can, by appointment, visit 
officers of the level of Under Secre-
tary and above. 

(c) No record of such searches is 
maintained by this Ministry. 

Visit by retired ofticers to Ministry 

9702. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to refer to the-
rPply given to part ( c) of U nstarred 
Question No. 6606 on the 7th Aprj], 
1981 regarding visit by retired officers 
to Ministry and state: 

(a) whether he· will ascertain from 
the Reception Office in Shastri Bhavgn 
about the number of times these two 
retired officers of his Ministry now 
in private sector in very high position 
v1sited his Ministry, as asked for in 
part (c) Of the above question a.na 
lay this information on the Table 
of the House; 

(b) whether he is aware that the 
very fact tMt they have got contacts 
'in , his Ministry enables them net 
only to ferret information vital· to 
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the interests of their principals but 
also to get their cases cleared accord-
ing to their requirements and as a 
result they are getting fantastic sala-
ries, perks, cars -etc. which a person 
of their earlier standing ln Govern-
ment service can hardly afford; and 

(c) if so, what special check is 
being exercised over their daily 
Jn-Ovements in his Ministry? 

rHE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) A large 
volume of records will need to be 
scrutinised for collecting the informa-
tion. The time and labour involved 
kl doing so will not be commensurate 
with the results likely to be achieved. 

(b) All casP.s are examined and 
disposed of at appropriate levels on 
.merits and in accordance with rules 
and orders. 

( c) Does not arise. 

Protest apinst Ban on use of Brand 
Names Of Drugs 

9703. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of PETRO-
LEUM, CHEMICALS AND "FERTILI-
ZERS be pleased to state: 

(a) whether the Indian drug indus-
try, including the multinationals, has 
protested against the proposed ban on 
use of brand names of rugs~ and 

(b) it so, the detai1s of the objec-
tions voiced by them? 

TliE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI DAL-
BIR SINGH): (a' and (b). Objections 
and s...iggestions regarding the decision 
of the Government on abolition of 
brand names were received from the 
drug industry. The points touched in 
the representation concerned the like-
ly e1!ecta on quality of products, iden-
tity of tbe products, introduction oJ 
new drucs etc. After consi ~rina 

/ 

these objections and suggestions, Gov-
ernment have issued a Gazette Notifi-
cation in January, 1981 amending 
Drugs and f'osmeties Rules, 1945 to-
give the needed statutory effect to the 
abolition of brand names in respect ol 
single incredient formulations of the-
followillJl? five druas and also prepara-
tions containing any new drug as the 
single act:v• ingredient:-

1. Analgin 

2. Aspi:in and its salts 

:~. Chlorpromazine aod its salts 

4. Ferrous Sulphate 

5. Piperazine and its salts. 

The abolition of brand names of the 
above five drugs as we·.i as formula-
tions contain\ng new drugs as single 
active ingredients will be effective· 
from 1st AuJtust, 1981. 

Composition ol Board of Directors of 
Swadeshi Cotton Mills and Swadeshi 
MJninc and Manufacturin1 Company 

Limited. 

9704. SHBI P. NAMGYAL: wm the 
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state: 

(a) the present composition of Board 
of Directors of Swadeshi Cotton Mills 
Company Limited and its subsidiary 
Swadeshi Mining and Manufacturing. 
Company Limited; and 

(b) whether Dr. Raja Ram Jaipuria 
who was disqualified from being the 
Man.aging Director of the former com-
pany due to his mismanagement has 
packed the boards with his own maa 
and relations by virtue of being Chair-
man of the subsidiary? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI P. 
SHIV SHANKAR): (a) and (b). On 
th~ basis of the information furnished 
by the company, the constitution of the 
Board o! Directors of Swadeshi Cotton 
Mills Comuany Limited as on 3 lst 
March, 1981 was as under:-

{i) Shri Rameshwar Prasad Newa-
tia, Chai nnan 

(it) Dr. Rajaram Jaipuria 
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(iii) Shri S. K. Mitra 

(iv) Shri R. K. Trivedi 

(v) Sh.ri D· R. Miglani 

(vi) Shrl Sudhir Jalan 

(vii) Dr. Ramesh C. Vaish 

(viii) Shri Narendrajit Singh 

(ix) Shri Rameshwar Nath Muttoo 

(x) Shri Prabhat Kumar. 

The re-appointment of Dr. Rajaram 
.J,aipuria as Managing Director of M/s. 
Swadeshi Cottoo Mills Company Limit-
ed from ist September, 1977 was re-
jected by the Central Government : n 
May, 1978. Though he ceased to be 
Managing Dfrector, he continues to be 
a Director on the Board of the com· 
pany. 

As per the annual return upto 27th 
December, 1980 filed with the Registrar 
of Companies. Kanpur, the composi· 
tion of the Board of Directors of M/s. 
Swadeshi Mining and Manufacturing 
Company I.Jmited is as under:-

(i) Dr. Rajaram Jaipuria, Chair-
man. 

(ii) Shri S. R. Bhawsinghka, De-
puty Chairman. 

(iii) Shri R. Choudhary 

;(iv) Shri Shyam Sunder Iadia 

(v) Shri Nand Kishore Jhanjharia 

(vi) Shri Mahabir Prasad Jhunj-
bunwala 

(vii) Sbri Sharad Jaipuria 

(viii) Shri Ajay Kumar Mazumdar 

((ix) h~i Triloki Nath Sharma. 

The composition of the Board of 
Directors of the aforesaid companies as 
given above does not prima facie indi-
cate that the directors are mostly the 
relations of Dr. Raja Ram Jaipurla. 

Dtacovery of Gas and Oll ·tn Broaeb 

9705. SHRI R. P. GEAKWAD: Will 
the Minister ot PETROLEUM, CHEM!· 
CALS AND FERTILIZERS be pleased 
to state: 

(a) whether it is a fact that oil and 
natural 1as have been struck in the 
Broach district of Gujarat; and 

(b) it so, the details thereof?. 

THE MINISTER OF PETRO LEU .VI, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) Yes, Sir. 

(b) It is very difficult to say any-
thing about an oil or a gas field with 
reference to the geographical bounda-
ries of a district in a State. However, 
oil and gas was first struck by ONGC 
Ankleshwar Project in Broach District 
at ot Gujarat in 1960 and since then 
a number of oil and gas bearing struc-
tures have been discovered in the dis-
trict. The latest commercial discovery 
has been of gas in September, 1980 at 
Daihej structure near the Ankleshwar 
oil field. The well produced gas at the 
rate of about 160,000 M3/day. Recently, 
ONGC has struck oil in a well on the 
Sisordra structure already proved ~as 
bearing. The weil flowed 72M3 per 
day of oil and 8700 M3 per day of gas. 
Further testing is in progress. 

M/s. Pure Drinks, New Delhi 

9706. SHRI SUSHIL BHA'ITA-
CHARYA: Will the Minister of LAW. 
JUSTICE AND COMPANY AFFAIRS 
be pleased to 5tate: 

(a) when inviting public deposits, 
companies are required to declare the 
profit before tax and profit after tax 
f~r the last tht·eE: years; 

(b) whether Mis. Pure Drinks (New 
Delhi) Liimited had advertised for 
inviting Public Deposits in the Year 
1980; 

(c) whether the profit before tax 
and atter tax given is consistent with 
the rules and regulations governing 
public deposits; and 

( d) if not, where are the iscrepan~ 

ci~  alld what a ctioo is proposed? 

THE MINISTER OF LAW, JUS· 
TICE AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR) : (a) 
. In terms of Companies (Acceptance 
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of Deposits) Rules. 1975 the non-
banking non-financial companies in-
,.iting deposits from public are re-
quired to indicate in the advertise-
ment, the profits of the company, be-
fore and after making provisions for 
tax, for three financial years imme-
diately preceding the date of adver-
tisement. 

(b) and (c). Yes. Sir. 

( d) Does not arise. 

Investment by Japan in India's Oil 
exploration 

9707. SHRI S. B. SIDNAL: Will 
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be 
pleased to state: 

(a.) whether Japan have expressed 
its willingness to invest in the explo-
ration of oil and natural gas reserves 
in India; 

(b) whether any concrete proposals 
have been formulated in this regard; 
and 

( c) the details thereof? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
<SHRI P. C. SETHI): (a) In rE:s-
ponse to the pre-qualifying bids in -
vited by the Government in August, 
1980. for exploration contracts, res-
poose had been received from a few 
Japanese companies also. 

(b) No, Sir, none of these compa-
nies were found fit for being short-
listed. 

( c) Does not arise. 

Therm.a) Power Station, in Assam 

9.~~a. SHRI SONTOSH MOHAN 
DE'\f.; Will the Minister of ENERGY 
be pleased to state: 

(a) wl'iether it is a fact tnat Japan 
had o1'et•d lQa:q J.or expansion of 

· Cha.ndrapur Thermal Power Station 
in Assam; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHIU 
VIKRAM Iv.IAHAJAN): (a) and (b) .. 
Government of Japan have agrE:ed 
to extend a loan of Yen 1.42 billion 
which is equhralent to Rs. 5.57 crores 
for the implementation of the Chan-
rlrapur Thermal Power Station Ex-
pa.nsion Project of thE:' Assam Elec-
tricity Board. This Joan would be 
utilised for financing the import of 
the equipment and materials fro:n 
Japan for the supply of the 30 MW 
generating set of the project jointly 
by M/s. BHEL AND M/s. Mitsubishi of 
Japan. 

Visit to development projects by jour-
nalists team 

9709. SHRI GHULAM MOHAMMAD 
KHAN: Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state: 

(a) whether the Press klformation 
Bureau sponsor journalists team for 
taking them on a visit to devE:'lopment 
projects around the country; 

(b) how many such programmes 
were organised during the la.st year 
and their details; and 

( c) the proposals in the future in 
this regard? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
VASANT SATHE): (a) YE:"S. Sir. 

(b) A total of 16 tour programmes 
were organi$ed dUr1ng the last ftnan~ 
ci~l year; out of which 4 of them were 
·by the Press Information -Bureau 
Headquarters to various developnum-
tal projects ·and the remaining 12 by 
their: branch offices to various tribal 
and backward areas. Available de• 
tails are in tho attached statemf:'Dt. 
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(c) Proposals are worked out de'!' 
pending on the need from time to time 
keep.iog in view the financial provi-
slons for tbf! purpose. 

Statement 

DETAILS OF PRESS TOURS ORGA-
NISED BY PRESS INFORMATION 
BUR!':AU, NEW DELHI DURING 
THE PERIOD FROM APRIL, 1980 TO 

MARCH, 1981. 

1. A press party consisting of 9 
journalists was organised from Press 
Information Bureau, Chandigarh to 
developmental projects. at Chandigarh; 
Delhi; Hardwar, Bombay; Ahmeda-
bad; Baroda etc. The journaHstf' 
were from J ammu and Kashmir; 
Punjab, Haryana &nd Chandigarh. 

2. A prE:'ss party of 16 journalists 
from Kerala was taken to develop-
mental projects in the Northern re-
gi?n of the country. 

3. A party of 10 pressmen was or-
ganised from Press Information Bu-
reau, Ahmedabad to developmental 
].Jrojects at AnBlld; Baroda; Bhilai; 
Vishakhapatnam, Hyderabad and 
Bombay. The journalists taken in 
the party we•·e from Gujarat and 
Rajasthan newspapers. 

4. A party of moffasil journalists 
belonging to areas of Assam was taken 
to developmental projects near about 
Gauhatl. The tour was orgooised by 
the· Press Information Bureau, Gau· 
ha ti. 

THE FOLLOWING PIB REGIONAL/ 
BRANCH OFFICES INCLUDING 
HEADQUARTERS HAD ORGINISED 
SPECIAL TOURS OF JOURNALISTS 
TO TRIBAL AND BACKWARD 
AREAS IN THEIR RESPECTIVE RE-
GIONS UNDER THE ANN.UAL PLAN 

SCHEME-1980-81. 
1. Press Information Bureau, Patna. 

2. Press Information Bureau, Hyde-
rabad. 

3. Press Informati-on Bureau. Cal• 
cut ta. 

4. Press Infc,rmation Bureau, Cut· 
tack. 

5. Prt'Ss Information Bureau, Born-
bl;lY· 

6. Press Information Bureau, Mad-
ras. 

7. Press Information Bureau. Sri-
nagar. 

8. Press Information Bureau, Vijaya_ 
wada. 

9. Press Information Bureau, Chan-
digarh. 

10. Press Information Bureau, Bh1J-
pal. · · 

11. Press Inforrr..ation Bureau. Nag-
pur. 

12. Press Information Bureau, New 
Delhi. 

Pa.ct witk U.K. for Creation on New 
.-ower Generation Capacity in India 

9710. SHRI BHIKU RAM JAIN: 
Will the Minister of ENERGY be ple-
ased to state: 

(a) whether it is a fact that India 
and the U .K. had signed a pact re-
cently for the creation of new power 
generation capacity in India; and 

(b) if so, the scope and volume of 
assistance to be received from Britain 
in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) and (b). 
A Memorandum of Understanding was 
si.ined between the Governments of 
India and the United Kingdom for 
co-operation in the development Qf 
the Indian power generation sector, 
-0n 16-4-81. Several areas for co-
operation have been identified in the 
said document, namely, transfer of 
technology and investment, collabora· 
tion in the creation of new power 
generation capacity, co-operation in 
the field ,,of design, operation arid 
maintenance of thermal power sta· 
tionc, training and quality assurance. 
However no agrmeent bas been signed 
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on the exact scope and details of the 
co-operation and the volume of assis-
tance have not been finalised. 

Flats in Oki a i~ er Nagar, New Delhi 
taken on lease by Indian Oil Corpora-

tion 

9711. SHRI THAZHAI M. KARU-
NANITHI · Will the Minister of PET-
ROLEUM," CHEMICALS AND FER-
TILIZE.Rs be pleased to state: 

(a) whether it is a fact that Indian 
Oil Corporation has taken some flats 
on lease in old Rajinder Nagar, New 
Delhi for residence Qf their officers; 

(b) if so. what are the terms and 
conditions on which such flats are b•-
red; 

(c) whether these conditions being 
fulfilled in all cases including the 
fiats in old Rajinder Nagar, New 
Delhi; 

(d) what is the prescribed lease pe-
riod in such cases; 

(e) in how many cases has the 
lease period expired and in how many 
cases leases extended; 

(f) whether it is not obligatory un-
der the terms of lease to vacant the 
flats, if the lease is not extended; and 

(g) if so, have these fiats been va-
cated on the expiry of lease period? 

THE MINISTER OF PETROLEUM, 
CHEMICALS A ND FERTILIZERS 
(SHRI P C. SETHI): (a) to (g) the 
requisite information is being collected 
and will be laid on the Table of the 
House. 

Supervisors of LOk Tak Hydro-Elec-
tric Project 

9712. SHRI C. CHINNASWAMY: 
Will the Minister of ENERGY be 
pleased to ref er to the reply given to 
Unstarred Question No. 2018 on 3rd 
March, 1981 regarding retrenchment 

demand of supervisors of Lok Tak 
Hydro-Electric Project and state: 

(a) the numb'er of CEA Supervisors 
presently working with NHPC at Lok 
Tak project with details of their 
seniority in the parent department and 
with N.H.P.C.; 

( b) the number of CEA supervisors 
so far observed with NHPC and the 
number of them not absorbed so far 
and the detailed reasons for not ab-
sorbing them so far; 

(c) whether it is also a fact that 
a number of times the NHPC manage-
ment asked for options from CEA 
supervisors but did not issued perma-
nent absorption orders; if so, the rea-
sons thereor; 

(d) whether it is also a fact that 
NHPC is trying to promote certain 
supervisors and senior supervisors to 
the next grade totally ignoring the 
claim of CEA supervisors; and 

• 
( e) if so, the action proposed to be 

taken to rectify the anamaly? 

THE MINISTER 01!"" STATE JN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN>: (a) At pre· 
sent 23 Supervisors of Central Elec-
tricity Loktak Hydro-electric project 
on deputation basis. The seniority of 
these Supervisors in the CEA ranges 
from SI. No. 135 to 328 in the seniori-
ty list. Thejr seniority in the NHPC 
will be decided only when they are 
absorbed in the Corporation. 

(b) and (c). NHPC ha~ offered to 
absorb ·all the 23 Supervisors. Their 
options were invited as early as 
November 1980 and they were to be 
exercised by 15th December 1980 
which was extended to 31st January 
1981 on request of Supel"Visors. Till 
31st January of the six responses re-
ceived, three had opted for absorption, 
two for repatriation to CEA and one 
had given a conditional a<!ceptance for 
absorption. Fo11owing this period 
three more· Supervisors have' opted 
for absorption. 
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Simultaneously the CEA had asked 
for option of repatriation or absorp-
tion on 31st March 1981, which was 
to be exercised by 15th April 1981. 
In response to the Memorandum of 
CEA dated 31-3-81 four Supervisors 
have opted for repatriation. No com-
munication has been received from 
the remaining 10 Supervisors. 

The absorption cases of the Super-
visors are under process in the NHPC. 

(d) No. Sir. 

( e) Does not arise. 

Production of Ammonia and Urea 
based on oft-shore Gas 

9713. SHRI R. L. BHATIA: 

SHRI R. P. YADAV: 

Will the Minister of 
UM, CHEMICALS AND 
ZERS be pleased to state: 

PETROLE-
FERTILI-

(a) whether the Gujarat State 
Fertilizers Co. plans to produce am-
monia and urea based on off-shore 
gas; if so, the approximate quantity to 
be produced for which Government's 
approval has been asked for and how 
it will be utilised; 

(b) whether the GSFC had earlier 
applied for doubling its caprolactur 
facility, it has recently been issued a 
Letter of Intent fc>r norr.inal expan-
sion of 5 per cent only,; if so, 
the reasons therefor and when the 
caprolactum is being imported from 
abroad under 0.G.L.; and 

(C) whether any other ~anufactur
ing concern .kn the private sector has 
been granted any permission to un-
dertake the manufacture of capro-
lactwn; if so, its particulars and the 
annual capacity licensed? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH): (a) 
Mis. ··Gujarat State · Fertilizer Com-

p&.'ly Ltd. have submitted an ap-
plication for the grant of an indust-
rial licence for setting up a gas bas-
ed fertilizer plant at Bharueh with 
a capacity to produce 1350 tonnes 
per day of ammonia and 1800 tonnes 
per day of urea. 

(b) M!s. Gujarat State Fertilizer 
Compa!lly Ltd. who are _operating a 
20t000 tonnes per annum caprolac· 
tum plant had originally applied by 
expansion of their capacity by 
20t000 tonnes per annum, which they 
subsequently modified to 30,000 ton .. 
nes per annum. After considering 
the proposal of Mis. Gujarat State 
Fertilizer Company Ltd. alongwith 
others, the company have been ad-
vised that Government would be 
willing to ce>.asider the expansion of 
their capacity from 20,000 tonnes to 
25,000 tonnes per annum and asked 
them to submit necessary proposals, 
which are still awaited. 

Advertisement Rates 

9714. SHRI RASABEHARI BEHE-
RA: Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state: 

(a) the principal and procedure ad-
opted by the DA VP for fixitng rates 
of advertisement charges for differ-
ent newspapers in different States in 
the Union; 

(b) is there any panel to remove 
the grievances Of aggrieved papers 
in so far as the rate of advertisement 
charges is c0t...'1cerned; 

(c) whether the Managing Editor 
of News of the World, an English 
daily Of Orrisa has submitted a re-
presentation for revision of rates or 
advertisement charges to his Ministry 
in the last financial year; 

(d) if so, when a .fttnal decision is 
going to be taken on the representat-
ion; and 
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(e) are Government thinking of 
allowing special rates of advertise· 
ment charges to papers i1l1 small citi-
es of backward and poor states like 
Orrisa to improve the standard of 
papers? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION 
AND BROADCASTING (KU-
MAR! KUMUDBEN M. JOSHI): 
(a) The Rate Structure for 
Government advertisements has 
been evolved, based on the recom-
mendations of a committee which ex-
amined in depth the newspapers 
eco .. 1omics including the cost of news-
p~int, other inputs, production costs 
and a reasonable margin of profit. 
The Stucture is uniform for all 
newspapers irrespective of the place 
of p\lblication. 

(b) No, Sir. 

(c) Yes, Sir. 

(d) The representation was con-
sidered and the publishers informed 
that the rate.s higher th"'l. those en-
titled under the rate structure can-
not be offered to any paper. 

(e) No, Sir. 

Schemes sanctioned for Rura1 Electri· 
fication, Villages ~ectrifie  and Irri-
gation pumps started by REC 

9715. SHRI KRISHNA KUMAR 
GOYAL: Will the Minister of 
ENERGY be pleased to state the num-
ber of (i) Schemes sanctioned 'for 
rural electrification, (ii) villages el-
ectrified and (iii) irrigation pumps 
started together with the amount 
sanctioned therefor by the Rural 
Electrification Corporation so far? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY 
(8HRI VIKRAM MAHAJAN): 
Rwal Electrification Corporation has, 
up to 28th April, 1981, sanctioned 
4,542 r:qral electrification schemes !or 
a total loan ~t~ce of Rs. 1,496.49 
crores. 

Accorditig to the progress report 
received up to 31st December, 1980, 
81 .089 villages have been electrified 
and 6,71,016 irrigation pumpsets/ 
tubsewells have been energised un-
der the schemes financed by . the or~ 

poration, 

Capacity of Abmedabacl, Lucuow 
Hyderabad 

9716. SHRI MOTIBHAI R. CHAU-
DHARI: Will the Minister of IN-
FORMATION AND BROADCASTING 
be pleased to state: 

(a) the capacity of Ahmedabad, 
Luck.."low, Hyderabad and Nagpur 
stations of All India Radio and the 
number of channels provided to 
each station as also the population of 
each city; 

(b) whether it is a fact that Ahme-
dabad has more population than the 
above three cities and is the only 
largest industrial city of Gujarat if 
so, the reaso.;is 'for which cities hav-
ing less population than Ahmeda-
bad ·have been provided radio stations 
with more channels; and 

(c) whether Ahmedabad station 
Of All India Radio will be provided 
second channel SOOi.'l and if so, by 
what time and if not, the ·reasons 
therefor? 

THE MINISTER OF INFORMA· 
TION AND BROADCASTING (SHRI 
VASANT SATHE): (a) A statement 
is attached. 

(b) and ( c) . Of the 4 cities men-
tioned in part (a) Of the Question, 
Hyderabad has the maximum popula-
tiOQ on the basis of 1971 census. It 
has 3 channels. The remaining 3 
stations, however, have 2 channels 
e'Jch though Lucknow has a lo Kw 
shertwaye supplementary transmit· 
ter also whieh besides supplementing 
the primary medium wave servi~ 
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provides service to far dung hilly 
areas of Uttar Pradesh. The pri ... 
mary aim of Goven."'lment is to pro-
vide for maximum population cov-
erage at least with a single channel. 

The need for an additional channel 
over and above the existing 2 chan-
nels at Ahmedabad w hicb has a 
homoaenous population has not been 
keenly felt so far. 

Place of AIR Station Population No. of Capacity of transmitter 
of the AIR 
city as channels 
per 1971 
census 

-..-----.-.... - _ _....,. ___ .. ---...---1-- _...~ __ _. ----_ __..,.._..........._4_...,. .... _ .. _4 _ _...,.___,_ .... _~-- - -·-.. ---

Aluncdabad 

Hyderabad 17,g6,339 Three 

Lucknow 8,13,982 Two 

Nagpur 9,30,450 Two 

50 kw mw 

I kw mw (VB/Commercial Service) 

50 kw mw 

10 kw mw 

10 kw ~  (Supplementary) C:<•mmt"rcial 
Service) 

1 kw mw (Commerc.ia 1 Service) 

50 kw mw 
10 kw mw (Supplementary) 

1 kw mw (VB/Commercial Servi.cc) 

100 kw mw 

1 kw mw (VB/Commercial Service) 

----------------··---------------------
PrOpess in providing land for Re-
ftla'ees from Bangladesh in Chltta· 

ranjan Park 

9717. SHRI PIUS TIRKEY: Will 
the Minister of SUPPLY AND RE-
HABILITATION be pleased to state: 

(a) what further progress has been 
mnde in regard to providing of lands 
to those refugees from the then East 
Pakistan (now Bangla Desh) at 
Chittaranjan Park whose names are 
enlisted with Government; 

{b) whether steps '.have been taken 
to develop lands within the area 
to accommodate these enlisted per-
80ns; 

( c) if not, the reasons therefor a~  

detailed 'tacts regarding the total 
number of applicant11 so. far recis-
tered with ·the Beparimen1;; a1ld 

( d) further action proposed in this 
regard? 

THE MINISTER OF STATE JN 
THE MINISTRY OF SUPPLY AND 
RE.lHABILITATION (SHRI BHAG· 
WAT JHA AZAD): (a) The Depart-
ment of Rehabilitation has not en 
listed/registered any displaced per-
sons from form.er East Pakistan 
(now Bangladesh) for allotment of 
plots ill Chittaranjan Part in future. 

(b) to (d). Does not arise. 

SC·JST Employee!i working in Mar-
keting DivlSion, 1.0.C. 

971,. SHRI CHANDl\A PAL SHAI-
LANI: Will the Minister of PETRO-
~~ CHEMICALS AND . FERTILI-
ZERS be pleased to state: 

(a) total number of employees 
Wbrking in Marketing Division Of IOC 
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N orthel,·n Region, post-wise and gradc-
wise; 

( 6) how many belong to SC & 
ST community; 

(c) what is the minimum qualify-
ing period for promotion to the next 
higher grade for SC & ST and non 
SC & ST employees,_ post-wise and 
grade-wise; 

(ci) whether quota reserved for __ 
SC & ST employees has been filled 
in each grade; and 

( e} if not, the reaso.'ls thereof and 
particulars efforts being made to 
fill the reserved quota? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C SETHI): (a) to (e). The 
requisite information is being collec-
ted and will laid on the Table of 
the House. 

News item captioned ''Doubts over 
Soviet Power Plant Size'' 

9719. SHRI N. K. SHEJW ALKAR: 
Will the Minister of ENERGY be 
pleased to refer to the news item ap-
pearing in "Hindustan Times• dated 
30th January, 1981 under the caption 
4'Doubts over Soviet power plant 
sizL I and state: 

(a) the size of the plant which 
Soviet Union wants to send to In-
dia 31nd the size of the plant which 
Indian engineers can handle easily 
and how the problem is expected to 
be solved in case of variation in de-
dand and supply; 

(b) whether there is any proposal 
under consideration of Government 
io import plants from USA of the 
capa'city which Indian engineers 
can handle easily, if so, the details 
thereof and if not, the reasons £or 
imPorting heavy plants from Soviet 
Unioo; and 

(c) whether matching boilers foI 
500 MW capacity plants will be pur-
chased from COMECON countries as 

Soviet Union has stopped their pro-
duction, if so, the reasons for en~ 
tering into agreements with third 
countries? 

THE MINISTER ~, STATE IN 
THE MINISTRY OF ENERGY 
(SHRI VIKRAM MAHAJAN): 
(a) Details relatiing to the supply of 
equipment by the USSR for the 
1000 MW first stage development of 
the super thermal power project to 
be constructed at· Waidhan in Mad-
hya Pradesh with Soviet assistance, 
have not yet been finalized. At 
present, 200 'MW units are already 
in operation i.n India and 500 MW 
units are being installed at the Trom-
bay super thermal power station and 
Singrauli super thermal power stat-
ion. Gradually. more and more 
power stations in the country are 
expected to have 500 MW u.aits. 
Indian engineers would therefore 
have the experience and capability to 
handle units of 50o MW size in the 
near future. 

( b) There is no proposal at the 
moment to import generatitng units 
from the united States of America. 
The import of power generation 
equipment for the Waidhan project 
fro~ the USSR is in pursuance at 
the Agreement signed between the 
two countries itn December, 1980, in 
which Soviet assistance for the con-
struction of several projects in differ-
ent sectors has been contemplated. 

(c) Does not arise at this atage 
since tne/ exact scope of Soviet as-
sistance and details regarding supply 
of equipment have not been finalised. 

Decline In Power from D.V.C. to 
Calcutta 

9720. SHRI NIREN GHOSH: Will 
the Minister of ENERGY be pleased 
to state: 

(a) whether of late, power genera• 
tion of D.V.C. has improved; 

(b) if so, to what extent; 
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( c) whether there has been contin-
uous decline in the supply of power by 
D.V.C. ttJ Calcutta after assumption 
Of office by the present Chairman; 

(d) if SO, 
reasons for 
Calcutta; 

the facts thereof and 
supply of less power to 

( e > the percentage of total power 
generated by D.V.C. supplied to Cal-
cutta during 1979-80 and the percen-
tage of total power generated by 
D.V.C. since April, 1980 supplied to 
Calcutta; and 

(f) if there nas oeen any fall ;n 
th~ supply, the reasons therefor? 

THE MINISTER O'P' STATE lN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) Yes, Sir. 

(b) The following are power gene-
ration figures ·.in the DVC from Aug-
ust 1980 on wards: 

Month f'...ent!rat ion 
in mkwh ~ 

Atiguc:;t 198o '.162 

S ~pte h~r 198 l ,"": ~ 1 

October 1~  15fi 

overn.~r 19& 359 

Decemh<"r 19fi.O 4-07 

Januaq: 1981 358 

Feb1·uary 1981 402 

March 1981 !'d5 

April 1981 ( 1-22) 378 

(c) No, Sir. 

( d) The question does not arise. 

(e} The CESC got on average 8.23 
per cent of the total generation of 
DVC from April, 1979 to March 1980. 
Between April 1980 and March 1981 
CE8C .1ot on an avera1e 7 .9 per cent 
Of DVC power. 

(f) The actual supply of power 
from DVC to ~  depends on the 
level of generation. 

Enquiry apinst an advertising Agency 

9721. SHRI RASHEED MASOOD: 
Will the Minister of INPORMATION 
AND BROADCASTING be pleas.ed to 
state: 

(a) whether it is a fact that an 
enquiry was conducted thrice against 
a particular advertising age11cy; 

(b) if so, th-e reasons for thrice 
conductlng the enquiry; and 

( c) the result of the enquiries? 

~-I  MINISTER OF IN ~.,  A-
T ION AND BROADCASTING (SHRI 
VASANT SATRE>: (a) to (c). An En-
quiry Officer has been appointed te> 
look into afresh into complaints about 
certain Advertising Agencies about 
whom complaints have heen received. 

Method of Appointment in Rajmahal 
Lalmatiya Project, Santhal Pargana 

9722. SHRI SAMINUDDIN: Will 
the Minister of ENERGY be pleased 
to state: 

(a) whether serviees of }abourers, 
drivers, overs~s. typists and other 
employees are requ;red in the Raj-
mahal Lalmatiya Project, SanthaI 
Pargana; 

(b) whether appointments made 
there so far were made on the dis-
cretion of the officers and no appoint-
ment committee has bee11 constituted; 

( c) whether 'it is a fact that n<> 
advertisement for recruitment to the 
above pasts has been published in 
local newspapers; and 

(d) in case the answers to the 
aibove parts be in the affirmative, 
whether Government propose consti-
tuting an advisory committee and 
revoke the discretionary appointments 
made by the , officers? 
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THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY {SHRI 
VIKRAM MAHAJAN): (a) to (d). 
Infariznation is being collected and 
will be laid on the Table of the House. 

Posts lying vacant in DGS&D 

9723. SHRI HIRALAL R. PARMAR: 
Will the Minister of SUPPLY AND 
REHABILITATION be pleased to 
state: 

(a) whether it ·is a fact that seve-
ral posts of Officers have been lying 
vacant in DGS&D's Purchase and 
Inspection Directorates for Jeng pe-
riods in spite of acute stagnation in 
promotions at all levels; 

(b) if so, the details of such posts 
during last five years with reasons 
therefor; and 

( c) how many posts belonging to 
Central Secretariat Service were lying 
vacant during the corresponding pe-
riod, including those in Department 
<>f Supply? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SUPPLY AND 
REHABILITATION (SHRI BHAG-
W AT JHA AZAD): (a) No Sir. Only 
on3 post be1onging to Indian Supply 
SerV'lce and one post of Indian Ins-
pection Service have been vacant for 
some time. 

(b) One post of Deputy Director in 
Kanpur Office of DGS&D remained 
vacant from S-7-79 to 24-2-80 and 
from 21-5-80 to 1-4-81 because of ad-
ministrative difficulties. This post has 
since fbeen filled w.e.f. 2'-4-31. One 
post of Assistant ~ractor of 
Inspection of the Indian Inspec-
tion Service has be~n lying vacant 
since 24-6-79. This post is reserved 
for Scheduled Caste and UPSC has 
.since nominated a candidate. 

(c) No post to which entra~ Seare-
tariat Service Officers could be post-
ed was lyiag vacant for long periods 
during the last 5 years. 

Forelp. Equity Dilution 

9724. SHRI K. P. SINGH DEO: Will 
the Minister of PETROLEUM, CHE-
MICALS AND FERTlLIZERS be 
pleased to state: 

(a) how many cases of foreign 
equity dilution, approved by FIB/ 
Licensing Committee or about which 
different assurances were given to 
administrative Ministry by the firms 
like May and Baker, Glaxo, Pfizer 
remain unimplemented; and 

( b) who is responsible for non-
im plementation of these obligations, 
details of the conditions non-imple-
mented and what action is proposed 
to be taken against the companies/ 
officers responsible un ~r Industries 
(D & R) Act for this non-implemen-
tation? 

THE MINIS'rER OF STATE IN 
THE MINISTRY OF PETROLEUM, 
CHEMICALS AND I•"'ERTILIZERS 
(SHRI DALBIR SINGH) {a) and (b). 
The proposal of M/s. May and Baker 
Limited, Bombay for conversion of 
the company into an Indian company, 
associating Indian Capital to the ex-
tent of 10 per cent and payn!ent of 
royalty was considered by the Foreign 
Agreements Committee in its meeting 
held on the 23rd February, 1965 and 
it, inter-alia recommended that for-
eign equity in the proposed company 
be brought down to 60 per cent in two 
stages. The company has taken steps 
for merger with May and Daker (I) 
Pvt. Ltd. and have since raised addi-
tional Indian capital to -bling down 
foreign equity in the new company 
to 60 per cent. 

M/s. Pfizer were also required to 
dilute their foreign equity to 60 per 
cent in pursuance of the conditions 
imposed by the Controller of Capital 
Issuies while grantini a consent to 
the company on 26-10-1965 to the 
Issue Of capital. Detailed position m 
this regard has •been given in reply 
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to Lok Sabha Unstarred Question No. 
8962 answered on 28th April, 1981. 

There •is no such case about M/s. 
Glaxo Laborator.ies (India) Limited, 
Bombay. 

Observations of Editors Guild on 
Broadcasting Media 

9725. SHRI CHITTA BASU: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the attentjon of Gov-
ernment has been drawn to the db-
servation of the third annual session 
of the Editors' Guild held recently 
at. New Delhi to the effect that there 
has been 'Steady erosion' of the cre-
dibility of the broadcasting media; 
and 

( b) if so, the reaction of Govern-
ment thereto? 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI 
VASANT SATHE): (a) Government 
have seen the resolution passed by 
the Editors' Guild of India at its third 
annual session held at Delhi on 27th 
January, 1981. 

(b) Government do not s;.Ubscribe 
to the views e prc~se l in th~ resolu-
tion regarding All India Radio and 
Television. 

Overdrafts by Bihar Electricity Board 

9726. SHRI HARINATH MISRA: 
Will the Minister of ENERGY be 
pleased to state: 

(a) whether it is a fact that B•ihar 
Electricity Board's financial position 
has become so critical that it has had 
to resort to overdrafts to pay salaries 
'and wages of its employees; 

. -(b) whether the Board is finding it 
difficult to pay instalments of its mar-

ket .borrowings and interest amount· 
ing to about Rs. 7 .50 crores~ 

( c) whether the losses of the Board 
have also risen from Rs. 17 crores to 
Rs. 28 crores; 

( d) if the answer to the above men-
tioned parts be in the affirmative, 
what remedial measures have been 
taken or are proposed to ba taken to 
revamp the Board and to put it on 
a sound footing; and 

(e) if the answer to the above men-
tioned parts be in the negative, what 
is the actual position and what action 
is proposed to be taken? 

THE MINJSTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) Yes, Sir. 
There was overdrawal because instal-
ment of Government loan due for the 
months of January and February, 
1981 was not released till 28-2-1981. 
However, the overdrawal was re-
couped immediately on receipt of 
Governm:mt loan. 

(b) Repayment of market loan was 
not due during 1980-81. The interest 
on market loan and other financial 
institutions alo.ng with instalment 
(except market loan which was not 
due) has already bcc:a paid by 
31-3-1981. I 

{c) The amount of loans i.e. short-
fall in internal resources of Bihar 
State Ebctricity Board has been ag-
reed to by the Planning Commission 
and Government of India in the dis-
cussion held on 14-11-80. This has 
also been approved by the Govern-
ment of Bihar and accordin1;ly ?mount 
of loan has !been r :!leased to Bihar 
State Electricity Board. 

(d) and (e). The management of 
the State Electricity Board is under 
the control of the State Government 
and the Government of India have 
been advising them from time to time 
on the need to improve their tlnancial 
positiOn. 
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~bution ·· eontrol on indigenous 
pMducfa of canalised bul~ drugs 

972Ff .. , SHH.I NAWAL KISHORE 
SHARMA: Will the Minister of PET-
ROLEUM. CHEMJCALS AND FERTI-
LIZERS be pleased to state: 

(a) what norms hav~ been leid 
down for exercising distrJbution ci:.·n-
trol on indigenous products of can-
alised bulk drugs; heth~r distribu-
tion control is imposed in case of all 
canalised drugs (bulk) and if not, 
reasons thereof; 

(b) which are the bulk drugs which 
were canalis~ but CPC refused their 
distribution under whttt provisions the 
essentiality is fixed by CPC and under 
what ttatutory rules/powers are g·iven 
to them in respect of large, medium 
and small scale sectors. and 

(c) wheth:::r the distribution control 
proposed to be rectified ··tn ~ 1'iew of the 
Chavada o .i.tte~ report. if so. the 
detaPs of the proposed plan? 

THE MINISTER OF STATE IN 
~~ MINISTRY OF PE·rnOLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH); (a) to (c). 
Import Polley provides t:1at the im-
port. distribution wnd pricing of can-
alised drugs shall b~ maje as per 
the connected Policy of 1 he Govern-
ment in the Ministry ot Petroleum, 
Chemicals and Fertilizers. The distri-
bution of canalised drugs \\·hether in-
digenously produced or imported is 
made as per the distribution PoNcy 
issued by the Government from time 
to time. This Policy applies lo all the 
canalised drugs. 

o ever~ in respect of those can· 
alised items where the demands nm 
low and indigenous availability is 
adequate, like Vitamin E Acetat~. 

Rutin, Menadione, Acetomcnadione, 
?tfn'amone Sodium Bisulphate and 2-
MetlfYI l1nidazole, the ac\l,lal usf!rs 
were alloW'ed to register their require-
ments ··with ·tthe indigenous manutac-

~. 

turers. ~si es durh'\g 1980 -81. Gov-
ernmant lifted distribution corttrol 
.over two canalised d1·ugs namely, Am 
picillln Anhydrous and Gentamyrin 
Sulphate due to heavy 1ve~1tor  of 
these items with the indigenous manu-
factu1·ers. In the cai:;e of nnother can-
alised drug i.e. Vitamin 'C' Govern-
ment also allowed CPC to i:rnke allo-
cation to the actual us~rs upto the 
quantity registered by the ~ due to 
adequ::ite do:nestic production of the 
same, CPC did not refuse the distri-
bution of any canalised drug item. 

The criteria suggested by the 
Chavda Committ:c i:1 deciding the 
canalisation Policy were accepted by 
Government. 

Irregularities in import of canalised 
bulk drugs by CPC 

9728. SI-IRiI MANORANJAN BHAK-
TA: Wlll the Minister of PETRO-
LEUM, CH:E:MICALS AND F&RTILJ-
ZERS be pleased to :~tat~: 

\ 

(al wh::th".)r it is a fact thllt there 
have been irregularities in import of 
canalised bulk drugs by CPC urin~ 

the regime of former Government 
(]9'i'i-79); 

(b) whether it is also a fac.t that 
CPC imported poo1· Lt~1lit.  cf drugs. 
if so details of bulk clru~s ~ :hich 

were' not cleared under Drugs and 
Cosmetic Act by port rl11thorit\es dur-
ing the said period details ngarclrn.g 
consignment, country a?:1d n:.'lmes of 
officials involved in mt!h tranrnctions; 
and 

( c) whether it is ~i rid that in case 
of anti-biotics activity per unit is 
important if so. etail~ of activity pt-r 
unit indigenous pro1action of anti-
biotics, producer-wise and detail.a of 
actiV'.ity consignment-wise of imported 
material, prices at which imported 
and details of all quotations out o1' 
which this price was aecepted along 
with activity per unit of each quota-

tion? 
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THE MINISTER OF . STAT!J JN1 
THE MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SBilU DALBIR SINGH): (a) The 
State Chemicals and Pharmsceuticals 
Corporation of India Ltd. (CPC) have 
sta,..~  that the import of canalised 
bulk ·drugs is made by th~  as per 
the approved purchase procedure. The 
Ministry is not aware of any instance 
where CPC deviated from their ap-
proved Purchase Procerlure. 

(b) All drugs imported by CPC 
are tested. These are distributed onJy 
after the material passe~ tha nece:s-
sary tests conforming to prescribed 
pharmacopoeal standard done by the 
laboratories approved by the Drugs 
Controller of India. During the period 
1977-78 to 1979-80, out of 53 items of 
bulk drugs imported by CPC valued 
at over Rs. 80 crores1 only one sman 
censignment of Tetracycline Hcl vaJu-

1. Penicillin I.P. 

!2. Strc-ptomycin 1.P. 

3· :\mpicillin I.P. 

4. E ·ytltromycin arau~ 1.P. 

5· Gent am ye in Sulphate I.P. 

6. Tdrncyline . I.P. 

The indigenous production of some 
of the antibiotics for the period 
1979-80 and April 1980 to January 
1981 is ~iven in the enclosed state-
ment. Information regarding quota-

Statement 

ed Rs. 14.25 ~hs did not pass the 
Indian Pharmacopoeal Standards pres-
cribed in the purchase contract. How-
ever, as per the standard terms and 
conditions of CPC import con tract, 
the supplies replaced the material that 
did not pass the test and there was 
no loss to the CPC on this ·account. 

(c) It is a fact that the potency of 
antibiotics is important. While the 
potency is expressed in terms of 
units per mg. in case of such 
of these antibiotics for which Phar-
macopoeia do not prescribe any 
potency, the purity is expressed in 
terms of the percentage content of 
the pure antibiotic. In case of certain 
other anti.biotics such as Chloramphe-
nicol only tests for identity and purity 
are prescribed in th~ Pharmacopoea, 
Activity/I.P. specifications for a few 
antibiotics is tested below : 

Purity not less than total Pen; cillins and not 
less than 90% Benzyl Pencillin. 

Contains not less than 700 U /J\·1G 

Purity contains not less than 95 0,{,. 

Conatins not less than 550 U /MG 

Contains not less than 590 11RG/MG 

Contains not kss than 900 U f"l\IG 

tion-wise activity/Potency, prices etc. 

is considered to be confidential and 

it will be against public interest to 

divulge such data. 

Production of som1 antihiolics during 1979-80 and d•1r:'ng April 1980--Ja.nuary 1981 

81. 
No. 

I. 

:2. 

3· 

4· 

5. 

6. 

7· 

Name of the drug 

Penicillin 

Streptomycin 

Chloraphenicol 

Tt"tracycline 

Ox:ytefracycl ine 

Erythromycin 

Gen.tam ye.in 

801 LS-4. 

·. 

A/C 
Unit 

MMU 

Base tonnes 

Powder 
Tonn.es 

u, 

,,. 

,, 

,, 

Production 
during 
1979-8<> 

326.96 

220.16 

74.85 
1: 

141:09 

113.g6 

~g.o  

0.33 

Production 
dqring-
April 1g8o-
January 1981 

269.26 

182.76 

71. 65 

137.88 

1 9. ~ 

27.77 
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A vlatlon fuel stolen in Barell.ly 

9729. SHRI JITENDRA PRASAD: 
Will the Minister of PETROLEUM, 
CHEMICAL AND FERTILIZ!:RS 1be 
pleased to state: 

(a) whether it is a fact that avia-
tion fuel defence purposes worth lakhs 
of Rupees was stolen from Bareilly 
some time ago; 

(b) if so, what action Government 
have taken in the matter and is it a 
fact that some armed personnel were 
also involved in it; and 

( c) what steps Government have 
taken so that it does not reoccur 
again? 

THE MINISTER OP· PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) In Septem-
ber, 1980 some anti-social elements 
tried to steal approximately 200 litres 
of Av'iation Turbine Fuel (ATF) worth 
about Rs. 680/ -from the Indian Oil 
orporation~s pipeline at Bareilly 
Railway siding. 

(b) The civil police authorities liave 
apprehended 8 persons in this con-
nection and the case is pending in 
the court. It is a fact that some of the 
persons who were apprehended by 
police were armed. 

( c) Greater.· li!igil is being maintain-
ed so that such instances do not recur. 

~~enclations of Burney Com-
m.Jttee on Waqf Board, Delhi 

· 9730. SHRI GHUFRAN AZAM: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) the details of Burnev Commit-
. tee recommendations on the Waqf 
Board for Delhi; 

(b) whether the" recommendations 
are shelv8d; · and 

( c) if not, the steps his ~ 

are taking . to release Waqf Land to 
the Waqf Board and the progress 
thereof so far made? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRl 
P. SHIV SHANK.AR): (a) The Bur-
ney Committee was appointed to 
examine the claim of the Delhi Wald 
Board in respect of wakf properties 
which were acquired by Government 
b~t een 1911 and 1915 for the ex-
tension of Delhi city which became 
the capital in 1911. The· Burney Com-
mittee Report has referred to 204 wakf 
properties as under dispute, 98 being 
under dispute with Land and Deve-
lopment Office and 106 as under dis-
pute with the Delhi Development 
Authority. According to the Report 
the 204 properties j :iclude 52 wakf 
properties which \vere released in 
favour of the Sunni Maj lis-i-Aukaf 
(the predecessor cf the Delhi Wakf 
Board) under individual lease agree-
ments. The Committee made its re-
commendations separately with regard 
to 52 properties which were leased 
under these agreem2nts as aforesaid 
and with regard to the remaining 152 
properties. 

As regards 52 properties under lease 
agreements, the Committee recore-
mended that ownership of 43 of the 
properties should be transferred to 
the Delhi Wakf Board and the Delhi 
Wakf Board should be given ('Ompen-
sation for 3 properties. In respect of 
the remainnig 6 properties, the exist-
]ng lease agreements should lbe ter-
minated and the Wakf Board should. 
withdraw their claim over them. 

As regards the remaining proper-
ties the Committee made the following 
recommendations by way of guide-
lines on which they should be dealt 
with: 

I. M09Ques and Darplas 

(i) The wak:t properties w*h 
are in existence on the site and 
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are in regular use shall be trans-
ferred to the Delhi Wakf Board/ 
Mutawallies and the Government 
will -withdraw it11 claim to their 
ownership. The Wakf Board/Muta-
wallies wlll be empowered to de-
velop these properties in accordance 
with the Master Plan and Munici-
pal bye-laws. 

(ii) The Wakfs \Vhich are non-
~ istent on site and where the 
Government has already construct-
ed buildings, parks, etc., shall be 
handed over to th~ Government and 
the Delhi Wakf B<:iard shall with-
draw its claim to these properties. 

(iii) The walds which are in dila-
pidated condition but are capable of 
use shall be handed over to the 
Delhi Wakf Board. The Government 
shall withdraw .its claim to the 
<>wnership of such properties. The 
Delhi Wakf Board shall also be 
permitted to develop them in ac-
cordance with the Master Plan and 
Municipal bye-laws. The Delhi Wald 
Eoard shall develop these wakfs 
in a befitting manner, keeping in 
view the architecture Of the sur-
rounding area in which the wakfs 
are located. The Delhi Gazette noti-
fications o.f such properties shall 
stand and the Government will 
withdraw cases from the Courts 
against their notification. 

(iv) The wakfs which are in a 
dilapidated condition but are uot 
capable of use shall not •be handed 
over to the Delhi Wald Board. The 
Delhi Wakf Board have no claim 
to these properties and agreement, 
1t any, in respect of such wakfs 
:shaU be terminated. 

n. Grave7arcls : 

(i) In respect of the graveyards 
where graves are in existence and 
which have been gazetted as such, 
1.be over~ent wm .aurrender its 
-claim to these' properties and also 
withdraw their case from. the 

ourts~ The Board shall be allowed 
to maintain and develop them where 
possible aceording to the Master 
Plan and Municipal bye-laws. The 
right of ownership, maintenance and 
development shall vest in the Delhi 
Wakf Board and the agreement, 
if any, in respect of such grave-
yards will be terminated. 

Gi) In respect of the graveyards 
where graves are not in existence 
and which have 'been developed into 
parks or on which buildings have 
been constructed by the Govemment 
or Corporation authorities, the Delhi 
Wakf Board shall be compensated 
for the same and the Wald Board 
thereupon shall withdraw its claim 
to such graveyards in favour of the 
Government JMunicipal Corporation. 

(b) and c). The recommendations 
have not been shelved; they have 
been under active consideration. The 
Min1stry of Works and Housing have 
informed that the details of the own-
ership of the properties involved are 
still being collected. The Lieutenant 
Governor of Delhi has also ·been re-
quested to go into the matter. It is 
only after all the relevant information 
is available the final decisions can be 
taken. As the matter relates to very 
old cases and precise date will have 
to be collected; it may take quite 
some time to arrive at final decisions. 

9731. SHRI CHITTA MAHATA: 
Will the Minister of LAW, I~ 

AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether the Chief Election Com-
missioner has recei•ed metrlarandum 
from Members ot Parliament regard-
ing taking stringent measures to 
prevent riging at the. poll by the 
ruling party in the :forthcoming bye-
electi~s to the Lok Sabha and State 
Assemblies; and 

(b) if so, the details thereof and 
the decision taken thereon? 
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THE MINISTER OF LAW, JUSTICE Propoea.l tor Seetlnc U l'it Bea.ti 
ANO COMPANY AFFAIRS (SHRI P. Power Station at Mejbla (Wesi 
SHIV SHANKAR): (a) and (b). A Beqal) 
copy of the representation signed by 40 
Members of Parliament belonging to 
different opposition parties presented 
to the Election Commission on. the 27th 
March, 1981 together with Commis-
sion's reply thereto is laid on the Table 
of the House. [Placed in Library 
See No. LT12529/81] 

The Commission which is entrusted 
with the conduct of elections to Parlia-
ment and to the Legislatures of every 
State under article 324 ( 1) of the Con-
stitution has in its reply made known 
its views with regard to various mat-
ters dealt within the representation. 

Enagement of Labour by Officers of 
C.I.L. at thei)" Residences 

9732. SHRI R.L.P. VERMA: Will the 
Minister of ENERGY be pleased to 
state: 

(a) whether Managers, Agents. 
General Manager, Personnel Managers 
etc., of Coal India Limited engage at 
their residences, security guards in-
cluding females on whose monthly sala-
ries rupees nipe thousand are incurred 
by C.I.L.; 

(b) if so, by what authority afficers 
of C.I.L. are allowed to engage paid 
workers of CIL at their residence and 
how many collieries of C.I.L. have 
such complex of officers; and 

(c) what step Government propose 
to stop such practice in C.l.L. ?. 

THE MINISTER OF STATE IN THE 
. MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a). to (c). Nose-
curity guards, including females, are 
engaged at the residence of the senior 
executive of C.I.L. as a matter of ge-
neral practices. However, in certain 
cases where there is some danger to 
life and property, night guards are. 
SM>sted. 

9733. SHRI SUDHIR GIRI: Will the 
Minister of ENERGY be pleased to 
state: 

(a) whether it is a fa.ct that D.V.C 
started processing a proposal made by , 
the State Government of West Bengal 
in 1980 for setting up a pit head power 
station at Mejhia (Bankura District) 
and asked the district Magistrate, Ban· , 
kura to con.firm that about 1500 acres 
of land would be available •for setting 
up the power station; 

(b) whether the district Magistrate,. 
Bankura has sent any reply; and 

(c) the decision of the D.V.C. on t.be 
said proposal? 

THE MINISTER OF STATE IN THE-· 
MINISTRY OF ENERGY (SHRI I ~ 

RAM MAHAJAN): (a) and (b). e~ 

Sir. 

(c) The DVC had submitted a Pro-
ject Report for the setting up of a 
3x210 MW Thermal Power Station at 
Mejhia (Stage I) in Bankura district 
of West Bengal. The Central Electri-
city Authority, which examined the 
Report, has not established the techno-
economic feasibility of the scheme in 
view of the inadequate rail linkage 
facilities and non-availability of the 
coal of the grade suited for the ther-• 
mal station. 

Increase in the Prices of Medicines 

9734. SHRI CHINTAMANI JENA: 
Will the Minister of PETROLEUM,. 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) what are details regarding the 
percentage increase in the prices of 
medicines sold in the form of capsules 
during the last six months; and 

(b) whether Government propose to~ 
bring down the prices of Lilfe saving 
drugs? 
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THE MINISTER OF STATE IN THE 
M:INISTRY OF PETROLEUM, CHEMI· 
CALS AND FERTILIZERS (SHRI 
DALBIRSINGH): (a) The process of 
revision in the prices of formulatious 
in accordance with the provisions of 
Drugs (Prices Control) Order, 1979 
• -started after the Policy and Procedure 
.for allowing such revisions were ap-
proved by the Government in August, 
1980. Thereafter prices of a number of 
leader formulations and non-leader 
formulations have been revised. The 
rev1s1ons cover medicine sold in the 
dosage forms of Capsules and such re-

l visions have resulted in increases as 
f well as decreases. A Statement 
showing increases in prices of some 

Statenient 

Sl. Name of the formulation Composition 
No. 

2 3 

selected medicines sold i'.n the form of 
Capsules allowed during the past aix 
months is attached. 

(b) The new Drug Policy provides 
:for rationalisation of mark-ups. While 
mark-ups on Category 1 and II formu-
lations which are considered essential 
have ,been restricted to 40#r cent and 
55 per cent respectively a ttlark-up of 
upto 100 per cent has been provided 
for Category III drugs. There is no 
price control on the remaining formu-
lations. Studies conducted by tbe 
Bureau of Industrial costs and Prices 
so far reveal reduction in prices of 
some bulk drugs. 

Pack 
size 

4 

Pre-revised Revised Percent-
retail retail age 
price  price increase 
Rs. Rs. 

6 7 
------·-·-~,,,. ____ .. ---.i·-----.... ----..---·--·--..1-------------------- -__ .__..,.. 

' 

~ 

1. Chloramphi·n i.col Caps. 250 mg/Cap. 1o's strip 3.50 3.98 13.7 

2. hlnrn pl ni ~ol + 1~5 ~ Chl•wamp- 5o's 18.72 2 . ~ 10.6 
Strcptom)Tin Cap,,uks. hcnicol + 1:i5 mg bottle 

Stn·ptom:, cin/Capsule 

3. Ph1·n ;()rm in Ca.psul1 s ~o mg'C 'P· 

4· ·rr.trac:,c1ine Capsalcs 250 mg/C::tp. 

5. T<'tracycli1w C:i.pr,uks 250 mg/Cap. 

Valuable Papers of Dr. Ambedka,r 

9 :~5. SHRI SURAJ BHAN: Will the 
Minister of LAW, JUSTICE AND COM-
P ANY AFFAIRS be pleased to state: 

(a) whether Government are aware 
<>f the present whereabouts 'of large 
number of valuable papers, manuscripts 
and documents of late Dr. B. R. Ambed-
kar; 

(b) whether they are in the custody 
of the court in connection with some 
property dispute between the legal 
heirs of Dr. Ambedkar; and 

QSO's 96.75 I .2~ 9.79 
bottle 

rG's 7.57 8.01 6 
bottle 

2o's 9· TO 
bottle 

9.94 +g 

(c) what action is proposed by Gov-
ernment to retrieve all these valuable 
materials for purposes of research on 
Dr. Ambedkar's contribution to inteT 
alia making of Indian Constitution? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI P. 
SHIV SHANKAR): (a) and (b). 
Government has D9 information. 

(c) Since the papers as well as the 
copyright therein vest in the legal 
heirs of the late Dr. Ambedkar. Jt 
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would not be possible for the Govern-

ment . to. take any such action ·as bas 

been proposed. 

MenaOrandum Against Area Sales 
Mam&er of Delbl Depot of 

Bellcal Chemicals 

9736. SHBI AJIT KUMAR SAHA: 

Will the Minister o:f. PETROLEUM, 

CHEM.IC;\L9l+ AND FERTILIZERS 

be pleased to state: 

(a) whether a memorandum con-

taining serious charges o·f corruption 

against the Area Sales Manger, Delhi 

Depot of the Bengal Chemicals and 

Pharmaceuticals Works Limited was 

received by him; and 

(b) if so, the action taken by Govem-

ment so far? 

THE MINISTER OF STATE IN THE 

MINISTRY OF PETROLEUM, CHEMI-

CALS AND FERTILIZERS (SHRI 

DALBAR SINGH): (a) and (b). Com-

plaints from certain Members of Parlia-

ment about fhe Area Sales Manager, 

Delhi Depot of M/s. Bengal Chemicals 

and Pharmaceuticals Limited, Calcutta, 

were received. A Committee was ap-

pointed by the company to go into the 

details of the allegations. After in-

vestigations, a report containing the 

findings of the Committee has been 

submitted by the Company which is 

presently under examination of the 

Ministry. 

Stat em eat 

Broadeast of Edaeatlonal, •1rkaltarat 
and Y041t. Procrannnes 

9737. SHRI SATYANARAYAN JAT-
IYA: Will· the Minister of INFOMA..:. 
TION AN}) BROADCASTING be pleas-. 
ed to lay a statement showing: 

(a) the duration in hours of All. 
India Radio br<>adcasts during 198()...81 ,, ' 
and the time given for broadcasts oC 
educational, agricultural and. youth-
progranirnes therein; 

(b) the number of lines read in the .. 
night Hindi news bulletins broadcast 
over the All India Radio during the . 
period from 1st January, 1981 to 4th; 
January, 1981 day-wise and the detail$ 
of the coverage given to the Prime· 
Minister, Government, the pposition~ 

ana foreign news therein; and 

( c) the details of the night Hindi 
and english news bulletins, together 
with headlines, broadcast over the All 
India Radio during the period from 
1st January, 1981 to 14th January, 
1981? 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI VA-
SANT SATHE): (a) The duration of 
AIR broadcasts during January, 1980 
to February, 1981 indicating the time 
devoted to broadcasts of educational, 
Rural (whieb. also includes .Agricul-
tural programmes) and Youth Pro--
grammes is given in the attached 
statement. 

(b) and (c). Copies of the major 
news bulletins in English and Hindi 
including the Hindi news bulletin at 
2045 hours are regularly supplled to· 
Parliament Library and are available-
for reference there. 

----------
Hours Minutes 

(i) Total duration of programmes broadcast during January to 
December, t 9&> • • . • • . • 

___ ___,, ______ " 

(a) Time given for Educational programmes . 

(b) Time given for Rund/Agricultural p~ • 

(c) Tinie given for Youth ?rogrammes • 
12' 
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(ii) Total du.ration of program.n\es broad95t during January and 
February, 1g81 • • • · • • 1.,; • • • 59542 13 

(a) Time g•ven for Educational Programmes 2435 39 

(b) Time given for Rural/Agricultural Programmes . 3427 I 8 

(c) Time given for Youth Programmes 

Names or Additional .Tlldses recom-
mended b7 State5 · 

9738. DR. KRUPASINDHU BHOI: 
Will the Minister Of LAW, JUSTICE 
AND COMPANY AFFAIRS be plea~  

to state how many names have been 
recommended by the State Govern-
ments for the position of Additional 
Judges after taking of an undertaking 
from them that they would be willing 
to be transferred out O'f the State and 
the steps taken to fill up the vacant 
posts? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI P. 
SHIV SHANK.AR): The Government 
did not ask for consent for transfer to 
other courts from persons whose names 
were recommended for vacancies of 
Additional Judges. It sought their 
consent to be appointed to other High 
Courts. As on 1st May, 1981, there 
were 47 vacancies of Additional Judges 
in various High Courts. Three persons 
have been approved for appointment. 
Regarding the remaining 44 vacancies, 
complete proposals have been received 
from State authorities for filling up 13 
vacancies. In respect of these, consent 
has so far been received from 7 pet· 
sons. In respect of the· remaining 31 
vacancies of Additional Judges, the 
matter is being pursued with the State 
authorities. 

Recovery ot Loan Given to Refacees 
from West ·Pakistan and Bangladesh 

by Centre and· States 

9739. SHRI" K. PRADH.ANl:· Will the 
Minister of SUPPLY AND REHABILI-
TATION be pleased to state: 

(a) .~e _total a ou~t Qf loan .liven 
to the refugees who came from ·West 

1772 II 

Pakistan and Bangladesh, for their re-
habilitatfon by the Central Government 
and State Governments respectively 
upto 1980; 

( h) the total amount realised, State-
wise from the amount of loan given to 
refugees upto the end of 1980; and 

(c) the total number of refugees who 
have not yet been rehabilitated? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI BHAGWAT JHA 
AZAD): (a) Rs. 245.14 crores. All the 
loans have been provided by the· Cen-
tral Government. 

(b) The total amount realised from 
rlisplaced persons in Dandakaranya 
Project has been Rs. 39,94,0QO. In ad-
dition recovery from displaced persons 
in different States during the period 
1st October, 1976 to 31st March 1980 is 
as follows: ' 

Name of the State Amounl 

----·-·-- --· ------- ----
As..~a  4,02,6o9 

Karnataka 

Madhya Pradt'Sh 

Orissa 2,710 

Rajasthan . 1!2,25.371 

Tripura . 1,80,340 

Uttar Pradesh 3,82,867 

Total . 48,68,052 

(c) About 6,500 families. 
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Issue of Letters of, Intent to FERA 
Companies and MBTP Houses 

9740. SHRI HARIKESH BAHADUR: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to lay a statement showing: 

(a) the policy for granting letters of 
intent to FERA companies and MRTP 
houses for manufacturing of the items 
which are already produced by an In-
dian company without any foreign 
technology; 

(b) what is the policy for retaining· 
an item already produced by an Indian 
company as a high 'technology and 
whether a list of htgh technology items 
is revieweq_ from time to time; 

(c) if so,. by when; and 

( d) how many such reviews have so 
far been made, results of such reviews 
'1nd the decisions taken at each review 
with details of items involved and the 
names of their manufacturers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI 
DALBIR SINGH): (a) The policy re-
lating to grant of letters of intent for 
manufacture of drug items to foreign 
companies and MRTP companies is 
contained in the Drug Policy Statement 
which was laid on the Table o~ the 
Sabha on 29th March, 1978. All Indus-
trial Licence applications from drug 
manufacturing companies are examin-
ed in the light of the New Drug Policy 
which contains provisions applicable to 
the thr~ Sectors viz., Foreign Com-
panies, Public Sector Companies and 
Indian Sector, , , , =es (MRTP 
and non- , , the New 
Drug Policy preter. · \ial treatment has 
been given to fnaJan non-MRTP com-
panies as compared to ·foreign com-
panies and MRTP companies. Some 
other aspects like demand and supply 
of the concerned built drug, stage of 
manufacture, techno1ogkal competence 
are also kept in view while taking de-
cisions on Industrial Licence applica-
tions. 

; _, 
(b) Undpr the New Drug Policy, a 

High Level Committee was set up in 
April, 1978 to identify bulk drugs not 
involving high technology. The Com-
mittee considered the manufacturing 
processes Of 207 bullt arugs being pro-
duced by foreign drug companies and 
found that 93 of these involved high 
technology. No review has been carri-
ed out so far. 

(c) and (d). Does not arise. 

Complaints against the Mal-Function· 
ing of Oftlcers at Law Level 

9741. SHRI VIJYA KUMAR YAD-
AV: Will the Minister of ENERGY 
be pleased to state: 

(a) the arrangements made in his 
Ministry to hear the grievances of 
staff members by the high officials in 
case they do not get justice at lower 
level; and 

( b) how many grievances /com-
phii n ts against the mnl-1unctioning of 
officers at Jower level have been re-
ceived during the last three years in-
dicating details of such grien.mces/ 
compJaints etc. and action taken to 
hear or do::al with the same? 

THE MINISTER Ol' STATE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) and {b). 
Grle•:ances and complaints received 
against any official in the Ministry of 
Energy are dealt with at appropriate 
higher levels and necessary action is 
taken from time to time in accordance 
with the relevant rules and instruc-
tions. 

Amendment to M.R.T.P. Act 

9742. SHRIMATI MADHURI SIN-
GH: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be 
pleased to state: 

(a) by when Government propose 
to amend the Monopolies and Restric-
tive Trade Practices Act to increase 
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the coverage and plug e:xistft'lg loop-
holes; and 

(b) the details of such amendments 
proposed and the likely date bY wh\ch 
necessary legislation is expected to 
be enacted? 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR): (a) 

and (b) . Certain proposals for amend-
ing the Monopolies and Restrictive 
Trade Practices Act pursuant, inter-
alia, to the recommendations made by 
the Sachar Committee are now in the 
final stages of consideration and pro-
cessing by Government. As the a~

ter involves legislative enactment, it 
is not possible to specify the likely 
date by which the legislation would 
be encated. 

Telecasting of President Award Films 
of Dift'erent Languages on Delhi T.V. 

9743. SHRI K. MALLANNA: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government propose to 
improve the stnnclnrcl of Delhi Door-
ar~han by !'hawing films of suC'h 

~ pattern-Sujata, Par:Jkh, Madhumati 
etc. as has recently been shown; and 

(b) whether Government also pro-
pose t0 bring improvement by show-
ing the President Awarded films of 
different languages? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRl 
VASANT SATHE): (a) Yes, Sir. Gov-
ernment have taken steps in the dir-
ection of improving the standard of 
Doordarshan whether in the field of 
feature films or other programmes. 

(b) The award winning feature 
films are always given preference over 
other films during the course of selec-
tion of :feature ftlms for telecast from 
TV network. 

Bequest from Gujarat for Replace-
ment of Small Units at Kand.la 

9744. SHRI C. D. PATEL: Will the 
Minister of ENERGY be pleased to 
state: 

(a) whether the Central Govern-
ment have taken any decision on the 
request of the Government of Gujarat 
on a scheme of replacement of small 
units at Kandla by one unlt of 60 
MW; and 

(b) if not, the time likely to be 
taken by Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) and (b). 
Gujarat Electricity Board had sent a 
proposal for the replacement o.f oid 
and smaller units at Kandla by a new 
60 MW unit. However, as the coal 
availability for the 60 MW set was 
not confirmea by the Department of 
Coal-, Gujarat Electricity Board was 
advised to drop the proposal. Not-
withstanding the above position, the 
feasibilitY of burning both coal and 
lignite in the same boilders is being 
examined. Moreover, availability of 
coal for sustaining n bout 600 MW of 
new capacity for Gujarat projects from 
IB valley coal fields has recently been 
indicated. Gujarat Electricity Board 
have also been requested to update 
the cost estimates. The matter would 
be considered further on receipt of 
the requisite information and confir-
mation about availability of coal for 
this project. 

Off-shore drilling rigs for ONGC 

9745. SHRI CHINTAMANI PANI .. 
GRAHI: Will the Minister' of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state: 

(a) whether Government are consi-
dering to buy two more off-shore 
drilling rigs for ONGC. 

(b) if so, whether Government are 
negotiating with any foreign firm; 
and 



115 Written Answers MAY 5. 1981 Written Anawe,.s 116 

(c) if ~o, the total cost involved 
and ~aines .of the country from where 
these rigs will be purchased? 

THE MINISTER Of PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(.SHRJ..P.: C,, ~),.: .(a) The pro-
posal$ ef ONGC to ·PUl'chase .one jack-
up. ,rig . and one-, drillship •re being 
examined by the Government.. 

(b) No, Sir. 

( c) Does not arise. 

Criteria for. iD'Vitlnc M.Ps. to give 
talks on AIR 

9746. SHRI N. E. HORO: Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to 

state: 

(a) whether Government have laid 
down any criteria .for inviting M.Ps. 
to give talks on All India Radio, par-
ticularly for leaders of Tribals, repre-
senting in Parliament since long, to 
give idea regarding the culture, stan-
dard of livit.ng, language etc. to the 
public; , , l ;_j 

(b) if so, the details thereof; and 

(c) the number and names of the 
M.Ps: called to give talks in their in-
dividual capacity on any specific sub-
ject during last two years? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
VASANT SATHE): (a) No criteria 
for inviting M.Ps. have been laid 
down as such. The participants1 in-
cluding M.Ps. are selected in accor-
dance with the requirement of the 
subject <>f the programmes, the exper-
tise, standing ·and concern of the 
person for the subject, his suitability 
and· -~vailabilit . 

(b) Does not arise. 

(c) Wo ,uch statistics is maintained 
by All India .Radio in this rap.rd. 

Allotment of. Bombay High Gas to-
UDlon · Cdblde' · lnelta· r.,~ :-:: 

9747. DR. SUBRAHMANIAM SWA-· 
MY:· Will 'the Minister of PETRG-· 
LEU)(, ·CHEMICALS AND FEBTILI-
ZERS be-· pleased to ·state: · 

(a) whether it is true that "Union 
Carbide India Ltd.'' is to be allotted 
the gas available from n<i"mbay High;. 
and 

(b) if so, the considerations for 
allotment? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETffi) : (a) and (b). 
No final decision has yet been taken 
about the allotment of gas from Bom-
bay High to Mis. Union Carbide 
India Limited. 

Creation of posts for seismic field 
Parties 

9748. SHRI MUKUNDA MANDAL: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether it is a fact that diffe-
rent seismic field parties operating in 
West Bengal have been demanding ior 
creation of posts like cleaner khalasi, 
mechanical helper, auto-hel~er, · rjg-
helper, electrician etc.; 

(b) H so, details thereof; 

(c) what is the reaction of Govern-
ment thereto; and 

(d) what is the prevailing method 
of functioning in relation to the duties 
of such different posts? 

THE MINISTER· OF PETROLEUM, 
CHEMiCALS AND FERTILIZE1lS 
(SHBI P. C. SETHI): (a) No, Sir. 

(b) ·and (c) Doe6 not arise. 

( d) Di.fferent · · Seismft! Part ~ em-
ploy•. casual ·labourers during· each 
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working field season on Muster-roll 
baliil: ,as needo« ·by. them for . their 
day-to-day work •. 

.... Of Letters andet-Provialona Of 
'l.nda.trie&, Dnelopment ancl 
Bepla.tlon Act, 1951 

9749. SHRI UT.rAM RATHOD: Will 
the .Minister of PETROLEUM, CHE· 
IUCALS AND FERTILIZERS be 
pleased to state: 

(a)'.·dtidet ~ provisions of In-
-- •~ , ~ent and Regula-
ne~ Act;-I9$1.. ,and rules made there-
under, permission letters are issued 
i~h "particular reference to section 
anc:\, ~b-section Of Industries (Deve-
lopment and Regulation) Act; 

(b) the number of permission let-
ters granted to foreign drug companies 
and those to Indian companies, de-
tails of products covered in permission 
letters their production, outgo of 
foreign exchange; and 

( c) when the practice of issuing 
permission letters was stopped at 
whose instance and reasons for the 
same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHE-
J.rrCALS AND FERTILIZERS (SHRI 
DALBIR SINGH): (a) 8121d (b). Con-
sequent to introduction of I (D&R) 
Act, in 1951, firms which ware in ex-
istence before the Act came into force 
became entitled to Registration under 
the Act tor their existing range of 
production as well as such items where 
the parties had taken effective steps 
to manufacture them. , 

Various Companies approached the 
Government from time to time subse-
quently, seeking authorisation for the 
manufacture of articles which could 
be produced by· them without adding 
to their existing plarit and machinery. 
The Licensing Committee · at their 
ee~ing held on 23.11.1953 exarnined 
this \ssue, and decided on some ,g\llde-. , 
lines. · .. · 

Based on the decision, of the Licen-·· 
sing Committee and with. a view to'· 
enabling companies already holding. 
valid authorisations to fully utilise the 
existing machinery, without adding to 
either ·royalty burilen ·or· plant and 
machinery or seeking any additional 
concesSions for import of raw,, mate-· 
rials · in relax:ation of the general im-
port. policy, Permission Letters were 
issued to the companies. 

These Letters were in the nature· 
of a cla:r~ations and elaborated the· 
authorisations for manufacture avail--
able to the party, namely, Registra-· 
tion Certificates and Licence, thereby 
explaining to them that they were. 
authorised to manufacture these addi-
tional items without separate licence, 
provided the following 4 main condi-
tions were satisfied: 

(i) No additional plant and ma-
chinery will be required for the 
purpose; 

(ii) No royalty will be payable; 

(iii) The products would be mar-
keted under trade marks already in 
use and no new patent was invol-
ved. 

(iv) No special concession in re-
gard to the import of basic raw 
materials and ingredient would be 
made in relaxation of the general 
import policy in force from time to 
time. 

Requisite details of Permission 
Letters are furnished in Annexure II 
of Chapter V of the Hathi Committee 
Report, which has already been laid 
on the Table Of the House on 8.5.1975. 

( c) The last permission letter was 
issued on 1.11.1966. At this stage, the 
precise reason for the non-issue of 
further permissio.n letters is not 
known. However, it would appear 
that after the coming into force of 
the .diversification policy in October, 
19.66 und!!r which facility to talCe. up 
manufacture of ~ ne  41rticles", with-.. 
out' obt~ining separate industrial .. 
licences subjecf to certain conditions.,.. 
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the need for issuing permission letters 
was no longer felt. 

Production in vanoas refineries 

9750. SHRIMATI MOHSINA KID-
WAI: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
.ZERS be pleased to state: 

(a) whether some steps have been 
taken to optimise production in vari-
ous refineries in the country; 

(b) if so, the nature of steps taken; 
and 

(c) when the actual increased pro-
duction will start and how will it 
affect imports in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI 
DALBIR SINGH): (a) Yes, Sir. 

(b) Some of the main steps are as 
under:-

(i) The capacity of the existing 
refineries is being increased by 
minor modifications and operating 
changes to the extent possible. 

(ii) New projects to improve the 
product pattern of the existing re-
fineries are being implemented. 

(iii) The capacity utilization 0f 
the existing re.fineries is being im-
proved. 

(iv) Additional facilities to add 
to the capacity of the existing refi-
neries are being installed. 

(c) While some of the ;measures 
mentioned above have already been 
implemented, others are scheduled 
for completion during the Sixth Five 
Y"ear Pl~ period. These facilities 
when completed would reduce our 
itnport quantities of petroleum pro-
ducts. 

Eleotrlleation ot distrlet.s la Mad.hp 
Pradesh 

9751. SHRI KAMAL NATH : Will 
the Minister of ENERGY be pleased 
to state: 

(a) the number of Districts in 
Madhya Pradesh which were totally 
electrified as on 31st January 1981; 
and 

(b) the number an~,,,,~. ~~ is~ 

tricts which shall he.t..~lr,electr ~.:. 

by March, 1982? · .1~ · '.., 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Nil, Sir. 

( b) Chhindwara district in Madhya 
Pradesh has been taken up for hun-
dred percent village electrification by 
31.3.1982. 

New Fertilizer Factories in Punjab 

9752. SHRI L. S. TUR: Will the 
Minister of PETROLEUM.. CHEMI-
CALS AND FERTILIZERS be pleased 
to state: ·"' 

(a) whether the Punjab Govern-
ment have approached for tht: sanc-
tion of new fertilizer factorjc:-; in 
Punjab keeping in view the shortage 
of fertilizers specialJy for Phospfrntc 
and nitrogen fertilizers; 

(b) whether the Punjab Govern-
ment have also requested,"to increase 
the capacity N.F.L. at Nangal and 
Bhatinda in Punjab; 

(c) what steps have been taken on 
the request of Punjab over~ ent, 

(d) whether it is a fact that fer~i
lizer supplied from other States leaks 
during transit and in some case the 
bags· are found short up to 10 kg.; and 

· (e) the details about the acceptabi-
lity of the demand and action taken 
re~ar ing short supply of fertilizers? 
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. ' 

THE MINISTER OF PETROLEUM, 
CHEMICAJ,..S AND FERTILIZERS 
(SHRI P. C. SETHI): (a) Yes, Sir. 
Suggestions have been received from 
the Chief Minister of Punjab for the 
establishment of one of the proposed 
six additional gas-based fertilizer 
plants in Punjab. ·· 

(b) No, Sir. 

(c) The Chief Minister of Punjab 
has been informed that, wQ.ile it is not 
techno-economically attractive to 
locate one of the proposed additional 
six gas-based fertilizer plants in Pun-
jab. his suggestion :for setting up a 
new fertilizer plant in that State 
would be considered if any surplus 
naphtha becomes available for ferti-
lizer production in the North-West 
region and if more gas becomes 
available. 

(d) and (e). Requirements of fer-
tilizers are met· ·both from domestic 
supplies and imports. For both these, 
the bags containing the material have 
to be well packed and have to carry 
the weight indicated on the packings. 
In the case of indigenously produced 
fertilizers, the bags are mechanically 
stitched. The bags of imported ferti-
lisers are also properly and securely 
stitched. Since these fertilizers are 
transported from factories/ports to 
the consuming areas, there may be a 
little damage to some bags during 
the process of transportation and 
handling. However, before supply-
ing the material to the distributing 
agents like dealers, cooperative, far-
mers, etc., bags are properly standar-
dised and even rebagged, wherever 
necessary. 

• 1T1' ~ ~f 1 t 
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Coal availability in Talcher area Qf 
Orissa 

9754. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of 
ENERGY. be .pleased to state.: 

(a) what is the proved coal avail-
ability in the Talcher area of Orisaa 
and in all over Orissa; 

(b) how much of it is being ex-
ploited and how much is targeted to. 
be exploited during the Sixth Five 
Year Plan in Talcher area and in 
Orissa; and 

(c) whether Government have ag-
reed to form a separate roal adminis-
-trative area for Orissa on the pattern 
of Coal India? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY CsHRI VIK-
RAM MAHAJAN): (a) On the basis 
Qf exploration carried out by G.S.I. 
t and other agencies total coal reserves 
of about 2390 million tonnes (m.t.) 
and about 3530 million tonnes have 
been estimated in the lb-River Coal-
fields in Sambalpur District and Tal-
cher Coalfields in Dhenkanal District 
respectively in Orissa. 

(b) Talcher Area has six working 
mines and produces about 2.0o m.t. 
of,coal per annum and by end of Sixth 
Five Year Plan the total coal produ-
ti~ is expected to reach about 3.00 
m.t. 

lb-River valley has three working 
mines producing. about 1.19 m.t. of 
coal per year and by the end of Sixth 
Five Year Plan, three more open cast 
mines are being added, when the 
total planned production VIOUld in-
crease to 1. 77 m. t. per year. 

(c) No, Sir. 

9755. SSJT tfcf.Q ~ ~ l  : CJqor 

~~ I t~ '11t1: -~ ~  ~ 
ere r-J ct1' !'lfr ~if f~ : 

(Cf;') ~ ~ ff f~ I f) 1' q 9,:ITlT)ir 
-;f ~~  it>' 1 f~~~ f~~ if 1 980-
8 1 if ~ M(T 'Sf'11ifa llfl' 1hr ~ Vl'il 
~ f f~ ~i ~vr Gll-.;:i;° n 'firr ~crr~r 
ct1 ~ ~~ ~:it  'fl.IT f~ 1f ~  

(•) ~hr 1Tf6' ~ ~~rt ~~ 

·,ifi'cr ~ fi fr~i:o  fct:qr ~ritirr 11h ~~ 
·1fft ~ f ff ~ '6lfRT Cfl1 r ~  1 ~ 

( q) .CfQT f~t rin: ~ (:lit (t:t 
~ it' •t ~ fl  ~ nl 'ii 

~ - ~ iti' ~  f.:t~ o ~ 'l'if 
·i"? 

~~, - ~  f~ Q'l 
( •i st!Q' 1f'I" ~ sl) : (ill ) · 1Jf'ff 
1fiso-s1 it; ~ 1.I  1 ~t:r itl' ~ 

nf~tl l i{;' ~~~ f 5 ~ it l-t f- -~ 

~ Cfi"(.t-if; f~lr ~ifi t-~ ~i1 if  ~ 

avr1 ~  t- 1 fa~r~ ~ ~ ~faf~~ 

Cfft' 1flfl' t.ft' l 1t -cltt f~-cf) ~ JTU 
C\ 

~ ftfl7i ~ ict~ ~ C1\1 ~~a Aitrt 
GlT ~ ~ I 1t_-iftf~~ll ~~ e1~ i 
~  ~ Cfif1.f ~~ ~  ~ (l'fT ~it  

aT"(f ~ fcfiit lfil° lffcl\ll CJiT f~~

qvr ~cf~ f ifm:f ~  ~t~ ifi' ~ 
fet:irr ~rittrr 1 

( •) ~~r~ f ~~ f  ~  ~~ 

l- li~ tf ~  CFT ll ~  (1 ~  ~ 
C\ • 

CfiT ~rfta ctit lf 1fl'Cl'iT • if; 1i ~~it 
q"( fTTi"( i f~  ~ I 

(it) \il'T, ~t I 

s 1 s s. JSJT : -~itci ~ er~ qi:rf : 

~  ~  ~ tt  a~ ~ ft 

ifVfr ll'! ~~~ Gfft ~ r ~~-~ fifl: 

~) 1fQT 1fn:~li ~~ i f r~ 

~ ~af~ iffr ~  f~~ ifi f~~f  

.q ~e r f~~ ~ifi  1 ~iia fcr$11 ~ 
fcr~er ~~1 i sr~ i t(1fa 1t•W'r 
CfiT inctGif lli~ t~ 'ifi({i\ Vlltfn 
ftfi'tt ~  

( v ) ~~ ~, (fr ifli r l~ '1:ifitlif 
ifi'f -~ i  . 2 ~~ ~~ f1fff•~ ~ 5
tf("(f gr'h: eft1r ~ lflt ·1f.1 •t~•ffi  

qr tt t1 t vf r lt"h: ~  ~ 1f'i it 
.,._,,.. -.;vr ~ f~~r  f1tl~r if~  '"; 

trn 
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( 11') :qfif ~t ,::a-) l~ .~ ftf1fflt ~  

lfi1 ~ ~~ it' f~ct  fiiqir tr<:r 1ftfr 

fi r~ifr t f•o: :.ii'iif 'tlr f~ rr - ~ ? 

t~)f~iiir, ~ t .  '1'11= ~cf~ 

if err~tr it l.'.f\ilPierr ( 'R'T t~ifh. fGt): 
~) \ift, ~t 1 1:t"r<:ortr ~i~ fi f;;q-;r 

~ru fifef('°'it tre;;r f~  it: ~f aif~ 

flf'!.fil 'itt fif~er ~ref t 1 f~~ ~ 

~et l.'. •H .-r~~t "tlr f;f l{Jct(i t.fi~~ (i '"" 
ftft;f:fi f~~ 1-if~, 1 9 8 0 ij 9;(f<{ ~~ G"Qf 

grriffer~ ~it ~~ ~ ; 

(.) ~ h: ( ~ ) . ~f~~t  l ~ 

~ if f;:ro ctn:~ iif~ fC(lfPt;:r ii fti f~c 

"'ff f ~ f vrf 'ff' d, f -~fr~ ~  ~ i~ 

fitl.'. !if'f f i~ll t if ~if lc:t i::~~ ct~ 

t1'1ft'f1 ~ 9l. . fVftl * ~ f<::tif ~r~~~ 
fl ~~ iii' ~lt1 i  ~  ~o ~) o ~rto ~ 
ifdT?Jf ~ fCl) f f~ l al~)~ ff~l , J;T)l,'. 

fif'f ~ fffrtfit Cf>) i ~ l  <fr ir~ 'v:rr I 

~)~ ~) 1 ~fn ifi' f~~ ~re.a g?r 
'lfcf(f;:r 'f«T 'lit ~ ll  il i~ r ~fa-~, ~fr 

f.:f q;r ~ ~r~r~r~ iJ) f i ~ , ifi~ ~ '3'if 

'l'11'<fttT Cfl') •~fit ifiT f;;11f tl fifilfT 
>:I 

f t~~ n~ irtfij"T q·\ift ifi' ~ i ~ ~ 

~ ~~ 1. 2 5 ~  ~trit Ii{ 1l'h.. ~~ 
I ~ lfi ~nf '{tr itl~  ti 1 a'frfq-, 
l-t~1fa "''vn: 'll.'. ~ -.~r •r 
q-4'f a ~iirr if ~ r ~r c ~ ~itft 

sr'h fi~f~it ~r•t~  ~ f~it \a'-=t 

1 .f~ttff ~1 1f;ttit 1'\t f.tafii f~r 
.:. 

f.\lf";r fe ~ ~~t l, $f'fif' ilit'{ ~fta 
1f·'lff , llt~ srRr ~1 9 1 ~ 11£vr •ir ~ 
9 1lf)ll' 1.25 ~  ~ flt t I 

Taken over Ml•. Olaeonate · Ltd. of 
Calcuu& 

9 ~  .. ~ I GEORGE FRRNANDES: 
ill.~. hii~ · of PETROLEUM, 
CHEMJna&.t; .AND n:RTIIJZERS be 
pleaee a I .' I state: 

(a) whether Govemment had taken 
over M/s. Gluconate Limited of Cal-
cutta under the Industries Develop-
ment and Regulation Act in July, 
1975; 

(b) whether there has been any im-
provement in the performance of the 
company since the take over; 

(c) if so, the details thereof; 

( d) whether 'Government propose to 
nationalise the Company; and 

(e) if not, the reasons therefor? 

THEJ MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH): (a) Yes, 
Sir. 

(b) to (e). According to the infor-
mation furnished by the Government 
of West. Bengal, under whose manage-
ment the Company is, the Company 
made profits in 1976 and 1977 and 
losses in 1978 and 1979. The Gov-
ernment of West Bengal have prepar-
ed a Feasibility Report for the expan-
sion of the Company. That G<>v-
ernment have also stated that th9 
Report was being considered and that 
it would take sometime to formulate 
a comprehensive proposal. The de-
cision on the future of the Company, 
the possible alternatives for which 
include sale of the undertakings as 
a running concern, merger with a 
healthy company, restructuring the 
past liabilities and the capital of the 
Company or nationalisation can be 
taken after considering the report of 
the Government ot West Bengal in 
the matter which has been requested 
for. 

..,....., "'" ~  ~ q 'ta'T ~ 
~ .• it 

9 7 .5 8. -TI' ~tft  f'\g lfli'T: 

ni lfwr · •. , ;rarit at'\' ~  1 ~ fef) 

(.) : 1RT fqf1: ~ ~f : f~-ir 

.,.. . -~1f  -~1  1fr(fq''4" i~r f ·: it 
~ 

~)~ 1fft •ri· f'Aft' t; """ 
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(v) ~~ ~t, a-1 ~r~ !Fr qt 

~ 1'• ~ ~ 'l'tl ;r m ~~ iifi1:'.;r ifi'T 

!ffaTCi t'. ? 

o ~r lff ~lf ~ -,,:r-J7.i il~t ('Sf\' 

f f~i:r ir~r~ r) : ( ~) )~ ( .-) • f~n 
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" 
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~iff ir~ ~er ttr'-f ~r iffr~ttit~~ 

~ qf 11~i:il '1'1 lf ~ 1 1:~ e1 iii t Tt 

~~ cf 'fVJ emit infr ~ -.:iiT t: C\ qT 
I~ ~1 r lit~i  ct)t ~f tf f  tt'"( Cl\TT 

f -: r~ f~ll r ~r ijCfim € 1 ~~ --
~ r :~ f1 l 'firlf iU ~) ~ ~ 9;J;'ti: 'ii-
i firf :r~ f-.:tfci' ~ trr-.: cti~~r ~  1 

Chairman and Managing Director or 
Messrs E.l.D., Parry 

9759. SHRI K. RAMMURTHY: Will 
the Minister of LAW, JUSTICE AND 
COMP ANY AFFAIRS be pleaseti. to 
state.: 

(a) whether Government approv-
ed the nomination of Dr. Easo Johr1 

as Chairman and Managing Director 
of Mrs. E.I.D., Parry, Madras on the 
advice of Central Public Sector Fi-
nancial Institutions having 30 per cent 
capital in the Company; . 

(b) whether the Internal Audit Re-
ports have indicated the Deputy Man-
aging Direcector and the General 
Manager (Accounts) and if so, action 
that has been suggested by the Chair-
man/Managing Director on these two 
officers; and 

(c) if __ so, how 'Gov,ernment propose 
to elld the internal squabble in the 
board of management and prevent the 
Company haVin,. · an annual turn over 
-()f ~  200 crores from beeoming 
sick? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHBI P. · 
SHIV SH:.ANKAR): (a) The appoint-
ment of Dr Easo John as the Manag ... 
ing irecto~ of the c0mpany for 
five years from 29th March, ·19sn 
was approved by the Government. 
While approving the aopointment, the 
statement of the company that the fin-. 
ancial institutions viz., IFCI, IDBI:"·· 
ICICI, LIC and SBI .1lJld accorded 
their prior approval to the appoint .. 
me.1t of Dr. Easo John as Managing 
Director of the company was kept 
in view. 

(b) Internal audit reports are not 
required to be submitted by the com-
pany to the Government under the 
Companies Act. Internal audit re-
ports are a part of th.e internal 
management of the company and the 
Government are not generally con-
cerned with them. 

(c) In cases where a company is 
mismanaged and this tact is brought 
to the notice of the Government 
through an inspection conduct1d un-
der section 209 A of the Companie3 
Act or otherwise or through an appli-
cation of not less than 100 members 
oi the company or of members of the 
company holding not less than 1/IOth 
of the total voting power, then the 
Government have certain powers un-
der section 400 of the Companies Act 
to appoint Directors 0n the Board of 
the company, in oraer _to prevent the 
affairs of the company· being conduc-
ted either in a manner which is op-
pressi ve to any members of the com-
pany or in a manner which is preju-
dicial to the intersts of the · company 
or the public iu"lterest. No such com-
plaint or adverse report has been re-
ceived by ffifs Department on the 
·subject. so far. However, it may lbe 
added here that a petition has been 
filed by a share-holder-employees of 
the company in the 1 a r~ High 
Court under Section 397 /398 of the 
Companies A-a, ·1956 on 10-3 1981. The 
matter being sub-judice, further Com-
matter being sub-judice, turther ac-
tion will be taken accor ~~. to the-
ciirections of the Cou.rt. 
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Sdleme to hla~ Mobile Theatres 
bJ' M.t.D.C 

9760. DR. VASANT KUMAR ~A
DIT: Will the Minister Of INFORMA-
TION AND BROADCASTING be 
plea$ed to state: 

(a) how much finance has been 
made available by the National Film 
Development Corporation under the 
scheme ot promoting construction of 
low cost theatres in rural and semi-
rural areas of Madhya Pradesh dur-
ing 1979, 1980 and 1981 (tod.ate); 

(b) if so, pleaSe give details of the 
places where the financed new theat-
ires are constructed or will be const-
ructed in M.P. and when; and 

(c) whether the National Film 
Development Corporatiop. has sponso-
red a scheme to ftnance mobile 
theatres so as to reach rural interiors, 
tribal and neglected areas; if so, de-
tails thereof? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
VASANT SA THE): (a) and (b). So 
far, the National Film Development 
Corporation has not financed any pro-
PoSal for construction of low cost 
cinema theatres in rutltl and semi-
urban areas of Madhya Pra-
desh . O! the three proposa-
ls for financing construction o! theat-
res in urban areas of Madhya Pra-
desh received bY the Corporation so 
:far, one has been rejected and two 
are pending consideration. The pend-
ing cases relate to construction of 
theatres at Khandwa and Dewas. 

( c) The Corporation's scheme for 
financing construction of theatres 
covers mobile theatres also. How-
ever, so far, the Corporation llas not 
received any proposal for· ftnancing 
mobile theatres. 

Evletlon. of people b7 E.C.I. in coal 
belt area 

9761. SHRI GADADHAR SAHA: 
Will the Minister of ENERGY be 
pleased to state: 

801 LS-3. 

(a) whether ae received a represen-
tation/memorandum from a West 
Bengal MLA of Raniganj Coal Belt 
area; 

(b) if so, what are tile main p0ints 
contained in the representaion; 

( c) what action is being taken or 
proposed to be taken to solve the 
problem of the coal belt areas and 
stop the irregular activity by E.C.I.; 

(d) what welfare measures are 
taken or proposed to be taken to 
tackle the problem of eviction of 
people and requisition of land be-
fore mining operations by E.C.I. for 
compensation, new settlement and 
employment with necessary facilities; 
anci 

( e) what steps are b.eing taken for 
implementation of recommendations 
of Coal Field Committee, in general, 
and stoning operation in particular ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENEm:;y (SHIU 
VIKRAM MAHAJAN): (a) Yes, Sir. 

(b) The m!!morandum suggests that 
Eastern Coalfields Ltd. should stop 
the alleged unplanned slaughter min-
ing and unscientific mining, carry out 
saD.d stowing fn a11 mines, prevent 
surface subsidence etc., refUl all old 
and abandonea· quarries, undertake 
rehabilitation of the persons affected 
by surface subsidence. It also sug-
gests that all construction by the 
coal company should be done with 
prior permission of Director General 
Cit Mines Safety aild District and 
other authorities. It suggests seeking 
of foreign expertise to save the areas 
declared unsafe. 

(c) All mine planning and fi~l  op-
eration are carried out under the 
guidance anci supervision of experien-
ced mining engineers. There has 
been no case of eviction or evacua-
tion due to unsafe mining practice 
after nationalisation. S'and stowing 
is practised wherever required bY 
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IX}.MS. All new open cast projects 
have provision fol" reclamation of 
quarried land. Eastern Coalfields 
Limited has not U1Z1dertaken any 
housing construction in areas declared 
unsafe by West Bengal Government 
after the date of declaration. Go-
vernment has sought expertise from 
Poland to study the problems in the 
areas declared wnsa'fe. 

( d) Compensafion is paid for ac-
quisition of land according to law. 
As regards employre.ent, Eastern Coal-
fields .. Limited gives one job to a fa-
mily for acquisition of one acre ot 
1and and if the land a<"quired iS more 
than three acres two dependents of 
the family· are considered for employ-
ment. 

(e) Government is not aware about 
the existence of any Coal Field Com-
mittee. 

~ ~i  ii fit(l' c5 ~ er.r 'fni\· 
9 7 6 2. gr) f lf ~ qo ~f : CflT 

ti tf~, .~ ~  vli: ri~~ l:f~ 

i.t~ ~ tr.f CfiT ~r ~~if f::r.: 

( ~ ) if1.fT -:re'"( ~~ ~ f ~r ~ 
a-;;;,- Cf)f <filfl ~ ; 

(rsr) -~ e:t, ~fi ~~~ f~  fi ~ 

---------

~ r~, 1981. 

.: l..~ , 19s1 • 

lf~, 1981 

~ 1981 

(ir) -a~ Jftw, ~ fir[f ~ ~ 
llfi'T f~ lfITTll!fi' ctileT f~t r  t; 
1 ~ 

( 1:if ) ~ r •-t  1 1 9 8 1 ~ '1'!f ~ , 
1ss1 C\i!fi' ifi"T ~ fft:.r i1= lf~ r  

~- i.: 'Sf(W ij fii-{1 Efi'T 6°'1" f~~~ r) 

irn:rr if f ~ n_ a fCfill r ifll r ? 

qjt'ftwtttq, ~l1 .  ~ ri'{'f' 

'4•1' ( '1) ~i t •;I' ~ft) -( Cfi ) 
'A'li: ( v) . ~i ~~ ~ r~r :rr if 
~  f~llf lf flf{T ~ a-<!l cFT ~  

~ ir~ ~ ~ (-\ ~  ~ ,r~ tt~ 
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~tf ~~  ~ I ~~--u, tfi~ r.n:  (1111 
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Cfi't fCFlfr irlfr f~t ~ ~~ err ~ ~fa~ 
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~ ~~rr,  \3'ti.f.·i if~ lfcrf. f~.,,fr 
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Demands of Refu.-. BehablJlated tn 
Blhar In 1951-51 

9763. SHRI ANANDA PATHAK: 
Will the Minister of SUPPLY AND 
REHABILITATION be pleased to 
state: 

(a) whether Government have re-
ceived any representation from the 
refugees rehabilitated by Government 
Of India in the State of Bi ha r in the 
Bihar in the year 1951-52 in Shri 
Krishna Pur Colony, Farm Colony 
alld also in Ajitbas Colony under Is-
lampur P.S. in the district o! Wiest 
Dinajpur in West Bengal; and 

(b) if so, what was the demand 
made by the refugees and reaction of 
Government thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SUPPLY AND 
REHABILITATION {SHRI BHAG-
WAT JHA AZAD): (a) Yes, Sir. 

( b) The D.P. families had repres-
ented that some of their had been oc-
cupied by the tribal people. Their re-
quest for removal of encroachment 
was sent to the State 'Government 
of Bihar for redressal. 

Rs. 55 lakb Tower line Project for 
Asian Games 

9764. PROF. AJIT KUMAR MEH-
TA: Will the Minister of ENERGY 
be pleased to state: 

(a) whether it is a fact that Rs. 55 
lakh tower line project is considera-
ably behind schedule and is likely to 
jeopardise the smooth power sup .. 
Ply for the Asian Games; 

(b) if so, details th~ stating the 
reasons the ref or; 

(c) the anticipated escalation in the 
cest of the project as a result ot delay 
in its completion; and 

(d) the measures contemplated by 
Govemment to 'ensure Its comple1ton 
according to schedule? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHBI 
VIKRAM MAHA.JAN): (a) to (d) 

Although tbe projects of eonstruction 
Of 66 KV Transmission Tower lines 
around Delhi is behind schedule, this 
will not affect the power supply ar-
rangements for the forthcoming 
Asian Games. 

The work of designing, fabrication 
and supply of 399 towers was award-
ed to one firm at an estimatea cost 
of Rs. 52.12 lakhs. The work ot 
erection of towers and stringing of 
Imes was awarded to another firm at 
an estimated cost of Rs. 23.80 lakhs. 
While most of the tower material has 
been supplied, material for a few 
narrow based towers has still to ':'le 
supplied. 

The erection of tower lines has al-
ready been completed in some portions 
and the work is in progress in other 
sections. It is expected that 66 KV 
system would be completed before the 
Asian Games, 1982 bY arranging the 
remaining material either from the 
original contractor or through some 
alt.ernative sources. The escalation 
in the cost of tower on account of 
delay is expected to be about Rs. 
2.40 lakhs. 

Dandakaranya Project and Plan-wise 
Budget Allotment 

9765. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of SUPPLY 
AND REHABILITATION be pleased 
to st.ate: 

(a) the plan-wise budget provision 
made since the establishment of 
Dandakaranya ev~lop ent Autho-
rity up to end of Fifth Plan and the 
developmental programmes undertaken 
in these plan period: 

(b) the budget provision proposed' 
by the Dandakaranya Dvelopment 
Authority· for Sixth Plan Period and 
the ci:evelopmental programmes pre-
pared to be taken up during this 
plan period details thereof; 
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(c) the area based and p0pulatJ.on 
based pr6gtammes undmtaken by the 
Dandakatanya Developinent Authority 
for the development of the Danda-
karanya Area and refugees upliftmerit 
alongwith the local tribals therefor; 
and 

(d) the schemes,funds anci program-
mes taken up by the State Govern-
ment in Dandakaranya Areas since 
the rehabilitation of the displaced per-

sens Martdd in Slis area, year-wi$e 
upto end of Sfth plan to develop the 
area and uplift the tribals on the line 
of DbA Schemes and fUnds proposed 
for Sixth Plan by that State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI BHAGWAT 
JHA AZA'i:>): (a) to ( d) A Statement. 
laid on the Table of the House. 

Sia$emmt 

(a) to (c): The expenditure inCUtTed by the Daudakaranya Development Authority during 
the various Plan periods is given below : 

SL No. Plan Period Expenditure 
incurred 

{Rs. in la?JlS) 

( 1) Second Plan 1957-58 to 1g6o-61 727.67 

(2) Third Plan . . 1961-62 to 1965-66 2,105. 38 

{3) Annual Plan 1966-67 3 15·33 

(4) Annual Plan rg67-68 331. 77 

(5) Annual Plan 1968-69 3:>8.37 

( 6) Fourth Plan 1g6g-70 to 1973-74 2,039.94 

( 7) Fifth Plan 1974-75 to 1977-78 3,7!)5.65 

(8) Annual Plan 1978-79 1,454. 78 

(9) Annual Plan 1979-80 1,257.67 
-- - -

'total 12,346,56 

In addition, an expenditure of Rs. 876.28 lakha had also been incurred till 1979-8-0 on provision 
of relief assistance to the familiea displaced persons while in Camps I K armi slMir s. 

A provi$io:n o{ Rs. 79. 67 crores has been made for the Dandakaranya in the Sixth Five Year 
Plan (1g8o-85) as tmder :-

SI.No. Activity Provisio.n 
ma.de 

------- ~ ---- - - - - - - - - - - -- ---- - - - - ----(i;. in-i~) 
(t) Land Development 

(2) Resettlement of displaced persons 

(s) Resettlement of displaced persons (Backlog upto 5th Plan) 

(4) Resettlement of tribals 

(5) Administrative staff 

(6) InfrMtructure/General Development 

• f"'. 

1,135.00 

397· So-

403.!lf 

100.00 

t8o.oo. 
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(7) Fun.dional aetivities : 

(a) Industrial development 

(b) Agriculture & Animal Husbandry 

(c) Medical & Public Health 

( d) Education 

(c) Roads 

(f) Tools and Plants 

(g) Transport vehicles & workshop equipments 

(8) Irrigation : 

(a) Satiguda Dam 

(b) Pa.ralkotc Dam 

( c) Bhasbl Dam 

(d) Minor Irrigation Schemes 

(e) Potteru Irrigation Project 

(9) Land Matters : 

(a) Compenmtory afforestation 

(b) Enumeration of forest growth 

TOTAL 

3 

50·00 

140·6g 

59· 14 

21·70 

229·86 

86·00 

400·00 

3,169·93 

73·89 

. Rs. 7,966· 97 Iakhs 
or say 
Rs. 79· 67 
crores 

The progress of achievements in regard to different programmes undertaken by the Danda-
karanya Project till ~ - l- 1 for refugees a..s well as tribe-ls, is indicated below : 

(i) Land reclaimed 

(ii) Families of displaced persons settled 

(iii) Families of tribals settled 

(iv) No. of villages set up-

(a) Displaced persons 

(b) Tribals 

(\') Area under cultivation during 1 ,05,595 acres Kharif 1g8o 

(vi) Water -supply-

(;t.) u~ wells 

(b) Muonry wells 

(c) VWase tanks 

(d) Headwater tanks 

153 

518 
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(vii) Schools establilhed-

(a) Primary 

(b) Middle 

( c) High/Higher Secondary 

(viii) Medical-
... 

go8 

SI 

8 

(a) Hospitals and Primary Health Centres II 

(b) Mobile units 

( c) Dispensaries 

( d) Primary Emergency Aid Centres 

(e) Health Sub-Centres 

(ix) Roads-

(a) Main roads 

(b) Link roads 

( c) V illa.~e roads 

(d) Tribal roads 

(x) Irrigation--

(1) Bhaskal Dam 

(2) Paralkote Dam 

(3) Satiguda Dam 

(4) Ptteru Irrigation Project 

(5) Minor Irrigation Schemes 

(xi) Compensatory Afforestation 
(Area covered) 

The Dandakaranya Development 
Authority have also provided financial 
assistance to the Orissa as well as 
Madhya Pradesh Electricity Boards 
for bringing electricity in that area. 

Culturable 
command 
area 

4,400 Ha 

9,717 Ha 

11,936 Ha 

61,034 Ha 

2,957 Ha 

3 

3 

51 

20 

561·40 

821· 75 

4o6· 14 

kms 

" 

Estimated Potential 
irrigation actually 
potential created 

6,68o Ha 3,278 Ha 

14,575 Ha 13,300 Ha 

132,600 Ha 4,010 Ha 

1.og,361 Ha 2,000 Ha 

3,58o Ha 31361 Ha 

12,38o Hectares 

Likewise, the question of rural elec-
trification bas also been taken up by 
the Authority with the two State 
Governments concemed. The Dan-
dakaranya Project authoritM!s have 
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also helped in promoting industrial 
aclivity in that area and have been 
in touch with the Khadi & Village 
Industries Commission and the All , 
India Handicrafts Board in tbls con-
nection. The Project have also ar-
ranged for providing training in the 
various technical and industrial fields. 

The development of infrastructural 
facilities in Dandakaranya area has 
benefited both the displaced persons 
as will as local tribal population. 

(d) This is a matter which concerns 
the State Governments of Orissa 
anci Madhya Pradesh and we have 
no information available in this re-
gard. 

Hazardous 11\"lng condUions Of the 
workers of Kedia Jharkhand Colllerles 

under C.C.L. 

9766. SHRI A. K. ROY: Will the 
Minister of ENERGY b::? pleased to 
state: 

(a) whether he is aware of the 
hazardous living condition o.f the 
workers of Kedla Jharkhand Collieries 
under C.C.L. who are without 
quarter, water and sanitation and if 
so, the number of workers, and the 
numlber of quarters provided; 

(b) whether there is no hospital 
facility or lady doctor in the collieries 
though a major portion of the work-
ers are female, and if so, the reasons 
therefor; 

(c) whether safety rules are violat-
ed there without eonstructing proper 
'bench' ln the quarries resulting in 

frequent accidents ancf it so, the facts 
in details for the last three ,-rs; and 

(d) what steps. Government propose 
to take to provide these facilities 
there? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a), (b) and 
(d). After nationalisation, 1657 per-
manent houses and 200 temporary 

hutments have been constructed in 
this Area. 256 more permanent 
houses are under construction. Three 
pressure filtered plants to provide 
chlorinated water have been construct· 
ed in this Area covering 15,160 persons 
out of a population of 16 ,439 staying 
in company's quarters. Sanitation at 
the collieries is also satisfactory. 

A 50-bed hospital for this Area is 
under construction. At present there 
are 8 dispensaries and 11 medical 
officers in this Area. A lady doctor 
who was offered appointment did not 
join. Recruitment of medical officers, 
including lady doctors, is in hand. 
Meanwhile, serious cases are being 
referred to the nearby hospitals for 
specialized treatment. 

(c) No, Sir. 

... Suggestions for improvement of 
Aurangabad and Nagpur Radio 

Stations 

9767. SHRI R. K. MHALGI: 

SHRI R. P. SARANGI: 

Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state: 

(a) whether an M.P. has in his visits 
to Aurangabad and Nagpur Radi<> 
Stations in Maharashtra during last 
week of January, 1981 made certain 
suggestions for improvement to the 
officials there; and 

(b) if so, the action taken on each 
of his suggestions, or propose to take?' 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SH:IU 
VASANT SATRE): (a) Yes, Sir. Shri 
R. K. Mhalgi, one of the Hon'ble 
Members who have put this question, 
visited A.I.R. Stations at Aurangabad 
and Nagpur on 21-1-1981 and 23-1-
1981 respectively. 

(b) A statement is laid on the Table 
of the House. 



~, Aft 1 en MAY 5. 1981 Written Answer. 

statement 

Shri Rambhau Mbalgi, M.P. (BJP), 
Thane, Maharashtra, had visited AIR. 
Aurangabad on 21st January, 1981. 
The Station Director had apprised hiin 
with the working of the Station amt 
the programmes being broadcast from 
there and the Hon'ble M.P. had noted 
the position. 

2. Shri Mhalgi, M.P. also visited 
Nagpur Station on 23rd January, 1981. 
Referring to the regional news bulle-
tin of Nagpur Station he had enquired 
whether it carried mostly political 
news and whether non-politica1 as-
pects were either not included or not 
.correctly reported.. 

3. It was clarified by the local AIR 
authorities that the news coverage 

S.No. Suggestions made 

:z 

made was objective and balanced. It 
coVei-ed all events, political or non-
p0litical, the "ctiteria being their news 
value. Further whenever the Maha-
rashtra state Assembly or the Council 
m.eet in Nagpur or whenever a poli-
tical party held its convention at that 
place or when national leaders visited. 
that region, the da}l's news bulletin 
did carry more political news as may 
be e)cpected. The Hon'ble Member 
appreciated this. 

4. lfo further wanted to know the 
approximate time devoted to political 
and non-political events in the region-
al hews bulletin broadcast from AIR., 
Nagpur in January, 1981. This In-
formation as since been supplied to 
him by the Nagpur Station. The other 
suggestions of Shri Mhalgi and the 
action taken are given below: 

Action taken 

3 

1 Aii~, Nagpur should carry out a survey to 
find out how far and well the programmes 
were received in Vidarbha. If necessary 
the help of the State Revenue authorities 
may be taken in an informal way in this 
matter. 

Field strength survey has shown that Nagpur 
Station gives a very good signal in the 
Vidarbha region. 

'2 Production of a programme highlighting the 
historic, cultural and other aspects of 
Vidarbha for b~it l~ br.nica'lt from other 
Radio Stations in Maharashtra. 

3 Announcements could be made to invite new 
. talent for talkers and artists. 

There is already a system of exchnage cl 
programme among the Stations in Maha• 
ra.shtra. 

Procedure for participating in AIR pro-
grammes AIR explained in 'Replies to 
listener's lettets' over the air, particularly 
~n Yuv Vani pr0$rammes. 

4 Those who write complaints to newspapers The suggestion ha'J been noted. 
regarding AIR could be ca.lied to AIR office 
and the proper pdSition explained to them 
and an effort made. to understand what 
eucdy'they w.ant. 

5 AIR, Nagpur which is already broadcasting The 1~e~ti~n, is under examination. 
Sindhi Music occasionally, may consider ·.,: · 
starting a regular Sindhi programme 
~1~~~~. ~~~ ~~ i~e. s. 
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~~-~ (or w.-. o~ ~t 

~ ~~  SlQU A. ~  J:?AS: Will tile 
J\fi.cistef -of SUP.PLY AND REHABI-
LITATION be ·pleaseti to state: · 

~ .~ , • r • 

(a) whether it is a fact that the 
development works of Dandakaranya 
.Project had suffered for want of 
cement; 

(b) whether the Dandakaranya Pro-
ject Administration has loaned/sold 
huge quantity of cement to outside 
organisations and some religious orga-
nisations which have no link with the 
Dandakaranya Project; 

(c) ii so, whether the Project 
.authorities were competent to loan 
out/sell cement; and 

(d) what is the quantity of cement 
received by the Project Authorities 
in the period from April, 1980 te> 
.January. 1981 and what is the quantity 
sold/loaned out to whom and at what 
rate? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SUPPLY AND RE.-
HABILITATlbN (SHRI BHAGWAT 
JHA AZAD): (a) to (d). Develop-
ment works taken up by Oandaka-
1·anya Project have not suffered for 
want of cement. The Project Autho-
rities received 10732 MT of ce ~nt 

during April1 1980 to January, 1981. 
Out of this, 1770.50 MTs were loaned 
and 378.15 MTs transferred against 
cash mostly to other Government 
·organisation at prices varying from 
Rs. 571 to Rs. 778 per ton. The trans-
fer to non-official agencies like an 
educational and religious institution 
in the Project area· was confined to 
4.25 MT. 

"GAS Dealers has little care for 
Cmrtomers" , · 

9769. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of PETRO-
LEUM, CHEMICALS AN'D FERTI-
L1.ZE.R3 be pleased , to state~ 

(a) whether his attention has been 
drawn to a news item published in 
the 'Indian Nation', Patna, dated Janu-
ary, 14, 1981 on page 4, under the 
caption "Gas dealer has litUe care for 
customers''; 

(b) if so, what are the details of 
complaints of the customers; and 

(c) what action..; Govt?rnrr.ent have 
taken to redress tne grievunces of the 
cw:-tome::':'. attached t0 the sai<l dealer? 

THE MINISTER OF PETROLEUM, 
~ .~-:~ .L...,AL  ANG ti~ ILI  

(SHRI P. C. SETHI): (a) Yes, Sir. 

(b) and (c). The news item refer3 
to certain complaints reported to Jiave 
been received from some lndane cus-
tomers by the newspaper "Indi<.tn 
Nation· Patna, against an LPG dis-
tributor of the Indian Oil Corporation 
in Patna, namely Mis. AnarnikCi 
Indane. The complaints inter-alia 
refers to the alleged failure of the g&s 
agency to display up-to-date stock 
P ~tion, registration of refills of gas 
cylinders in the name of gl'lost cus-
tomers, preference being given to 
VIPs/Hotels etc. in the supply of re-
fills and the inadequate transport 
facilities available with the agency 
for the home delivery of cylinders to 
customers. 

These complaints have been investi-
gated by the Indian Oil Corporation 
and the · compl8:ints are reported not 
correct. Due to the continued closure 
of the Barauni refinery and the reduc-
ed availability of cooking gas (LPG) 
from the Koyali refinery, th~re had 
been shortages in the supply of cook-
ing gas in various parts of the coun-
try, including Patna, and conse~ue tl  

complaints are made by customers re-
garding irregular non-supply of cook-
ing 1as by the dealers. The Barauni 
refinery has since resumeci ·production 
and the Koyali refinecy has started its 
normal production. With the im-
provement in the supply position of 
LPG, it is e p~te  that such com-
plaints will become minimal. 
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Engineers of C.E.A. on Deputation In 
Badarpur Thermal Power Project 

9770. SHCRI A. K. ROY: Will the 
Minister of ENERGY be pleased to 
state: 

(a) ~~ether it is a . fact that some 
200 Engineers of C.E.A. are working 
on deputation in Badarpur Thermal 
Power Project; 

(b) whether it is a fact that these 
engineers have been c:..sked t.-, accept 
jab in that Thermal Power project in 
the scale of pay and other facilities in-
ferior to what they are getting now 
at present under C.E.A.; 

( c) if so, facts in details; 

(d) whether it is a fact t..'lat these 
engineers have been threatened with 
retrenchment in case of non-
acceptance of this offer; and 

( e) if so, reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY <SHRI 
VIKRAM MAHAJAN): (a) There are 
at present about 130 Engineers of the 
C.E.A., including Supervisors, work-
ing on deputation in the Badarpur 
Thermal Power Project/Badarpur 
Therma1 Power Station which is under 
the management and control cf .the 
National Thermal Power Corporation. 

{b) to (e). A number of su~ervisors 
were recruited by the erstwhile. ~n
tral Water and Power Commission 
(Power Wing), now the Central Elec-

(A) Su/Jfrvisors : 

(i) Length o ~ r.et'vice in t~e 
grade of Rs. 425-7 oo 10 
CEA 

Less than 3 years 

3 years but less than 
7 Years 

7 Ynara but less than 
10 Years 

10 years and above 

tricity Authority, and were posted at 
the Badarpur Thermal Power Project/ 
Badarpur Thermal Power Station 
under construction including a few of 
them posted at headquarter under 
the C.E.A. Consequent on the transfer 
of the management of the B.T.P.P./ 
B.T.P.S. to the National Thermal Po-
wer Corporation, Supervisors alreaiy 
posted at the BTPP/BTPS were treat-
ed as on foreign service with N.T.P.C. 
pending their absorption. Supervic;ors 
Association made a request to give an 
opportunity to the Supervisors work-
ing at the B.T.P.P./B.T.F.S. for ex-
ercising an option for absorption in 
the Nationa1 Thermal Power Corpo-
ration or to revert to their parent 
cadre in the C.E.A. After holding 
discussions with the representatives 
of the Association of Supervisors and 
those of the N.T.P.C., it was decided 
that Supervisors working at the 
B.T.P.P./B.T.P.S. under the N.T.P.C. 
be allowed an option for absorption 
in the N.T.P.C. or for repatriation to 
the C.E.A. The details of their per-
manent absorption in the N.T.P.C., 
etc. are contained in the tat~ ent 
attached 

Statement 

Supervisors of the ...C.E.A. in the pay 
scale of Rs. 425-700 anct officers in the 
grade of E.A.D./ A.E. in the pay ~ca le of 
Rs. 650-1200 working at the B.T.P.P./ 
B.T.P.S. under the N. T.P.C. were 
allowed to exercise an option for per-
manent absorption in the Corporation 
on the following terms and coudi-
tios: -

Grade tote 
offered in 
N.T.P.C. 

Rs. 500-800 
(Jr. Supervisor) 

. Rs. 550-goo 
(Supervisor Gr. II) 

. Rs. 630-1050 
(Supervisor Gr. I) 

Rs. 700-1300 
(Asstt. Engineer) 
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(ii) The following formula of pay fixation will be followed :-

Basic Pay in C.E.A. 

Add. DA in CEA (on date ol'absorption) 

Add IO% of basic in CEA 

Less DA in NTPC 

If X is a stage in the pay scale to be 
offered, then the pay will be fixed at 
that stage otherwise at the next higher 
stage. 

(iii) The construction allowance, if 
any, being drawn by the individual 
Supervisors will be protected as per-
sonal to them so long as they continue 
at Badarpur. 

(iv) They will be eligible for con-
sideration for promotion to the next 
hicher grade ' .. vhen they complete the 
prescribed eligibility period as laid 
down by the N.T.P.C. Presently these 
periods are as given in the Table 
ab0ve. For computing the period 
shown in the Table, their service as 
Supervisor in the C.E.A. from the 
at.:~ of contir~aous appointment in 
the CEA would be taken into account. 
The promotion would be regulated as 
per the rules of the N.T.P.C. 

Rs. 

Rs. 

Rs. 

Rs. 

Rs. X 

(B) Assistant Engineer/Extra Assis-
tant Director: 

{i) If an Assistant Engineer has 
completed 3 years service, he will be 
given offer in the engineer's grade 
(Rs. 800-1400). 

(ii) Length of service in the Assis-
tant Engineer's grade will be convert-
ed into weightage in the Engineer1s 
grade by taking into account half the 
length of service as Assistant Engineer 
subject to a maximum of 2 years. 

(iii) If an Assistant Engineer has 
completed less than 3 years' service, 
he will be eligible for the grade of 
Rs. 700-1300 (as Assistant Engineer) 
in which case his seniority in the 
grade of Assistant Engineer in CEA 
will be counted. 

(iv) Their pay would be fixed on: 
the basis of the following formula.: 

Basic Pay in CEA Rs. 

Add DA in CEA Rs. 

Add 20% or tht' basic subject to a maximum of Rs. 250/-. Rs. 

Less NTPC DA Rs. 

Rs. X 

--~-----~~---------------------------------------------------------
If X is a stage in the N.T.P.C. scale 
then>pay will be fixed at that stage 
otherwise at the next lower 9tage with 
excess being treated as personal pay 
to be absorbed on promotion. 

(v) No construction allowance will 
be payable. 

(C) General: 

( 1) The employees will be given an 
option to opt for the number of days 

of casual leave and earned leave as 
in Central Government as on date 
without the facility for leave encaah-
ment or leave entitlements as per 
NTPC Leave Rules with +he facility 
of leave encaShment. No option will 
be available in respect of other types 
of leave. 

(2) The date of absorption would 
be 1-4-1981. 
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(3) Employees once absorbed would 
be governed in all matters of disci• 
pline, conditions of service, etc. by the 
. Rules of the N.T.P.C. 

(4) The period of service rendered 
by Supervisors in the CEA would be 
;reckoned towards Contributory Pro-
vident Fund benefits ana the required 
amount would be credited by Govern-
ment a8 employer's contributions 
subject to concurrence of the Ministry 
-Of Finance/Department of Personnel 
& A.R. 

( 5) Allowances will be admissible 
.as per the NTPC Rules. 

(6) As there are only a limited 
number of posts of Supervi:mrs, the 
-employees belonging to the cadre of 
Supervisors may have to be retrench-
.ed in the event of non-availability of 
posts in the CEA and their not excer-
sing the absorption in the NTPC. 

ent~I Power Projects under 
Construction ln Karnataka 

9771. SHRI JANARDHANA POO-
. JARY: Will th~ Minister of ENERGY 
be pleased to state: 

(a) the names and number of cen-
tral power projects that are u·:i.der 
·-construction in Karnataka State to-
gether with power pmduction capa-
. city in each case; and 

(b) the estimated expenditure of 
€ach project and when they are like-
ly to be completed? 

THE MINISTER OF STATE IN 
. Tl;iE MINUfi'RY OF ENERGY 
(SHRI ·vrKRAM MAHAJAN): 
(') a\nd (b). While the Nationai 
· ayaro Electri.c Power Corporation is 
p~reparea  to execute Hogenakal Hydro 
Elettric Project in the central 
·sector, provided the state government 
agrees, n9 cen~ral power generating 
· pr6]ect is· ~un er. construction,.' in the 

'.'"State of Karnaiaka at present. · 

1'iM tfwnT f\lff$,n ~ r 1 ~1f5 f 

9 7 7 2. "ft f~ l I  fq : "1-rf 
•'If itm ~ ~ Cl a R ifi"T wrr r tfl !(it 
fifi': 

( ~-) if<tr ifi ~ lf ~~n: if 1fit~ 
~f~ r f~~~~ it' ~~ ifl ant i{ 
ll'if ~ ~ f.rof lf ~ ~ f i?I lfT ~ ; i ~ 

(•) ~f~ ~, a-\ ~aii  f~ f~tt 

~~ fl i:ttf~~f Cl\T f ~ ~~ ~ 

-smncr ~ ~  ~~ ~tf o;r ~if aifl' 
fctl1.f \j\'r.i ctft ~  Tcr.iT ~ ? 

i~ q-·cnwq ~ Uiit "·a-r ( '11' 
f~ ~) ('-li') tit~ (11). 
~~ tfnr f ({ o ~ i f alo~ ~ arr~ 

i ifl'tf f~vflf gr~ ) ~ f~~  ~ ~ I 

Construction of Coal Dam Project iD 
Himacbal Pradesh 

9773. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
ENERGY be pleased to stc~te: 

(a) heth~r any plan for const me·· 
tion of Coal Dam Pro t c~ in Hima<:h<Jl 
Pradesh has been finalised by Gov-
ernment; 

(b) if so. ~e likely date by which 
the work O:l the Dam would begin, 
the likely cost and the ge.nerating 
capacity of t~1  Dam along with the 
likely period frir its completion; and 

(c) if not. the likely date by which 
the plan would be finalised on the 
vvork concerned? 

THE MINISTER OF STATE IN 
THE MINISTRY ~. ENERGY 
(SHBI VIKRAM MAHAJAN) : (a) 
to (c). The Government of Himachal 
Pradesh have agreed that Kol Dam 
H.  E. Project be taken up for exploi-
tation l.n the Central Sector. Resid-
ual' investigations need to be comp-
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pleted before construction can start. 
The National Hydroelectrical Power 
Corporation (NHPC) is likely to take 
qp thes~ investigations very shortly. 
The project is planned for an instal-
led capacity oi 600 MW, and is e.x-
pected to cost about Rs. 345 ~ores. 

Competition of "Radio Plays" 

9774. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of IN-
FORMATION AND BROADCAST-
ING be pleased to state: 

(a) whethe:r the 'Radio Play' com .. 
pC>tition is organised on all the sta-
tions of All India Radio on the dia-
lects languages &nd dialects of the 
various regio!ls on which the stations 
are located; 

( b) if so, the names of the langua-
ges/dialects, station-wise on which 
this programme is broadcast; and 

(c) whether more dialects/langua-
ges would be selected for this prog-
ramme in order to permit these diale-
cts and languages and in order to 
reach the peovle speaking these dia-
lects/languages? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
VASANT SATHE) : (a) No, Sir. 

(b) and (c). Do not arise. 

Free Supply Of Samples by Drug 
Companies to Doctors 

9'775. SHRI S. M. KRISHNA: Will 
the Minister of PETROLEUM, CHE· 
MICALS AND FERTILIZERS be uie·-
ased to state : 

(a) whether the Punjab Medical 
Representative Association at its 
convention held at Patiala early in 
April, last demanded a ban on the 
supply of free samples by the Phar-
maceutical Companies to doctors on 
the ground that it led to an ''un· 
necessary increase" in drug prices; 
and 

(b) if so, Government's reaction 
thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH): (a) and 
(b). Governm<:.:1t have seen the News 
item indicating that the Punjab · 
Medical Representatives Association 
at its convention at Patiala demanded 
a ban on frf:e samples by Phar ace~ 

utical Companies to Doctors on the 
gro.und that it had led to an unneces-
sary increase in drug prices. The pri-
ce.s of price controlled formulations 
are approved under the provisions of 
Drugs (Prices Control) Order, 1979, 
and while approving these prices no 
provision is made for the packs of 
formulations which are distributed !lS 
free samples t<J the Doctors. 

News item appointed "DESU Bid to 
Hush up Cases" 

9776. SHRI S. M. KRISHNA: wm 
the Minister of ENERGY be pleased 
to state: 

(a) whether his attootion has been 
drawn to the news item captioned 
"DESU bid to hush up cases" appear-
in in the '•Hindustan Times·• New 
-Delhi dated the 9th April, 1981; 

(b) if so, the broad facts of the 
case and the genesis of the financial 
and technical irregularities committed 
ing in the ''Hindustan Times'' New 
of work re-ferred to therein; 

(c) the action taken against the 
delinquent officials; and 

( d) what remedial measures have·-
been taken or are proposed to be 
taken to prl"'Vent such irregularities 
arising in future? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHIU 
VIKRAM MAHAJAN): (a) The 
Government is aware of the news; 
item. 
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(b) to ( d) . The case relating to the 
alleged irregularitie$ in the purchase 
of LT. pillar boxes is under investi-
gation by C.B.I. Further action in 
the matter can be taken on recei!)t 
. of the report from C.B.I. 

Appointment e.f Directors in National 
Rayon Corporation 

9777. SHRI S. M. KRISHNA: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
·state: 

(a) whether the Delhi High Court 
has recently struck down the action 
of the Company Law Board in exer-
cise of its power under Sectio.!l 408 of 
the Companies Act, 1956 in continu-
ing to appoint directors on the Board 
of Directors of Messers National Ra-
yon Corporation Limited after the 
period of thr~i.: year.s, which expired 
·OD Ju}y, 1980 ; 

(b) if so, -.,vhat is the position of 
Government Directors on the Comp-
any and whether they can vote or 
not; and 

(c) the steps Government propose 
to take in the matter? 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR}: (a) 

Yes. Sir. Hm.vev .:ff, while doing so, the 
High Court also ob.served that it 
was ''open to the Compa!fly Law Board 
to pass a fresh order under Section 
408 after hearing the petitioner to 
the extent thought necessary, and 
also other shnreholders who may wish 
to oppose the continuance of Govern-
~nt Director on the Board." 

The Court further suspend its own 
order quashing the appointment of 
·,Government Directors for a period of 
19!:.s: months in order to enable the 
COMPANY :LAW BOARD and the 
· Central Government to pass a fre3h 
-order. Necessary steps are being ta-
ken to prefer an appeal (or SLP) ag. 

ain·st the aforesald orders in the Sup-
reme Court. 

(b) and (c). A petition for Special 
Leave for the quashing of the direc-
tions of the Delhi High Court in the 
aforesaid orders was filed by the ori-
ginal petitioner in the Supreme Court. 
This petition came up for hearing 
first on the 10th April, 1981 a!Ild then 
on the 24 April, 1981 and now stands 
adjourned to be listed on 4 May, 81 
alongwith the SpPcial Leave Petition 
to be filed by the Union of India and 
Compally Law Board. The Supreme 
Court has, meanwhile, directed that 
it would be open to the Board of 
Directors of the National Rayon Cor-
pcration to take all decisions which 
are within their power but the Gov-
ernment nominated directors would 
not function as directors and that no 
further appointments to the Board <>f 
Directors shall be made nor shall any 
elections be held in that connection. 

Establishment of National Corpora-
tion for Distribution of Drugs 

9778. SHRt A. C. DAS: Will the 
Minister of PETROLEUM. CHEMI-
CALS AND. FERTILIZERS be ple-
a~e  to state: 

(a) whether Government have a 
proposal to esto.blish a National Cor-
poration for th<": distribution of drugs 
and pharmaceuticals production; 

(b) if so, whether such a proposal 
is going to be emplemented during 
the current :financial year ; and 

( c) if so, the progress made so far 
iu this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH): (a) No, 
Sir .. 

(b) and (c). Do !llOt arise. 
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Power Generation in Santhaldlh 
Thermal Power Plant in West 

Ben pl 

9779. SHRI A. K. ROY: Will the 
Minister of ENERGY be pleased to 
F:tate: 

(a) the oowe:r generation in the 
Santhaldih Thermal Power Plant in 
West Bengal anc:i the capacity utilisa-
tion in the last two months with date-
wlse break-up in details; 

(b) heth~r his attention has been 
drawn to the news item in the 
·statesman' dated 10th April, 1981 
(Calcutta Edition) that the power 
generation jn Santhaldih power 
plant has decreased due to the labour 
p:-oblems in unloading coal if so. facts 
in details· 

' 
( c) whether it is a fact that the 

problem arose because of the removal 
of all old workers in the coal un-
loading and their substitution by th~ 

new workers v.iolating an agreement 
of 1980; and 

(d) whether Government propose 
intervooing into the matter and see 
that the matter with the coal un-
loading workers i~ settled and power 
gJ-ncration at Santha1dih saved? 

THE MINISTER OF STATE IN 
THE MINISRY OF ENERGY <SHRI 
VIKRAM ~: .fA A. A ): (n) to (d). 

The informa: ion ls bein~ collected 
nnd will be faid on the Table of the 
House. 

Closure of Thermal Power Generating 
Sets in Gujarat 

9780. SHRI DAULATSINHJI JAD-
EJ A~ Will the Minister of ENERGY 
be pleased to state : 

(a) whether it is a fact that two 
thermai_., power generating sets at 
Ukai in Gujarat have been shut down; 

(b) if so, the reasons therefor; 
and 

(c) the action taken to restart the 
same? 

THE MINISTER OF STATE IN 
THE MINISTRY.OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) Unit No. 
2 of 120 MW and Unit No. 4 of 200 
MW at Ukai Thermal Power Station 
were shut down. However, unit No. 4 
of 200 MW has come:-back to service 
on 28th November, 1980. Unit No. 2 
is expected to be back in service be-
fore end of May, 1971. 

( b) Both the units haa to be shut 
down on account of vibrations deve-
loped during restarting of units after 
~hut down for some maintenance 
works. HP rotors wen-found to have 
developed slight bend in both cases. 

( c) HP roto:-s of unit No. 4 bas been 
replaced and the set was recomm.ls-
sioned on 28th November, 1980. Umt 
No. 2 of 120 MW is expected to come 
bftck to serv!ce by 31st May, 1981. 

Petro-Chemical Companies in 

India 

9781. SHRI DAULATSINHJI JAD-
EJA : Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state: 

(a) the number of petro-chemi-
cal complex functioning in India. 
with location; 

(b) whether any State Govern-
ment have :1pprCJache:d for the estab-
lishment oi re1ro-chemical complex 
in their State; and 

( c) the action taken by Govern-
ment thereon? 

THE MINISTER OF PETROLEUMs 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. S!i:TH): (a) There are 
three petro-chemical complexes fun~
tioning; two are in Bombay and one is 
in Baroda. 

(b) Yes, Sir. 
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(c) Government have decided in 
principle to set up two gas based 
petro-chemical complexes one at 
Usar in Maharashtra and another at 
Kavas in Gujarat. Besides thr~ 

aromatics petro-chemical complexes 
one each at Cochin (Kerala). Usar 
(Maharashtra) and Saleempur 
(U.P.) are proposed to be s~t up. A 
petrochemical project can also be 
erected in Bihar. 

A letter of intent has been issued 
to the West Bengal Industrial De-
velopment Corporation for setting up 
a naptha bas!::d petro-chemical com-
plex at Haldia. Government is also 
contemplating to set up major down 
stream units in several States. De-
tails are yet to 1be finalised. 

Settinr up of Petrol Pumps in 
llfll"Y1lna 

9782. SHRI CHIBANJI LAL SHA-
RMA: Wiil the Minister of PET RO-
LEUM, CHEMICALS AND FER'I1I-
LIZERS be pleased to state: 

(a) the number of new petrol 
pumps set up during 1980-81 with 
locations thereof; and 

(b) the number of new petrol pumps 
to be set up during 1981-82 in Haryana 
with the location thereof? 

THE MINISTER OF PETROLEUM, ... 
CHEMICALS AND FERTILIZERS 
( SHRI P. C. SETHI): (a) Six 
retail outlets (petrol/diesel pumps) 

are reported to have been commfs'..;,, 
sioned during 1980-81 at the following 

locations: 

1. Gohana Road 2. Chauthala 

3. A teli Mandi 4. Balsamand 

5. Dharuhera 6. Meyond Allan 

Action has also been initiated dur-, 
ing 1980-81 to put up more retail 
outlets in Haryana. 

( b) Oil companies are yet in the 
process of finalising their plan of 
1981-82 for putting up retail outlets. 

Liquidation of Private Companies 

9783. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAms 
be pleased to state: 

(a) how many private companies 
have been liquidated during 1980-81, 
State-wise; and 

(b) the number of such companies 
against whom liquidetlon proceedinis 
are still going on State-wise? 

THE MINISTER OF LAW, JUSTICJ: 
AND COMPANY AFFAIRS (SHRI 
P. SHIV SHANKAR): (a) 115 pri ... 
vate, i.e. non-Government companie8 
limited by shares were liquidated 
during the first 11 months of 1980-81 
(April 1980 to February 1981). 

(b) Liquidation proceedings were 
§till going on against 3639 companies 
as 0 n 28-2-81. The distribution of the 
115 liquidiated companies and the 3639 
companies in the process of liquida-
tion is given in attached. Statement. 
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Statemeat 

~ iu disttilatlon ojth1115 liqllida't1d eompanla and of tlu J619 eompanin in the ~rocess 
of Liguitlation 

S.No. Sta.tes/Union Territories No. of Non-Govt. 
companies limited 
by shares liquidated 
during r980-81 

No. ofNon--Govt. 
companies Jitnited 
by shares in the 
process of li<t uida· 
tion as on 2~ .. 198 I ( 1-4-1g8& to 28-2-81) 

3 

I. Andhra Pradesh 37 95 

2. Assam, Nagaland, Manipur, Tripura, 
Meghalaya, Arunachal Pradesh &. MizOram 13 

3· Bihar ~ 38 

+ Gujarat & Dadar Nagar Haveli I . 24 135 

5· Haryana 2 22 

6. jammu & Kashmir 6 

7. Karnataka • 2~ 

8. Kerala 2 sz76 

9. Madhya Pradesh 39 

JO. Maharashtra 5 692 

JI. Orissa 41 

1a. Punjab, Himachal Pradesh & Chandigarh • 6 93 

13. Rajasthan 6 83 

1+ TamilNadu "'; 
3 496 

15. Uttar Pradesh IO 138 

16. West Bengal II 9f.l 

i7. Delhi 5 :toa 

18. Goa, Daman & Diu 

19. Pondicherry 10 

QO. Andaman & Nicobar Island 

TOTAL 115 3639 

-
NOTB : Information is i temited Registrar of CoinTy-wisc. Break up State-wise o~ Unfm 

Territory-wise in respect of items si, 4, IR 18 is not readily available. However, in 
the ase of ~trar of Companies, Delhi.and Haryana, separate figures for the State of 
Haryana and' e Unl'Ot1 Territory of Delb1 were available. 
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Private Companies Registered in 
Haryana 

9784. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state the number of nt'w 
private companies registered during 
1980.-81 in Hary-ana and Punjab, Dis-
trict-wise? 

Statement 

THE MINISTER OF LAW, 
JUSTICE AND COMPANY 
AFFAIRS (SHRI P. SHIV SHAN-
KER) : During the year 1980-81 
(April 1980 to March 1981) 214 pri-
vate, i.e. non-Government companies 
limited by shares were re.gis.tered in 
Punjab end 38 such companies in 
Haryana. The district-wise distribu-
tiQn o'f these companies is given In 
the attached Statement. 

District-wist distribr1tion cf on-Gov1,,,,,_t ComJ>tmils limilld hy sham rtgistnttl in th, 
Stat1s of Punjab and HaryOllO during tlu .)far-1980-81 

PUNJAB 

District 

I. Amritsar 

a. Bhatinda 

S· Faridkot 

4· Ferozepore 

5. Gurdaspur 

6. Hoshiarpur 

7. Jullundur 

8. Kapurthala 

9· Patiala 

10. Ludhiana 

11. Sangrur 

Ut. Rupar ... 

TOTAL 

··· Number of companies which have 
not filed Form No. 18 intimating 
situation of their registered offices. 

GllA?4D TOTAL 

No.of 
Companies 
registered 

36 

6 

11 

3 

3 

4 

49 

7 

12 

64 

7 

JI 

213 

HARYANA 

District 

I. Ambala 

2. Bhiwani 

3· Faridabad 

4. Hissar 

5. Jind 

6. Kamal 

7. Mohindergarh 

8. Rohtak 

9. Sirsa 

JO, Sonepat 

TOTAL 

Number of Companies 
. which have· not filed Form 
No. 18 intimating the 
situation of their registered 
offices. 

GRAND TOTAL 

No. of 
Companies 
registered 

5 

6 

9 

2 

2 

3 

2 

32 

6 

g8 
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.Criticism by Editors' Guild reg. Func-
tioning o,f AIR and Television 

9785. SHRI JYOTIRMOY BOSU: 

SHRI RUP CHAND PAL: 

Will the Minister of INFORMA-
'TION AND BROADCASTING be 
pleased to state: 

(a) whether it is a fact that the 
Editors' Guild in a very recent meet-
ing has strongly criticisett the func· 
tioning of All India Radio and Tele1. 
vision in that it is acting as a mo ... ~ 
political t\)Ol of the ruling party; 

(b) if so, details thereof; and 

(c) if so, what action Government 
propose to take? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
V ASANT SA THE): (:a) Government 
have seen the resolution passed by 
the Editors' Guild of India at its third 
annuaJ session held at New Delhi on 
27th January, 1981. 

(b) A copy of the resolution is laid 
\Jn the Table of the House. [Placed 
in Libraru. See No. LT-2530/81]. 

( c) Governi:-nent do not subscribe 
to the view5 expressed in the resolu-
tion regarding All India Radio and 
Television. 

"«l$m'1'1'T ~ ~~ tvl l!fiT ~~ 

91s6. "'° 'q:tiftctE'f t~ ~r 
~  ~ a l~ f~ ~l ~ 

ire nl ~l  F1T ~..,if f'F: 
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~  Cfi'T ~~~ 29 ~~ 30 
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Promotional prospects of officers of 
Indian Supply Sel'Vice and Indian 

Inspection Service 

9787. SHRI KESHORAO PARDHI: 
Will the Minister of SUPPLY AND 
REHABILrrATION be pleased to 
state: 

(a) whether it is a fact that in 
several Government Departments like 
De'fencet P&T, Rail ways etc. officers 
are recruited through the same llource 
i.e. Combined Engineering Service 
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E;xamination as in the case ot 
D.G.S.&.D.; and 

{b) if so, whether the promotion 
prospects of officers of Indian Supply 
Service and Indian Inspection Service 
as well as the working conditions in 
the DGS&D are not good as oompared 
to aforesaid Departments? 

THE MINISTER OF STA'rE IN 
THE MINISTRY OF SUPPLY AND 
:REHABILITATION (SHRI BHAG-
WAT JRA AZAD): (a) Yes Sir, ex-
cept in the case of Ministry of Defence 
where the officers dealing with Pur-
chase are not recruited through Com-
bined Engineering Service Examina-
tion. 

(b) No such compe.rative study has 
been made bY this ~art ent. So 
'far as promotion prospects of officers 
jn DGS&D are concerned, Cadre Re-
view proposals are under active consi-
deration. · 
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Nationalbation df Dl'U&' Jndu&try 

9789. SHRI MADHAVRAO SCIN-
DIA: _ Will the Minister of PETRO-
LEUM. CHEMICALS AND FERTI-
LIZERS be pleased to state: 

(ia) whether Government's attention 
has been drawn to the resolution 
ack>pted at a convention of represen-
tatives of .the workers of the chemi-
cals. and pharmaceuticals industry and. 
some trade unions which was ineug-
urated by President Centra1 Indian 
Trade Unions dexnanding an imme.-
diate nationalisation of all multina-
tional alld Indian monoP<>ly drug 
industry; and 

(b) if so, the Government's reaction 
to this demand? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM", 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH): (e) Yes, 
Sir. 
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(b) There is no such policy and 
hence the question of taking any 
. action does not arise. 

Posts of Assistant Direetors in Rate 
Posts of ~stant l~ors in a.Rte 

97Q-0. &HR! HIRA LAL R. PAR-
MA.fl,: Wil1 the Minister of SUPPLY 
AND REHABILITATION be pleased 
to state: 

( ia) Whether it is a fact that as per 
1J:J.e ~~enc1 ltions of Vidyalankar 
Cqmmittee, aecepte,d by the Govern-
ine.Qt, in the rate contract sections ot 
the DGS&o either the sect.km Qfllcers 
ot. Assistant Directors can be posted; 

(b) if so, then how many wsts have 
~~ assigned to the Assistant Direc-
tors out of this quota; f:lnd 

(C) whether any Section Officers 
working in any other sections than 
these sections; and 

( d) if so, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SUPPLY AND 
REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) Yes, Sir. 

(b) No quota has been assigned to 
Assistant Directors/Section Officers. 
The posts can be filled by either cate-
gory of Officers. 

(c) Yes, Sir. 

( d) The actual utilisation of the 
SecUon Officers in the Purchase Direc-
tora~es is done depending upon the 
past e~perience of the. officer and 
administrative convenience. 

Increase in Fees of Advocates appear-
ing for (?,entral Government 

9792. SHRI PIUS TIRKEY: Will the 
Minister of LAW, JUSTICE AND 
·COMPANY AFFAIRS be pleased to 
state: 

(a) whether advocates and lawyers 
appearing on behalf of various 
Departments o'f Central Government 

or empanneled therefore before the 
City Civil and Sessions Court at 
Calcutta hav,e, been asking for increase 
of their fees which was fixed about a 
decade back; 

(b) whether any increase. has been 
given to sUC;h advocates and lawyers 
who by passage of time and expe.ri-
ence have ilttained seniority; and 

(c) if so, the fact thereof and what 
further action is being taken . to 
ameliorate their conditions? · 

THE MINISTER OF LAW, 
JUSTICE AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR): (a) 

Yes, Sir. 

(b) Yes, Sir. 

(c) At the time ot empanelment, 
these counsel were given the fees as 
per State Government rules. Subse-
quently on their representations, they 
have been allowed, to claim fee on 
ad-valorem basis et the rates allowed 
by the High Court on taxation with 
effect from lst June, 1979. There is 
n•J t>roposa1 under consideration at 
present to revise their terms. 
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Canalisation and De-canalisation of 
Bulk Drugs 

9794. SHRI MANORANJAN BHA-
KTA: Will the Minister o'f PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state: 

(a) the principles observed in cana-
Jis i ng and de-canalising bulk drugs 
<luring last 5 years; 

( b) what are the revised new norms 
for canalisation aild de-canel.ising of 
bulk drugs; 

( c) what is the production and im ... 
port of various canalised/banned bulk 
drugs distributed by IDPL and what 
is the criterion for allowing distribu-
tion of canalised bulk drugs to IDPL; 
an(l 

(d) is it a fact that 5 tonnes of 
Grisofulvin and other bulk drugs 
were given in package deal to M/s. 
Glaxo; if so under what entitlement/ 
recommendations? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH): (a) and 

(b). The objectives of the Govern-
ment in canalising the import of bulk 
drugs are as .follows: 

(i) To bulk the requirements of all 
manufacturing units to arrive at a 
sizeable demand which C\)Uld be made 
use of as a bargaining counter in 
world markets to secure advantageous 
price and concessional terms of sup-
ply; 

(ii) To regulate the import/intro-
duction of newer sophisticated drugs 
in such a manner as not to disturb 
the indigenous production of drugs of 
similar therapeutic vulue; 

(iii) To protect the indigenous pro-
duction of drugs, especially when the 
production is inadequate to meet the 
internal demand; 

(iv) To ensure the equitable supply 
of raw materials at uniform prices, 
eliminating the middle man's profit so 
that the formul9tions based on such 
raw materials are priced at a parti-
cular and uniform level; and 

(v) To help the Small Scale (SS!) 
Sector of the industry whose require-
ments are small, and who would 
otherwise filld it uneconomic and un-
pra~ticable to import. 

The criteria for canalisation and 
de-canalisation is based on these ob-
jectives. 

The Chavda CODL"llittee which was 
appJinted to look into the prices. of 
drugs imported by the CPC, had 
recommended that the following 
criteria, among others, should be 
considerea in deciding on can1allsation 
policy from year to year: -

(i) Drugs whose indigenous pro .. 
duction is substantial enough, to 
warrant their being given protec-
tion so that their growth and utility · 
are. ensured with a view to achiev-
ing ultimate self-sufficiency; 

Oi) Drugs which have a limited 
number of world manufacturers. 
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and where there is scope for :forma-
tion of eartels; and 

(ill) Drug whose imports are to be 
watched from the public health 
point o'f vie.w (e.g. addiction-form-
ing for dependence-inducing drugs 
such as barbiturates etc.) 

The above recommendations have 
been accepted by the ~vern enl 

( c) The production as reported by 
Mis IDPL of various canalised bulk 
drugs and banned bulk drugs during 
1980-81 are as at Statement-I & n 
respectively. The hnport figures in 
respect of these drugs during the 

same year are given at statement--
III. Allocation of indigenously manu-
factured canalised bulk drugs fs made 
by CPC, a call'Qlising Agency, ··aa per 
the Distribution Policy in vogue on 
domestic producers (including M/s 
IDPL) who indicate availability of 
various canalised bulk drugs tio CPC 
for distribution. The distribution is 
made by the domestic producers as 
per allocations received/Policy in 
vogue. .:!JI 

(d) CPC have reported that Griseo-
fulvin and/or any other canalised 
bulk drug were not given in package 
deal to Mis. Glaxo. 

Production of Canalised items during 1g8°'"81 by IDPL 

· S.No. Drug Unit 1g8o-81 

J. Streptomycin Sulphate Ton/Base 34·4 

~. Tetracycline Hcl. Ton gr• S 

S· Exythremycin ,, 9•6 

4· Ampicillin Trihydra.te 6·1 

5· Dox,.cycline !2'!.U 

6. Piperazine Hyclrate ,. 25· 18 

1· Sulphamethoxazole " 
12·07 

8. Trimethoprim 
" 5•5 

9· Vitamin BI ,, )) 

(a) Hcl. Oral Grade 
" 

2' 79 

(b) Ampoule Grade 
" 

1·95 

(c) Mononitrate 
" 

14·6o 

JO. VitaminB2 ,, 8·99 
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Production of~c  items duriag 1gh,.B1 by tDPL 

fj. No. Drug 

1. Sodium Penicillin 

:2. .t . e ~i~~e 

3. Analgin 

4. etroni~ole 

·5· Paracetamol 

6. Phenacetin 

7. Phenobarbitone 

8. Sulphadimidine 

g. Sulphaguanidine 

1 o. Sulphanilamide 

I 1. Sulphamethizole 

J 2. Glybcnclamide 

J 3. Acedic Acid 

14. procoi ne Penicillin 

S.No. Drug 

~ 
-· 
•r. Streptomycin Sul. 

2. Tetracycline (HcL) 

3. Crythromycinc 

4. Ampicilline Trihydrate 

5. Doxycyline 

6. Piperazine Hydrate 

7. Sulphamathoxazole 

8. 1 Hmethoprim 

. 

Statement-m 

IMPORTS 

2 

Unit 

~u 

Tonnes 

,, 

N 

>I 

,, 

,, 

,, 

u 

,, 

,, 

" 
MMU 

A/c 1979-80 

Unit 

3 4 

Tonne/Base 72· 83 

Tonne 162·00 

" 5·38 

,, 54·82 

,, 3·77 

" 
90·00 

" 
64·04 

,, 6·40 

176 

~  

38·0 

I '91 

339·61 

3·87 

1· JO 

79·45 

15·82 

444·20 

315·70 

11·70 

5·63 

o·o6 

1285·61 

22·8 

-----

1980-81 
(April-
December) 

5 

17· 51 

98·80 

0·57 

72·21 

4· 16 

a5·00 

90·28 

12·64 
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S.No. Drug. 

9. Vitamin BI) 

(a) Hcl. Oralgradc) 
l 

(b) Amp. Grade }-

(c) Mononitrate ~ 
10. Vitamin B2 

1 1. Panicillin Sod. 

12. Penicillin Procaine 

13. Accta.zo.lamide 

!lf.. Analgin 

15. Metronidazole 

16. Paracatmol 

17. Phenacetin 

18. Pheno bar bi tone 

19. Sulphadimidine 

20. Sulph.llguanidine 

21. Sulphanilamide 

22. Sulphamethizole 

23. Glybcndarnide 

24. Acetic Acid 

• • 

Representation against Malpractices 
in National Thermal Power Corpora-

tion, Korba 

9795. SHRI BHOGENDRA JHA: 
Will the Minister of ENERGY be 
pleased to state: 

(a) whether any representation has 
been received from Chhattisgarh, 
Sangharsh Samittee, Balkonagar, 
Korba complaining against the autho-
rities of NTPC, Korba; 

( b) if so the details; 

( c) steps taken to investliate the 
charges; 

(d) whether be is aware that local-
ly •va~lable l:Ulempl<?Y"1 peqple are 
not given job in NTPC;· and 

A/c 
Un:t 

" 
MMU 

MMU 

Tonnes 

" 

" 

" 

" 

1979-Bo 

21. 10 

100· 7o 

I·o6 

. 16 

1 • 41 

I980.81 
(ApriJ-
December[ 

18·69 

~ 9 

2· 86 

s·oo 

2· 19 

( e) if so, the steps being taken to 
see thiat recruitment is done, fro~ 
local people? • , • ili 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHBI 
VIKRAM MAHAJAN): (a) and (b). 
Some representations have been 
received from the Chhattisgarh 
Sangharsh Samiti, Korba in which 
some demands have been made and 
allegations regarding irregularities in 
the Korba Project of the National 
~er al P\>wer Corporation have also 
been made. These allegations con-
cern matters such as recruitment at 
the Korba project, appointment of 
senior personne1 for the project t.nd 
misuse of public funds. 

( c) Steps have been taken by this 
de.partment and the management of 
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NTPC to ascertain the facts and 
details with regard to specific allega-
tions. 

(d) It is not correct to state that 
locally available unemployed persons 
are not being given jobs in the Korba 
Project of NTPC. In the categories 
of posts which are. required to be 
filled bY persons sponsored by local 
employment exchange, the represen-
tation o'f loca1 persons is more than 
85 per cent. 

( e) Does not arise. 

g)'..,!()o ~)o i 5~  ~ ~  fl'{T 

f~in qr.n in• -- ~ 

9796. ~  ~nit RT: Cf::jf o ~r +tr.tr 
~ I ~ r.f ctft WtTI fl i ~ for. : 

( Cfi') CfllT ~) o cft o frf 0 Qfif i 9'iT +n1 ~, 
lf~ ~ 14 irr~, 19s 1 Clir ~to~~~, 
" 
~) etTq' fef~ n:, t'ro crrc ~re ~ 
ttf~r~ ;;r ~f lf  'f."l i ctn tt il~  ~ 

~1ff  l:tCf. lfftftl ~ f~  ~  ~~f~ "l1f G. ~t, 
~) ~rnif a-T ~l n ~  ~ 3ftt ~~ ~ ~ 
cm<i err~ tfiT ~ ~ ; 

( ~) ~ q-)Cf.t"(.-:f r, rt:r f ~-~~1 t:r~ ft 

~ fi ~ ~ ~ 12 I ~, 1981 <f.1 ~ f  

i:r f~  CfiT if1efr irr~ er.~: ~~trr c.tr~ ~~i ?f 1 
~~ ll'f<f Q'.T, en 'fll'T ~~ ~~~  CfiT ~~ ier 

f~~ t Cfi'"( f~ll  iflJT ~ ~-:t  iifliT ~  

f ~ a T'"( cti~ f<ill'T ~ lf T ~ :i;fT7-' cmr t1· r.f1· ,' 
~:fto ~  °'le\ f l~~ ~ f-~:~p: cf.1 ~fr1-

'fc:t ~ flrr Cf.T '+"!:,mt 1 ~  9~~ f~ ll  ~ ll  ~ ; 

~)  

( 1T) Cftl'T il'<'. afi~ m (' :q· 1~1 fi~~ 

~ tr ~ -r ffit ~1lfr cf."i ~l~ r~i  er< 

f~r rftre otff f~~ft Cfil f ~f •tirt T ~  iii 1~ft 

~:it)  7.ff<f ~t, a) i~~ iar :i.:rr~ Cf7.TT 

~ 'l'R '311 fcr~~rftr~ ~~ l.f T ~ ef ~~1~1 
ttft ~-.rr f•e<;ft ~ f 'Sfflit ~~  Cfit 9':fil' 
a~ ~~ if1 r~ 'ff(f fcr~r ~r ~cr.r  

:;;wt l{wn=rq if ,,\i Q' ;filft ( "1\' 
r.._ "'(AA') :  ( ~) c:-rlfrcr~ 111i't 
ft:tit'lf ~ f~l :fi f Sf<ifi=&Cfl', ai"1cfiTi1 

1

~
1 

f~ ilr t:FT 1 4 ~, 1 9 s i ~ i ~r i:rtrr- ~ 

f~ ~ ~ lit' 11tir-~, l\_f;rl\c:rr if.' f~if  

~r ~r :i r ~ ~ fcrir if~ ~ 1 l ~ r irt~-~ 

ll 7:1' 11t1'f' Wl' iy-f ~ff-- f. f i~ ~

:qrft ~ crf('"c;(T'"( cF r ~nf r ~  1nrr~iifr ft~ r .., 
\if'fij'f, +{a c:pif ~n: i itl f-.c~1 : i; ~ ifi+i ~ 

Cf}lf ~ fi  ~~ ~  f lI i ~ ~tit f YTttif 1l' 
~ I.fr~  ~ ~~~ , +[et Cfi'lf : :rr~ t  cfit 9 f~it ftc. 

~ifur o~~ Cffr ~~ lftft, tl ~ i l f f~~t 

Cf)) f ~ f) i  r a~, f\il ~ ~s -r  q ~ Cfilf :;:ntr 
,~r I~~g~ ~ ~tfrrf ~ ~cti ~r  lfn;r\ 
cr;:rr;;r ~ .fl ~ffi c:t~ iin ~i r.f1 lt iCifiGl-.r.:T 
~1 ITT ~ ~  I ~~ rtif- ~ ..r· lr i:jflf 
f t~ f-l a~ ifi' ~  ~t MfT 

~ otrfCRtlfT CfiT 1!;,tflct"iifT fc:-~r i:;:ilif'T, 

~r~ fcr~r t ~ ~  Cfl1 f~ i-~ ~ fi  

Cf)) tt +rrta f ~i I , ~ 'fl'Cr frririr aru 
~ ~ ~~r ~~-.r.:r u~ ifillf-
fif'gq-rfc:-a ~ iif'T -.r.:( efi'Tlf Cf)l f Gf111 ift t1 
a'ti: ~ cti ~ a err ifl'Tlf ~ ~ -~ifi  q" 
rr ~, ~ it' fil rf~r <flt ~~ <ta ;;r 

~ I.fl ~~ efer11nf ~ 1~f fi,1ia  i:r~  

Cfl'l ~ f1~  ~ f;rir+r ~it~~~ .. ifi 
~er. ~-i~ i  if Cfil+r q'( ~ lfr ~r, 

m: ~ +rtif ~atfi:ta fc:t~cre1 ~r-:t ~~  --
'flT \iiitfr ~ 1 a¥.frfcr, ~t~ 'SfTi1 frrff+l ~ 
A 1:~ ~r f~ ~ alfcfi ~~rt:t trro <II 

i:f\i/'2"ff ~r 'q' ml Trf ctil'if rr ifi SfTC(Q'TifT it' -· ~ "° C'\ 

~ un: f~ rrr ~ 1 l{G Cfi (I ¥.fl' ~1 ~ t e.t;tf • 

: rf~f cri1 cti ififiT'( -srfo er.~ 'Af ut~ lft:r it 
srrerern;t ifi ~~  it, ct ~ ~~ iti' f\i'q 
~lf1~~ trrer ft:rrr+r i ~~ q"( <:q-rcr ~r~ 

~  ~ 11 

( ~) ~ ~~ ft f~ ;r)Cf)f°U 'ft"' 

f;;+rtut" ~ 5if:a:r~ ~ ttifi tfilf:qit.\· ct>T r-
ir)wr ~ i:rr~ f({lff ~ 1 ifttir-.r.:1 oTtf fcrv~ 

~ ~ 

~ i:r crrir)~ 'SfTit f;rrpt it;' ~ f.f ~~ .. 



191 Written Answers VAISAKHA 15, 1903 (SAKA) Written AnSWer8 182 

it' TJ;'Cti \l'll-€ ~f  ~ ~~ ~if ~ ti  ;f' tr. tfi 
_....,,. • •• ~.~ ••• - ,~~ --;.::,· t ) "'11 

gr;=zr cr:~~ ~ cr")1 12 : -:rr:;i, 1 9 s I crt 
........ '. 
;r)m ~ fr~ f a:r.rT ~f I ~tt il <t ff~~ ~ 

tffif~ ~r ~f: :  ftfl'l:ir •Ti:l'T ~  ;:l?.ff 

~ T ?fi'l111Fti"FT <fr i f ri7, tf'i TZ ~ t f<1''ll'f •T!fT 

~  I -:-~c:f9 1 -~~~ ~ ~  .~ ~ rt  ci1f 

\lt ;r, r~ frrt 1:nf~~ ::r~ f er.r;r ~  ~~.r ~ 1 

~~r~ c.pr ~ 1ift ct't trri?f r ct:'T f rof~ 
~ 

fi11 er.1~ >rfo 9 ~. :i:rferf rr~rir ~ ift=i:iif<:r 

fi ~ ir ~r  1 ~ 1i  crir ~r rfr ~~n. 
,.,,,,..... .... ' '... ~ ... . . ... ' 
m1 CfiT mrfr ~ 1 

( ir) ~1, ~t 1 ~111~ ~er f~~ 

if ~lll  "11" tfi ~t ctit '-«f• ffi f~r:t f~~

f% oll'fafft 1.ft <ff1 ~ ~~ T ~ ) ~ ~ I 

~ ~rf11, ~fcti ~~I  'ifrtf f ~ ~ ~fir 

~ •tir 3 o c:pi ~ ~fi.ii ~ ~ tfi'T ~1, ~: 

~~ ~h - '·rq:r ~ f~ ~~ f~ifl f  O!fITT!ft 

~ f~ .f  ·fir ~~ir  ~) ~ ~ f~~ qf<:qrU 

it; ~~~ll  eiT ·f l~it t a- r~ f ~-. ortrr. \Jti 

~  ~  i f~~ orrf~  if."T "+LflJ ~fa-~~~ 

Cli"T iff. qr CT; ~r lc~cr. csr~fe:fl <r.7-r ~~ ~~r

~ ~ f~ ~  illfT rttT l 

Dru.g Companies under FERA 

9797. SHRI KUSUMA KRISHNA 

MURTHY: Will the Minister of 

PETROLEUM, CHEMICALS AND 

FERTILIZERS be pleased to state: 

(a) how many applicati0tns have 

been received from foreign drug 

companies under F.E.R.A. so 'far; 

(b) in how many cases such appli· 

cations have been finally disposed at, 
details regarding date Of receipt of 

such applications, date of action taken, 

actual reduction in foreign equity 

brought about, if any, and from which 

date; 

( c) whether there has been any 

loss of foreign exchange in the country 

due to delay in implementation o'f 

FERA, if so, details of the same; and 

( d) whether provisions of a statutory 

Act can be deferred through a letter 

issued by his Ministry, if so. how? 

THE MINISTER OF STATE IN THE 

MINISTRY OF PETROLEUM, 

CHEMICALS AND FERTILIZERS 

(SHRI DALBIR SINGH): (a) to (d). 

31 drug companies applied to the Re-

serve Bank of India under Section 29 

(2) (a) of Foreign Exchange Regulation 

Act in 1974. The Drug Policy was 

announced vide Statement laid on the 

Table of the Lok Sabha on 29-3-1978. 

As announced in the 1978 Drug Policy, 

a High Level Committee was set up to 

identify "bulk drugs not involving high 

technology" manufactured by various 

drug companies. The question of 

deciding on the reduction in foreign 

equity of these companies depended on 

the report of this Committee. The re-

port of this committee has since been 

received and the level of permissible 

foreign equity in these companies has 

to be decided in accordance with FERA 

guidelines and the Drug Policy. In 

view of the above, the question of any 

delay in implementation of FERA does 

not arise. In fact the pending applica-

tions are being processed with the help 

of the latest data collected by Reserve 

Bank of India. 

The applications of the following 

companies who are engaged in the 
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manufacture of formu1'6tions, have al ready been decided and directives issu-
ed them to bring down their foreign equity to 40 per CEnt:-

Namf of th1 Company Date of lndianisatirm 

1. Mjs. Ang~o French Drqg Co. (Eastern) Ltd., Bo1nibay 

2. M/s. Abbott Labs. ( 1) Pvt. Ltd., Bombay 

3. M/s. Carter Wallace & Co. Ltd., Goa 

4. M[s. C.E. Fulford (I) PvL Ltd., Bombay 

.5. M/s. ~n ian Scbering Ltd., Bombay 

6. M/s. Nicholas of India Ltd., Bombay 7.2.80 

7. M/s. Smith, Kline & French (I) Ltd., ~ ba . 

The cm:npanies at SL Nos. 1, 3, 5 and 
· 6 :lulve already lndianised themselves 
with effect from the dates indicated 
against each. The schellles of the 
companies at SI. Nos. 2 and 4 have 
been . approved and are under imple-
mentation. The scheme of company at 

No. 7 has been recently received and is 

under examination by Reserve Bank of 

India. 

The position in respect of 4 m0re 

companies is as follows:-

1 • M/s. Suhrid Geigy 
Ltd. 

This company has on its own completely disinvested fore;gn 

<"quity w.e. f. 13.9. 1978. 

2. M/s. Richardson 

Hindustan Ltd. 

~rectivc issued to company for r<'duction of equ'.ty to ~, ,. 

Rcpresenta.tion by the company is under sere tiny. 

3. M/s. Geoffrey 

Manners Led. 
Directive issued for reduction to 40%. Pr id ng o: is-invest~  

sharf"s is under consideration. 

4. M/s Wniffene ~fore than 40%. of annual turnover or th;s : ~tnpan  is 

(Ind=. i) Ltd. acco ·nted f)r by exports. The eligibility by. 

the company to being dek.rmined. 

In the case of remaining 20 com-
panies listed in the attached Statement, 
it is proposed to process the aptilica-
tions a1fter receipt of RBI's comments 
. on individual cases. 

Statement 

1. M/ s. Burroughs Wellcome & 
Company. 

2. M/s .. May & Baker (I) Limited. 

· 3. M/s. Roche Products. 

4. M/s. :Parke Davis (Indja) Limited. 

5. Mis. Glaxo Laboratories Ltd. 

6. Mis. Johnson & Johnson Ltd. 

7. M/s. Ffizer Limited. 

8. M/s. Ciba Geigy of_lndia Limited . 

9. Mis. E. Merck (I) Pvt. Ltd. 

lu. M/s. Merck Sharp & ho~e. 

11. M/s. Sitmdoz (India) Limited. 

12. M/s. Boots Co. (India) Limited. 

13. Ml s. Hoechst Pharmaceuticals 
Ltd. 

14. M/s. Warner Hindustan Limited. 

15. M/s. Organon India Limited. 
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16. M/s. Uni Sankyo Limited. 

17. M/s. Wyeth Laboratoi'ies Limit-
ed. 

18. M/s. Bayer (India) Limited. 

19. M/s. Cynamid India Limited. 

20. M/s. Alkali & Chemical Corpn. of 
India Ltd. 

Appointment of Asstt. Staticm Dlrtetor 
and Station Director11 

9798. SHRI KRISHNA CHANDRA 
PANDEY: Will the Minister of 
INFORMATION AND BROADCAST-
ING be pleased to state: 

(a) whether it is a fact that Gov-
ernment have decided to declare 
Engii.,eers as Head of Office in All 
India Radio; 

(b) if so. then why Asst. Station 
Director and Station Directors are 
being appointea in All India Radio; 

(c) what are the reasons for not 
stopping the promotioos in the cadre 
of Station Directors; and 

( d) whether Government are think-
ing to appoint 3 and 4 Producei·s 
(experts) at every station to look 
after programme, production and 
administration? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHIU 
V ASANT SA THE) : (a) Government 
have decided that Engineers could 
also be appointed as head of office o! 
AIR Stations. 

(b) and ( c). Engineers wowd be 
appointed as head of the offi.ce at a 
particular station with powers relating 
to house-keeping, book-keeping be-
sides engineering matters. However, 
in matters of programmes, it will be 
the Station Director or the Asstt. 
Station Director who would continue 
to be in charge and responsible tor 
the programmes. Hence, the question 
O'f !llOt permitting or appointing Station 
Directors or Asstt. Station Directors 
does not arise. 

(d) Producers (stat? artists on con~ 
tnlct) are posted at various AIR 
stations for the purpose of planning 
and production of programmes. There 
is no proposal to make them look a'fter 
administration also. 

AJ.le&'e4 E:xtortien -Of Money· near· 
Wei&'hbridge at Tentulmarl Colliery 

at Sijua, Dhanbad 

9799. SHRI A. K. ROY: Will the 
Minister of ENERGY be pleased to 
state: 

(a) whether there is a weighbridge 
tun by the BCCL at Tentulmari Col-
liery at Sijua, Dhanhad (Bihar) to, 
measure coal despatched by road 
transport; 

(b) whether he is aware that there 
is a group of musclemen operating 
aroUtnd that weighbridge extorting 
money from each truck comirig for-
weight with the knowledge of every-· 
body as ''Rangdari tax"; 

{c) whether the local management 
of the BCCL at the Sijua Area is in 
hand and glove with those musclemen 
taking a share in that illegal 'tax'; and 

(d) whether tht:! matter would be 
probed a~  if so, when and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHBI 
VIKRAM MAHAJAN): (a) to (d). 
Necessary infGrmation is being collect-
ed and will be laid on the Table or 
the House. 

Fake Contractors in Coal India Ltd. 

9800. SHRI R. L. P. VERMA: Will 
the Minister of ENERGY be pleased 
to state: 

(a) the number of Mana1ers, 
Agents, General Managers, Petsonnel 
Managers in collieries of C.I.L.; 

(b) out of the above officers, how 
inany persons have engaged in the 
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fake names of their sonst brothers and 
relatives, as contractors of taxies 
trucks in C.I.L,; 

(c) whether corruption prevails in 
C.I.L. due to the take contractors and 
engagements; 

(d) whether heavy losses are in-
curred by C.I.L. due to the loot by 
relatives of these officers in .I.L.~ and 

(e) if so, what steps Government 
prope>se to take to stop the loot in 
C.I.L.? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) to (e). 

Information is bei!ng collected and will 
be laid on the Table of the House. 

~  ~t  rm Afu" )~ 

9801. S!.1i' ~n:r f•~  ~ : 

Cft.t T , 1T f,.~ Sftm'Jf f~ft ~ ~ Cifa rrf 
et1' ~r if.''i°if fCfi 

(Cf\') eflfT ~ erfl/ f ~ 'S1''4TPT ~rn 

~ ~r ~ rrr ~ rrri:rcr. f ~ ~ 

~ '1T; 

( ~) ~f~ ~, (J) ~l.f P,ctl P:. 19 8 O 

ii ~ 11  if' 1t~ ~f l~ ~ .f  ~ ~ ~i - i  

~ r~~rftr fi ~ rr ~ ~)~rrr ctr tr"t f ~ 

llfc i ~  tr~ ~r fl ~ f~~ af~  ~~r ~ ; 
~ t~ 

( ir) t1 f cr ~t, a-1 Cfi'q a Cfi ~ ~ f ~i  

art:r cri~ ~ rr~ ~ ijJ'fifift' 1A ~ rf~ ~ 

er) ~~~ !ifQ'r CJ¥n:or ~ ? 

~ t "'"( ~ ~ I ti•T ( ~  q(f 
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Illegal Production by Drug Company 

9803. SHRI KRISHNA CHANDRA 
PANDEY: Will the Minister of 
PETROLEUM, CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) how many instances of certain 
products being manufactured under 
authorisation of doubtful validity by 
Mjs. Pfizer, Glaxo, Warner Hindustan 
and May and Baker have come to the 
notice of Government; 

(b) whether the release of canalised 
raw materials have 1not been stopped 
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for .these companies pending .ftnal 
~cision  and 

(c) what were the basis for taking 
action against Smith, Kline and 
French, Lndian Schering, Hoechst etc., 
and the reasons for not taking action 
against the above compaines? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRl 
DALBIR SINGH) : (<e) In the case of 
Mis. Pftzer over 40 and in the case of 
Mis. Warner fil-idustan Limited over 
25 drug formulations have been 
claimed to be under authorisation's 
whose validities require scrutiny. In 
the cases of Mjs. Glaxo and M!s. May 
& Baker no such identification has eo 
far be~n made because the data sub-
mitted ·by them is under scrutiny. 

(b) The question of stopping the 
release of canalised raw materials in 
such cases would arise only a'fter final 
decisions are taken and if the claims 
made by the parties are set aside. 

(c) No action against Mls. Smith. 
Kline & French or Mis. Hoechst for 
any unauthorised manufacture of 
drugs has been taken so far. In the 
case of MI s. Indian Schering (now 
known as Nicholas Laboratories of 
llndia Limited) a complaint has been 
:filed against them because they were 
found to be carrying on their manu-
facturing activities without valid 
authorisation issued under the pro-
visions o'f I (D&R) Act. 

MUlUMctu.re Of FertiUsers from 
Petroleum Products 

9804. SHRI G. Y. KRISHNAN: Will 
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased 
to state: 

(a.) whether it is a fact that the 
fertiJ.isers which are manufactured 
from the petroleum products imported 
from abroad and the same petroleum 
products which are produced in India 
are 11ot Being tully utilised; 

(b) whether Government exercise-
an.y check in this regard; and 

(c) if so, the extent of the petro-
leum products utilised by the P~ llc 
sector and the private sector fertiliser 
units, separately? 

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETlfl): (a) Fertilizers 
are being manufactured by using the 
followbg petroleum products as feed· 
stock namely, gas, naphtha, furnace 
oil and low sulphur heavy stock. Out 
of these products, only naphtha and 
furnace oil are imported to make 
good the shortfall in their availability 
from out of the production in the 
country's own refineries. 

(b) With the exception of some 
small quantities of high aromatic 
naphtha which are surplus to the 
country's requirements and therefore 
exported, full utilisation o·f both 
naphtha and furnace oil produced in 
the country is made within the ~oun
try. Such naphtha exports are duly 
approvea by Government. 

( c) Approximately 31 per cent aind 
48 per cent of the total naphtha con-
sumption in the country during 1979· 
80 were utilised by public and private 
sector fertilizer units respectively. 
Similarly, approximately 10 per cent 
and 8 per cent of the total furnace 
oil/LSHS consumption in the country 
during 1979-80 were utilized by public 
and private sector fertilizer units 
respectively. 

Settinr up of Captive Power Plants 
In Coal COlllPUJ Al-Mii 

9805. SHRI G. Y. KlUSHMAN: Will 
the Miinister of ENERGY be pleased 
to state: 

(ai) whether Central Govetntnent 
have approved the proposal o'f setting 
up of captive power plants in coal 
company areas; 

(b) if so, the details regarding the 
names of -the companies and areas 
where the power plants are pro:Posed 
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to be set up alongwith the names of · 
firms which have been asked to assist 
the plants; and 

(c) the time by which these plants 
are likely to start functioning? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM M.AJHAJAN): (a) and Cb). 
Proposals are under consideration for 
setting up of coal based captive power 
stations in Bharat Coking Coal Ltd., 
Eastern Coalfields Ltd., and Central 
Coalfields Ltd. These plants will be 
installed at Chinakuri (ECL), Katha• 
!l"a/ Sawana (CCL) and Monidih 
(BCCL). 

( c} Coal India has invited global 
tenders for turnkey construction of 
these plants. Last date of receipt of 
bid is 30th June, 1981. 
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New Petrol PumPs in Orissa 

9807. SHRI GIRIDHAR GOMANGO: 
Will the Minister of PETROLEUM 
CHEMICALS ~A  FERTILIZERS b~ 
pleased to state: 

(a) the criteria and policy adopted 
by his Ministry ~or opening new 

petrol pumps in rural, urban ancl 
tribal districts of Orissa; 

(b) the new petrol pumps to be 
opened in Koraput district of Orissa 
and places selected for the saroe; 

( c) whether any quota has been 
fixed for Scheduled Tribe and un .. 
employed youths to provide licence bY 
the Regional Authority of his Ministry 
particularly in tribal areas; 

(d) if not, the reasons therefore; and 

<e) whether his Ministry proposed 
to evolve the policy to provide licences 
and give incentives to the tribal 
outl:~ to involve them in the develop-
mental act'.vities of his Ministry? 

THE MINISTE_R OF PETROLEUM, 
CHEMICALS AND F'ERTILIZERS 
(SHRI P. C. SETHI): (a) Opening of 
a retail outlet (petrol/diesel pump) at 
a particular location depends upon its 
demand potential and economic via· 
hi1ity of operation. If the feasihility 
study carried out for this purpose by 
the o'.1 industry justifies a retail out-
let/low cost outlet at a particular 
location, the s:ime is included in the 
industr:v roster for opening of retail 
outlet 'low cost outlet there as per 
policy laid down. 

(b) Two retail outlet dealerships are 
reporten to have been advertised by 
Jndian Oil Corporation in the Koraput 
d'strict of Orissa. one each at Mal• 
kangiri and Umarkothi. 

(c) to (e), 2!'1 per cent of all dealer-
ships of puh!ic sector oil companies 
are reserved for persons belonging to 
Scheou]ed Castes/Scheduled Tribes 
and 20 per cent for Unemployed en-
~ineers graduates helo~ning to low 
income group family. Oil companies 
have been instructed to reserve the 
locations for Scheduled Castes and 
Scheduled Tribes on the basis nf 
Census report or Assembly constitu• 
encies in each State/Union Territory 
as far as possible to ensure a ~ uate 

representation both for Scheduled 
Castes and Scheduled Tribes. 
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Manufacture ot Tederal M/s. 
Warner Hindustan · 

tJ808. SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of 
PETROLEUM, CHEMICALS AND 
FERTILIZERS be peased to state: 

(a) whether it is a fact that M/s. 
Warner Hindustan are manufacturing. 
Tederal 'C' tablets without any indus-
trial licence; 

(b) if so, reasons why release of 
·prednisolone was recommended io 
their favour under what prov1s1ons 
was it so done and at what level the 
decision was taken to release predni-
solone; and 

(c) details of instruction issued by 
his Ministry to CPC in regard to 
release of prednisolone? 

THE MINISTER OF STA TE IN 
THE MINISTRY OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR. SINGH): (a) & (b) 
Details regarding the manufacture of 
Tederal C tablets by M/s. Warner 
Hindustan and the recommendati 1n 

for thP relC'aSt> of Prectnisolone in 
th0ir favour. ha\·e been explained in 
the reply to Lok Sa·bha Unstarred Qn. 
No. 8802 answered on 2nd May, 1978 
and Lok Sabha Unstarred Questi<m 
No. 25~ answered on 21-11-1978. The 
decision to ask the State Chemicals & 
Pharmaceuticals Corpn. of India Ltd; 
to release 1.5 kgs, of Prednisolone dur-
ing 1977-78 in favour of M/s. Warner 
Hindustan Ltd.; was taken at appro-
.Priate level in the Ministry. 

In April 1977. M/,s. Wyeth Labs. 
who are the only manufacturer of 
Prednisolone in the country. were in-
formM that they might make supplies 
-of this drug to the same formulators 
during 1977 /1977-78 as were supplied 
by them during 1976/1976-77. For 
such supplies, no authorisation from 
the CPC would be necesary but M/s. 
Wyeth Labs. would furnish a state-
ment showing their production and 
the supplies made to each formulato7; 

both to the CPC and the Minist17, 
every month. It is in this context 
1h,1t CPC were advised to make addi-
tional supplies of Prednisolone to units 
serviced by the CPC during 1977 /, 
1977-78 keeping in view the growth 
incorporated in the distribution policy 
· for release of canalised bulk drugs. 
CPC were also authorised to make 
supplies to any other units who want-
ed to take up the manufacture ot 
products based on Prednisolone with-
in the framework of distribution 
policy. Subsequently the manufactur-
ing plant of M/s. Wyeth Labs. was 
shut down for about 4! months on 
account of some contam!nation pro-
hlem resulting in loss of production. 
Instructions were. therefore, issued to 
the CPC that units serviced by M/s. 
Wyeth Labs. in 1976/1976-77. may be 
allowed releases to the extent of 40 
per cent of the quantities released to 
them by M/s. Wyeth Labs. during 
1970/1976-77. M/s. Wyeth Lnbs. were 
also t obe allowed similar release from 
the CPC. As regards new units, CPC 
were advised to r2Jease ci rmantity of 
5 kgs. of Prednisolone or the quantity 
recommended by the State Drug Con-
trollers whichever was less. 

(c) Prerlni~olone was aecanalised in 
1978-79. Hence no instruction have 
been issued bY the Ministry as regards 
.their release~ after decanalisation. 

9 so e. ""' ir~• t .rm : Cflfr o -~ C'\ 

iii ~~ ~r~ rir i\q'f ~~~ f~ : 

( ~ ) ~  1 9 7 9-8 0 '1'4ti: 1 9 8 0-
8 1 * ~~ ~r~r r ttl) Cl))zr'« ~ ~ 

~ ft  fffaT ~rt 1fft' iJi ~ 6"fT .:~ 

~fir it m-fafi"l' ~~ rl ~. ~~ 

~ ~rf tr tTt ~ '1"°h.: ~ ~ir f;rirq 
~~ sr~ i ~r--  ftrif111'1 ctiT ~~ 
~~ ft ~r~ ~ irt t allfl' ~~ irt.' 
~  tf\' ; q:°h' 



199 Written Answers MAY 5. 1981 Written Answers QOO 

( .-) ili ~ ~ ~~rt ~ ~ i a  it 
~  irr r~  fi1'UTfvt fcrir.t ii~ ~ ~~  qtf 

1979-80 i1h I 980-81 ii' ~rf ~ f

f"(lfl (l'IJ'T a- lri-if~lf  ~ 'i'flf Ofli'T ~ f l ~ 

~ctr irhr ~ Cfitti?t CfIT ~t rf ct't 1Tl ~ 
(lf.fl' ft~~ irrir~ it~ fet7a•ft irran ? 

:Jitn iia ~lf ij ~li #Gt) ( 'll f~  

"'t•;r) : ~) ~ ~) ~ r ~~ 

ct\' \il'T ~~r ~ ~ h: ~-.rr r.te<1· q'"( ~  ~  

GTT(1:;JJT I 

Strike in Mangalore Chemicals and 
>' Fertilizers Ltd. 

9810. SHRI JANARDHANA POO-
JARY: Will the Minister of PETRO· 
LEUM, CHEMICALS & FERTILIZERS 
be pleased to state: 

{a) whether workers of Mangalore 
Chemicals and Fertilizers Lim:ted re-
cently went on strike; 

(b) if so, what were their demands; 

(C) whether the demands have been 
met; and 

(d) the total production loss due to 
the strike'? 

THE MINISTER OF ST ATE IN 
THE MINISTRY OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
{SHRI DALBIR SINGH): (a) Yes, Sir. 
According to the Company, some of 
the operational personnel and contract 
loaders of the Mangalore Chemicals 
& Fertilizers Limited went on strike 
an 28th F·eb. 1981 and the workmen 
resumed work on 27th March, 1981. 

'(b) Tl'Je main demands of the 
workers were absorption of contract 
labovr. revocation of disciplinary pro .. 
ceedings and increase in variable 
dearness allowance, apart from revl· 
ahm 1n wage scales. 

(c) The Company has informed that 
a committee has been constituted to 
go into the merits of the absorption 
of the contract labour. Meanwhile 
the other demands of workers relating 
to the variable dearness allowance and 
other allowances have been settled. 

( d) The plant was kept operating at 
low capacity till the silo became full 
and thereafter the plant had to be 
closed down on 9-3-1981. During tbe 
above period, due to low production, 
according to the company's estimate • 
.it incurred a production loss of Rs. 71 
lakhs in terms of value of fertilizers. 
Besides. there was a production loss 
of 20.600 tonnes of urea valued at 
Rs. 39H.31 lakhs from 9-~-19 1 to 
27-:H981 and 9.272 tonnes of urea· 
valued at Rs. 174.74 lakhs during the 
start up period from 28th March, 1981 
to !}th April. 1981. 

Dilution O.f foreign f!quity by M/s. 
Pfizer 

9811. SHRI KRISHNA CHANDRA 
PANDEY: Will the-lVtinister of PET-
ROLEUM. CHEMICALS AND FERTI-
LIZERS he pleased to state: 

(a) whether th~ condit'.on of dilution 
of forci~n equity imposed on 1Vf /s. 
Pfizer was to be first implemented· 
hefore question of grant of any fur-
th01· licenre or letter of f ntent was to 
hP considered for this company: 

(b) if so. when the foreign equity 
was diluted by M/s. Pfizer to 60 per 
rent as per condition imposed in 1968 
and details of the present equity of 
this rompany; and 

(c) how many letters of intent or 
industrial licences have been granted 
to ~. Pfizer during last :-l years; 
names of the products covered under 
these 1atters/lkences and mRin condi-
tions imposed including cond 'tion for 1 
dilution of foreign equity: if not; the~ 

..reasons for the same? 

THE MINISTER OF STATE tN 
TH'E MINISTRY OF PETROLEUM. 
CHEMICALS AND FERTILIZERS" 
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(SHRI DALBIB SINGH): (a) and (b) 
The lnduatrlal -Licence No. 169(76) 
dated , 24+19'lt, granted to M/ IJ. 
Ffizer Limited for the manufacture of 
"Foot and Mouth Diease Vaccine'' 
contained a cond!tion regarding dilu-
tion of foreign equity. This has since 
been cancelled on the licence being 
surrendered by the company. 

One of the conditions imposed bY 
the Controller of Capital Issues while 
granting consent in 26-10-1965 to the 
issue o! capital by the Company was 
that the Indian share holding in ":he 
company should be raised to 48 per 
cent (foreign share holding should, 
as a result go down to 60 per cent not 
later than June. 1970 by issue of fresh 
capital to the Indian public and not 
through sale or transfer of non-resi-
dent share holding. As the company 
was not in i:ieed of .any fresh funds for 
any expansion since it had surplus 
funds with it, this condition of dilu-
ti-:m of f orefgn equity for fresh issue 
could not b~ implemented by the com-
pany and, therefore, the company was 
given extension of time for this dilu-
tion. tbe last extension being upto 
30-9-1979. The company su.b it~e  its 
appllcation to the Reserve Bank of 
India in September. 1979 for. the sale 
o·t 5.27,900 equity shares held by M/s. 
Pfizer Corporation, USA. to the public 
financial institutions and the existing 
share holders including employees. 
After detailed consideration, the Gov-
ernment gave approval to the Reserve 
Bank of India for the sale of these 
equity share! in November, 1980. With 
the sale of these shares the foreign 
share-holding of the company will be 
reduced from the existing level of 
75.25 per, cent to 70.05 .,.per cent. 

(c) M'/s. Pfizer have been granted 
two Letters of Intent for the manutac-
ture of · certain ·· iterns. The details 
ma1' be teen in the state ~t laid on 
the Table ·of the House. [Pt.aced fn 
library. See No. LT-2531/81.] 

ProctuctiOn within Pharmatie TechDa-
lo17 by l.D.P .L. 

9812. SHRI KRISHNA CHANDRA 
PANDEY: Wil1 the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state: 

(a) what are the products in the 
production range of Indian Drugs and 
Pharmaceuticals Limited which are 
covered within the scope of Pham1a-
ftn technology; 

(b) names of ttems for which pro-
duction bas been established. So far 
out of .those covered within the scope 
of this technology and the extent o'f 
pro uc~ion during the last three yearg, 
year-w!se; 

(c) whether with the help of thi& 
technology, improvement of any 
strain etc. has been effected and if sc;, 
the production before and after the 
use of the strain for a period o'f three 
years; afld 

(d) in respect of h•-:>W many pro. 
ducts covered within the scope of this 
technology agreement production is 
yet to be established and time sucll 
establishment of production is likely 
to ttike? 

THE MINISTER OF STATE Uf 
THE, MlN'IS'rRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
{SHRI DALBIR SINGH): (a) The 
products covered within the scope of 
Farmafin technology, as envisaged in 
the agreemeDts signed, are as under: -

( i") :Potassium Penicillin 

(ii) Tetracycline Hydrochloride 

(iii) Erythromycin Estolate 

(iv) Semi-'Synthetic, Penicillina 
i.e. Ampicillin, Amoxicillin Is 
~ielo aclllin  and 

(v) Dozjrcycline Hyclate. 

(b) · and (c). Production based on 
Farmaftn technology has been esta-
blished in respect of Potassium Peni-
cillin, ~etrac cline Hydrochloride, 
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Erythromycin Estolate and Doxycy-
cline Hyclate. Improvement of pro-
~tion with use of lesser number of 

Name 

1. Penicillin 

(i) No. of fermentors 

(ii) Quantity (MMU) 

2. Tetra<;Jcline 

(i) No. of fennentors 

(ii) Quantity (Tonnes) 

g. Erythromycin 

(i) No. of fermenton1 
(ii) Quantity (Tonnes) .. 

4. Doxycycline 

Hyclate (Tonnes) 

• 

• 

• 

• 

fermentors has been possible as the· 
figures of production of the it~ 
given below show: 

J () 

49·2 

1979-80 r98o-81 

5 5 
40·8 6g· 3'. 
(New TechnoJogy) 

3 

8 

91 · !l 

o· i::z 3· 5 
(Production restricted due 
to market constraint) 

1 · 15 

The full impact of the new technology wiJl be kn<";Wn after the technology is stabfohcd 
during 1981-82. 

(d) The 'production is yet to be established in ca~t~ of 5t·niisynthetic Pt11idlJim ; tb~ trials) 
are in progrc~s and will be ccmplcted by first quarter of 1981-82. 

Diversion of Coal Quota 

9813. SHRI JAGPAL SINGH: Will 
the Minister of ENERGY be pleased 
to state: 

(a) whether it is a fact that some-
times quota of coal allotted to the 
industry was diverted to the coal 
merchants; 

(b) if so, the quantity of coal which 
was originally allotted to the industry 
but later on diverted to the coal mer-
<:hants since January, 1980 till date; 
and 

(c) the reasons therefor? 

THE MINISTER OF STATE IN THE 
:MINISTRY OF ENERGY CSHRI 
VIKRAM MAHAJAN): (a) There is 
1'10 informatfon that coal allotted for 
indu.stry has been diverted to the coal 
merchants. 

1 (b) and (c). Does not arise. 

Allotment of petrol service station 
between Delhi and Faridabad 

9814. SHRI JAGPAL SINGH: Will 
the Minister of PETROLEUM. CHE-
MICALS AND FERTILIZERS be plea-
sed to state: 

(a) whether it is a fact that the:e 
ts only one petrol service station bet-
we€:n Delhi and Faridabad (from 
Okhla Chawk) : 

(b) if so, whether there is any 
proposal with Government for the 
allotment of another petrol service 
station on this route; 

(c) if so, the decision taken by 
GovE:rnment in this respect; and 

(d) if answer to (b) is in the nega-
tive, whether Govemment woula 
consider the question of allotting an-
ather petrol pump for the convenience 
of the travellers? 

THE MINISTER OF PETROLEUM, 
CHEMICALS . AND FERTILIZERS 
'(SHRI P. C. SETHI): (a) No, Sir. 

(b) to (d). Do not arise. 



Writ6en. .i.(tt.Bwers VAISAKHA 10, 190s-(SAKA) ·wdtten AnstDers 206 
Complaints Of embeulemept ID ~~ arq; of ~ ~~ft:f~ i if' if>lf 
Slncbal land and finance <P> ~ ttw Cfi1' !-• 

L~tecl I:?., 

9815. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of LAW, JUS· 
TICE AND COMPANY AFFAIRS be 
pleased to state: 

(a) whether Government have re-
ceived· any t-omplaints against the 
:Managing Director of Singhal Land 
and Finacce (P) Limited for embezzle .. 
ment and misappropriation of com-
pany's fun.cl; ano 

(b) if so. the action takE:n thereon? 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR): (a) 

Yes, Sir. A complaint has been re· 
ceived alleging that the Managing 
Director of the company has collected 
large amounts of money by represe:nt-
ing to the ueople that the company 
has purchased 700 bighas of land .for 
establishing a colony when the com· 
pany had no land and has misappro• 
prlilted the amounts so collected. 

(b} The RE:gistrar of Companies, 
Delhi is enquiring into the matter. 
Action as may be warranted will be 
taken after c~~letion of t.be enQui-
ri~. 

tf ~ t~ -~  ""' fi~lfl 
tt•f f~th~ ~ ftq)i 

9 81 6 gr) ;Oii• "' : 
q) r...~ ~: 

"' r-.. $"1"( ~ .. 
sno q't i"" : 
"""a' ~if~t .'"" : 

lflfT ~  ah: snm.'Gf if~ ~~ 
amr;r ~ 'li'fr ~if ~ : 

(lfi') lflfr fmit 11~ ~ mr 
''1{roft ~ ~lit ~rfir ir ~ 

f.:rqtiJfCJI'" ~ ~ ~ ~~ q'\ n.~ 

( .-> irr~ ~, a-1 \;«ift it~ r~  

~  ~  

(if) Cfli'r ~  A ~t:r fi hr ii ~o 
~ ~irr ifn: ~ 9-~if if  ~ ~ lAi ~ur 

ett irtrr ttT rr~ ~ ; 

~) lff(f ~t, ~) Cflff ~~ ~ai :f it 
~ ~~ ~  ~ ~ W ~rittft ; f ft~ 

( ~) 1:~ ~ ~ f : ctr Cflff ~fa  

f~rn ~ ? 

~a n I ~ stWJ\vt +rat (gft ~ 
" mi) : ~) « ( $=). ~at~ ~li  

~ ~A Qro fCfl'trr tTttT u~rr ~u 

grp:r1if ;rtr ~ f)~rif rr~ 2 o o iti ~~ I  
-=> 

grft ~ ~o rl rf i:f « ~ ~ I t.Wt qcm 
r~~l ~ ~lt trrtfrir nu ~ lif l ~ 

irf~ r f~ : rf~ ~~~ ~ lf~ r~rn r~~ ffll~ 

r~ i;ffifm , mlf1ir CfiT crairr.; mCfi'Tt'J 
31-12-1981 CICfi' & I CITT'tcrrt ~~ 

cti'T sn~ ~hr mzr1lf er;') f~cnrf~tlt snca 
~ r if>" err~ i[) '3'om 1 

Lift in Cuttack Radio Station 
Building 

9817. SHRI A. C. DAS: Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether it is a fact that a lift 
has not been px:ovided in the All 
India Radio Buliding at Cuttack and 
the quarters .!or the staff of the All 
India Radio Cu ttack have not been 
constructed; 

(b) 1f so. the reasons therefor and 
whether Government are thinking to 
fulfil the-above needs soon; and 

(c) if so, by what time? 
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THE MINISTER OF INFORMA· 
TION AND BROADCASTING (SHRI 
VASANT SATHE): (a) to( c). As 
per National Building Code Part III 
Para 13, lift 1s required for buildings 
of more than 15 meters height. AIR 
Studio-cum-office building at Cuttack 
is ·less than 15 meters height. No lift 
need, therefore. be provided. 

16 staff quarters of Type-A (8 
Nos), Type-B(4 Nos.) and Type-C(4 
Nos.) have ·already been constructed. 
Plinth area norD16 for Type ''D'' and 
''E" havE: recently -been· finalised. 
Construction or 2 Nos. Of each type 
will now be taken up after complet· 
ing other formalities. 

Applicability Of provident fund and 
Family Pension Scheme to WOrk-
eharred and ·daily \VB.l'ed stafl' in 

Dandakaranya 

9818. SHRI A. C. DAS: Will the 
Minister of SUPPLY AND REHABI-
LITATION be plE:·ased to state: 

(a) the date from which the Pro-
vident Fund Scheme and Family Pen-
sion Scheme have been made appli-
cable to the Workcharged Staff and 
daily paid employees of the' E>anda-
karanya Project and how many such 
employees have been covered by the 
Provident Fund Scheme and how 
many families of such staff have got 
pension during the pe:-riod from the 
commencement Of the Project till 
date; 

(b) whether the same norm on 
hi~h 50 per cent permanency has. 
bee:n granted to regular employees hl-
spite of Dandakaranya being a purely 
temporary organisation· is also to be 
made applicable for declaring 50 per 
cent of work charged staff of the 
Dandakaranya Project as permanent 
as has bee-n done in C.P.W.D. and 
C.W,C. inspi~ of their work-charged 
staff being err1ployed on purely tem-
porary nature of works; and 

(c) if so, by what date Government 
propose making the work-charged 
staff of the D.D.A. permanent? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI BHAGWAT JHA 
AZAJ)): (a) ·wo.rl,t-charged employees 
of the Dandakaranya Project have 
been admitted to the Workmen•s Con-
tributory Provident Fund. Those who 
have not opted for admission 
to the Fund are entiUed 
to terminal/death gratuity. Orders 
to this effect were made appli-
cable from 1 lth July, 1960. Family 
Pension Scheme is also applicable to 
those work-charged employees who 
have opted out of Workmen-u 
Contributory Provident. Fund. 118 
work-charged enwloyee8 have 
opted for Workmen•s Contri-
butory Provident Fund. Re-
maining employees are entitled to ter-
minal/death gratuity and Family Pen-
sion Scheme. Daily paid employees 
are not entitled to these benefits. 

(b) The norms applicable to regular 
employees do not apply to work-char-
ged staff of this Project. 

(c) Does not arise. 

Increase in Power Generation 

9819. SHRI K. P. SINGH DEO: Will 
the Minister of ENERGY be pleased 
to state: 

(a) whether it is a fact that power 
generation in the country since Octo-
ber, 1980 has recorded 13 per cent in-
crease; 

(b) if so, plants which are mak-
ing progress and those where the pro-
gress during this period is satisfactory; 
and 

(c) the increase in power generation 
exPected to be gained by the end of 
this year?. 

THE MINISTER OF STATE IN THE 
MINISTRY OF ltNERGY (SHRI 
VIKRAM MAHAJAN.): (a). Yfl&, Sir. 

(b) and ( c). The pe or ~nce ot 
hydro electric projects depends on the 
design potential and the availability of 
water. As such the percentage utlll-
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s~t~on  gene.ration .ls not mea;ninalul in 
judging the performance of hydro sta-
tlons. The capacity utilisation of ther-
mal power stations in the country has 
recorded a substantial increase from 
42.2 per cent in June. 1980 to 48.6 per 
cent in December, 1980 and further up 
to 52 per cent i_n March 1981. 

:'Soviet help tor aumeatia arodadioa. 
of coaJ and supply of macbi.lilel"J' . 

9820. SHRI K. P. SINGH D:EO: 

SHRI K· PRADHAN!: 

Will the Minister of ENERGY be 
·pleased to ·state: 

(a) whether a Soviet Coal Team 
visited India on April 13, 1981; 

(b) whether the team discussed mat-
ters with 1nim and identified new areas 
of co-operation between the two coun-
.tries; · 

(c) if so, the coal areas in India 
which will get Soviet Technical exper-
tise for their evelop ent~ and 

(d) whether the Soviet Union have 
assured supply of sophisticated machi-
nery as alS<;> to augment production of 
coar in the country; a1.1d if so, the de-. 
tails of the same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a)· and (b). 
Yes, Sir. 

(c) Yes. The new areas in which 
Soviet assistance is expected are as 
:follows: 

(i) Pr~paration of coalfteldwise 
master plans. 

(ii) Design ancl construction of a 
large ·ca»acity open cast mine at 
Damuda in BCCL. 

(W) ·Introduction of modern min-
'ing technology for coal production 
from thick and inclined seams by 
lonawall cavin.& method. 

(iv) study the feasibility of hy-
draulic mining technique. 

(v) Preventing and combating fires. 
in Jharia: coalfields and extraction . 
of coal locked underneath. 

(vi) Implementation of w.orks for 
modernisation of Kathara . and Pa-
therdih coal preparation Plants. 

(vii) Hydraulic and pneumatic 
transportation of coal 

(viii) technology of beneftciation 
of high ash coal. 

(d) Supply of Soviet equipment to 
implement the scheaies infticated wiU 
be worked out depending on their ne-
cessity and indigenous availability. 

Assistance i.y British !or oft' shore 
· Exploration 

9821. SHRI K. P. SINGH DEO: 
Wilt the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS 
be pleased to s~atc: 

(a) whether the British Prime 
Minister had offered British help for 
oft shore exploration of oil as Britain 
has the requisite expertise of explor-
ing the North Sea; 

(b) if so, the details thereof; and 

(c) Government'!i reaction thereto? 

THE MINISTER OF PETROLEUM, 

CHEMtCALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) The Bri-
tish Prime Minister. in the course of 
her speeeh to the Members of the 
Indian Parliament had made a pass-
ing reference to the effect that in the 
longer term she could foresee co-
ope~ation in oil exploration. · 

(b) and (c). It is too premature 
to say anything in the matter. 
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News item captioned "Bleak Power 
. outlook in, Bhakra-ifed States" 

9822. SHBI S. M. KRISHNA: Will 
the Minister of ENERGY be pleased 
to state: 

(a) whether his attention has been 
drawn · to the news item captioned 
~lea  power outlook in Bhakra-fed 
States'' ~ppearing in the· 'Sunday 
Standard' dated the 12th April, 1981; 

( b) if so, his reaction thereto; and 

(c) the steps proposed to be taken ·-
to meet the situation? · 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) to (c). 
The outlook is not bleak. However, 
consequent on the closure of the 
Bbakra Main Line Canal for repairs 
and maintenance that could not be 
postponed, there has been a reduction 
in the water releases. But consider-
ing the requirements of power sup-
ply in the partner States the matter 
has been reviewed, and the Bhakra 
Beas Management Board advised to 
regulate the system judiciously to 
cope with the situation. 

Development plans for coal com-
panies 

9823. DR. KRUP ASINDHU BHOI: 
Will the Minister of ENERGY be 
pleased to state: 

(a) whether the coal companies got 
only 15 per cent of their total im-
proved mechanisation equipment 
throwing their development plans in 
jeopardy; 

( b) if so, the reasons for the same; 
and 

(c) the action proposed to be 
taken to meet 100 per cent require-
ment of mechanisation equipment of 
coal mines? 

THE MINISTER OF STATE JN 
THE MINISTRY OF ENERGY (SHIU 
VIKRAM MAHAJAN): (a) No, Sir. 

(b) Does not arise. 

( c) Coal companies are procuring 
all required equipment mostly from 
indigenous $0Urces and -some by im-
port as pef the sanctioned projects,. 
after following the prescribed pro-· 
cedure. 

Delay in the development of Obra. 
Expansion Plan an4 Cbandrapura 

Thermal Stations 

9824. DR. KRUP ASINDHU BHOI: 
Will the Minister of ENERGY be 
pleased to state: 

(a) whether a few super thermal 
stations and other major State pro-
jects like Obra Expansion plan and 
Chandrapura Thermal Stations are 
on the verge of collapse because of 
the delay in the development of 
connected coal mines; and 

(b) if so, the action proposed to be 
taken to avoid the delay of one year 
in the power generation programme. 
because of DGT&D refusing to allow 
the coal companies to import the re-
quired equipment for this purpose? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) No, Sir. 

(b) D.G.T.D. has so far allowed 
import of equipment as and when 
required after due examination of 
indigenous capacities. 

, Proposal to give Gas al'endes to 
wards of ·freedom fighters 

9825. DR. KRUPASINDHU BHOI: 
Will the Minister of PETROLEM, 
CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether there is any proposal 
under the consideration of Govern-
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ment for giving priority to the wards 
Of freedom' fighters in the matter of 
giving Indane gas agencies; and 

(b) if S'!z. the details of the pro .. 
posal and the date by which it will 
be implemented? 

THE MINISTER OF PETROLEUMt 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): {a) No, Sir. 
However, 10 per cent of all LPG 
distributorships etc. to be put up by 
the oil companies are reserved for 
outstanding social workers and/or 
freedom fighters. 

(b) Does not arise. 

Gasification of Coal 

9826 .. SHRI HARIHAR SOREN: 
Will the Minister of PETROLiUM, 
CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether it is· a fact that the 
research work has been conducted on 
behalf of ONGC for the gasification 
of Coal; 

-(b) if so, the progress made so far 
in exploring the possibility of gasi-
fication of Coal; and 

(c) the details about any other 
method sug.gested by the reserach 
wing of the ONGC for the gasification 
work? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) and (b)". 
The Oil and Natural Gas Commis-
sion's Institute of Reservoir Studies 
has undertaken preliminary work on 
in-situ gasification of coal deposits 
discovered at great depths in Kalol 
region of Gujarat. An expert team 
consisting of a representative each o.f 
the ONGC, Government ot Gujarat, 
Central Fuel Research Institute and 
Central Mining Research Station has 
been constituted to explore the possi-
bilities of underground coal gasiftca-
tion. The team, after visiting certain 

foreign countries which have such 
schemes in operation. will submit a 
report to Government indicating how 
underground coal gasification work 
should be carried out in India. 

( c) No other method has been 
suggested by the above mentioned· 
Institute for underground coal gasifi-
cation. 

Decline in production from under;. 
ground mines 

9827. SHRI CHITTA BASU: Will 
the Minister of ENERGY be pleased 
to state: 

(a) whether it is a fact that the· 
production from underground mmcs 
has progressively declined in the-
last six years; 

(b) if so, the reasons the ref or; 

( c) whether good quality coal, 
particularly metallurgical coal, are 
not being lifted in adequate quantity; . 
and 

(d) if so, the reasons therefor?· 

THE MINISTER OF PETROLEUM,. 
CHEMICALS AND FERTILIZERS . 
(SHRI VIKRAM MAHAJAN): (a) 

Although production from under-
ground mines in Coal India Limited 
declined from 1976-77 to 19 9- ~ 

the trend was reversed in 1980-81 
when ithe production from under-
ground mines increased by 2 million . 
tonnes over that of 1979-80. · 

(b) Underground coal production · 
was affected due to the shortage in 
power, explosives, law and order 
problems, difficulties in land acquisi-
tion for construction of new under .. 
ground mines to replace the exhaust-
ed mines and iffi~ult mining condi-
tions in the deep and gassy mines : 
specially in the Bengal-Bihar region •. 

(C) No, Sir. 

(d) Does not arise. 
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.... Items Deleted from list Of hich 
TeclraOlqy 

9828. SHRI HARIKESH BAHA-
·· nuR: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LlZERS be pleased to state: 

(a) the names of items which have 
been deleted from the list of high 
technology items names of their 
manufacturers a~  their production 
during the last three years; and 

(b) when and on what basis the 
recommendations of the Committee 
·on high technology are reviewed? 

THE. MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM, 
· CHEMICALS AND FERTILIZERS 
(SHRI. DALBIR SINGH) : (a) No 
item has been deleted from the list oi 
· 93 bulk drugs, identified as involving 
· high technology. · 

(b) The need and scope for review 
of the findings of Committee on High 
Technology are considered in the 
light of representations received 
. from individual companies concerned. 

Issue .of Letters of Intent to Foreign 
Drug Companies 

9829. SHRI HARIKESH BAHA-
DlJR: . Will the Minister of PETRO-
LEUM, CHEMICALS ANO FERTI-
LIZERS be pleased to state: 

(a) how many letters of intent 
·have fbeen granted to M/s. Glaxo, 
Pifz.er, Bm:roughs Wellcom.e · and 
Wye1;h from 197S onwards, the dates 
· of ~r~nt of such . letters of intents, 
. th ,~ validity period and how many 
•.t. them have lapsed; 

(b) what are the items of manufac-
1.ture covered in such letter of intent 

"and whether such items can not be 
produced by Indian c<>mpanies; and 

( c) how many among the items 
covered under the aforesaid letters 
of intents are produced· by Indian 
companies, their names and prodU.C-
tion during the last three years ? 

THE MINISTER OF STATE IN 
'lf3E MIN1STRY OF PETROLEUM, 
~ I AL  AND FERTIUZEBS 
(SHRI DALBIR SINGH) : (a) Mis. 
Glaxo Burroughs Wellcome and 
Pfizer have been granted five Let-
ters of Intent from 1973 onwards. A 
statement giving details of such Let-
ters of Intent is attached. on~ of 
them has been lapsed. 

(b) The names of the items have 
been given in the statement referred 
to against (a} above. Some of these 
item.S can be manufactured by In-
dian companies. 

(c) Two items namely Salbutamol 
and Betamethasone are reported to 
have been manufactured by Indian 
companies. The companies m::mu-
facturing Salbutamol are M/s. CIPLA 
and Fairdeal and their productjon 
figures for . the last 3 years are as 
under:-

Year 

1978-79 

1~ 9-  

1980-81, (April 1980 
to Jan. 1981} 

Production 

100.00 Kg. 

157.00 Kg. 

321.21 Kg. 

Production of Betamethasone has 
been reported by only one Indian 
company viz. M/s. A vikon Pharma, 
a small scale unit which has L'Om-
meneed production· from January 
1981. They .have produced 2 Kg.' of 
BetamethUGne· during February, 
1981 •. 
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Statement 

S. No. Name of the 
Company 

1. M /s. Glaxo Labs . 

2. Do. 

Item 

3 

Medoziue Hcl. 

Salbutamol 

3c M/s. Pfizer Ltd. i) Morantal Tartrate 
ii) Pyrantcl Pamoate 
iii) Formulations of the 
two drugs o;;pecified 
above. 

4. ~. Glaxo Labora- Ue1ametl1asmlt' 
tories (l) Ltd. 

5. M/s. Burroughs Triprolidinc Hcl. 
W dkoim: & Co. 
(I) Ltd. 

Letter of 
Intent No. 
& date 

4 

887 (75) 
dt. 20-12-85 

383(80) 
dt. 21-8-80 

768(80) 
dt. 18-12-80 

1(13)/72 
dt. 24-1-n 

The date uptu which valid 

5 

The Letter of Intent was converted 1 
foto Industrial Licence No. 
14(77) dated 24-2-77. 

The Letter of Intent was valid 
upto 22-8-1875 after which the 
validity has not been formally 
extended. The question of 
conversion of thr. I.ett<·r of 
Intent into Indust1·ial I~icenc:e 

is under consideration. 

17-12-81 

The Letter of lutC"ut was valid 
uplo 31-8-1975 after which date 
its validity has not been form-
ally extended further, The 
question of conversion of the 
Letter of Int(>nt into Industrial 
Licence is unrlt>r consid<"ration. 

--- -------------

Damage caused by Floods to Power 
Houses, Orissa 

9830. SHRI CHINTAMANI JENA: 
Wm the Minister of ENE'RGY be 
pleased to state: 

(a) whether it is a fact that due 
to floods in September, 1980 vast 
areas were inundated and several po· 
wer houses submerged in Orissa; and 

(b) if so, the details regarding the 
extent of damage caused theretby? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY 
(SHRI VIKRAM MAHAJAN): (a) 

and (b). The floods of 1980 affected 
a large area of Orissa, but no power 
houses are reported ·to have been 
affected. 

Expenditure Incurred on Energy 
Research 

9831. SHRI CHINTAMANI JENA: 
Will the Minister of ENERGY be 
pleased to state: 

(a) the details regarding the ex-
penditure · incurred by Central Gov-
er:nment on energy research through 
Indian Experts only; 

(b) the details regarding the foreign 
know-how, if any, assisting the Indian 
Technical know-how, in the research 
~ Energy field in India; 

(c) the amount utilised by research 
Institutions under his Ministry; and 

( d) the details regarding the major 
achievements in this regard? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
'VIKRAM MAHAJAN): (a) to (d). 
·The information is being collected and 
wlil be laid O.."l the Table o·f the 
House. 
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Grant of Loan Licences for 
Chemicals 

9835. SHRI K. MALLANNAN: Will 
the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether Government have 
·earma1'J<ed some specific items for the 
grant of loan licences for chemicals; 
and .-

( b) if so, what are the details in 
this regard as well as the terms and 
'conditions laid down in this regard'! 

THE MINISTER OF PETROLEUM, 
"CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) No loan 
1.icences are issued by the Govern. 
·.ment for Chemicals. 

(b) Does not arise. 

Inclusion Of suitable selections from 
Buddhist Scriptures in Devotional 

Programmes at AIR 

9836. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
INFORMATION AND BROADCAS-
TING be pleased to state: 

(a) whether Govemment have 
received a Resolution from the 
National Convention of Budhists held 
at New Delhi on 11th and 12th April, 
1981 for the inclusion Of suitable 
selections from the Dhammapada, 
Bodhicharyavatar and other Budhist 
scripture in the devotional program· 
mes of All India Radio; 

(b) if so, the decision taken by 
Government and the likely date by 
which the programme would cover 
these scriptures; and 

(c) if not, the likely date by which 
a decision would be taken? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
VASANT SATHE): (a) Yes, Sir. 

(b) AIR stations are free to include 
devotional music of any religion in 
their devotional programmes accord .. 
ing to the needs and interest of the 
listeners in the respective areas pro-
vided the songs are suitable for 
broadcast musicwise and textwise. 
However, no frequency or duration is 
fixed for any particular religion or 
scriptures. 

( c) Does not arise. 
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Blasting of oil pipelines in Assam 

9838. SHRI MADHA VRAO SCIN-

DIA: Will the Minister of PETRO­
LEUM, CHEMICALS AND FERTILI­
ZERS be pleas�d to state: 

(a) whether the Oil India's pipeline
in Assam has been repeatedly blasted 
and subjec-t to sabotage since the new 
State Government in Assam had taken­
over; 

(b) if so, the details of these in­

cidents and other incidents of sabo­
tage of oil-installations in the State 
during the period; and 

( c) extent of loss and damage suffer ..
ed thereb� and Government's reaction 
to effectively prevent such incidents? 

THE MINISTER OF PETROLEUM,.
CHEMICALS AND FERTILIZERS 
(SHRJ P. C. SETHI): (a) to (c). Dur­
ing the early hours of Feb. 13, 1981,. 
Oil India's crude pipeline at a location 
close to Mikhirhat village in N owgong 
district was damaged by a bomb blast 
rupturing 3 metres of the pipeline­ 
section. There was a loss of about 
250 Kilolitres of crude oil due to the 
leakage. The damaged portion was 
repaired within 56 hours but pumping 
of crude had been resumed in 12 hours 
through the Ioopline. 

A leak on the Gauhati-Siliguri pro­
duct pipeline of Indian Oil Corpora­
tion was reported on 6-4-81 n�ar 
Sorupeta close to Barpeta in the dis­
trict of Kamrup, due to ·'an act of 
sabotage, Af:er necessary repairs, 
the pipeline was recommissioned on 
7-4-81. There was a loss of about 400
Kilolitres of Light Diesel Oil on 
account of this leak. 

Adequate security measures have 
been adopted to safeguard all installa­
tions in consultation with the Staie 
Government. 

Terms of collaboration with C.F.P. in 
prOduction from Bombay High 

98:rn. SHRI MADHAVRAO SClN· 
DIA: Will the Minister of PETRO­
LEUM, CHEMICALS AND FERTILI­
ZERS be pleased to state: 

(a) whether the c.F.P. delegation
has returned to France after their 
talks with Government representatives 
with regard to the terms of collabor­ation 
in raising production :from Bom­hay High 
and adjoinging areas; and 

( b) if so, what were the details of 
talks held with the team and the out­
come thereof? 

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) and (b). The 
talks between the ONGC and the CFP 
of France are still continuing and no 
decision has yet been taken. 
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Disposal of Inquiry Reports 

9840. SHRJ KAMLA MISHRA 
MADHUKAR: Will the Minister of 
ENERGY be pleased to state: 

(a) how many inquiry reports re­
ceived from Central Vigilance Com­

mission by his Ministry were not dealt 
with and disposed of within the sti­
pulated period laid down in this re­
gard during the last three years; and 

(b) what steps have been taken to
ensure that the Vigilance Cases are 
disposed of expeditiously and within 
the time limits laid under CCS (CCA) 
Rules? 

THE MINISTER OF 'STATE IN THE 
MINISTRY OF ENERGY (SHRI VIK­
RAM MAHAJAN): (a) and (b). Out 
of all the Inquiry reports received 
from the CVC by the Department of 
Power and the Department · of Coal 
during the last three years, only one 
Inquiry Report is pending. This report 
has been received in February, 1981 
and some clarifications have been 
sought from the CVC regarding their 
advice. In all such cases efforts are 
made to dispose of the references as 
expeditiously as possible. 

Pending cases in Sessions Courts 

9841. SHRI ATAL BIHARI VAJ­
PAYEE: Will the Minister of LAW, 
JUSTICE AND COMPANY AFF1\1RS 
be pleased to state: 

(a) the number of backlog of cases
in Sessions courts pending for more 
than 12 months after comm'.tal, State­
wise; and 

(b) the reasons for delay and steps
being taken to expedite the disposal 
of these cases? 

THE MINISTER OF LAW, JUS­
TICE AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR): (a) The 
requisite .. information has been called 
for from the States and will be fur­
nished after receipt. 
801 LS-8 

• (b) Administration of justice in
district and sessions courts and other 
trial courts is primarily the concern 
of State Governments and High 
Courts. In their 77th Report, the 
Law -commission recommended certain 
measures to curtail delays and arrears 
in trial courts. The gist of their m&.in 
recommendations relating to sessions 
courts is given in the attached state­
ment. 

Amendment of section 326 of the 
Code of Criminal Procedure, 1973, as 
r(;!commended, has already been done. 
As the remaining measures were the 
concern of the Presiding Officers of 
courts and the State Governments, 
copies of the report were forwarded 
to the High Courts and State Govern­
ments for appropriate action. 

14 States are also being provided 
w:th grants under Article 275 of the 
Constitution ?S recommended by the 
Seventh Finance Commission. The 
Finance Commission's recommenda­
tion envisages a specific grant aggre­
gating Rs. 24 crores for the establish­
ment of 538 additional courts during 
the period 1979 to 1984. Of these, 
103 are higher criminal courts i.e. 
sessions courts. 

Statement 

Gist of main reco1iimendations· in res-

1p?ct of . sessions courts contained 'in
7<:;:th Report •of the Law Commission 

1. A criminal case should be dispos­
ed of within six months. In case of 
Sessions tr"als. the above period should 
include the period of pendency of 
commitment. proceedings. 

2. A the chantes �f fading out of
the me ory in some essential matters 
are considerable as a result of passage 
of time in crimiial cases and there 
is also possibility of the material 
witnesses·. succumbing to undue nres­
Rure and beinl? won over. if there is a 
long time lag· betwee11 the actual 
occurrence and "'the date of recording 
of the depositio�s in court, it is essen-
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ti.al that the delay' in the disposal -0! 
~al ca•s. be ellm.inated as tar aa 
pasgible. 

~ Every crirmnal court should keep 
a zegistfµ- showing the nttmber of 
w#nesses ·summoned for a date, the 
nu. ~r examined, the number sent 
back and reasons for sending them 
back ~v ithout examination. 

4. Section 326 of the Code of Cr.<nli-
nal Procedure, 1973 should also be 
made applicable to the Court of Ses-
sions to enable a Sessions Judge to 
act' on evidence partly or wholly re-
corded by bis predecessor. 

5. At least two police officials at 
every police station should be set 
apart for getting service of summons 
effected upon witnesses for cases relat-
ing to that police station and for en-
suring their presence on the date of 
hearing. 

6. The Police quite often deliberate-
ly refrain from producing all mate-
rial/ witnesses on one date. This 
prnctice is not only unfair and not 
warranted by the provision of Crimi-
nal Procedure Code, it also results in 
pro1mlgation of the trial. 

7. Officials at the police station who 
are c-oncerned with investigation 
should concentrate on investigation. 
As far as possible, they should not he 
deputed for other purposes. 

8. Having regard to the importance 
attached to the framing of charges. 
the trial magistrates should not leave 
it to the prosecutor to frame a char~e. 

9. In recording statements of the 
accused under section 313 of the 
Code of Crimtna1 Procedure, the ·ma-
gistrates should ensure that all incri-
minatinsi pieces of evidence are put 
to the accused. 

10. Cases in which there .is possi-
bility Qf death sentence, should re-

ceive priority over all other cases. 

11. The evidence in courts ()f Dis-
tr:cts a'!'ld ·Sessions .Judge should nor-
mally be . typed so that c;:arbon copies 
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of depoaitioll c-an -oe .w»Ptied. . imme-
dia te ly to the parties. 

12. False statements on oa~ and 
false averments in affidavits •~u.lcl 
not be tolerated. Whenever a clear 
case of falsehood becomes anitest~ 

necessary action against the delin• 
quent should be taken in accordance 
with the law. 

Power Stations taeing performaaee 
problems 

U842. SHRI ATAL BIHAR VAJ .. 
PA YEE: Will the Minister of ENEBr 
GY be pleased to state: 

(a) names of power stations which 
are facing performance problems from 
indigenously manufactured generat-
ing sets and auxiliary equipments and 
load factor (percentage, capacity utili-
sation) in each case; and 

(b) units that have imported gtme-
rating sets and their co parati~.re per-

formance alongwith their load factors? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) and (h). 

The information is being colle~te  and 
will he laid on the Table of the House. 

Schemes for rural Elecf.riftcatlon 
during 1980-81 and 1981-82 

9843. SHRI DAULATSINHJI 
,J ADEJ A : Will the Minister of ENER-
GY be pleased to state: 

(a) the State-wise number of 
schemes taken up by the Central Gov-
ernment for rural electrification dur-
ing 1980-81 and the State-wise num-
ber of villages to be covered under 
these schemes: 

{b) whether any new schemeq or 
rural electrificaUon have been approv-
ed bv th~ Central Government for 
1981-82; and 



Tiit MINISTEB OF STATE IN 
'TffE: .. MINISTRY OF ENERGY (SHRI 
·'VtKRAM MAHAJAN): (a) The State-
wise number of rural electrification 
schemes approved by Rural Electri-
fication Corporation durin1 the year 
198()-81 indicating the State-wise 11um-
ber of villages covered under these 
·schemes are given in the attached 
··statement. The responsibility for im· 
plementing these .schemes is on the 

~~tl.ve State Elec.tricity o.a~  

s~ ·:Government •. 
(b) and (c). During the year 1981-82 
(up to 28-+1981) tbe Rural ElectrHica-
tion Corporation has approved 9 rural 
electritlcation schemes involving a 
loan assistance of Rs. 5.65 crores in 
Andhra Pradesh, Madhya Pradesh. 
Orissa and Trlpura. On completion, 
over periods ranging up to 5 years, 
these schemes envisage electriftca tion 
of 584 villages and energisation of 
1.738 agric."ulturnl pumpsets. 

Statement 

Stale•wiflt number nf rural t!ltttrifjcalinn .tchemes afJf:Jroc1rd during 1g8o-81 bi-the Rttral Elutri-
ficat•t1n C0rfJoraHo,, arid the number of villages co11ered tfiereunder. 

SI. 
No. 

(. 

~-

:l. 

4. 

5. 

6. 

7. 

8. 

9. 

io. 

Jr. 

12. 

f!l· 

14. 

-15. 

·t6. 

·17. 

18. 

·19. 

·1M>. 

~ . 

•21L 

Statr. 

Anrihra Pradrsh 

A .. ~a  

Hihar 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Ka.-.hmir 

Kamataka 

Kerala 

Madhya Pradesh. 

Mahara11htra 

Manipur 

Meghalaya 

Nagaland 

Ori11Sa 

Punjab 

Rajuthan 

Tamil Nadu 

Tripura 

.. Uttar Pradem 

West'Benpl 

Sikkiql 

TOTAi. '\ 

Numher of 
schemes 
approved 

94 

90 

37 

50 

33 

8 

116 

3 

5 

4 

39 

go 

6o 

10 

Number of new 
villages to he 
electrified. 

1691 

1686 

1029 

6o8 

18o 

53 

2189 
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Manufacture of tormulatlens by ln-
dm Sector Drur Companies based on 
ln4lcenous or impOrted raw materials 

9844. DR. SUBRANiANlAM SWA-
MY· Will the Minister ot PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state: 

(a) how many drug companies !n 
Indian sector have been allowed 
manufacture of formulations based on 
indigenous, imported or canalised raw 
materials during the last three years 
and basis on wh:cb such approvals 
were given; 

(b) how many companies have not 
been allowed manufacture of formula-
tions based on indigenous/ ,imported/ 
canalised raw materials during this 
period and basis for rejections of their 
proposals; and 

(c) how Government propose to re-
concile their policy so as to allow ex-
pansion and growth of Indian ~ector 
specially when foreign companies are 
producing large number of formula-
tions without industrial approvals? 

THE MINISTER OF STATE JN 
THE MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH): (a) to (r). 
The information has already been fur-
nished in reply to Lok Sabha Un-
starred Question No. 7429 answerf'd 
on 14th April. 1981. 

New LPG connections in Bombay 

9845. DR. SUBRAMANIAM SW A .. 
MY: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILT-
'ERS be pleased to state: 

(a) whether Government had pro-
posed to give New LPG connections 
to dornesti<' consumers in Bomhay 
from January 1981: 

'(b) if so, whether the new allot-
ments have begun; and 

{c) it so, the details thereof? 

THE MINISTER OF PETROLEUM.. 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) to (c). In 
line with the decision taken b;v the 
Ministry t0 release new ga5 connec-
tions in the country from the first 
quarter of 1981, a total number of 
about 24,000 connections have been 
released in Bombay as on 30-4-81. 

Grading system for casual workelS 
under geo-science division, ~ 

Calcutta 

9846. SHRJ MUKUNDA MANDAL: 
Will the lUnister of :PETROLEUMP 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether any grading system is 
in operation for different categories of 
casual workers working under ,geo-
Science Division, ONGC, Calcutta; 

(b) if so, facts thereof; and 

(c) if nut, what js the existing 
principle in regard to payment of 

wages to the casual or ers~ 

THE MINISTER OF PETROLEUM .. 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETH:I): (a) Yes, Sir. 

(b) The casual workers employed in 
the field parties under geo-science 
Division, ONGC, Calcutta, are of 
skilled and un-skilled categories. 
Skilled casual workers having valid' 
dr:ving licences are employed for 
driving auto-vehicles. About 5 to 6 
skilled casual workers per seismic' 
party and 1-2 skilled casual workers 
per Gravity-magnetic party are pre-
sentlv employed. In addition. about 
80 unskilled casual workers per 
seismic party and ahout 35 unskilled 
casual wokers per Gravity-magn('t!e 
party are Also employed. 

(c) Casual skilled and unskilled 
workers are employed on Muster 
Rolls at the rate approved by the 
State PWD authorities plus An .e-xh'& 
twenty per cent on the above. 



Geo-Seleaee parties tuaeti•IDI' tn 
O.N.G.C. 

9847. SHRI MUKUNDA MANDAL: 
Will tbe 1\1.lnlster of PETROLEUM, 
CHEMICALS AND FERTILIZERS 
lbe pleased to state: 

(a) number of Geo-Science parties 
1unctioning under the Directorate of 
Exploration, ONGC for the last five 
years. year-wise (West Bengal); 

(b) how many casual workers/em-
ployees recruited tor the Geo-science 
Seismic field parties during the last 
five years. year-wise; 

(c) how many casual workers/em-
ployees bave been workinc renderinl 
more than two year& of service; 

Field Season 

1979-& 

rgSo-81 

Seismic 

5 

4 

4 

(d) bow many casual workers/em-
ployees have been provided with re-
gular employment opportunity durina 
the last five years, year-wise; and 

(e) how many casual workers/ em• 
ployees have been retrenched before 
the expiry of one field season during 
the last five years, year-wise? 

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): {a) Information 
regarding number of Geo-Science 
Parties functioning under the Dirac• 
torate of Exploration, ONGC for the 
last five years, year-wise (West Ben-
gal) is given as follows: -

Gravity 
Magnetic, 

2 

(b) The information is &iven as follows: -

197fr77 

1977-78 

:.1978-79 

1979-Bo 

198o-81 

Field Seuon Number or Casual Workers recruited for 
Geo-science Seismic Field Parties 

·(e) Nil; the ~ntingent Workers are employed seasonally during the field 
.. sons only. 



(d) . The infc;>rma tiop is given as follo s,:~ 

Calendar year 

1977 

1979 

'(e) None of the Casual Workers re-
cruited against regular vacancies as 
mentioned in reply to part (d) cibove 
has been retrenched during the last 
five years. 

Casual workers working with O.N.G.C. 

in West Bengal 

9848. SHRI MUKUNDA MANDAL: 
Will the Minister of PETROLEUM, 
CHEMICALS AND nRTILIZERS be 
pleased to state: 

(a) whether it is a fact that the 
casual workers are discriminated from 
l'egular workers while they are in 
work in the Directorate of Explrora-
tiqn, ONGC in West Bengal; 

'(b) j! so, f.acts thereof; and 

(c) whether Government have been 
considering any proposal for better 
deal to the casual workers? 

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI P C. SETHI): (a) Terinp and 
conditipns of ap~t ent of regu~r 

Number of Ca.Jµal Workers fro.m ~ I ir  
parties rectUited against regular vacancies 
afttt follewing prescribed procedure 

2 

5 

5 

employees of the Oil and Natural Gas 
Commission are · goverried by th~ Oil 
and Natural Gas Commission (Terms 
and Conditions of Appointment and 
Service) Regulat:ons, 1975. Contin-
gent/ casual workers are employed 
seasonally for Calcutta-based parties 
purely on Muster Roll basis for work 
during each field season and their 
conditions of work are regulated in· 
accordance with the Certified Stand-
ing Orders under the Industrial Em-
ployment (Standing Orders) Act,. 
1946. 

(b) Does not arise in view of reply 
to part (a) above. 

(c) The Casual Workers are already 
be:ng given the facilities which are 
required to be extended to them as 
per thP n hove Standina Orders. 

PendinC' preposa1 lor amendment et 
COB licences 

9849. SHRI UTTAM RATHOD:-
Will the Minister of PETROLEUM,. 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) how many proposals for amend-
ment of COB licences, existin.r indu..-
trial licences and cb~ lle  ot products: 



ef idmp · are i>e.&d.in& · with h:s Minls-
"=Y;· J 

(b) present position of each case, 
c-0ippany-wise, capacity-wise and pro-
duct-wise; and 

· · (C) date since when these p·roposals 
are pending and the reasons for the 
delay? 

· ·THE MINISTER OF STATE IN 
~ MINISTRY OF PETRO,LEUM, 

CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH): (a) to (c). 
Information is being compiled and 
w:lf be laid on the Table of the House. 

SaPJlly Of Diesel to Punjab 

9 5 ~ S:ijRI L. S. ';l'UR: Will the 
Minister of PET,ROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased 
to state: 

(a) whether Punjab Government 
have approached for more supply of 
diesel than the allotted quota keeping 
in vjew' the shortage of electricity in 
the State: 

(b) whether it is a fact that i~nel 

was short supp~e  in 1980 as com .. 
pared to 1979, and the reasons there-: 
of; 

(c} whether it is a fact that the 
demand of Punjab for diesel has in· 
creased many times but the supply is 
too short and Punjab Government 
bavP. approached .his Ministry to in-
crease at least 50 per cent during 
May to July, 81 keeping view the 
shortage of electricity; and 

"(d) what steps have been taken so 
far on the demand of Punjab Gov· 
emment? 

THE MrNISTE!t ·op PETROLEUM. 
CHEMICALS AND nRTILIZERS 
(SH!tt 'P. c. 'SE"'.rffn: (a) Yes, Sir. 

. . (b) . 'fhe sa~ .ot . hi~ speed . diesel 
, (JISD) oil Jn Punjab .. tate.,~ .in. 1980 
were more tban those ·in 1979. 

(cJ· .. Tae .. HSD requ:tements of Punjab 
are stat_!d to have increased both on 
account of agricultural operations and 
power shortaee. The State Govern· 
ment had approached the Central 
Government for increasing the HSD 
aJlocation for Punjab to the level of 
1,00,000 kilo liters per month for the 
period March-June, 1981. 

(d) Ad-hoc additional increased in 
tbe HSD allocations have been made 
for Punjab dur:ng January-April. 1981, 
keeping in view the requirements in-
dicated by the State Government. The 
HSo allocation for May. 1981 is sub-
stantially more than that of the pre-
vious month. The supply position is 
satisf~ctor  and the State has been 
advised to remove all restrict:ons on 
the sale of HSD. 

Classification of certain drucs fur low 
~bnolog  

9851. RAM VILAS PASWAN: Will 
the 1\/dnistet of PETROLEUM. CHE-
MICALS AND FER.TILIZERS be olea-
sed to state : 

(a) whetb,..,..·.it is a fact that some 
National La ... .-ratories have written to 
his Ministry to cl ass~f  certain drugs 
as low technology item on the hasi' 
of alternntive and easier· process de-
vPloped by them; 

(b) if so. the details of such recom-
mendations received; items involved 
and the-action taken by bis in stn.~ 

on such . reports and . recornmenda-
tions; and 

(c) if no action has been taken so 
far. h~n the actfdn is likely to be 
taken and when t~e outcome would 
·become avallable? 

THE MINISTER OF STATE IN 
THE :r.a:NISTRY OF PETROLEUM. 
c$MtCALS AND. FERTILIZERS 
l~ t DAtBhf.SfiiGH): (a) No. Sir . 

·(b) and (<!). Do not· ari e~ 
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Delegation to Washington for Korba 
Super Thermal Station 

9852. SHRI B. V. DESAI: Will the 
:'.1.1:inister of EN�RGY be pleased to 
state: 

(a( whether a high level offic:al
delegation fr:om his Ministry visited 
Washington in April, 1981 to negoti::lte 
fresh credit for the Korba. super ther­
mal station; 

(b) whether the Indian delegation
had urged the World Bank for provid­
ing S 350 million ·to S 400' million for 

·financing the ·l,500 ·MW Phase-II;

(c) whether the World Bank has
agreed to help th�s project; and 

(d) if so, when will· the work on the
Phase-II start? 

THE MINISTER OF STATE IN 
THE MIN1S1'RY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) to (c). Yes, 
Sir. An official team has visited 
Washington ve-ry recently in connec­
tion with the negotiations for a fresh 
credit for the Korba Super Thermal 
Power- Project for which World Bank 
ass·stance has "been· offered. No agree­
ment on c-redit for thfa ,project has 
yet been finalised:- Hence the exact 
quantum of credit that would be 

-given by ·the ·world Bank for this is
not known yet .

. (d) Site construction activities for
the Korba project Stage-Ir are sche­

. duled t-0 commence durin" the current

.financial year. ·

Target of coal production during 
· 1!)80.-81

9853. SHRI B. V. � DESAI: Will the

Minister of ENERGY be pleased to 
,tate: 

(a) whether coa1 production in

'.ndia touched an, all time high 114 mil­
.ion tonnes in 1980-81 thus exceeding 
the year's target , by half a million 
tonne; 

(b) if so, to what extent this growth
rate was achieved in comparison to the 
previous year and the main reasons of 
this increase; and 

(c) what further steps are being
taken to improve the coal production 
in 1981-82 and the target fixed for this 
period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (�HRI VIK­

. RAM MAHAJAN): (a) Yes, Sir. 

(b) The growth rate of production
in 1980-81 was 9.7 per cent compared 
to the production achieved in 1979-80.

The increased production has been pos­
sible inber alia due to improvement in 
power availability since December. 
1980 improvement in law and order 
situ�tion, in the coalfields due to the co­
operation of workers, officers, State 
Governments and improved productivi­
ty of the coal mines. 

(c) A coal production target of 121

million tonnes for 1 81-82 has been 
fixed. Steps taken to improve coal 
production include improvement in 
supply of power, installation of captive 
power generation capacity, procure­
ment of essential equipment, expedit­
ing land acquisition for mine construc­
tion with the cooperation of State 
Governments and further improvement 
in the law and order situation in coal 
belts with the assistance of State 
Governments. 

Stepping up of production of crude and 
and Gaa Oil India Ltd . 

9854. 'SHRI B. V. DESAI: Will the 
Minister of PETROLEUM, CHEMI­
CALS A-rt_D FERTILIZERS be pleased 
to state: 

(a) whether it is a fact that Oil
India Limited, a joint venture of Gov­
-ernment of India and Burma Oil Com­
pany is considering to step up crude 
oil .and gas during- the current financial 
year; 

(b) if so, what are th� schemes ·that
· are being considered under which this
output will be raised;

• 

\· 
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{ c) whether this scheme If fully .lln.:-
..Plemen ted will have a net saving of 
.over Rs. 4:00 crores in foreign exchange; 
.and 

(d) ·if so, to what extent Oil India 
1 .. imited will achieve increased produc-
tion of oil? 

THE MINISTER OF PETROLEUM. 
~ I AL  AND FERTILIZERS 
(SHRI P. C. SETHI): (a) No, Sir. 

(b) and (c). Do not arise. 

(d) During 1981-82, the production 
of crude by Oil India Limit.eel is lite. 
ly to be about 3 million tonnes. 

Blowin1 ap ot Oil Pipellae la K.amrup, 
A!Baia 

9855. SHRI B. V. DESAI: Will the 
·Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased 
to state: 

(a) whether it is a fact that tha oil 
pipelines was blown up in Kamrup in 
Assam on 6th April, 1981 due to bomb 
.blast at Jorbat; 

(b) if so, to what extent the damage 
has been caused to the oil pipeline; 

( c) what steps have heen taken by 
the Union Government to repair it; 

(d) whether this was a case of sabo .. 
.tage; 

(e) whether any enquiry has been 
held; and 

(f) whether steps have been taken to 
11-hten security at the place and also 
·other· places in the country? 

THE MINISTER OFSTATEINTHE 
'MINISTRY OF PETROLEUM, CHEMI· 
'CALS AND FERTILIZERS (SHRI 
DALBIR, I~9- : (e) to (d), A leak 
-on the Gauhati-Slliguri product pipe ... 
line , of Indian 011 Corporati(>n was. re-
ported on 6th April, 1981 near 
Sorupeta clole to Barpeta in the 
illstrict of Kamrup, due to an act of 
·sabotage. After necessary repairs, the 
· ·pipeline was commissioned on · '1th 

April, 1981. The loss, which was 
initially anticipated, to be about 400 
kilolitres of light diesel oil, has been 
finally anessed at 32 kilolitres only. 

(e) The matter was reported to the 
concerned State authorities. FIR was 
also lodged with the local police. 

(f) Yes, Sir. 

itiMW.if "' ~) .q. ""', ~ 11 f 
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Creatioa of Hindi Posts tor Power 
Encineers Trainiq ociet~ 

9857. SHRI R. P. YADAV; 

SHRI VIJOY KUMAR YADAV: 

Will the Minister of ENERGY be 
pleased to~ state; 

(a) whether it is a fact that··no'Hi, Ar>fl 
Posts are created or sanctioned ~r 
Power Engineers Training SoGiety, a 
Government of India Undertaking un-



IMS 

(lex-his Ministry violating the provi-
~ons of Oft\cial Language Act; and 

(b) if not," what steps have been 
tak'etl to create .Hindi posts in P.E.T•S. 
in accordance with the norms laid 
down 'by Government? 

THE MINISTER OF STATE lN THE 
MINISTRY OF ENERGY (SHRI VIK-
RAM MA.HAJAN): (a) and (b). The 
Power Engineers Training Society has 
been recently set up by the Govern-
ment of India to function as an auto-
nomous Society for coordinating the 
training activities of the various Elec-
tricity Undertakings and supplement-
ing the same with its own efforts for 
meeting the totp.l training needs in the 
power sector. The Society_ is still in its 
infancy and its headquarters is present-
ly functioning with a very small nu-
clous staff. Though no Hindi posts as 
sucti have been created by the Society 
as yet, it is taking steps for fulftiJing its 
obligations regarding the use of Raj-
bhasha. As and when the requirements 
of works would usti~  the creating of 
Hihdi posts, the matter would be· con-
sidered by the power Zngineers Train-
ing Society. 

Grant of Approvals for Formulations 
to Ml s. Glaxo 

9858. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state: 

(a) details of prices approvals grant-
ed and refused to ·M/s. Glaxo for diffe-
rent formulations during last three 
years; 

(b) details of products marketed b)" 
this company during the last three 
years; 

( c) whether it is a fact that this 
company has indulged in a number o! 
other irregularities~ and 

(d) if so, details thereaf and what 
action is being taken against them? 

THE MINISTER OF STATE IN THE 
:NlNISTRY OF· PETROLEUM, CHEM!· 
~L .A :. tLI  (SHR1 D.AL-
BiR slNGH):, (a) The prices ·of Trich· 
Joryl Tablets Bild Betnelan Tablets of 

M/s. Glaxo Laboratories. (India) Wj!re-
retluced in 1978. In 1979, April, lea-
der prices of Category 1 and II tormu ... 
lations were announced. These were· 
the existing prices of the manufactu-
rers recognised as leaders in . respect 
.of each formulation and pack. Where 
M/s. Glaxo were producing any of 
these formulations and packs and their· 
prices were higher than the leader 
prices, their prices were automatically 
brought down to the leader level. In · 
1980 December, revised leader prices· 
of trepto ci~ formulations were 
fixed under the provisions of the Drugs 
.(Prices Control) · Order 1979. The 
prices of ,M/s. Glaxo's Streptomycin .. 
formulations were accordingly regulat-
ed. 

(b) M/s. Glaxo Laboratories (India} 
Ltd. manufacture and market a large· 
number ot formulations numbering 
over 200. The major product groups 
marketed by the company during the-
last three years include Vitamin Pre-
partions, Analgasics, Antibiotics) Corti--
costeroids Harmones, Calcium prepa-
Tations, Cough Syrups etc. 

(c) and (d). It is pre9umed that this:· 
question refers to pricing. Govern-
ment have not come across a·/1y specifi~ 
instance of anv irregularity involving 
M/s. Glaxo L~boratories (India) Ltd. 

Discontinue of production ot Pethidine 
Bydroride by Gluct"nlate Limited 

9860. SHRI GEORGE ~ A ~ 

DES: Will the Minister of . PETRO-
LEUM, CHEMICALS AND FERTILI-· 
ZERS be pleased to state: 

(a) whether overn ent~run chemi-· 
cal company, Gluconate Limited bas 
discontinued production of Pethidine 
Hydrochloride from 

7 

October, 1980 des-
pite the enhancement of its price and' 
de61Ji!e being the oJ;ily company int 
India producing the item; 

(ib) whether the production of Acri:.. 
f!avine and Pro.ft9vine was l~continu
ed at the. t 1n~ the company was taken 
ovet by v, en~  · 

Cc) if · 809 the ruaons therefor;· afld'! 



.· (d) what are the sources from which 
these items are now being purchased? 

·THE MINISTER. OF STATE IN THE 
MINISTRY OF PETROLEUM. CHEMl-
CA l.S.AND FERTILIZERS CSHRI DAL-
BIR SINGH): (a) Yes, Sir. 

(b) airid (c). M/s. Gulconate have in-
formed that before take over of their 
company by Government, they had sus-
pended the production of Proflavine at 
their site in Calcutta which is in a 
'thickly. residential area on grounds of 
ha ~i: s and shifted it to Nagpur. Acri-
ftavioe .was produced in their Nagour 
unit. . The production of Acriflavine at 
Nagpur was also suspended consequent 
on an ·accident at Bombay in hadling 
Nitrobenzene largely used in Acrifta-
vine production. M/s. Gluconate have 
informed that their Nagpur Unit was 
so1d out to a Ioeal firms in 1973 .. 74 i.e. 
before the take-over of their· company 
by the Government in J 975. 

(d) The import of Pethidine Hydro-
chloride as well as Acriflavine and pro-
flavine are permitted under the Import 
Policy of 1981-82. 

Ga.a 8ared up by Difterent ot Refine-
ries 

9861. SHRI GEORGE FERNANDES: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS ;e 
pleased to state: 

(a) what is the value of the gas that 
is flared by different oi.l refineries in 
India; and 

(b) how much more, time is likely to 
be taken in setting up facilities to mar-
ket this gas? 

THE MINISTER Q! STATE IN THE 
MINISTRY OF P L ~ CHEMI-
CALS. AND FERTILIZERS (SHRI 
DALBIR SINGH): (a) and, (b). Gas 
Produced in a Refinery is ftrst utilised 
to muimise 'Pl'oductkm. of t?ooking. gas 
<LPG):· t?tereatter a .. portion of it· js 
bumt lll fuel in the reftt\ery fu:tn11oes. 
Tbe balance quantity wbfch1 is minimal 

is flared for safety and operational 
reasons. 

As the balance quantity of gas can-
not be utilised technically, its value has. 
not been quantified exactly. 

Enquiry into Explosions in. Bald.la 
Refinery 

9862. SHRI GEORGE FERNANDES: 
Will the Minister of P L ~ 

CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether the enquiry into the ex-
plosions/fires in July 1980 in the Fuel 
Block of Haldia Refinery has been 
completed; 

(bj if so, what are the fin in~ of the 
enquiry· committee; and 

( c) what action has been taken 
thereon? 

TH£ MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI DAL-
BIR'SINGH): (a) Yes, Sir. 

(b) The fi~ ing of the Enquiry 'Com-
mittee are· as under Naphth feed 
pump of the Catalytic Reforming Unit 
suffered major failure due to stan:a-
1ion on account of tempQrary restric-
tion of flow, resulting in severe damage 
to rofatin-g pnrts. A larie portion of 
naphtha profosely leaking from this 
feed pump at about 100°C and under 
high pressure got vaporised and tra-
velled towards furnaces at a distance 
of about 20 metre and caught fire from 
the naked ftame of the furnance. 

(c) The Committe have made detail-
ed ·recommendations for precenting re-
currence of failures of this type and 
the same have been implemented. 

Measures taken to Promote Tribal 
Lan111age 

9863. SHRI GIRIDHAR GOMANGO: 
Will the Minister of INFORMATION 
ANO BROADCASTING be pleased to 
state: 

(a) the aames of the tribal language 
Papers Published· in the countl)t-and the 
plaees of· publication and circulation 
thereot; 
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( b) the measures taken by bis Minis-
. .try to promote tribal language papers 
in other parts of the country and the 
encouragement given by the DA VP for 
these papers by issuing advertisement3 
and releasing and fixing newsprint 
.,quota therefor; 

(c) whether his Ministry have ad-
·opted liberal policy for advertisement 
. and newsprint quota for rural papers 
including the tribal paper language 
papers; 

( d) if so, the measures taken in this 
regard; and 

( e) the new schemes, programmes 
.. and policies for encouragement of rural 
and small papers adopted by his Minis-
try to cover the uncovered rural and 
·.tribal areas of the country? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
".BROADCASTING (KUMAR! KUMUD-
BEN M. JOSHI): (a) The names of the 
newspapers published in India in all 
the languages, their places of publica-
tion and circulation are given in the 
Part If of the Annual Report of the 
Reeistrar Of Newspapers for IndiaJ 
·titled 'Press in lndia-1977' which was 
laid on the Table of the Hol.l&e on 
2nd December, 1980. 

(b) to (d). Statement showing facili-
. ties conce~ions available to small and 
medium ne spa~rs regarding the re-
· 1ease of advertisements and newsprint 
quota is attached. These facilities are 
available to tribal language papers 
also as they fall under either of these 
. categories. 

(e) No new scheme is under the con-
. sideration of the Government at pre-
sent. 

Statement 

The Govemment have heen extend ... 
"fog certain facilities/concessions in the 
matter of release of Government ad-
. vertisements and newsprint quota to 
-small and medium newspapers. 

2. The existing Adyeriising Policy 
·-eontains the follow inc·· facilities made 
in favour of small newspapers, most of 

which are published in Indian lan&ua-
ges only:-· 

(i) A newspaper with a minimum 
circulation of 1,000 copies now 1=>&-
comes eligible !or securin1 Govern-
ment advertisements as against the 
minimum circulation of 2,000 copies 
prescribed earlier; 

(ii) Papers/Journals published in 
backward, border and remote areas 
or in tribal languages or primarily, 
meant for tribal readers have been 
made eligible for securing Govern-
ment advertisements lf their mini-
mum paid circulation is 500 copies 
per issue; 

(iii) Newspapers/periodicals with 
an uninterrupted publication of four 
months now become eligible for secu-
ring Government advertisements as 
against the period of six months pres-
cr ibed ear lier; 

(iv) The standard print area repir-
ed for eligibility has been lowere<i 
from 1260 sec to 760 sec for dailies 
from 720 sec to 480 sec for week-
lies/fortnightlies and from 1200 
to 960 sec for monthlies and other 
periodicals. No minimum print areas 
has been prescribed for the popers 
published in backward, border and 
remote areas or in tribal languages 
or primarily meant for tribal read-
ers 

( v) Newspapers having a circula-
tion of 2,000 C'.>pies can now submit 
the certificate 0f circulation trom 
concerned District Magistrate also; 

(vi) The most important feature 
of the new policy is with regard to 
parity of rates between language 
papers and English papers . 

3. Sim.ilary, in the matter of alloca-
tion of newsprint, a higher rate of 
growth has been provided at the time ot 
initial allotment of newsprint to small 
and medium newspapers.' ','Newspapers 
with entitlement upto 400 Mts. can get 
their entire quota of newsprint from 
the indigenous sources. h,~ validity 
period of a1.1thorisation for small 
newspapers who consume less than 
50 Mts. has been ftxed at 
six months to enable them to 
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draw their newsprint quota in small in-
stalments in a conveni~ntl  and phased 
manner. Small newspapers can also 
club their quota with others for a size-
able quantity for liftting the same on 
bigb sea sales basis through their 
authorised agent. In order to provide 
finandal relief, the price differential 
between high sea sales and butier 
stocks has been brought down to Rs. 50 
per metric ton. This has helped small 
newspapers which mostly depend on 
the buffer stock. To help small news-
paper inland depots have been opened 
in Ahmedabad, Jaipur and Delhi. More 
inland depots ure being opend shortly. 
Further in order to help small news-
papers, some quantity of newsprint is 
being i:nported in sheets so that the 
papers may be saved from the extra 
expenditure on converting the papers 
in reels into sheets. Small newspapers 
with a circulation of less than 2,000 
copies do not need a certificate by the 
harte~ e  Accountant. 

Foreign Drug Companies with more 
than 40 per cent of Equity Shares 

5864. SHRI SATISH AGARWAL: 
Will the Minister of PETROLEUM. 
CHEMICALS AND FERTILIZERS be 
pleas<'d to state: 

(a) heth~r it is a fact that some 
foreign drug manufacturing companies 
are having more than 40 per cent of 
equaty shares; 

(b) if so, whether Government have-
allowed them to retain this position for 
quite a long time and if so, the justi-
fication for the same; and 

(c) whether Government have exa-
mined the desirability of asking them 
to reduce their equity share and if done 
already, the reaction of the foreign 
firms in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM. CHEMI-
CALS AND FERTILIZERS ( SHRI 
DALBIR SINGH): (a) Yes, Sir. 

(b) and (c). 31 drug companies up-
plied to the Reserve Bank of India un-
der section 29 of Foreign Exchange 
Regulation Act 1974. The Drug 
Policy wa5 announced vide Statement 
laid on the Table of the Lok Sabha 0n 
29th March, 1978. As announced in 
the 1978 Drug Policy a High Level Com-
mittee was set up to identify "'bulk 
drugs not involving high technology'' 
manufactured by various drug com-
panies. The question of deciding the 
reduction in foreign equity of these 
companies depended on the report Qf 
this Committee. The report of this -
Committee as since been received and 
the level of permissible foreign equity 
in these companies has to be ctecided 
in accordance with FERA guidelines. 
and the Drug Policy and, therefore, 
the question of allowing them to re-
tain foreign equity for a long time 
does not arise. 

Applications of the following companies have already been decided:-

J. J..-f/s. A11g]o :French Drug Co. (Ea!>tern) Ltd., Bombay. 

2. M/s. Ahbott I.ah!'. (I) Pvt. l~t ., Bombay. 

3. 1-.f /s. Carter Wallac(' & Co. Ltd., Goa. 

4. 'M/s. C.E. 1:ulford (I) Pvt. Ltd., Bombay. 

5. M/s. Indian Schering Ltd., Bombay. 

6. M f ~. Nicholas of India I..td., Bombay. 

7. M/s. Smith Kline & f'rench (1) Ltd., Bangalor, 

All the above companies were re-
quired to reduce non-resident equity to 
40 per cent. Those at (1) to (6) have 
either already diluted or their dilution 
scbem-es have been approved and are 

under implement9ion. The scheme l'lf 

company at No. 7 has not oeen accept-

ed by Reserve Bank of India and the·· 

company informed about this recently. 
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As regards the remaining companies, 
the position in respect of 4 companies 

·1. ~ s. Suhrid Geigy Ltd. 

2. ~-1 s. Richarwon Hindustan Ltd. 

3. M/s. Ceoffray Manners Ltd. 

.4. M/s. Whiffens (India) Ltd. 

The cases of the other 20 drug manu-
· facturing companies listed in the 
attached Statement, for fixing level of 
equity under Foreign Exchange Regu-
lation Act are proposed to be proces-
·sed after receipt of RBI's comments 
:·on jndividual cases. 

Statement 

I. Mfs. urrou~h.  \Vdcorrn· & Cnrnpany. 

i. M/s .. May & Bakn (India) Limitcci. 

3. M/s. Roche:' Products Limited. 

-t .. ~. Park<" Davis (fndia) Limited. 

5. "\1/s. G laxo Lahoratori~ -

6. ~. Johnson & John-.on Ltd. 

7. M/s. Pfizer Limited. 

a. M/s. Ciba Geigy of [nclia Limitt"'d. 

1). ~t ~. E. Merck (I) Pvt. Limited. 

1 u. M/s. M«"rch Sharp & horn~. 

I I. M/s. Sandoz (India) Limited. 

12. M/s. l3ooto:; Co. (India) Li it~ . 

13. M/s. Hoechst Pharmacclltical.; Ltd. 

14. M/s. Warner Hinclustan Limited. 

l 5. M/s. Organon India Limit,>d. 

tG. M/s. Uni-Sankyo Limited. 

17. M/s. Wyeth Laboratories J,td. 

t 8. Mis. Ilatil':r fT nrff:£) Limited. 

1 g. M/s. Cynamid India Limited. 

.20. M/s. Alkali & Chemical Corpn. 
India Ltd. 

is as follows:-

• This company has on iUI own completelv 
disinvested foreign equity. 

• Directive issued to company for reduction 
of equity to 40%. Rep1-esentation by the 
company is under scrutiny. 

Directive issued for reduction to 40%. 
Pricing of is-invt~tc-  shares is under 
consideratio;i. 

More than 40% of annual turno\'er of this 
company is aCC'ounted for by exports. 
Tht" t•ligibilit".> <•f tht" company is being 
dt'tf'rmined. 

Steep rise in newspri11t supply to 
small newspapers 

9865. SHRI SA'I'ISH AGARWAL: 
Will the Minister of INF0Rl\1A TION 
AND BROADCASTING be pleased to 
state: 

(a) whether Government are aware 
of the fact that the small ne -.. spap~rs 

of Rajasthan are finding it extremely 
difficu1lt to make their publications 
viahJe because of the steep dse in 
newsprint supplied to them by the 
Centre; 

(b) whether Government would. 
keeping in view the weak financial 
position of these newspapers. give a 
subsidy on newsprint supplied to them 
so that they can survive; 

(c) whether Government have con-
sidered it desirable to assist these 
newspapers and other small news-
papers of the country because they 
are more nearer to the common man 
than the national dailies; and 

( d) if so. the details th£:reof? 

THE DEPUTY I I t ~  IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) No com-
plaint from newspapers 1n Rajasthan 
have been received, though organisa-
ticm of small newspapers have g~
rally e press~ concern at the ri~ 
in price. 



(J:>) There is no proposal to give 
~ubsi  on newsprint. 

(c) and (d). Governments' News-
print Allocation Policy, Advertising 
Policy and other facilities such as 
-supply of photo features, handouts, 
. supply of Charba, press releases slow 
speed bulletins etc. are geared to 
. assist small newspapers. 

e ~ ite  captioned ''CIA mecldliDC" 
la RSEB alleged'' 

9866. SHRI SATISH AGARWAL: 
Will the Minister of ENERGY be 
pleased to refer to the news item ap-
pearing in the 'Hindustan Times' datc;-d. 
30th March, rns1 under the caption 
·'CIA meddling in RSEB alleged" and 
state; 

(a) whether despite a e unt~ tech-
nical expertise being available in the 
country, the Rajasthnn State Electri-
city Board has lnvited multinational 
corp-0rations for laying 220/132 KV 
lines; 

(b) whether the RSEB has also 
floated global tenders for this pro-
ject; and 

(c) whether thf> State Governments 
.as a matter of rule consult the Cen-
"tral Government before floating the 
global tenders because as such. a con-
tract going to the foreign firm seri-
ously jeopradise the job opportunities 
for our own engineers and whether 
·the Central Government hia(i given 
permission for this and if so, on what 
grounds? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY ~ I 

VIKRAM MAHAJAN): (a) The Raia-
sthan State Electricity Board have in-
timated that they have not ·jnvited 
multinational Corporations for laying 
of 220/132 KV lines. 

( b) The afa~than State Electricity 
Board have replied in the negative. 

(c) The question does not arise. ' 

SllO:w-..,.. Notice against Sta....._ 

9867. SHRI SUSHIL BHATT.A... 
CHARYA: Will the Minister of IN-
FORMATION AND BROADCASTING 
be pleased to state: 

(a) is it a fact the Statesman Em-
ployees Union had submitted a re-
presentation to him about the steps 
that the Government are conte platin~ 

against the Statesman Limited which 
had misused newsprint as per evi .. 
dence tendered before the fact :findin 
Committee on Newspaper Economics; 

(b) is it a fact that th~ 

show-cause notice issued against the 
Statesman Limited in 1975-76 by the 
Union Government for its alleged mis-
use of newsprint was withdrawn by 
the previous Government; 

( c) if so, what steps Government 
are taking to revive the case; 

( d) is it a fact that such of the 
employees as had tendered evidence 
before the fact finding committee 
about the misuse of newsprint by the 
Statesman Limited have be2n vindi-
catively dismissed; and 

(e) if so, what have Government 
done so far to remedy the situation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMAR! KU-
MUDBEN M. JOSHI): (-a) to (e) The 
information is being collected and will 
be laid on the Table of the House. 

Break-up of total amount of adver-
tisement given to Raja.:dhan 

9868. SHRI SATISH AGARWAL, 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: ' 

(a) whether it h; a fact that out of 
an annual expenditure of six crOJ:eS 
of rupees. on advertisement issued by 
the Ceritra l Government, sixty ~ 
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cent is cornered by the big newspaper& 
and only 40 per cent goes to small 
aewspapers; 

(b) whether Government have 
break-up Of the total amount of ad-
vertisements given to the Rajasthan's 
newspapers during the last three 
years, year-wise; 

(c) whether it is also a fact that 
Government are considering to in-
creas~ the share of small newspapers 
so fiir as the Central advertisement js 
eoncerr.ed; and 

BIG MEDIUM 

1978-79 Rs. 2,~ .  Rs. 2,7r,fl97 

1979-80 Rs. 2,34,54:..1 Rs. 2, 70,018 

1980-81 R,. 1,3i),q02 Rs. 2,78,71 J 

(Up to 3 I • I 2 • 1 980) 

( d) if so, how much more advertise-
ments money will be given to Hajas--
than small newspapers during 1981 ?" 

THE DEPUTY MINISTER IN THE: 
MINISTRY OF INFORMATION AND-
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) No, Sir. 

(b) The category-wise break-up or 
expenditure on advertisements re-
leased by DA VP to newspaper pub-
lished from Rajasthan during the last 
three years is as under:-

SM.\l.L TOT.-\1, 
---------

Rs. 3,ofJ,.p I Rs. j,tl'I, 141 

~. 3, 1 t),R6o Rs. H,24,.f:.lT 

Rs. 3,05.000 Rs. 7,2'\,fli'.l 

---------------------
(c) It is the constant effort of the 

Government to make increasing use 
of small and medium papers within 
budgetary limitations and in keeping 
with publicity requirements. 

( d) It is difficult to anticipate the 
value Of advertisements to be releas-
ed during the year to newspapers 
published from a particular State. 

Talks on Delhi T. V. by noctors of 
various system of Medicine 

9869. SHRI K. LAKKAPPA; 

SHRI H. N. NAN.IE GOWDA: 

SHRI D. M. PUTTE GOWDA: 

Will the Ministei; of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) the number of occasions when 
doctors of Allopathy, Homoeopathy, 
/l.yurveda and Unani have been pro-

vided opportunities to give talks on 
Delhi Doordarshan in the programmes 
~Aap Ki Sehat'; and 

(b) whether more opportunities are-
proposed to be gi. ven to doctors or 
o o~path  and Indian System of 
Medicine in this prog1 amme so as 1<> 
popularise these systems of mcdicin 2 
and if so, when? 

THE MINISTER OF INFORMATION 
AND BROADCASTING ( S,'qRI 
VASANT SATHE): (a) The pro-
gramme 'Aap Ki Sehat' is a fort-
nightly programme. Since January 1, 
1981, fourte~n doctors belonging to 
Allopathic system have been invited 
to participated in this programme. So 
far, none from the field of Ayurveda. 
Homoeopathy or Unani systems of 
medicine has been invited. 

(b) It is proposed to invite dotcors 
belonging to other System also ia 
future procrammes. 

\ 
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SCb_.. and Prosrammes for 1.'ribal 
&t'eu aircl Tribal ?o!DiilaUon in 

Sl::dh Plan 

9870. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of INFORMA-
TION AND BROAOCASTING b~ 

pleased to state: 

(a) the schemes and programmes 
prepareci by his Ministry in Sixth 
Plan period for tribal areas and tri-
bal population so far; 

Cb) the role of the different de-
partments/Divisions Of hi.s .Ministry 
for these areas and the r1eople i:1 An-
nual Plan of Sixth Plan, Department 
.and Division-wise; 

( c) !unds earmarked :_:,,. hiS Min-
istry in Sixth Plan and Ar{r.ual Plans 
for these schemes and pro_;rammes; 

<d) the guidelines and dir:ections 
issuea to concerned Departr:1ents and 
Divisions of his Ministry and ~iff er-
ent unit in the States in this regard; 
and 

(e) the schemes and pr•)gramme:; 

of the States in tribal areas so far 
prepared and under execution, it 
any? 

THE MINISTER OF INFORMA-
TION AND A A I~  (SHRi 
VASANT SATHE): (a) to (e). The 

Ministry of Information and Broad-
casting· publicises the policies nnd 

programmes of the Government for 

the benefit of the people in general, 
and for rural,. tribal and \Ve:J.ker sec-
tions in particular. They are, how-
ever, not for exclusive benefit_ of any 
particular community and therefore, 
all of them are not suscepbble to 
iaentificat1on. Appropriate guidelines 
have been issued to the re"pective 
M.edia Units for giving full publicity 
support to the schemes intended for 
the tribal people. Some of the pro-
grammes which will benefit people in 
tribal areas are as under: 

(i). All India Radio will be set-
ting up a Radio Station with 100 

801 LS-9. 

KW Transmitter. Studios and Stair 
Quarters at Itanagar ( Arunacnal 
Pradesh); a 50 KW SW Transmitter 
and Studio facilities for the new in-
te2rated services for North-Eastern 
Region at Shillong (Maghalaya) and 
a new Radio Station with 20 KW 
Transmitter etc. at Tura <Megha-
laya). In addition. new Radio Sta-
tions in the :form ol Local Broad-
casting Centre will be set up at Adi-
labad (Andhra Pradesh), Keonjhar 
(Orissa). It is also proposed to 
set up Type II Studio at Ranchi 
(Bihar), upgrade the existing Tra-
nsmitters at Dibrugarh, Gauhati 
(Assam), Ranchi (Bihar) n:1d Shil· 
long (Meghalaya). All India 
Radio will further impro\·e the 
quality and contents of broJ.dcast 
programmes intended for the people 
in tribal areas. The Sixth Plan 
Outlay (1980-85) for these schemes 
is Rs. 1371.27 lakhs and that for An-
nual Plan 1981-82, RS· 37.77 lakhs. 

(ii) Doordarshan will set UD a 
full fledged TV Centre at GauhatJ 
(Assam) auring the Sixth Plan pe-
riod with an outlay of Rs 500 

lakhs. The outlay for 1~ 1- 2 is 
Rs. 32 lakbs. 

(iii) Press Information Bureau 
will co!1tinue to arrange special con-
ducted tours to the tribal ar~as for 
dissemination of information on dev-
elopmental and national them(;s and 
to ascertain their reactions to the 
Government policies and prcgram-
mes. The Sixth Plan outlay for 
these schemes is Rs. 10.82 Jakhs and 
that for Annual Plan 1981-82. Rs. 

1.78 lakhs. 

(iv) A Plan scheme for setting 
up of egi9n~l Centr('S of the Fi1ms 
Division at Ca1cuti n and Bangalore 
for production of ."pecial fll:rn.s and 
development of 1 G mm technology 
has been sanctioned in the Sixth 
Plan with an outlay of Rs. 305.00 
lakhs. Under this scheme, feature 
type documentary films on themes 
relevant to the development of tribal 
and rural people will be produced Ill 
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16mm and shown to the peopl.e in 
these areas through Field Publicity 
Units of Directorate of Field Publi-
city Unit. 

Documentary film "Region of Har-
money-Andamans'' in 35 mm has al-
ready :Jeen produced and released. 
More documentary films on themes re-
levant to the aevelopment of tribal 
people will be produced. Some of 
the other films under production are 
•'Cultural problem of tribals in North-
Eastern Region; Mizoram; Horticul-
ture programmes in tribal areas: 
Assam & North-Eastern Region; and 
life in Vindyachal etc: 

(\') Song & Drama Division will 
set up a Pilot Project to utilise the 
folk forms of tribal areas and will 
organise special programmes 
for the benefit of the people in these 
are::1s with an outlay of Rs. 16.90 
lakhs in Sixth Plan and Rs. ;J.oo 
lo khs in Annual Plan 1981-82. 

(vi) D.A.V.P. will set up a Field 
Ex!-libition Unit at Ranchi (Bihar), 
a Mobile Exhibition Unit at Tezpur 
( Arunachal Pradesh) ana a Re-
g. :ma I Office at Gauhati (Assam".>. 
The Units wi11 organise exhibitions 
o.~1. themes relevant to the develop-
ment of tribal population. The 
Sixth Plan outlay for these schem-
es is Rs. 32.75 lakhs ana that for the 
Annual Plan 1981-82 Rs. 8.7o lakhs. 

(vii) Directorate of Field Pub-
licity will be giving more attention 
to coverage of tribal areas. In 
1980-81, Directorate of Field Pub-
licity set up 5 Units in tribal areas 
at Itanagar (Aru111achal Pradesh) 
Diphu (Assam), Gumla (Bihar) and 
Belghat and Sidhi (Madhya Pra-
desh). In 1981-82 Units will be 
opened at Chandel (Manipur) and 
Nasik and Nanded (Maharashtra). 
Also Regional Office at Qauhati will 
be set up during 1981-82. Ln. ad· 
di·•m conducted tours. sound and 
slide programmes and construction 
ot. offices and residential accom· 
modation are _other plan schemes 
!or these areas. 

Instructions have been issued to 
Departments concerned to ensure 
speedy implementation of plan sche-
mes. The progrzss of implementa-
tion is regularly monitored by the 
Ministry. All these schemes are 
central schemes. 

Import of Rare and Pure Chemicals 

9871. SHRI RA.TESH PILOT: Will 
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be 
pleased to state: 

(a) what ar.e names and quantities 
of important rare. base and pure che-
micals and oeri vati ves still imported; 

( b) whrit steps have been taken to 
encourage etlorts to prepare such 
chemica}s and d'erivati\·es in India; 
and 

(c i \\he'.her the University depnrt-
ments IIT's and National laboratories 
been urfed and encouraged to develop 

indigenous production of such import-
ed ut~  ri<:1l anu utilise the highly 
educated scientific manpower of the 
country which is unemployed, under-
emp1c ycd or migrates to developed 
countrit'S? 

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
( SHRl P. C. SETHI) : (a> Except in 
regard 1 c methanol, phenol, benzene 
t=lnd X:ylenes adequate installed capo-
city exists to meet indigenous de-
mand. Hnwever, imports of basic 
chemicals, -other than methanol, phe-
nol, benzf'ne and xylenes, become 
necessary whenever there is a short-
fall in their prociuction. Thie in-

formation regardjng the names and 
quantities of chemicals that are ue-
ing imported is published by the Dir-
ector General, Commercial Intelligen-
ce and Statistics, Calcutta in the 
Monthly Statistics of Foreign Trade 
of India (Volume-II). copies of which 
are available in the Parliament Lib-
rary. 

(b) Steps are being taken to im-
prove capacity utilisation w1ierever 
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neciesSarv and to license further ca-
pacities wherever installed capacity is 
inadequate. 

(c) Research is bein& carried out 
in the National Laboratories. IITs 
and Universitities in India to devielop 
in01genous technologies as a measure 
of import substitution. Whenever a 
technology is developed its commer-
cial viability is evaluated and licenc-
es given to exploit the indigenous 
technology so developed. The tech-
nology developed by National Labora-
torie-s is commercialised by the Na-
tional Research Development Cor-
poration. 

Manufadure of Gas Cylinders 

9872. SHRI RAJESH PILOT: Will 
the Minister of PETROLEUM, CHE'-
MICALS AND FERTILIZERS be 
be p1e3sed to state whether Govern-
ment propose to manufacture smaller 
and larger cylinoers 5o as to meet 
the demands of sm:;ill families and 
large commercial kitchen? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): There is no 
such proposal at present under the 

consideration of l1is Ministry. 

Latest Scientific and Technological 
Advances in Ferttilizer 

9872. SHRI RAJESH PILOT: Will 
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be 
pleased to state: 

(a) what steps have Governm.-ent 
taken to incorporate latest scientific 
and technological advances in fertili-
zers; 

(b) are Government taking any 
stepg to increase and improve the 
capacity of the existing plants; and 

(c) if so, details 
reasons therefor? 

thereof, if not, 

THE MINISTER OF PETROLEUM, 
CHEMlCALS AND FERTILIZERS 
(SHRI P. C. SETHI) : (a) Govern-
ment are continually assessing the 
losses scientific ana technological ad-
vances in fertilizer production and. 
whenever the opportunity arises in-
corpo.rate;:; .r.c .._ .. o\ en technologies in 
the plants being set up in the coun-
try. Government have already de-
cided to go in for large sized am-
monia plants with a capac:ty of 1350 
tonnes p.er day of ammonia. 

(b) and (c). The capacity of the 
fertilizer plants is generally fixed. In 
some cases, it can be increased mar-
ginally by debottlenecking operci.tions. 
Such increases have been made in 
the past in plants like Gorakhpur, 
Kota and Kalol. 

Steps to curb scenes of ''ioJence amt 
drinking in Films 

~l . SHRI RAJESH PILOT: Will 
the Minister Of INFORMA I ~ AND 
BROADCATING be p]eas{'d to state: 

(a) how far the steps tak(·n by the 
Government to curb' 'the scenes of 
violence and drinking in the films been 
successful: and 

(b) what further steps are being 
taken to monitor and ensure that such 
scenes which still predominate the 
films, are not allowed to continue 
poisoning the minds of over new gen-
eration? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
VASANT SATRE): (a) and (b). All 
films are exam.ined by the Board· of 

Film Censors in accordance with the 
provisions of the Cinematograph Act 
1952 and the guici-elines issued there-
under. 1n accordance with these 
guidelines, while examining films for 
certification, the Board does ensure 
inter alia that anti-social activities 
such as violence are not glorified or 
justified that Pointless or avoidable 
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scenes of violence, cruelty and horror 
are not Shown; and that scenes 
which have the effect of justifying or 
glorifying drinking are not shown. 
Scenes considered objectionable in 
terms of the guicielines are deleted bv 
the Board before certificates are gran· 
ted. According to the Board, there 
have been censorship violations in-
cluding interpolations in films. How-
ever, it is the responsibility of the 
State Governments and Union Terri-
tory Administration to enforce the pe-
nal provisions of the Cinematograpb 
Act 1952. It may be added that the 
Cinematograph (Amendment) Bill 
1961 which is before Parliament, inte1 
atia provides for-

(a) suspension or revocation by 
the Central Government, of certifi-
cates granted by the Board, for 
serious censorship violations; anci 

(b) enhanced penalties for of-
fences punishable under Part II of 
the Act relating to certification of 
films, apart from such offences be-
ing made cognizable. 

Accident tn Girimlnt Colliery and 
Bisrampur CoUtery 

9875. SHRI SUSHIL BHATTACH-
ARYA: 

SHRl KRISHNA CHAND'FtA 
HALDAR: 

Will th,e Minister of ENERGY be 
pleased to state: 

(a) whether Government have tak-
en any steps against the manag.ement 
who are responsible for the accident 
which took place in Girimint colliery 
on 30th March and Bisrampur colliery 
on 27th March, 1981; 

(b) if so, the nature of action taken 
by Government against them. 

(c) if not, the reaso.p5 therefor; ar. ·: 

{d) the total compensation paid to 
the deceased persons? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRl 
VIKRAM MAHAJAN): (a) to (d). NO 
person was kille<l. in the accident which 
occurred in the Girimint Colliery on 
30.3.81 and nobody has been held res-
ponsible for th.e accident. As such 
the question of taking action against 
the management and for payment of 
compensation to dependent of any 
deceased does not arise. 

In so far as the accident in Bisram-
pur Colliery is concerned, the acci-
dent occurred on 27 .3.81 resulting in 
the death of one person The statu-
tory enquiry report from D.G.M.S. is 
still awaited. The Internal Safety 
organisation of the Company has, 
however, conducted an enquiry and 
the management has not been found 
responsible. A Mining Sirdar has, 
been held partly r.esponsible for the 
accident for which necessary action 
is being taken by the company. As 
regards payment of compensation to 
the dependent of the deceased, the in· 
formation is being collected and will 
be laid on the Table of the House. 

National Broadcast Chana.el 

98i6. DR. VASANT KUMAR PAN-
DIT: Willl the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state: 

(a) whether Government are con-
sidering to establish a National Broad-
cast Channel for providing Round the 
Clock Broadcast; 

(b) whether All India Radic>'s Re-
search Engineers have submitted such 
a feasibility plan on the longwave 
channels; and 

( c) if so, what is the final decision 
of the Government on this issue? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
VASANT SATHE): (a) to (c). There 
is an approved pI'QPoSal to make a 
beginning for the developmettt 0 t-- a 
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dedicated National Broadcasting Ser-
vice for about eighteen hours n day 
during the Sixth· Plan (1980-85). In· 
vestigations carried out in the Resear-
ch Department of All' India Radio had 
indicated that the longwave band 
could be advantageously used for pro-
viding a National Broadcasting Ser· 
vice. As there is no allocation for 
broaacasting service in the longwave 
band in the radio regulations of the 
International Telecommunication Union 
tor Region III (Asia/iPacific countries), 
the alternative available is a group of 
medium wave transmitters. A flnal 
decision has not yet been taken. 

Film making as an Industry 

9877. SHRI CHINTAMANI PANI-
GRABI: Wil: the Minister of INFOR-
MATION AND BROADCASTING be 
pleAcied to statE": 

(a) whether Government have taken 
a final decision over the issue whether 
film making should be declared an 
industry or not; 

(b) if so, the details th~raof  and 

(c) if not, the reasons for not ar-
rlvin&' at any final decision? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
V ASANT SATHE): (a) The Govern-
ment have not taken final decision 
over the issue Of declaring fiJm mak .. 
ing an industry so far. 

(b) and ( c). The issue is still under 
consideration. 

Setting up of capUve power generators 

9878. SHRI K. P, SINGH DEO: 
Will the Minister of ENERGY ibft 
pleased to state: 

(a) whether Government propose 
to set up captive power generators 
in the country; 

(b) whether such power generatora 
will be set up in every state; 

(c) whether the sites in each State 
have been selected for set1:ine: up 
these generators; and 

( d) the quantum of electricity likely 
to be generated as a result nf such 
installation? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) to (c). 

Captive plants are normally set up 
by electricity consuming units (both 
i.n the public and private sectors) to 
meet their critical requirements of 
power or for stand-iby purpose. Ac-
cording to the present policy on Cap.. 
tive generation, industries where pro-
cess steam is required or where waste 
heat is available, captive plants basecl 
on total energy concept would be 
~ncourage . Captive generation is als~ 
permitted by the Government where 
it is necessary for meeting th~ e::;sen-
tial load of Pore sector in u~trial 

units. 

(d) The installed capacity of ap~ 

tive Power Plants (100 KW and above 
only) in industries h the country, as 
on 31-3-1979, was approximately 2352 
MW. 

Violation of Companies Act by M/s. 
Aruna Leathers and Exports Llmtted,, 

Madras 

9879. SHRI D. M. PUTTE GO\\t DA: 

SHRI H. N. NANJE GOWDA: 

SHRI K. LAKKAPPA: 

Will the Minister of LAW, JO'S. 
TICE AND COMPANY AFFAIRS be 
pleased to state: 

(a) whether it is true that M/s. 
Aruna Leathers and Exports Limited, 
Madras, •is violating Sections 293(4) 
and :l70(1)('b) of the Companies At.-t; 
and 

(b )' lf so, the aetion contemplated 
by Government and if not, the rea ... 
sons therefor? 
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THE MINISTER OF LAW, JlJS-
TICE AND COMPANY AFFAIRS 
(SHRI l'. stliIV SHANKAR): (a) e.tna 
\b). M/s. Aruna Leathers and Exp.orb 
Limited had submitted two ~pplic:a
tions for grant of C'"'{-post-fr1cto ap-
proval under Section 295 of tne Com-
panies Act, 1956 in respect of loan.!> 
already advanced to two private com-
parries in which one of the irector~ 

of the applicant company was interes-
ted. Since prior approval of the Cen-
tral Government is required to be 
obtained in such cases both the appli-
cations were rzjected. In one case 
the loan had been recovered and the 
company was let off with a warning. 
The company was also informed that 
the office of the interested director 
stood vacated under Section 283(l)(h) 
Of the Companies Act, 1956. In the 
other case, the company was asked 
to recover upto 16-3-lSSO the amount 
of loan already given. The period of 
recovery was extended from time to 
time at the ~re uest of the company 
and the last extension was upto 
16-11-1980. The company has request-
ed for further extension of time upto 
31-5-1981. This request will b~ con-
sidered on merits on receipt of cer-
tain information called for whkh the 
company has yet to furnish. 

M/s. Aruna Leathers and Exports 
Lhnited had also contravened the 
provisions of Section 370( 1) (ib) of 
the Companies Act, 1956 as it has ad-
vanced loans to its ho1ding company 
without passing a special resolution 
as provided thereun ~r. However, the 
company subsequently passed the re-
solution to regularise the transnction 
and they have been let off wHh a 
warning to be more careful in future. 

Statement correcting the reply , to 
Unstarred Question No. 5069 dt. 
22-,-1980 re. repres~ntation re~ar ing 

screening two Marathi Dramas 

THE MINISTER OF INFORMA.-
TION AND BROADCASTING (SHRI 
VASANT SATRE): In reply to the 

Unstarred Question No. 5069 seeking 
information as to whether Govern-
ment had received a representation 
dated 15-2-1980 from a body of per-
sons from Thana (Maharashtra) 1re-
gading screening of two Marathi 
Dramas 'Nat Samrat' and •Batatyachi 
Ch:iwl' and what action Governm.t:nt 
had taken or proposed to take, an 
answer in the negative was given in 
the .~ouse on 22-7-1980. It now trans-
pires that such a representation was 
received in the Ministry and was duly 
acknowledged. Unfortunately, how-

ever the letter in question appears 
to have been misplaced and, there-
fore. no action could be taken there-
on. Subsequently, after the Unstarred 
Question No. 5069 was answered, the 
person who had sent the representa-
tion forwarded a copy thereof to the 
Ministry of Information and Broad-
casting which was examined in con-
sultation with !XJ: Doordarshan. Ac-
cording to DG: Doordarshan, the play 
'NAT SAMRAT' had already been 
telecast from Bombay Doordarshan 
Kendra ,twice dur.in:g 1973-74. The 
Kendra could not, however, preserve 
the play due to shortage of video 
ta~s. As regards the play 'BATA-
TYACm CHAWL', the Bombay Door-
darshan Kendra approached the emi-
n~nt play-wright and Producer Shri 
P. L. Deshpande to record the play. 
Since it is a one-man show and since 
Shri Deshpande was not well. it has 
not been able to record this play. 
DG: Doordarshan has. however, ask-
ed th~ Bombay Doordarshan Kendra 
to make efforts to record 1both the 
plays for preservation and future tele-
cast. 

The delay in laying the statement, 
correcting th~ earliet' reply, has oc-
curred because the factual position 
had to be ascertained from the con-
cerned Media Units. 

I regret the inconvenience caused to 
the House. 

(Interruptions) 
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!l2 hrs. 

MR. DEPUTY-SPEAKER: I will 
make some observations. I: you c:ire 
not satisfied with that, then one by 
one I will call. 

(InteTTUptions) 

MR. DEPUTY-SPEAKER: I will 
make some observations. If :vou are 
not satisfi~  with that, then oae 'DY 
one I will can. You will hav:; to com-
plete it within ten minutes. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Notl1ing 
will go o!'l record without my permis-
sion. I am making my obs.:r·;ations. 

(Lnterruptions) 

MR. DEPUTY-SPEAKER: I am calL 
ing you one by one. 

( Ln terruptions) 

MR. DEPUTY-SPEAKER: I "\vill 
.call you one by one. Please hear my 
-observations. 

(Ln terru-ptions) 

MR. DEPUTY-SPEAKER: I am 
telling you, I will call one from this 
s~ e and one from that side. 

SHRI GEORGE FERNANDES 
\Muzaffarpur): I am on a point of 
order. 

(Lriterruptions) 

MR. DEPUTY-SPEAKER: I am not 
permitting you to raise a point of 
order. 

RE: MOTIONS FOR ADJOURN-
MENT, etC'. 

MR. DEPUTY-SPEAKER: I have 
recevied notices r.f Adjournment 
Motion from S/Sh1·: Raj Nath Sonkar, 

Shastri, Ram Vilas Paswan, Harish 

Kumar Gangwar, Maniram Bagri. 
Rasheed Masood, Jaipal Singh Kasb-
yap, Dhanik Lal Manda!, Chandrajit 
Yadav, Harikesh Bahadur, Niren 
Ghosh, Chitin Basu and Ramavatar 
Shastri on the reported atrocities on 
Harijans, Backward Classes and mino-
r.i.ties in Biharsharief in Bihar and 
Ghazipur, Varanasi, J aunpur, Etah 
and in other parts of U.P. 

I have a1so r~ceivt:  notices of Ad-
journment Motion from S/Shri Ram 
Vilas Paswan, K. K. Goyal, Chitta 
Basu, J agp::il Singh, Har lkesh Baha-
dur, Dr. Vasant Kumar Pandit, Shri 
Mani Ram Bagri, Shrimati Geeta 
Mukherjee, S/Shri K. A. Rajan, 
Ramavatar Shastri, Satya Sadhan 
Chakraborty and Jaipal Singh Kash-
yap on the reported gunning do\vn of 
Harijans by dacoits in Etah, Uttar 
Pradesh. 

We are all deeply concerned. 

SHRI GEORGE FERNANDES 
(Muzaffarpur): What about my Ad-
journment Motion? 

MR. DEPUTY-SPEAKER: 
hear. I have not concluded. 

( LnteTTuptions) 

Please 

MR. DEPUTY-SPF.AKER: We are 
all deeply concerned when atrocities 
are committed ...on any citizen of this 
country particularly those be1onging 
to the Schcdufod Caste::: and the Sche-
duled Tribes, Bac?<:ward Classes. mino-
rities, etc. While law and order is a 
State subject. we have discussed such! 
matters in ·this ous~ on a suitable 
motion. 

SHRI 1:-lARIKESH BAIIADUR CGo-
rakhpur): No. Sir. 

MR. DEPUTY-SPEAKER: While 
law and order i'; C! State subjcc.t, Wf"' 
have discussed ~uc:1 matters in this 
House on a suit:;i.ble Motion. h~le 

Members have already been indivi-
dually informed that consent to their 

------------------
.. Not recorded. 
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[Mr. Deputy Speaker] 

Notices of Adjournment Motion has 
'been withheld, it is open io them to ' 
~ve a proper notic~ for raising a dis-
cussion. 

(Interruptions) 

MR. DEPUTY-SPEAKER: 
listen. 

Please 

SHRI · KRISHNA CHANDRA HAL-
DER (Durgapur): On law and ·:>rder 
will you allow Adjournment Motion? 

l\.ffi. DEPUTY-SPEAKER: I have 
not said that. 

We have received Notices of Ad-
journment Motion from Sarvashri 
Harikesh ~ha ur, Jagpal Sln5h, 
Rajesh Kumar Singh, and Satish 
Aganval on tl~e reported failur~ of 
Government in protecting the passen-
gers who were looted ar:d kidnapped 
by the d<Jcoits i.1 Lul·. ::..:y trains. We 
have also r::ceived Call Attention 
Notices on the subject. A Call Atte1~

tion Notice on this subject is bE:ing 
admitted. 

The Members have been individually 
informed that consent to their Notices 
of Adjournment Motion has been 
withheld. 

(Interruptions) 

SHRI GEORGE FERNANDES: What 
about my Adjournment Motion'! 

MR. DEPUTY-SPEAKER: You have 
already been informed. 

SHRI GF..'ORGE FERNANDES: 'What 
have I been informed? ·what is my 
Adjournment Motion? (Interruptions). 

I have given notice of Adjournment 
Motion. 

MR. DEPUTY -SPEAKER: I have 
withheld my consent. 

(Interruptions) 

MR. DEPUTY-SPE'AKER: Nothing 
will go on record without my per-
mission. I will call one by one. I will 
start from this corner. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Mr 
George, I have told you, I will make 
my observation. If anybody is not 
satisfied, I will call you one /by one. 
I am now calling Shri Mani Ram. 
Bagri. 

SHRI GEORGE FERNANDES: What 
about my Adjournment Motion? 

MR. DEPUTY-SPEAKER: I will 
call the hon. Members one by one. 

(Interruptions) 

SHRI M. M. LAWRE'NCE (ldukki): 
I have given an adjournment motion 
regarding food shortage in Kerala ... 

(Interruptions) 

MR. DEPUTY-SPF.AKER: will 
call you. I will call the members one 
by one. Shri Bagri. Only one minute; 
you must be very quick. 

~) ;r.fr(ri:f ~~~- f~o :) 

~ ~rr.e f i:rQ°lr: lf 1 if~  <ii Cf.111-~ ,;:.f i ~ f 

mrrcf. i RO: ~ j n:'-r ;:rrTT "{Tcf.T ~I i:f 

~ ~ -sr.?m- Cf""; '1,.l : ~ ~f~~f 

~ t~~r- I ~r s~~r ~ ~ 

48 ~~ ~. U;;;T2 I ~flflfi cfii +rr<r 
ql"{ f~t tl fi if 4 I ~ref ilft ~i fi ~•r 

fcfm: iw, ~ I 5l"':f17f tfefi '1ft ~ if ~  ti"7: 

iff ~f I~ tr~ ::it"Wf gti: a:w cf.i i9~ : 

rr~~ ~I ift ~-tr : ~ w+f <f.1 -;.rm ~ 1 

MR. DEPUTY -SPEAK.ER: I have 
made my observation. 

SHRI E. BALANANDAN (Mukwi-
dapuram): Sir, I have given an ad-
journment motion on a serious situa-
tion arising in Kerala because of food 
shortage. We are having a stock of 
only 40,000 tonnes of rice. This is 
hardly sufficient for a week's supply. 
Therefore, this :is a very serious ques-
tion affecting the whole State of 
Kerala. I want the Government to 
allow a discussion on this matter. 

SHRI GEORGE FERNANDES: Sir, 
when you read out the adjournment 
motions submitted by other members. 
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you should have also read the ad-
journment motion submitted by me. 

MR. DEPUTY-SPEAKER: You come 
to the point. 

~~-I I GEORGE FF.:RNANDES: My 
adjournment motion refers to the 
Prime Minister Of the country going 
abroad at a time wherl,-flrst1y, Bihar 
is reeling under the most unpreceden-
ted .... (Interruptions) 

~. DEPUTY-SPEAKER: I have 
withheld my consent. No speech on 
that. You are not .satisfied because it 
was not allowed. If you want, you 
come and meet me in my chamber. 
Shri Lakkappa. 

SHRI GEORGE FERNANDES: :E 
wnnt to express my total disapproval 
of the Prime Minister of India going 
out of the country. . . (Interruptions) 

MR DEPUTY-SPEAKEH: I nm not 
allowing. 

(Interruptions) 

MR. DEPUTY-SPEAKER: What-
ever I have not alJowed will not go 
to record. Shri Lal;:;:!·:appa. 

(Interruptions) 

MR. DEPUTY -SPEAKER: Nothing 
w·ithout my permission will go on re-
cord. 

SH.RI K. Li\.KKAPPA (Tumkur): 
Mr. Deputy-Speaker, Sir, there is a 
reported news item that some of the 
lawyers of the Supreme Court Bar 
Association are organising a meeting 
to discuss about MP's conduct ... 
(Interruptions) I want the Law Minis-
ter to make a statement. 

MR. DEPUTY-SPEAKER: I have 
alr.eady told you yesterday. 

SHRI K. LAKKAPPA: Otherwise, 
there wlll be a privilege issue. I want 

--------~--- -- ------
.. Not recorded. 

a categorical statement from the Law-
Minister. 

SHRJ C. T. DHANDAPANI (Po-
kachi): There is no law and order in 
Tamil Nadu. Th-:re is no security of 
life not only for an ordinary citizen 
but even for a Member of Parliament. 
When an Hon. e ~r of this House, 
Shri T. Nagaratnam. was going to 
attend a meeting, the ruling party 
conspfred to murder him ... 

MR. DEPUTY-SPEAKER: I have 
not given my consent to it. 

SHRI C. T. DHANDAPANI: They 
are doing it with the connivance of· 
State police; no action has been taken. 

MR. DEPUTY-SPEAKER: I have 
not given my consent. I have replied 
to you. 

Now, :rvir. Tewary'. AH other Mem-
bers, please sit down. I will call one 
by one. One from this side and one 
from thu t side. I will call you. Mr. 
Tewary. what do you v;ant? 

PROF. K. K. TEWARY (Buxar): I 
am raising an issue of utmost impor-
tance to this House. The freedom of 
the Members of this House is pro-
tected under the provisions of the 
Constitution and the conduct of the 
Members of this House and the speech-
es made by them are being discussed 
openly and they are being criticised 
by certain forums of lawyers in the 
country. So, the entire House has 
given a t!alling attention. 

MR. DEPUTY-SPEAKER: You 
come and meet me in my Chamber. 

SJmI GEORGE FERNANDES: I 
raise a point of oi:der. 

MR. DEPUTY-SPEA:f{ER: I am 
not permitting your point of order. 

(Interruptions) 
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!Mr. Deputy Speaker] 

Nothing wlll go on record without 
.. my permission. Now, Mr. Yadav. 

SHRI CHANDRAJIT Y ADA V 
(Azamgarh): You have disallowed 1he 
adjournment motioa on the communal 
situation. I have :Jeen personally in-
formed that it ha3 been isail~ e . 

Thjs morning I got t~lep:1onic mes-
sage from a very important Co'.1gress 
leader at Patna. More than 200 pE:Ople 
have b.?en killed in that area. 

SEVERAL 
~ ha e. shame. 

HON. MEMBERS: 

SHRJ CHANDRAJIT YADAV: Law 
and order has totally failed. 

MR. DEPUTY-SPEAKER: You can 
come and meet me. You have not 
heard my observation. I have said 
·that we will discuss in some form. 
We will discuss about that. 

Now, Mr. Harikesh Bahadur. 

SHRl HARIKESH BAHADUR: 
Bihar and U.P. should be declared as 
disturb2d areas. We have given ad-
journment motion. People are being 
killed. Hundreds of people nre l'oeing 
killed. Harijans are being killed. 

MR. DEPUTY-SPEAKER: You come 
, and meet me in the Chamber. 

~r ~~ ~r.:r ~): 

\?..fn;.!Tat \ifr, f ~ ~ l ~~r if f~r "fl' 

f<f> t 9 ~~flp:ff Cffr lfr~  ~ ~, ~fctl.:r 

~~ ~ ~r ~~.,.it~ 'l'T ~ 11 t ~ cmrr 
~ ~ I  7 0 U ~f fi ~ I 'A'Pf' ~ ~~  

~ f.,-~r1 f ~ fcti 48 ~r fr 11i~ irlt, ~ r 

lq'+ff ~ i:r if.~ r ~~~ ~ rcr~itfr fer. ~ 

2 o o ~ ~ f~~ f?f r-r +rr=t ir~ ~ 1 frotr 

~ .l' f~i1-: t . . . . 
(Interruptions)•• 

MR. DEPUTY -SPEAKE1R: Please 
sit down. 

SHRI RAM VILAS PASWAN: I 
have given adjournment n~otion. 

MR. DEPUTY-SPE'AKER: I have 
made my observ3t.ion. You ccme and 
meet me. 

gr) ~f:itf f tl'flUc-; : . ~ ~ 

~  f~efi1 ~g l fr.;rq ~of ~ 1 t:(er if 11 

~ 11 1 ir/t ~ I Cfi'-9' lfcff Gf ii! Cf:-r'CI' tf"i 

400 ~fnr.  fo'<qJf"{ f<lllt irlt' 

ifroifro«(o ar{f ~.-f~ -if~ t ~ o:tif fi:r-~ 

~  '1f f ~ ~ ~fl  ~ t ~ 1  ;r ~f . r.:ff, 

f rfer~rf.a ir ~ff  11.~rii1~1 t <iir ~i~  

r~oo~ ~ 1 '"rcr ~  q< ~ :l cr. ~ct 1 

MR. DEPUTY-SPEAKER: I have 
already made my observation. 

lfif1'"{ 11il:r~i ~ I ~  ~i ~ . :~~ g 

~ (f( r~.  ~ ~ : I 

;r.• T" 
"'. 1 

MR. DEPUTY-SPEAKER: Yes, 
yes. Mr. Ramavatar Shastri. 

"lt ~f ~re  ~ ~ : it'.t:i, lf« 
Cfi'r irep;·cr <rQ: ~ fr.r. ~~~ ~, fr ? 

MR. DEPUTY-SPEAKER: You 
should give a proper notice. Mr. 
Venkatasubbaiah. 

(I nterruptiuns) '-' • 

MR. DEPUUTY -SPEAKER: I have 
allowed Mr. Venkatasubbaiah. Please 
sit down. 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
P. VENKATASUBBAIAH): I can 
understand that some of them, 
out of demoralisation and frustration, 
are bringing in Adjournment Motions 
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with cheap jibes against the Prime 
.Minister of this country. I can under-
.stand their mental make-up. (Inter-
ruptions) I may respectfully submit 
1hat the Home Minister is going to 
make a statement on this issue this 
evening. 

MR. DEPUTY-SPEAKER: The 
Home Minister is going to make a 
statement on this in the evening. 
Unterruptions) Hon ..... Members, we 
have spent 15 minutes. I have given 
sufficient hearing. With your per-
rnission, I am now going on to the 
next item. Papers to be laid on the 
Table. 

(Interruptions)•• 

:;\IR. DEPUTY-SPEAKFJt : The ether 

things will not go on record. (Interrup-
tion)•• 

.Shri Mani Ram Bagri and some 
other hon. Members then left tlw 
.House. 

J::!.18 hrs. 

PAPERS LAID ON THE TABLE 

ANNUAL ACCOUNTS OF CE!HRAL TIBEfAX 

SCHOOLS ADMINISTRATION, NEW DEI.Hl 

FOR 1979-80 WITH STATEMENT FOR 

DELAY, ANNUAL REPORTS OF UNIVERS!TY 

OF HYDERABAD FOR 1978-79 AND Hl79-80 

~ I  REVIEW THEREOF AND STATE!VlEi'\'f 

FOR DELAY AND ANNUAL ACCOUNTS OF 

UNIVERSITY GRANTS COMMISSION, NEW 

DELHI FOR 1979-80 WITH STATEMEST :t'OR 
DELAY 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT) : On behalf 
of Shri S. B. Chavan, I beg to Jay 
()n the Table :-

(1) (i) A copy of the Annual 
Accounts (Hindi and English 
versions) of the Central Tib-

et an School Administration, 
New Delhi, for the year 

1979-80 together with Audit 
Report thereon. 

(li) A statement (Hindi and Eng-
lish versio .. 15) showing reasons for 
delay in laying the documents men-
tioned at (i) above. 

[Placed ill Library. See No. LT-
2492/81]. 

(2) A copy of the Annual Re-
port (Hindi and English versions) 
of the University of Hyderabad for 
the period July, 1978 to June, 1979. 

(3) A copy of the Ai..·mual Re-
i::ort (Hindi and English versions) 
of the University of Hyderabad 
for the period July, 1979 to June, 
1980. 

( 4) A copy of the Review (Hindi 
and English versions) by the Go-
vernment on the working of the 
U1..1iversity of Hyderabad for the 
period July, 1978 to june, 1980. 

( 5) A statement (Hindi and Eng-
lish versions) showing i·easons for 
delay in laying the documents men-
tioned at ( 2) to ( 4) above. 

(Placed in Libmry. See No. LT-
2493/81]. 

(6) (i) A copy of the Ainnual 
Accounts (Hindi and English ver-
sions) of the Universitv Grants 
Commission, New Delh.i, for the 
year 1979-80 together with Audit 
Report ~hereon. under sub-.section 
( 4) of section 19 Of the University 
Grants Commissi<i.'1 Act, 1956. 

(ii) A statement (Hindi and Eng-
lish versions) showing reasons for 
delay in laying the above docu-
ment. 

[Placed in Library. See No. LT-
2494/81]. 

------·------·· --·-----
••Not recorded. 
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REVIEW AND ANNUAL REPORT OF BRIDGE 

AND ROOF Co. (INDIA) :J...TI>. CALCUTfA 

FOR 1978-79 WITH STATEMENT FOR DELAY 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZSERS 
(SHRI P. C. SETHI): l beg to lay J!1 
the Table: 

(1) A copy each of the following 
papers (Hindi and English versions) 

under sub-section (1) of section 619A 
of the Companies Act, 1956: -

(i) Review by the Government 
on the working of the Bridge and 
Roof Company (India) Limited. 
Calcutta, for the year (1978-79). 

(ii) Annual Report of the Bridge 
and Roof Company (India) Limited, 
Calcutta, Ior the year 1978-79 along 
with the Audited Accounts and the 
comments of the Comptroller :'.lnd 
Auditor General thereon. 

(2) A statement (Hindi and E;:glbn 
versions) sho\ving lea sons for debv in 
la ~ng the auove papers. · 

[Placed in Library. See No. LT-
LT-2495/81]. 

CORRECTION OF ANSWER TO USQ No. 
6611 DATED 7-4-1981. Re. PUBLIC DEPO-

SITS RAISED BY COMPANIES 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI P. 
SHIV SHANKAR): I beg to lay on ~he 
Tabi.e a statement (i) correcting the 
reply given on 7th April, 1931 to 
Unstarred Question No. 6611 by Shri 
R. Prabhu, regarding public de::losits 
raised by companies and (ii) g1vmg 
reasons for delay in correcting the 
reply. 

[Placed in Library. See No. LT-
2496/81]. 

DRUGS (PRICES CONTROL) AMENDMENf 

ORDERS, 1980 & STATEMENT BOR M.:LAY 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF PET,ROLEUM, CHEMI-

CALS AND FERTILIZERS tSHRI 
DALBIR SINGH) :  I beg to lay on the 
Table: 

(1) A copy each o·f the follow-
ing Notifications (Hitndi and Eng-
lish versions) under sub-section (6) 

of section 3 of the Essential Com-
modities Act, 1955:-

(i) The Drugs (Prices Control) 
Amendment Order, 1980, publish-
ed in Notification No. SO. 978 
(E) in Gazette of India dated the 
17th December, 1980. 

(ii) The Drugs (Prices Co..'l-
trol) Second A1r..endment Order, 
1980, published in Notification 
No. S.0. 38 (E) in Gazette of 
India dated the 16th January. 
1981 

(2) A statement (Hindi and Eng-
lish versions) showing reasQllS for 
delay in laying the Notifications 
mentioned at ( 1) above. 

[Placed in Library. See No. LT-
2497/181]. 

REPORT OF COMPTROLLER AND AUDITOR 

GEXERAL OF INDIA, Ul79-80-UNION 

GOVT. (POSTS AND TELEGRAPHS), AND 

APPROPRIATION AccOUNTS P~..: ) 

1979-80 

SHRI MAGANBHAI BAROT: I beg 
to lay on the Table : 

(1) A copy of the Report (Hindi 
anct English versions) Of the Com-
ptroller and Auditor General of 
India for the year 1979-80-Union 
Government (Posts and Telegraphs) 
under article 151 ( 1) of the Consti-
tution. 

(2) A copy of Union Government 
AppropriatiQn Accounts (Posts and 

e~egi:aphs) for the year 1979-80 
(Hmd1 and English versions). 

[Placed in Library. See No. LT-
2498/81]. 

COMMITTEE ON ABSENCE OF 
MEMBERS FROM SI'ITINGS OF" 

THE HOUSE 
MINUTES 

SHRI P. V. G. RAJU (Bobbili): Sir 
I beg to lay on the Table Minutes ot 
the sittings of the Committee on 
Absence of Members from the Sittings 
of the House held on the 19th March 
and 29th April, 1981. 
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CALLING ATTENTION TO MAT-
TER OF URGENT OF PUBLIC 

IMPORTANCE 

REPORTED SERIOUS SITUATlON DUE l"O 

DECANALlSATION OF IMPORT OF 

CASHEWNUTS 

SHRI A. K. BAL.AN (Ottapnlam): 
l call the attention of the J.\.Un!'ster of 
Commerce to the following matter of 
urgent public importance and request 
that he may make a ::tatemcnt 
thereon: 

Reported serious situation arising 
·out of fhe decanalisati.:m of the im-
port of rashewnuts in Kerala. 

THE MINISTER OF ~li l  

A~  STEEL AND :~ I  (SHRI 
PRANAB ::\IUKHERJEE): Sir. in:port 
(if raw rashewnuts had been can a li~:f  

through the Cashew CrJrporation of 
Jndia since 1st September, 1070. The 
exportable surpluses of raw cashew-
nuts from the traditior.al sources of 
supply in East Africa hav.e come 
ciown substantiallv after allowing for 
these countries' ~ n processing re-
quirements which h:tve been pro-
gressively going up with the creation 
Of new capacities. onse uentl~ . 

jmports hv thp Cashew Corporation cf 
India ha\:e progressively gone do\vn 
from 1.95 lakh tonnes b o.bout 20,000 
tonnes in 1980-81. 

Indigenous raw c::ishewnuts pro-
duction is .~sti ate  at a'bout 1.10 lakh 
tonnc>s in 1980-81. The installed 
proces:--;ing cnpacity in th" counhy i:; 
estimated at 4.5 lakh tonnes. The 
cashew processing industry c..mploys 
approximately 1.5 lakh workers. 'l'hus 

the estimated requirement of raw 
cashewnuts for providing all rouno 
the year employment would he ap-
proximately 4.5 lakh tonnes. 

In order to increase the availability 
of raw cashewnuts for processing, a 
!Cherne was evolved in July 1979 per-
mittin.g import of raw casl,lewnuts 

from non traditional sources ( exclud-
ing Tanzania, Mozambique, Kenya and 
Malawi) by manufacturer-exporters 
subject to the approval of Cashew 
Corporation of India for distribution 
to all eligible factories. Under this 
scheme, State Corporations, like the 
Kenl.la State Cashew Development 
Corporation, as manufacturer-expor-
ters, were also ..eligible .to import raw 
cashewnuts from non traditional sour-
ces. 

Inspite of this special scheme 
which was announced by the Cashew 
Corporat.ion of India in July 1979, 
adec1uate raw cashewnuts could not be 
imported. and in order to augment 
the supply of raw cashewnuts a Pub-
lic Notice was issuea under which 
CCI & E may allow direct imports of 
limited quantities of raw cashewnuts 
on rn<:'rits for the purpose of proces-
sing in India for re-export subject to 
Si.1ch conditions as may be stipulated 
in each case. Only 5013 tonnes were 
imported by a :5in,!?1e unvate ::>artJ'• 

under this public notice. Thereafter, 
I had. while replying to the Demands 
for Grants of the M:nistry of Com-
merce in the Lok Sabha on the 7th 
July 1980 and in the Rajya Sabha 
on the 8th July 1980. assured that 
private parties wm not he allowed 
to import raw cashewnuts provideu 
State Casew Corporations are able 
to make arrangements tor their im-
port. Inspite of this assurance, no 
State Cashew Corporation uctually 
imported any raw cashewnuts, under 
this Public Notice. 

To revi·ew the situation I had takeh 
h\'O meetings with MP·s of Kerrila 
nnd Tnmil Nadu on 2-4-81 and l\'IF's 
of Keraia. Tamil Nadu and Karna-
frika on Hi--1-81 where the seriousness, 
Ar1~111g out of paucity of raw nuts 
was discussed in detail. Only after 
explaining the nosition to the MP's 

and with a view to increasing the 
foreign exchange earnings of' the 
country as well as providing addition .. 
al employment, it was decided to de-
canallse the import Of raw cashew-
nuts. By Public Notice No. 18 
ITC(PN) /81 dated 27.4.81 raw cashew 
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imports have been placed under OGL 
subject to the cQndition that half the 
quantity imported shall be offered to 
the Cashew Corporation of India for 
distri_bution to actual users in such 
a manner as may be laid down from 
time to time. 

It may thus be seen tfiat rio se:ir11_1:.: 
situation has arisen as a result of the 
decanalisation of import or raw 
cashew in as much as evenprior fo 
the decanalisat:on, the availability of 
imported raw nuts had come down 
substantially. On the contrary, it is 
anticipated that with the change in 
po1i~  there might be addional gen-
eration of foreign e ch~ ge and em-
ployment in tlie countr.)--. 

SHRI A. K. BALAN · I called the 
attention of the hon. ·Minister to a 
serious economic cns1s in Kt->ra1a 
This economic crisis will surely lead 
to thousands of people being thrown 
out of employment. 

The cashew industry in Kerala em-
ploys more than 1! lakhs workers 
and it requires nearly 4-l/r2 Iakhs 
metric tonnes of raw cashewnut a 
year. The indigenous production of 
·raw cashewnuts is not sufficient to 
meet. even one-fourth of the 5ctual 
r~ re ents. The remaining quanti-
ties have, therefore, to be found 
through imports. The State Govern-
ment has once moved the G-overn-
~ent of India for arranging maximum · 
import of raw cashewnuts through 
the Cashew Corporation of India. The 
Cashew Corporation of India have 
also been requested to intimate the 
arrangements they have m-ade or are 
making for further import of Taw 
cashewnuts. No firm reply either 
from the Government of. India or 
from the Cashew Corporation of 
Tndl.d has so far been received in 
thia rerard. 

Sir, the G<>verrunent of ·India have 
also been requested to permit the 
Kerala State Cashew Development 
Corporatt:on to import raw cashew• 
nuts direct from foreign countries for 
its own requirements. Government 
of India have indicated that import 
of raw nuts from non-traditional 
areas could be made by manufacturer 
exporters subject to the approval of 
the Cashew Corporation of India and 
their surrendering 50 per cent of the 
import to the Cashew Corporation of 
India for distribution to all the eli-
gible factories. The Chief Controller 
of Imports and Exports would also al-
c1ow direct. import of a limited quan-
tity of raw nuts fer the purpose of 
processing in India for re-export sub-
ject to the conditions stipulated by 
the Controller in each case. As the 
above c;)nditions will not be "Jenl"!fi-
cial to Kerala Statp Cashew Develop-
ment CorporZJ1ion. the Government of 
India was 3gain addressed for the 
grant of permit to the Kerala State 
Cashew Devi'lopmenf Corporation to 
import raw nuts from traditional and 
no"1-traditiona1 areas without any 
conditions attached. But the Gov-
ernment of India intimated that it iS 
not nossible to allow such imports 
without the conditions earrer pres-
cribed by them. 

Ever since September 1970, Govern-
ment have been following a weli.-
thought-out sensible and rational 
system of canalising raw-cashe·wnut 
import through the Cashew Corpora-
tion of India. Consequent on the 
revised import and distribution policv 
for raw cashewnut for 1980-81, the 
Union Government have permitted 
private cashew processors to import 
raw cashewnuts. Tihe State Govern-
ment was afraid as the private: 
processors, if permitted to import nuts,. 
are sure to direct their imported sto~s 
to the neighbouring States of Tamil-
nadu or Karnataka where the un-
organised labour is deliberately ex-
ploited with a view to making more 
profits. The State Government have. 
thereupon invited the attention of thf!" 
Union Government to the alleged im-
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port ·policy revision highlighting bow 
. it will ~erniousl  jeopardise the cMhew 
industry in this state, particulariy, at a 
time when it is struggling for existence 
and moved the Union Government to 
rescind the decision, if any, taken to 
change the canalisation policy so far 
followed. But, Union Government 
have changed the policy to the effect 
that import permits are issued to the 
private cashew processors. Sir this 
decision, s·.uely, is against the ~spira
tions of the E'i:erala people. The Gov-
ernment has ctecided to import casrhew-
nuts. They are going to import coco-
nuts, cocoa and rubber. What is the 
intention? Str, the intention is verv 
clear. Any ... , ~i. :, it is to make a block-
ade against Kerala Government. 1 
request the Minister not to try to 
catch fish in tumubled water. 

MR. DEPUTY-SPEAKER: What is the 
rea.sc.n for this enmity; 

SHR!MATI SUSEELA GOPALAN 
(Alleppey): Because, there is non-
Congress G1J':ernment in Kerala. 

SHRI A. K. BALAN: Sir, I am sure, 
the Government is trying to make 
troubles in Kerala. The Minister so 
man.v times. v·:hen the Kerala M. Ps 
irrespective of tht" politics met him. 
assured at that time that he would not 
permit the ir.:r:ort of cashew by the 
private parties. But, the policy is 
changed and we kn.ow the person be-
hind it. An:nv8y I do not think the 
Minister himself is responsible for this. 
We know the man who is behind this 
decision. We, the Kerala people, know 
him. He is an advocate of the mono-
poly capitalists. I do not want to go 
further. But, this is against the Kerala 
people. 

MR. DEPUTY-SPEAKER: PLease put 
your question. 

SHRI A. K. BALAN: I am putting a 
tew questions only. Sir, what made 
the Govemment to change the canalisa-
tion poli'Cy so far in existenee. 

(2) Whether this policy is going to 
help the or1anised industrial sector 
of cashewnut industries; 

(3) What will be the impact of the-
new policy of import on the pubilc 
sector factories under Kerala Gov-· 
ernmenf? 

(4) Whether Government can 
gttarantee adequate imported nut to-
feed the factories in Kerala at least 
for a period of six months for 
giving employment to one-and :\ 
half lalth workers? With these 
word I conclude. 

SHRI PRANAB MUKHERJEE: Sir. 
the hon. Member has mentioned that 
the situation is serious. I do agree 
with this part of his observation that 
the situRtion is serious but I do not 
agree with his conclusion that the 
new policy has cauEed the serious 
situation. 

Sir, if you look at the import figure 
and the indigenous production you 
will find that from 1970 onwards the 
i:rr..port is going ctov,··.1. We had the 
opportunity of discussing this problem 
on the floor of this Howse on a number 
of occasions and when the hon. Mem-
bers insisted that there should be no 
change it.1 the policy and the policy of 
canalisation should be pursued-
while taking part in the debate on 
the Demands of my Ministry-I told 
them that 1 was not going to change 
the poiicy. But what has been the 
effect'? In the 'full yeaT we have not 
been abk to import more than 20,000 
tonnes. Even your own State Cor-
poration has not been able to import 
a single nut. When we did not allow--
the private parties to import for fUll 
one year. ·The point b:. your total 
production is 1.10 lakh tonne!t, and if 
you want to give employment to 1.5 
lakh people engaged in various -
cashew factories throughout the year 
then your total requirement is 4.45-
lakh tonnes. Where would you get 
it? Public sector organisation is not 
in a position to import because c>f two· 
developments that have taken place. 
First among the traditional suppliers 
like Tanzania, Mozambique, Kenya 
8!lld Malawi from where we used to 
get SO per cent of our import, on the-
one hand, their production is gointr; 
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.down and on the other hand, they 
themselves have developed the proc~s
. sing units. So. they are not e por~ g 

raw cashewnuts. They are getting 
processed there itself. Further, 
.certain other countries have come to 
the market. 

The question which I posed before 
·the Members of Parliament when 1 
bad discussion with them in two 
instalments was that we are primari-
ly concerned with getting cashewnuts. 
:How can we get that? If the public 
sector organisation has not been able 
to· get it, then let us try to give a 
·chance to the private sector if they can 
. bring in. The situation is not go~ng 

to be worse. This year the total im· 
port is just 20,000 tonnes. In 1970-71 
the total import \Vas 1.95 lakh tonnes. 
In 1972-73 it was 1.90 lakh tonnes. 
In 1980-81 it c2me down to 20.000 tor~

nes The year before that it was 24,000 
ton~es a1:id the year before that it 
-was 20,000 1lonnes. Therefore. :from 
1975-76 onwards we are seeing that 
Cashew Corporation is not in a posi-
·tion to import cashew which can meet 
the requirements of industry. So, 
what is the alternative? _ lf the private 
parties can bring some cashew, then 
-that will be processed here. After 
all people will get some jobs. If 
somebody takes the position that if 
Kerala units do not get the nuts then 
no other units established in other 
parts of the country could get nuts-
! am afraid-I ca•:mot accept the 
position. Even in the present policy, 
as I have clearly explained to the hon. 
Members, it would be our effort to 
· see that out of whatever is imported, 
50 per cent of it they will have to 
give to the Cashew Corporation and 
according to the distribution formulae 
of the Cashew Corporation, of what-
ever Cashew Corporation will get 80 
per ca-it of it will go to the Kerala 
'units because the number of units and 
·the number of people employ ea there 
are more. Therefore, according ... to 
the formulae 80 per cent of the share 
·of Cashew Corporation will go to the 
-:JC·erala 1 ,nits. But if no cashewnut is 

iDlported then what c-.n I istr .bu~,  
Your State orporat~ could tmpott 
it from non-traditional scurcea. They 
could not import a single nut. Wl;lat 
is the demand. Give me the mono-
poly right. How can I come to the 
conclusion-Cashew Corporation had 
the expertise and who i:.'l a position to 
import cashewnut from 1970-71-the 
hon. Members would appreciate their 
performance in 1970-71 and upto 
1975-76 was quite satisfactory and 
they were importing more than 
1,00,000 tonnes. If they are today 
not in a positi()n to import more than 
20 or 25 thousand to.nnes, how can you 
convince me that if I give you the 
monopoly right, Kerala Corporation 
would be able to bring it? Secondly, 
what would be the position of the 
Tamil Nadu Corporatio .. 1 if they come 
forward and ask, why are you per-
mitting a State Corporation monopoly 
in this? Why not they get it? What 
about the Karnataka Corporation? 
What will happen if .some other State 
Corporations also come up? There-
fore, this is not possible. If we have 
to give monopoly right of procure-
ment that CBtn be given only to the 
central agency. We cannot give it to 
a State agency. That is the position. 
But even in this new policy we have 
ensured this: If we get the nuts we 
will see that the majority of the .nuts 
will go to Kerala. This is :iccording 
to the formulation ana the policy 
which we are pursuing. All these 
insinuations and conclusions drawn 
that the whole policy is detrimental to 
the interest of Kerala and so o:n., is 
not correct. 

Now, you are talking of rubber. 
What is the price of rubber today? 
The present market price is Rs. 1475; 
did the market price reach this :figure 
at any time? No. It is the present 
ruling price. For God's sake, you tell 
me, at what point o':f time this was 
the level of price, so far as indigenous 
rubber is concerned. Normally it 
varies from Rs. 800 to 1000 and 
today is more than Rs. 1400. I 
regula~e  the import deliberately. 
The industry demanded that 30,000 
tonnes will have to be imPorted. The 
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, projected production they saia would 
be roughly about 150,00() tonnes and 
the ,total requirement would be 
180,000 tonnes. I have not permitted 
it. I am importii."lg 4 or 5 or 6 
thousands. It is not beyond that so 
:that the indigenous producer gets :i 
reasonable price. But we will have 
also to look at the interest of the 
ultimate consumer and the industry, 
You cannot just follow a policy which 
will lead you to one track 0tnly. So, 
these insinuations are not called for. 
If you want to ma.Ke such insinuations, 
_you can do it. That is another matter. 

Now, regarding cocoa, half-a-dozen 
'times I have mentioned it on the floor 
of the House. I have put it in the 
restricted list. We are not importing 
it. It is not permitted. It has been 
shifted from OGL. Yau do not look 
at the import policy but you simply 
-accuse the Government of India that 
I am importing Cocoa, I am importing 
rubber and the policy is detrimental 
to the it.."lterest of Kerala and so on. 
These are not facts. We are trying 
to help them in every possible way. 
I cannot help it if I cannot import 
cashewnuts. These are hard facts. 

SHRI A. K. BALAN: One question. 

MR. DEPUTY-SPEAKER: Is it a 
new question? No. You can ask for 
clarificati~ only. Now. Shrimati 
Suseela Gopalan. You may tell her. 

SHRIMATI SUSEELA GOPALAN 
( Alleppey) : There was a discussion 
here in the House. Unfortw1ately 
~.rhen the Minister called the M.Ps. 
for a meeting of all the MPs from the 
various States, majority of Kerala 
MPs were not there. So there is n-0 
point in saYing that we had discussion 
for name's sake. You can say that all 
MPs were consulted. Actually we 
would have responded if we· .had been 
contact~  and. informed well in time. 
We were away from the House. We 
coul,d ll.ave particil>ated. But one. or 
,two l'APs who participated were theui-
se1v.~ . •••U,>Bt it; a11d they strongly 
protested a~t it, we should know 
.:801 "LS-9 

why this .canalisation was adopted. 
You know, there is a long history be-
hind these. Industrialists in the 
country were processing it in the 
unorganised sector giving ver.y paltry 
.sums of wages to the workers. It was 
so difficult to maintain any rules in 
these companies. So it is because of 
the persistent struggle 'from Kerala 
that Government accepted the cana-
lisation of cashewnuts. For the last 
one year there was the same diffi-
culty. As was. explained by the 
Minister, processing units were started 
in these areas: so many countries are 
purchasing these cashewinuts. Of 
course, there is scarcity. Our feeling 
is this. The Cashew Corporation of 
India is not really very serious in 
bringing cashew to our country. At 
present that is the difficulty. That is 
why we have suggested that the state 
Cashew Corporation could do it. The 
State Cashew Corporation is prepared 
to bring it. We do t.'10t want any 
monopoly in this trade. If you want 
th3t 50 per cent of this product is to 
be distributed to other States, then 
the distribution work should be done 
by the Shte. The restrictions imposed 
by the Central Government should be 
removed. The restriction was that it 
should be brought from outside the 
traditia.'lal areas and 50 per cent 
should be distributed to other States. 
Now, why do we want canalisation? 
It is because this should go to the 
organised sector. In the Kerala 
Cashew Corporation, there are about 
65,000 workers and they are getting 
very good wages. I have visited 
some of these areas before the Cashew 
Corporation carpe into existence. The 

--· "1omen workers were complainiing that 
a very old woman was engaged by the 
Companies to look a'fter the very 
small children of the women workers. 
The. small children in their creche& 
would pass stools and the old woman 
would not be in a positioin to wash 
them and by the time their mothers 
return, the little ones would eat their 
own stools. Such was the condition. 
Now, when the Cashew corporation 
came into existence they have been 
~r ~g there because they ~re get-
ting good wages and goOd working 
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conditions. Now, the factory owners 
are thinking of shifting their facto1·ies 
to b1e suburban areas because they 
cou~ 1 get old and young pepole in the 
new areas for a very meagre wage. 
'Ihe.r' wuuld pay le.ss than half or 
whc>+ the organised sector pays. That 
is why we say that the organised 
sect.;.: sh;.>uld be developed. Why 
shou1d :10u put restrictions that they 
should not go to the traditional areas? 
Whh1 some offer comes from other 
States, the State Corporation should 
be allowed to import them but the 
Gov:.'rnment of India say8 that the 
CashEw Corporation should not import 
them from the traditional areas. 
l ~oreo-. 2r they say that 50 per cent 
of the product should be given to 
other manufacturers. These restic-
tk ·S should not be there. If the 
Et;: ... t Cashew Corporation ire.port it 
.:l:!d crush it in their factories, about 
65,001 workers will get the benefit. 
Eut you ar.e putting conditions and 
:rou are unable to import 20,000 tonnes 
of c._.sh:.:.. ~rnts. Why don't you give 
them a trial? You are giving a trial 
to the private parties. Why don't 
you have a trial with the Cashew 
orr r~.~-bn of Kera1a? E".ren T<.:1m.il 
Nadu and KJ.rnaiaka are prepared to 
jmport ea::>hew. You should give 
them licence anct a11ow the State 
public set:to.r undertakings to import 
it for crushing purposes. Why should 
you allow the private parties to im-
port it? Now, the workers in the 
Cashew Corporation are getting a bet-
ter deal. But you are allowing the big 
monopolists to exploit the poor people. 

E·ven ~i.o~~r the cashew is bei.~g 
brought from our State. What i& 
hrppening there? These big mono-
polists arc giving Rs. 2 or Rs. 3 more 
per ~ gr n. The producers in the 
border ar<-'a<;; sell them to the mono-
polists. Now, you may ask how can 
the monopolists afford to pay more 
It is possible because they pay veey 
Jow wages to the workers. The Gov-
ernment of India is encouraging them. 

That is why we are asking : are you 
prepared to give it only to the . State 
Corporation in Kerala, and allow 
Tamil Nadu &nd Karnataka to have 
their corporations for this purpose? 
Not only that. You have said that the 
price of rubber h'as gone up. Why? I 
may po!n t out here that the price of 
everything has gone up. When wages 
go up ~n  the price of everything 
goes uP. naturally the price of rubber 
will also go up. When you get this 
commodity from outside, the price 
that you will pay for that would be 
still high. 

Now. take copra for example. 
There is a lot of production of coconut 
it.'1 Kerala. When there is an abandant 
production Of coconut in Kerala, I 
do not understand why copra should 
b.:-imported. I can understand if it 
is iw..ported during lean months. But 
when there is a 1ot of production of 
co('onut, I do not understand why 
copra should ~ imported. It is only 
to heTp the soap producers, Tatas and 
Bfr: :-i", who produce soap. I can un-· 
derstand if you are importing copra 
when the scarcity is there, but during 
thn t season you will not a How them · 
f n import, because you want to help 
them. They will purchase during 
this time, hoard it and sell it at a time 
when there is scarcity of coconut. The 
hon. Minister was telling that they 
have nothing against Kerala, but 
actually whatever we have built up 
there in giving employment to the 
workers, in giving more wages an.::I 
other things, they are trying to de-
molish it. That is what is happening_ 
Our Industries Minister is there; he 
has given licence to a coir magnate 
'for the mechanised unit about four 
and a half yeaTs ago, and thousands 
of workers are going to be affected by 
that. Every day you are doing such 
things. That is our experience. That 
is why we want reversal of the policy. 
Are you prepared to allow imports to 
the State Cashew Corporation instead 
of the private producers? We are 
prepared to take it up and i'f the sole 
monopoly is given, we are prepared: 
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to give 50 per cent to the Cashew 
Q.>1rporation of India. 

SHRI PRANAB MUKHERJEE: All 
the observations which the hon. 
Member has made, I knew that she 
has to make these observations and 
what she meant was that our policy 
is to ruin the economy of Kerala. 
On one point I can assure the hon. 
Member that perhaps her own people 
are more competent to ruin the en-
tire economy of Kerala; she does not 
require anybody else. I can analyse 
the way they are standing in the way 
of traditional exports, the way they 
have created a situation in which 
nuts are produced, but these are not 
being processed ~n Kerala, there are 
being smuggled out of Kerala and 
processed in Tamil Nadu or Kar-
nataka, but I am not going into that 
aspect. Now, the raw cashew import 
is placed under O.G.L. and you can 
show your competence, and how 
much you can bring in. You want 
that protection should be given to 
you ... (interruptions). Now you can 
show your competence, how compe-
tent the Kerala Cashew Corporation 
is to bring raw cashew from tradi-
tional and non-traditional sources at 
whatever price; whatever they want 
to do, they can do. And here I can 
give you an assurance right now that 
I am not going to impose any levY 
on your imports, you utilise it in 
YOUr own units. I will make an 
exception for the State Corporation 
that whatever they will be able to 
bring, they can get it processed in 
their own units. For other private 
imports, I would impose levy and 
they will have to give .fifty percent 
to the Cashew Corporation of India. 
so that out of that 50 per cent, 80 
per cent goes to Kerala units. I will 
make that arrangement so that you 
can get more, but I would like to 
see how much you can bring in. Let 
there be some experiment and you 
show your competence; you can 
bring it from traditional, non-
traditional and whatever sources 
you want. Tlhe facts are with 
us. You are saying that 
C.ihew Corporation of India is 
not bringing it. What la the interest 

of the Cashew Corporation in not 
bringing it? If they could bring it in 
1970, 1971, 1972 right upto 1975 and 
import more than hundred thousand 
tonnes, why are they not in a posi-
tion to bring more than twenty or 
t ent -fiv~ thousanct tonnes this year 
and for the last three years. You 
will have to go to the root of the 
problem. The problem is because 
nobody is interested. As a producing 
country am I interested to send my 
raw materials? If I have the oppor-
tunity, I would like to get it pro .. 
cessed. Similarly, from the tra-
ditional sources when the Ministers 
came here, I took up with them; 
even I wanted to suggest that I . am 
prepared to go with them, have some 
sort of joint ventures so t'!'lat we can 
go into the production and get some 
assured market, but no country is 
agreeing to it. It is not in my hands; 
it depends on them. If they agree to 
it, it would be all right, but the whole 
question is that they are having their 
own processing units; their produc• 
tion is going down, and more people 
are coming in the market. Therefore, 
these three factors are relevant. 
When we, were in a position, !or 
instance from Mozumbique we used 
to get 80 per cent of their exportable 
surplus. Now we are not getting 
even 50 per cent. On that account 
their production is going down, ex-
portable surplus is going down. 
Therefore, where wauld you get it? 
The moot question is how you get it? 
If you get the nuts you can process 
it. And we can have some mechani-
sm through . which we try to help the 
Kerala units. Everybody appreciated 
it. Eigthty per cent of the worken 
are working there. Largest number 
of processing units are established 
there. But the main objective should 
be to get the nuts. If we get tM 
nuts, if we can get it processed, 
your people will get jobs. It is not 
other areas. It is mainly concen-
trated in three-four States. I do not 
understand why you are time and 
again raising this question. Do you 
want canalisation for canalisation 
sake? If you want it, all right have 
it. But what purpose will ft serve? 
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Canalisation is to regulate the import. 
Canalisation is to provide the raw 
materials to the processing units. u 
they are not in a position to bring 
'the raw material, what is the fun of 
having the canalisation? And there, 
I don't agree with you. 

~o  you have been put on par with 
otlhers and you show your efficiency. 
And· if you don't want to compete, I 
am afraid I can't agree with you. 
In regard to the meeting of the 
Members, I am very sorry she has 
mentioned to it. I invited the mem-
bers. Eleven members of Kerala 
were invited, five members from 
'Karnataka were invited, seven mem-
bers from Tamil Nadu were invited. 
Their State Resident representatives 
in New Delhi were contacted to 
contact the Members. If they don't 
come, what can I do? I held meet-
ings twice, not once. If you don't 
come and don't take interest. what can 
l do? ana consultation does not 
tpean I shall have to be guided by 
()nly your suggestions. I talked to the 
;Members of the other States and 
when we explained to them the 
position, the situation came that I 
!had to take a decision. And this 
decision I have taken. Let us see 
how it works. And if it does not yield 
any results, then nothing prevents me 
from changing ~ ~olic . 

SHRIMATI SUSEELA GOPALAN: 
Then make it a c<>ndition that in the 
traditional areas, Kerala Cashew 
Corporation will do the purchase. 

SHRI PRANAB MUKHERJEE: 
Now, you can do in traditional, non-
traditional, everywhere. 

SHRIMATI SUSEELA GOPALAN: 
When the private parties are in the 
market, then we cannot compete with 
them. 

SHRI M. M. LAWRENCE (Iduk-
ki): Sir, from the Statement of the 
hon. Minister, it could be seen that 
l.5 lakbs of workers are engaged in 
this . ind.uistrY. If the private impor-

ters import cashew, 50 per cent w1D. 
co into the hands of CCI. Out of that, 
80 per cent will be given to the 
Kerala State. So, what is the acti-
vity? Kerala State will be getting 
only 40 per cent of the total impol't. 
Out of these 1.5 lakhs of workers, the 
vast majority is in Kerala. Only a 
minority Of workers engaged in thia 
industry are in Tamil Nadu and Kar· 
nataka. So, by giving only 40 per 
cent to the Kerala State, does the 
hon. Minister, believe that the in-
terest of the Kerala workers can be 
safeguarded by this policy? 

Secondly the decision of the Gov· 
ernment to allow the private em-
ployers to import cashew is only 'to 
help the private exploiters. Thia 
Gov.ernment does not want to take 
care of the interests of the real wor-
kers. They are only interested in the 
profit. In this very statement, he has 
stated: "It is an£icipated that with 
the change in policy, there might be 
additional generation of foreign ex-
change and employment in the coun-
try.'' The question is whether this 
will help guarantee employment to 
the workers who are now engaged in 
this industry in Kerala. Perhaps, you 
may be able to give additional em-
ployment to o~ ers living in other 
States. There, the employers will get 
cheaper labour. If hon. Minister is 
willing to go into the real state of 
aftairs, he will see that :for a very 
meagre, i.e. the lowest wage, these 
employers engage workers in Tamil 
Nadu and Karnataka. 

So, the whole policy is to safeguard 
the interests of monopolists and ex-
ploiters. As my hon. colleague 
pointed out earlier, there was one big 
leader of our state; and he was in the 
cashew industry, organizing the wor-
kers. Now he is communicating bet-
ween the employers engaged in the 
cashew industry in Kerala and Tamil 
Nadu and the Gvernment o;f India-
on behalf of the employers. Because 
of this communication, tihe policy of 
canalization for the Government of 
India was cancelled, and. this de-
canaliiation was started. 
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This is the reality. In my opinion. 
'there is a real discrimination against 
Kerala. Why? Unemployment is 
going 19 increase. The majority of 
workers are employed even now. ·rhe 
hon. Minister is saying that the policy 
which Government was pursuing ear-
lier, was not getting as much raw 
cashew from outside as was desired. 
So, it was a failure. To overcome 
that, this new policy has been enun-
ciated 1'hat is his main argument. 
But V.:hat I am saying is if anybody 
is suffering from headache, will he 
cut off his head to get rid of the head-
ache? If canalization had failed be-
cause of any reason. Government will 
find means to rectify the defects in 
the canalization policy, as well as 
import policy, provided it is willing 
to safeguard the interests of the 
country_:not of the exploiters but of 
the toilers. If there ls any flaw in 
the import policy, they will try to 
rectify it. 

So the policy chan1e made by this 
ov~rn ent is a continuation of the 
policy of discrimination apinst the 
eackward Kerala State--aa in ao 
many other respects. Kerala does not 
have caprelactwn. It does not have 
8\ltllcient rail links. There ls no rice 
allotment. There ia no railWQ' 

wqon allotment. Sufllcient Plan 
allocations are not there. The de-
mand for a -precision instruments 
factory has also not been ful1Uled. 
In all these respects, there is a poliey 
Of discrimination followed by dUs 
Government. It is in continuatlon 
of it that this policy _is being pursued 
by the hon. Minister in this case also. 
This is actually helping the forces 
of disintegration in this country. We 
have been seeing similar things in 
Assam and some other places of t~s 
country. So, my earnest appeal to .the 
hon. Minister is to stop this pollcy, 
and take up canalization and help .the 
workers of Kerala, •nd the interests 
of Kerala State. 

11 bra. 

SBlU PRANAB MUKHERJEE: The 
hon~ member has also repeated the 
arauments · given by other memben. 

Only one point I would like to tell 
him. What is the present quantum 
they are getting now? The moot 
question is that some raw material 
should be made available so that 
those factories can work. Due to this 
we are trying to get it through CCI. 
As I had mentioned earlier, we a.re 
not in a position to get it because of 
certain factors. We can try whether 
private importers, State Corporations 
or anybody can bring it. Now, the 
Kerala units will also try it. Your 
State Corporation will also try it. In 
that process, instead of making efforts 
through one corpora t.ion, if we can 
get from various sources some nuts, 
those nuts will be processed there 
and people will get their job. Today, 
even you are not getting 40 per cent. 
You are thinking that if some private 
importer brings it and gives it to 
CCI, then they may get it. What are 
you getting today? Today you .ve 
not getting anything. Only 20,000 
tonnes are imported. Of that, 10,000 
tonnes 'lnly go to you. You will allo 
hav,. • • inhibition. Earlier you had 
an mnibition. Now you can 10 to 
the traditional market, non-tradi-
tional market. From anywhere at 
any price you can bring it and, ad 
it proeessed. So, what is the dim.. 
culty? If we find that this pollc7 is 
not in a position to QJ'ing DlOre nutar, 
we can review it. I have never said 
that this policy !s going to continue for 
all time. We can review it. But we are 
seeing that a policy which is continuing 
qs not been able to bring in more 
~ts. Earlier it imported more nuts. 
But for the last 3-4 years, it ~s just 
importing -20,000 tonnes, 25,000 tonnes, 
30,000 tonnes. Therefore, we are 
changing this policy where every-
body will be placed at par. It is 
on OGL and no party will have any 
additional difficulty. As I had men-
tioned in reply to Mrs. Gopalan's 
query, whatever CCI will bring, the 
same formulation which existed ear-
lier the formulation of distribution 
wni go to you. Therefore, this policy 
particularly is not ~ausing any harm 
to you. Rather it is trying to helP 
you. Unfortunately, you do not waat 
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to understand it. If you have that 
dogma and jargon, I am afraid I can-
not go with that-That canalisation is 
a must whatever be the consequen-
ces. I do not subscribe to that view. 
Canalisation is for bringing a parti-
cular commodity. Canalisation is 1.o 
have a regulation and control over 
the import. But- canalisation for 
canalisations sake, you may have that 
view. I do not have that view. 
·Therefore, I do not like to add more. 
The only point I would like to say 
is that this is the reason why 1 
wanted to discuss it with you. At 
the first meeting only 3 members 
from Kerala came. At the second 
meeting only 2 members from Kerala 
came. I sent an inYitation to 11 
members of Kera1a and 5 members 
-0f Karnataka and 7 of Tamil Nadu. 
If you could have come and if we 
could have discussed it, that may not 
have changed the policy or the deci-
sion but I could have explained to 
you in greater details. 

SHRI E. BALANANDAN (Mukun-
·dapuram): The hon. Minister is 
kind enough to say about it here. 

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN): 
·Why did you not come? 

SHRI E BALANANDAN: That is 
'.all right. eeting~ alor1e cannot decide 
things. The point here is that oiir 
·hon. Minister was sa~ling that f, ~ 

have to go into the root cause of the 
question and find Ollt some $Olution. 
All right. If the hon. Minister is will-
ing to go into the root cause of the 
question and find out a solution, we 
will discuss it and find out a solution. 
The Government of India have taken 
this dedsion, of canalisation not all 
of a sudden. The experience of many 
years has compelled them to take 
"this decision. Why? The hon. Minis-
ter was saying that private employers 
may try their luck and bring some 
'more nuts so that the industry may get 
some u1ore nuts. That is the trial 
which he is goin• to make now. 

What were they doing and what are 
they going to do now? The industry 
which fetches the largest amount of 
foreign exchange is being given to 
whom? The Government found that 
they were doing so many thin1s, 
under-invoicing, over invoicing by 
which they were making money, 'lot 
the Government of India. So, these 
people have been tied for a long time. 
And then only they brought forward 
this canalisation. 

I may read from the statement 
made by the hon. Minister here. He 
says by introducing a new system 
more nuts will <:ome. From where 
will they come? If the Government 
of India 1s having an organisation 
and with that organisation if we can 
buy nuts from outside the country. 
how can the private interest come in 
and get it? If they can do it, it 
means they will be resorting to 
under-hand methods. I know, if 
canalisation is resorted to by the 
Government of India, some restric-
tions might be there; there may be 
some fairness in that. But the ex-
perience we had with the C.C.I.-I 
may say here with all humility to the 
Ministers and others here--that they 
were just doing this business just 
like traders or a commercial agency, 
not like an agency which has its task 
to get more money for the Govern-
ment of India or more forf'ign ex-
change and primarily to give em-
ployment to these one lakh and fifty 
thousand workers. This was not 
their concern. Wha.t was the concern 
of the C.C.I. Their concern was to get 
more profit. As our Minister pointed 
out, practically their purchases 2re 
coming down year after year. There 
was some reason. Reasonable reason 
wa.5 there. That I do admit. Tn 
certain traditional areas some indus-
tries have started. The incentive 
arose because of the conditions these 
people imposed. They wanted to buy 
the nuts at the lowest price to make 
profit. Therefore, those indigenous 
producers wanted to start production 
by them•elves. About the efficiency 
in production, I am not going to deal 
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with that question. I am only re-
questing the Minister to note that in 
Kerala we have experience about this 
efficiency. The new Minister, Shri 
Pranab Mukherjee, I agree he js 
~fficient and all that. But we are also 
people connected with the industry 
'for long. Therefore, he has to> at 
least, listen to us. Jn this industry, 
<Interruptions). 

MR. DEPUTY-SPEAKER: He want-
ed to listen from you, ... 

SHRI E. BALANANDAN: The 
point is listening means not only hear-
ing, When this kind of policy ques-
tions are taken seriously, he has to 
li~ten to us. On this question of 
cashew nuts 've are only sugge.:::ti11g 
what he should do. The remediest I 
suggest, or he suggests, may be good 
fo!" trial and error and i~ta ec::o may 
occur. But what is the ha~ c po:;i-
tion? A~ the wanted me to noint out 
the basic position. the basic-position 
is that the public sector industry 
Fhould be developed and the Minis-
ter should see th:lt enors and mis-
takes are not there. The Government 
of Tnrlia get~ more forei!!n exchange. 
h it the policy to give more ~on~  

to the priv:it~, industries, or the pri-
vate capitalists to sequeeze the wor-
kers and to fiH their pockets? T,...,at 
h the basic ooint on which some 
kind of iscu~sion should be held and 
the pollcy has to be formuJatf>d. The 
ai ~u ption i.s that the private capi-
talists may bl'ing something. I do 
not doubt it. They may be able to 
brin~ it. The Government takes a 
stand that the Cashew Corporation of 
T ndia. with all their might, failed to 
buy the cashew nuts from outside th~ 
('Ountry and they have failed. There-
fore, private industries are brought 
in. That is a big myth. The Gov-
ernment of India-the almighty-has 
:failed and the!l>e Chotas, of Karnataka 
and Tamil Nadu,--I know the 
names, I do not want to mention the 
names-are alllowed to buy the cas-
hew nuts. Are they powerful peQple? 
How can they bring cashewnut into 
the country? What is this? This is 
,a fantastic statement. This comes 

.i 

from, emanates from the understand-
ing of the Minister, that the pfr.rate 
capitalists are to be helped, not the 
workers and the industry in the (•r;r-
porate sector. One sentence I want 
to add here. In the country as a 
whole, this Cashew Corporation of 
Kerala which employs nearly 60_,000 
workers, should be taken as a model 
If Shri Pranab Mukherjee or R:iy 

other friend of them wants to do 
some thing, I do not think that poli-
tics will stand in the way. If ther1~ 
are some bcunac, we ar-:: v.rilling to 
discuss with them and understand 
their views and correct ourselves if 
mistakes are there. To protect the 
unorganised workers who are being 
exploited like anything. the Go-.:L:rn-
ment of India had to bring in so 
many pieces of legislation to see that 
exploitation of such a 1abour is re-
duced to the minimum extent. That 
has been the approach of the Govern-
ment of India for· long. If that is to 
be implemented practically, the 
Private Sector should not be a11owed 
to come again in the import of nuts. 
So. I suubmit that these policies go 
count~r to the basic policy. There-
fore, I ask the Minister this question. 
The hon. inist~r Mr. Pranah Mu-
kherjee. will e cu~e me if J just 
divert from the main subject and ~a  

a word or two to the Minister of 
Industry. The coir industry emp1oys 
five 1akh or workers in Kerala. He 
has taken the latest decision-a wo!l-
derfu1 ~cision -to mechanise ~h~ 

coir indust.ry. 1f echanL~ation is 
introduced in the coir industry, lakhs 
of workers in Kerala will become 
unemployec:t ~o. how ~ in yo11 do it? 
You wnnt to allow one or two felltJ\VS 
to mechanise the industry and take 
awqv our Ih·elihood. You can kill us, 
you can hit u" b=low the hE'1t. But 
in this way you cannot cow down 
the !'eople of Kerala. Bv adopting 
this method. you want to keep us 
down politically. That will not work. 

I request the Minister to ponder 
over the question once again. There 
may be defects in the public sector. 
Those defects should be looked !nto 
and rectified. But that organisation 
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has to be given maximum help by the 
Government of India. If the Cor-
poration of Tamil Nadu, Andhra 
Pradesh or any other State comes 
forward we are not against it. We are 
eq:ially 'concerned about the workers 
of Tamil N adu Andhra Pradesh or 
any other tat~. The only point is 
what model we should adopt. The 
policy of the Government of India is 
claimed to be to protect the un-
organised scattere~ workers, to en-
coiu·age the public sector and to earn 
more foreign exchange. In that case, 
thic:; public sector Cashew Cor-
po.ration of K.erala may be given 
some kind of monopoly. I request 
the hon. Minister to discuss with the 
Cashew Corporation of Kerala and 
then evolve a method for bringing in 
more cashew nuts. Canalisation 
should be restored. That is the only 
way by which we can control the im-
port trade. As the other hon. Mem-
ber was saying, do 'not adopt the 
policy of cutting the head i:f there is 
any trouble with it. 

SHRI PRANAB MUKHERJEE= I 
am prepared to discuss with anybody, 
any organisation to explore possibi-
lities of getting more nuts as primarily 
I am concerned with import elf. more 
cashew nuts. 

'The hon. Member has mentioned 
that the Cashew Corporati0n is not 
making serioUs efforts alld thet they 
are not giving higher price. In 1978-
74 our total import was 1.68 lakh 
tonnes and the price was Rs. 1500/-
per tonne. In 1980-81 we are paying 
Rs. 9000/-per tonne but still our im-
port has gone down from 1.63 lakh 
tonnes to 20,000 tonnes. The reason 
is that the cashew nuts are not availa..; 
ble and secondly, they are processing 
themselves. How can the Cashew 
Corporation give a higher price.? 
After all, the industry has to absorb 
it. It happened recently. Tanzania 
made an oft'er of 15,000 tonnes of 
cashew nuts in March, 1981. The 
industry says, "you do not go beyon« 

$1120 F & B per tonne." The Cashew· 
Corporation says that they are pre-. 
pared to go upto $1150 per tonne. But 
Tanzania says, nothing short  of $1381 
which was the highest bid received 
by them. So, they sold it to others. 
The Cashew 0.:>rporation can purehase 
it but the industry does not take. The 
arrangement before fixing the price 
is that they have to "'consult the indus-
ti:y which will utilise it. What is the 
position that the industry is taking? 
They would require raw nuts. They 
would ask the Cashew Corporation to 
bring it. At the same time, they 
would dictate price end would say 
that a.t a particular price they would 
have to make purchases. No public 
sector organisation can fulfil so many 
conditions and .bring rnateriels in a 
highly competitive market. If it was 
a buyers' market you could say any-
thing you like. But it is basically a 
sellers' market. There, you cannot put 
so many conditions that prices should 
not go beyond certain point; you are 
the only person to bring it~ no other 
person should bring it and you ere to 
import it at this particular condition. 
Tbere'fore, thi!t is just one inatance 
which I want to give. Ultimately, we 
could not bag that contract; It went to 
some other country, Otherwise. you 
would have got 15,000 tonnes if .the 
industry had egreed, the industrial 
units in your State had attreed, to pay 
a higher price, if you said that you 
could market it at that price. The 
importer will purchase at a price at 
which he can '!11'ake a profit while 
selling it, because profit would be his 
consideration. You have to take a 
quick decision and enter into a con-
tract. In fact, even et this price we 
could oot got much. 

Secondly, I want to draw your 
attention to another point. What is 
the scheme of indigenous production? 
When I wias having discussions with 
my officers, I was told that a scheme 
which wa6 inltiat~ much earlier has 
not yet starte4, even though your own 
State unit has tto .live effect to that. 
It a a World '&lnk ~he e h~ 
SADU was to take up en tndlaelious 
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production programme unde.r which 
there would llave been a production 
of 6,000 tonnes. In the ultimate 
analysis, we have to produce at least 
4 lakh tonnes. You have not given 
serious thought even to this scheme, 
which has Rs. 27 crores worth of 
World Bank aid, when you are having 
serious problems. Then there is the 
Mum ... state Cashew-nut Development 
project through which we are expect-
ing we may get some production by 
19i6-87 in certain other areas. like 
Ket·aJa. Andhra Pradesh Karnateka 
and Orissa. But we do' not know 
what is the state of affairs in Kerala 
of their projects. Therefore, these are 
the ereas where we shall have to con-
centrate. r have already mentioned 
the name of the organisation, which 
has to do this, SADU, the Special 
Agrkultura1 Development Unit. In 
KeraJa they are entrusted with this 
project. If they held started function-
ing. the production would h6ve been 
40,000 tonnes more. Therefore, we 
shall have to take into consideration 
the various factors. 

I would not like te> repeat it; it is 
not the intention to put the Kerala 
units in difticulties. I am sorry, I 
cannot convince you. We are 
trying to help the Kerala units. 
We eennot help you unless we have 
the nuts. Mere word is not enough 
to :process; mere word is not ,oing 
to do the job. You were alt along 
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!l. Shri V.N. Swaminthan 

3. Shri A.A. Rahim 

4. Shri Cumbum N. Natarajan 

5. Shri Thazhai M. Karunanithi • 

6. Shri Keyur Bhushan 

7. Shri Somnath Chaterjce . 

8. Shri Balalaishna Wasnik • 

re~ring to the Minimum Wages Act .. 
Can you tel1 me what is the rationale. 
of the Minimum Wage8 Act. Now 
while you guarantee. the minimum. 
salary, the job is not guaranteed. The.' 
spirit o'f the Act is, if you do this job,. 
you will get so much income but the 
job is not done. You have created a 
situation where they do not do the , 
job. Therefore, a mere guarantee. of 
minimum wage is not enough. You 
have to create a situation where, 
while the minimum wages are 
euaran teed, at the seQie time, the job 
1s also ensured. The ref or(\ I do not 
think any fresh policy is necessary .. 
But I would in'form the hon. Members, 
particularly the hon. Members from 
Kerala that I am prepared to discuss 
with them if they can suggest any 
other mechtmism through which we 
can augment the import of cashew-
n uts, and I am prepared to consider it. . 

13.18 hrs. 

LEAVE OF ABSENCE FROM THE : 
Sl'rrINGS OF THE HOUSE 

MR. DEPUTY-SPJr.AKER: The 
Committee on Absenee of Members 
from sittings of the House in their 
Fourth Report have recommended that 
leave of absence be granted to the 
following members for the periods 
~entionec:1 a-1ain&t each:-

• 6th April to a7th April, 1g81 (Fifth Session) 

• 6th March to ~ April, 1g8r (Fifth Session) 

• 17th Februaty to 3rd ApriJ, 1981 (Fifth 
Session} 

• 8th April to 8th May, 1g81 (Fifth Session) 

• 23rd February to 1st April, 1981 
(Fifth Session) 

10th April to 30th April, 1981 
(Fifth Session) 

• 6th . April to 30th April, 1g81 (Fifth 
8esaion) 

• 8th March to 24th April, r g81 
(Fli\h Session) • 
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ls it the pleasure of the House thet 
leave as recommended by the Com-
mittee. may be granted? 

SEVERAL HON. MEMBERS: Yes. 

MR. DEPUTY-SPEAKER: Leave is 
granted, by the pleasure of the House. 
Members will be informed according-
ly. ' 

13.19 hrs. 

ADVOCATES (VALIDATION OF 
PROCEEDINGS OF THE BAR 
COUNCIL OF DELHI AND MISCE-
LLANEOUS PROVISIONS) BILL* 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAffiS 
(SHRI P. SHIV SHANKAR): I beg 
to move for leave to introduce a Bill 
to VA lid ate certain proceedings of 
~e Bar Council of Delhi eat:ablished 
under the Advocates Act 1961 to 
make certain interim pro~sions with 
respect to the discharge of the func-
tions of the said Bar Council and to 
provide for matters connected there-
with or incidental thereto. 

MR. DEPUTY -SPEAKER: The 
·question is: 

"That leave be granted to intro• 
·duce a Bill to validate certain pro-
·ceedings of the Bar Council of 
Delhi established under the Advo-
cates Act, 1961, to make certain in-
terim provisions with respect to 
the discharge of the functions of 
the said Bar Council and to pro-
vide for matters connected there-
with or incidental thereto.'' 

The motion u:as adopted. 

SHRI P. SHIV SHANKAR: I intro-
duce the Bill. 

13.2.0 hrs. 

DALMIA DADRI CEMENT LIMITED 
(ACQUISITION AND TRANSFER 
OF UNDERTAKINGS) BILL* 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): I 
beg to move for leave to introduce a 
Bill to provide for the acquisition and 
transfer of the undertakings of the 
Dalmia Dadri Cement Limited with 
a view to securing the proper manage-
ment of such undertakings so as 
to subserve the interest of the gen-
eral public by ensuring the continu-
ed manufacture, production and dis-
tribution of cement which is essential 
to the needs of the economy of the 
country and for matters connected 
therewith or incidental thereto. 

MR. DEPUTY-SPEAKER: The 
question is: 

'That leave be granted to intro-
duce a Bill to provide for the ac-
quisition and trn!1sfer of the un-
dertakings of the Dalmia Dadri 
Cement Limited with a view to 
securing the proper management of 
such undertakings so as to subserve 
the interest of the general publlc 
by ensuring the continued manu-
facture, production and distribution 
Of cement which is essential to the 
needs of the ~:cono  of the coun-
try and for matters connected 
there\\'ith or inC'identa1 thereto/' 

The motion wa:; (lrloptcd. 

SHRI CHARANJIT CHANANA: I 
introducet the Bill. 

13.21 hrs. 

The Lok Sabha adjourned for Lunch 
tm twent11 minutes past Fourteen of 
the Clock. 

•Published in Gazette of India Ex-traordinary, Part II, section 2, dated 

5-5-81. 

tintroduced with the recommendation of the President. 
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The Lok Sabha Te-assembled a,fteT 
Lunch at Twenty-five minutes past 
.Fourteen of the Clock. · 

(SHBI CHANDRAJlT YADAV in the Chair] 

MATTERS UNDER RULE 377 

(i) REPORTED MOVE TO SHIFT 'IHE HEAD 

OFFICE OF BROOKE BOND INDIA LTD. 
FRO'M CALCUTTA TO BANGALORE. 

MR. CHAIRMAN: Matters under 
rule 377. Shri R. P. Das. 

SHRI R. P. DAS (K.rishnagar): 
Sir, Brooke Bond India is engaged in 
tea trade with its headquarters at 
Calcutta since six decades. The pre-
sent total turn over of the company 
is Of Rs. 198 crores. Recently, the 
firm is engaged in diversifying their 
activities like export of buffalo meat, 
spices, sale of blades, etc. But the 
profit of the firm mainly comes from 
tea trade which is well over 85 per 
cent or the total. Domestic sale of 
tea is also concentrated in North and 
Central India. Recently, the firm has 
decided to shift their headquarters 
from Calcutta to Bangalore which 
onlv deals with diversified activities 
of 'the firm which in ... turn give the 
firm only 15 per cent of the profit. 
This move of the firm has created a 
very serious situation, because the 
decision is based on motives One of 
the motives is to systematic.ally shift 
its stress from tea business to other 
new projects bY utilising funds earn-
ed from tea business. Another mo-
tive is to prove "tea industry" as 
a sick industry within a reasonable 
time. To achieve this end, the firm 
is starving its workmen through 
short suppl:v of tc~ to be packed and 
consequently the salesmen do not 
have sufficient packets to sell. In 
other words, the firm is out to create 
scarcity of tea in the country. Seve-
ral representations from different 
quarters are pending with the Gov-
ernment in this regard but nothing 
seems to be moving. 

I, therefore, urge upon the Gov-
ernment to take immediate action 

and intervene in the matter and stop 
the shifting of Head Office of Brooke 
Bond of India from Calcutta to Ban-
galore. I also demand that the con-
cerned 1}1inister make a statement on 
this issue in the House. tea being one 
of the main foreign exchange earning 
itme of the country. 

(ii) FINANCIAL ASSISTANCE TO MEET 

DRO:..TGHT SITUATION IN MADHYA PRADESH 

DR. VASANT KUMAR PANDIT 
(Rajgarh): Since the last 2;a years, 
Madhya Pradesh has been undergoing 
unprecedented drought conditions, 
season after season. In September, 
1979, the M.P. State Government 
submitted a ~1e oran u  to the 
Central Government for assistance of 
Rs. 91 crores to cover the period Oc-
tober, 1979, to March, 1980. In anti-
cipation of getting assistance for 
scarcity works and as recommended 
by the Seventh Finance Commission 
and instructions from Union Govern .. 
ment, the State made a provision in 
u supplementary c.~ get Rs. 71 crores 
for drought situation and another Rs. 
22 crorcs for relief works like dtink-
ink \vater, fodder. medicines, ~ee  

supply etc. The Cer:.fral Government 
team vis~te  th~ affected areas in Oc-
tober. J 979, and pe.rmitted utilisation 
of advance plan assistan{'e· up to Rs. 
21.25 crores. 

Again in April, 1980, the State 
Government. sul~ itte  a second Me-
morandum for Central assistance · of 
Rs. 165.17 crores agbinst whi'ch the 
Central team recommended an assis-
tance. of Rs. 43.64 crores only for 
s~arc1t  and on-going relief projects 
up to September. 1980. Due to the 
severity of the drought, a thU:'d Me-
morandum was. given . to. the Cen-
trial Government in :November 1980 
showing expenditure incurre'd o~ 
relief and scarcity works, the extent 
of the seriousness of the situation and 
probable assistance required till 1!181. 

Thus, against the total expendi-
ture of Rs. 178.40 crores incurred, the 
advance Plan assistance so far receiv-
ed .by· the State Government is onlv 
Rs. 64.61 crores. This has adversely af._ 
fected the finances· due t0 which the 
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. State has incurred a burden of a 
large overdraft of Rs. 82.00 crores. 

Since the end of 1980, the State 
Government has been pressing for 
advance Central assistance of Rs. 53 
crores so as to pay off the over-
draft. 

May I earnestly request the Cen-
tral -Government to sanction assis-
tance as much as possible to Madhya 
Pradesh immediately and to send a 
Review Team to assess the situation 
and finalise the financial burdens ot 
the State, due to which several de-
velopment pro.grammes, schemes 
and projects are held up. I hope the 
Government would awaken to the 
situation without .further delay to re-
duce the hardships of the poor suf-
fering people, particularly of the 
9Carcity areas and backward re-
~ns. 

(iii) ltEpORTED REDUCTION IN THE 

AMOUNT OF ASSisTANCE TO HINDI NEWS 

AGENCIES 
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• ~ ~~ • ~ .. rxui W' • ~ 
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\Tl cnmr ~ ~, 
(iv) ExPLORATION OF OIL AQ GAB-· 

IN NARASApUR AREA OF A.Nl>BRA. 

PRADESH'. 

SHRI KUSUMA KRISHNA MUR-
THY <Amalapuram): Sir, the planned 
eJJorts to explore oil and gas at Linga-
boyincherala and Y. B. Lanka in 
Narasapur area in Andhra Pradesh 
yielded very good results and raised 
high hopes for the rich deposits of 
oil and gas in both oft-shore and on-
shore around Narasapur. The expec-
tations were further strenethened 
when it was oftlcl.ally declared, eourcea. 
reveal, that the Godavari basin mfeht 
prove to be another Bombay High. 
Later it was stated that the Oil and 
Natural Gas Commission had drilled 
two wells in Godavari basin without 
any success. Again it has been an-
nounced that notable achievement ot 
the off-shore drilling in 1980 was the 
discovery of hydro-carbons in the 
structures of Godavari basin. It has 
been however, stated again that the 
Godavari basin is very rocky and 
muddy and therefore deep drilling 
had become very difficult. The official 
announcement declared recently that 
the Government may go in for foreign· 
consultancy for the exploration of oil 
in the God.avari basin and financial' 
aa.istance has also been sought from 
the World Bank for this purpose. 
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l)estdes, the ~or egilln Rig which 
waa initially employed for drilling at 
Narasapur has been withdrawan to 
divert it to other places. The Gov-
ernment has been evincing great in· 
terest in carrying out explorations for 
·oil and gas wherever indications are 
available except in Narasapur. These 
contrasting versions very frequently 
pouring in the press h~ve created 
great confusion in the minds of the 
people of Andhra Pradesh in general 
and the people Of Godavari district 
in particular. Our need for oil and 
:consequent expenditure is increasing. 
We may have to pay Rs. 6,000 crorcs 
in 1981 as against Rs. 1,500 crores in 
1978. In view of the utter confusion 
·and uncertainty about the attitude of 
the Government so far shown in 
action in conducting oil explorations, 
particularly at Narasapur, I would 
strongly urge upon the Government 
to declare a time-bound programme 
for exploring oil and gas at Narasapur 
·and implement it with all seriowmess 
and sincerity. 

(V) DEMAND FOR LINkING RATNAGIRI 

CITY WITH BOMBAY BY AIR SERVICE 

SHRI BAPUSAHEB PARULEKAR 
'(Ratnagiri): Sir, under Rule 377, I 
would like to mention the following 
matter of public importance:-

Ratnagiri city which is the head-
·quarters of the district is a small 
town in deep waters on the west 
coast of Konkan in Maharashtra 
State. This district is a long narrow 
strip between the ghats and the sea, 
·anq hills rise to the sky. The Konkan 
Littoral presents great scenic beauty 
because hills march with beache.;. 
The sea is the bluest of blues like 
bluegratto in Capri in Italy and hills 
run sky-high. There is a great re-
creational and tourism potential in 
Ratnagiri, provided tourism infra-
11tructure is built up. This district ls 
not linked up with rail line nor is there 
any sea transport facility worth the 
na ~. The Maharashtra Government 
constructed an air-strip at Ratna-
giri >SOme years back by spending 
lakhs of ru9ees with a hope that the 
<;en.tral Govern,ment woul$i start ope-

rating air service between Bombay 
and Ratnagiri. This is the only air-
strip in the entire area of Konkan. 
Private operators by name Golden 
Son Aviation Company was permitted 
to operate air service between Bombay 
and Ratnagiri and the said service 
was in operation during 1977-79. DuP. 
to escalation of fuel prices, the service 
has been discontinued. It is reported 
that the permission sought by these 
private operators to import a new 
type of plane which would consume 
considerably less quantity of fuel has 
not been granted by this Government. 
Under the circumstances, I request 
the Government to give all necessary 
assistance to private operators who 
are willing to operate flights on this 
route or start Indian Airlines service 
between Bombay and Ratnagiri or at 
least direct the Indian Airlines to con-
nect Ratnagiri to Bombay by a flight 
which operates between Bombay and 
Belgaum. 

MR. CHAIRMAN: I think, your 
poetic expression will have some in-
fluence on the Government. 

SHRI BAPUSAHEB PARULEKAR: 
At least I will try that way now. 

(yi) DE!v!AND FOR p~ I  OF A 

BRANCH OF NATION.\L INSURANCE COR-

pORATION IN. BHEELWARA, RAJASTHAN 

SHRI GIRDHARI LAL VYAS 
(Bheelwara): Under rule 377, I rise 
the following matter for Government's 
consideration and action: -

Bheelwara town in Rajasthan is 
developing fast industria1ly though it 
is still a backward area district. 
Around this town exists a sea of 
in~ providing necessary raw 
materials for establishment of small 
scale industrial units. In recent years, 
based on these raw materials, many 
small ·scale industrial units have come 
up. . Besides, this town also has a few 
'f?ig textile units. 

In view of all these considerations, 
a decision was taken for the establish-
ment of a branch. of General Insurance 
Society, now part of the National 
Insurar.ce .corporation. However, this 
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decision has not yet been implement-
ed, causing a loss of financial revenue 
to this Company as well as a risk to 
the units since they are not being 
effectively covered by a nationalised 
insurance company. 

(vii) NEED FOR JUDICIAL ENQUIRY INTO 
ALLEGED ATROCITIES BY CRP ON 

STUDENTS IN PATNA. 
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DISTURBED AREAS (SPECIAL 
COURTS) AMENDMENT BILL-

Contd 
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(t 111\ "'1t 1 1~  ~~ ~, ~r  

~ ~~ ~ tpftfiff ~, ~ 

~~ ·iffif <lf'r ·"'r ~t f ~~c r ~~ ~

~ ~~ ~ .. ~~ iii rmr ~ f~l, 
'll1 ~ ~r -u~ llm · ~ lRh: f~ 
iifft ~ ~tuu~ i~ ~ 

61 ~ 1f ~ r ~ ~  ~~I ~ 

~ clft 51.ft.f 1l ~ ~ ~rir tl ~ 

~ ~i t, ~~ ~1 ir \Tl'Cfti"f ~ 

$fl1f if~ ;rt t Ar !lfNf ~- r~ 'rf cnaT· 
amt:T I Pf ~~ ~ ~ ~ rr~r t 1 '11tf 
$l'qq' i. ~  ifrmt ~ ~, ~ q 
~. tT\ilTif lf' ~--tf~ ij ..-ft; 
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· lier r~ ett irtir ~ ~ ~ 1 ~  

'1'fcTcltflf ifi ;:rrq-'R lf~ q Ril\'n: 

ifif ~ ~ ~)ift ~  f ~ f f if Cf;) ttifi ~ 
~ •~r iffi ~ ~r ~)  ~ >i r~ 

~~r ~ ~ ~ ~vr iR' i fr~:irr 1 ~  

lli~ Al i ~ i ~ ~ ~  ~I ~ 1) 

~~ f1' ~f. l a~ ~ t t it!l 
~.: . ~ ~err~~~ ;rra-CfiT f) ~~ ft::rq:, 

·g:...;rrt ~) 1 f1ff ~~ if1 ~) ~~ flt ~1 

Jifi ~t ~ if~~ it $ff;, ~ - 'flllf 1fiT 
1fi ~  ~--~. ~ :rr ~, •tmrr rr~r , 

i~ ~ ii'•iM ;rit' ~ iWf Rt ~ otTI o ~ 

.ai7mr ••l1' li'.t ~a-ir, ir~ .I  ~  ~ iftrt~ ir~ 

t~ ~ t iitft ~~  ~~ ,. 1 ctr~ i3f1ffl ~ 
~  ifi trl i~ itl ~  ~ '1'i' ~r ifii1~ f ~  

\lf'r\i'T ~ I if err~ if ~~~ ~ fin ~,f,. ff r 

: ~ iiff :l ef'1' 1 ~~ ~,~it itl')l iftrr<>r Cfi'T 
~~~~~  ~), 'f1"ij'llf ~  ~~ iff~ ~l, 

·'1\if1ic" Cf>I - ~~ ~r ~), ~..,. ~r ~ ~r 

. E{), ..:rar f~~~:f ifl ~ I f~~ftf fif if; 'Jff(f(d 

~ t•m;) ~t~ t, J;Trij'r+l1 ilfRr t~ ~ f  

srtffi ~ ~• f ~re- ~, ff~lf ~ ':3if ffit" ttia~ 

.1fR:ifq' ~ ~ I 

~ ii ~ A ~ ~ f1W Q)q f qf.:rfe< 
~~ 1 ~ f) ~. r 'i(f ~ lf ~ tt:fi ;Jf) fit ~ \iff'tT 

·flrt ~ ij'rq;r ~r~ &, cr~tr~ifi ~f ~ 

for~ ~ (ftfl" ?iq ~ ~~ ~ ~ 1~~ 

rt~ ~ arlT r~ ~  tqr effl if ~,:f l!fi") 

l ~ -.: i ~ ifi ft:rlt ~ 7,J'ft f!il'c:;r ~ tt'41' ~ I 
f.g~oi 'J.f\..tr ~ ~ ~i ~~~ t, ~ i f. -t f1:1 

~ ~ ? ~  fct~ ~ IHf if~. -~-tfrf1 et) 

~1 .: f  ~~ ~~ etll ~ lf ~ ~f ~ .f ~ ~ 

1=t t 1 tirro f~ .f,i  if: m it,~~ 
if; f~ ;q. ~) f:t ~~-i li t--~~ ifi°i ~ 
fcf~ ~ lf(T cr;nit -.::«.;r iil fl:~ ~ mf\i 
~ rqoftif ~ ~ rcit"< ~cr  iti' ifl11 ~ 

~a  .. t:f ~  ~1 ~, trrrw iftt r~ .tt ifif t, 
"" ~ ~. ff ~r t, if ~ ~ ~iff arr t, 
"tf.sfi1r f~ f\r<if ~ t-~~ "f(af.yf ff~ 

if ') {ij}r I ilrf'lr.,·, ~ itN ~ iii ~ ~ ~ 

.iRft ~ ~ ~ ifm cr.~: r f ~  ~ ~ 

gwyr.{s: « fer~ Cff r ~~fr l: ~ iP  ifi-=( t 
c-. 

!9 ~)tr ifl~~ ~ fifi ~-~ N(Of' gr.if i-
ftZ.f..·.:.t;r ~  it:ri: "i0 ;"-(,'-i:f .. t ~i f-.~ if: 
--illn l'.?13rft ~ 'frit.;·Tifl it' ~~ 
lfl ~ . r i 1~ffi t ~ftt:r.  tt ~~n ... lff ~ ff lf,:-r 

~~ f~ ~fl  ~ fct)«\ if11 '11etti·11i1 «ii •~ r 

~ I ~ '{q' 1-f ~~ ~ ftf~n  'tiT ~~nt  

t~ ~  ~:--. - ~ it ~ f-~ if: 

~ fii t ~ I - f. :  ii· l~ t'f ~  ~~ 

t I ~t t q( \ift ~~lfr-rft ~ ~, ~) 
~. 1f -1:nilfi ~i - v 1~ orvi ~1  if: 

~•~• ~. ~~- :l ~ cm ;q.·i it<:T ~r.l ~ 
ci,rfr r~ f ~ ~i ~ I ~f ll.  ~ ftr i~t  ifi ~t -f 

~a-.rr :q'f"!\if ~ --.rii~,  ~ f~ ~  
~ ~ ~~ ' -

Re' ~ ir~ :rr ~ ~r ~r.  ft:'r.n, f~r- 1  ~ 

111 ~ •·;i:r ~r ? ~.rt ~ ft-rif m;,i 
itd'T lft'lr, ~~ fli ~ it ir :rr~ .~ 

fffiti~ ctl.ft '1"1'-1. r(i_f B"<fi(fl\ : ,~ ~ ff l ~~

~rlf  ~ <:'f'l1T ~t lfT f f o~~o~o l(f 

~~ ifl ~l•  ~t, ~  T.: f~~  ctn 
~ r-:rr, ~u~ i.F<" fc ~i -..- ctf1 '>il"..f'dT <F.-ft 
tr r ~ ~ ~lft , 1"1 ~ i rn~ ~:nfi CffT 

~  C!f7\ ~lft I f:i~i~I ~t . f if. f!filf ffi.:£;J ~ 
fiti-~~fer~ ~r ~  ~ J;f'Tef'lVi'<tii'ff ct!fT ¥ft? 
~  :: r.~ f ~ it. ~  i ~ ~f f ftf f. ~ ~r~ar « 
~~irr f~ 'ffq Cfi'T ~r sr r~ .  ~~ ~  ttl'-
flffi:r~.  ~  r.r~ ''rjVgrrr f~~ ~lftlff.r  

o~ ~r.:  ~1 it ::rr~~rr ~ ~ : fr it mer 
a if ~~ f ~ I tff ot: :ot:i:~ o if. if~ lqTq 

~ ~-: m: ~ ~~i ifiiitr ~ct~, grrftfVii 
~ ~  m if ~- 1 ~ •icr ~  ~t ~ 

~n ifi'T ~ ~~ ~, ifi•:ii" 'trT ~ 
~ t. Gi1rrtn" ~ ~ 11-:irr ~ 1 ~ t ~ n  · 

( f;r: gr1cr "(.a' ~~ r~ ~  if.• ~flit 'ti..: ~, 
fq:TT ~, 1{o.trlo ~, ~iii ~ ~  

~~ ~) ~iftnr lrf r.ftfuti( ~c: bl'..,. 
~ ar;,.if I 1 l~:.-t1l  ifiT ~i it ~. e, t, Wt< 
1ffT W\i ~ ~iif ~fisrl  "'",' ... ., .. 
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~ tfro 1') •~ ,;;.( • 1"r tr it ~ I 
wzr< "ii; {'14 ~i ~ .~~ o r.:rf 1~l. r, i ir, 
~ 1 lfr~ ~ rf.i ~ ~rcrrr \;f'r ~~ffi  

t I 1R' Z f.ff ~ Cfi) ~ 1  ,7 -q'jt( ~ ~ ~ 

•«d' ~~  (fr nr~-t it §!ti<: ~ 
!lfifttrT I ct;q".f:f •) r~.  t, 
·'i'iq ~~r ;;ty t t~ ;-tfi <?frt£ tr;;9 
~ • 1"f'i.fi) cr~r ~i.i hfI~cti '1\ fi1-~~ 

·\if; ~ ~1- ~ fCfi ~ 1f~:r  ~ ~~~ 

;:r grr~, ~-i ~ if ~~i  -ii q-i1t, 
f~~r  i: ~f .- i~ eir ~in~ ;; fit ~ 

,ff'< 1fft~rf -flff ~ ~  if f i ~ I 

illG"'l: \iff ~i f if~ it: r~ ~, ~ lif 

·fin ~ ~ i~f Clfif ~~ ~ -am .r~ ~ ~~ 
·bf .Cr \ifi 1 1~ ftll'fo t:, q ( t{cti ~.  

~.-~pr t' 

H.S:• ms. 
SHRI AMAR ROY PRADHAN: 

'There is no quorum in the HousE:. 

MR. CHAIRMAN: The bell is being 
ruag. 

Now there is quorum. The hon. 
:Member may continue. 

"ff ~Pl~~ : qtfj'q'Rf ~~~, 
• ~ "((f ~. .  .  . . 

"· .~~ """' : 'fil' . .,..., ifi~ 
~ct.• err~ •tti' ..t'8· ~~ it 
1'I' 'If f I 

'" ~ ~ ~ : 'fi"f 1 r r~ 
~- t~~~~.  '1'N .. 

~ ~ t ~  fl( 1[• ~ t;rr 

:~i  

pfl '"" • 'ft ..:~ ~ f ftr 
: ~~ Ifft m. •1cPf4\«, ~ ~ ~ 
~ :•«r ..n, liirrw ~  ah ~ if "' p 

f ti~ 1 f ~ 'ifi' 1fg ~ -: 1Ai ~ 

~r  ~ ~ ~ ~ ifJCT '1 ~~ 
ct\ ~o fir~ ~ ~) ~ t I r ~ 

'17'1 i~if ~ ~ if~ ~  61 ~ 1f( 
ifi ~ ~. r ~i~ f ~ fit; ~ 1  ~ i.i ~ f~ 

-~ ~ .-~ ~fit:~~ ~ ~ 
I ~ tf ~ if'.;m ~~ ~er.: i )r~ ~ 

lifi ~ Ar g:ir f I ~ " tf'q tri't ~~ : t:r 
~ ~f f t:ft} ~~ I ~ 'if) f~~ a 

q'r'fta: f, itfill~ ~ <ilctii &, lf' ~ if 
ltl ~ a-lf it: if'l'lf "H, 4ili{f \ii'ifu if; 'iTJI' 
ti{, ~tr ir~.  iltir ~ f )~ tf~~ 

~~ ~~ ,~~ ail ~~  ~ ~5 i ~ I 

u.oe ms. 

FfU §111'4' ~ 2 ~ ~ it  ;iJT{d'r ~ fil;' 

1'i'tft 'f< .n ~ r-n tr< trei.1:;:rTT if, "mr-, 
-~ q't ~~1~ ~, <ft ~~ f~  it 

it~11 ~~~n: ~ 1  . ~  4ilit\ Ait'i'r;i\ ~-  
~-.rr '1l'f fi ~ ~ f)  ~ ~ ~~ 
flr« ~ • 1fl"(f-qf ~ ~rft ti ~~ 

t fit' ;;rrRr-tira-"' 1{1Cf.;T if> ;;f1f tr~, ri 
'i ~ tr~, 1"fl\if ~ ;;-t1f 'fl' ff~~~,. ~ 
ftc1~ ' ~ t tfa't ~ t r.t: ~ ~r~ ~ 
~ ~ fl:r(1·n; t • ~ ~ ~~ 
lfr'1Pf '° ittq 3'\t«J i fit\ t{ro.9lt, ~
~ q"1" ~ ~  q"t ~ ~ 
(ri!t t ~ ~ ~ ~ t 1'tf 'f1: ff 
if\) W'1' ~~ it W l t ~ ifi~ ifi1' 
'fftl'M< ~, ~r ~ ~ ~ I 

'0.:rr' ;wrg: 1fl1: ~ ~~ 1Plt;fllr 
em i, 

*SHlU ~A ANBARASU (Cbbgal-
pattu'): non. M\-. cMah:man, Sir, I 
WholebearteaIY welbome the Disturbed 
~as 'Sp8cia1 Courts ~ ep ent Bill 
WbDe ddhtg so, at the v.ty outset I 
~t iti l -~.  th'at' r tlm: disturbed at the 
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~t~riorating law ~n . order . situation 
in Tamil N adu dut: to the apathy of 
AIADMK Government there. 

· The ·hoo. Members from the Opposi-
tion benches wer-e eloquent in their 
vituperative criticism of this Bill. 
'l'hey gave ve!1t to their frustration by 
saying that this Bill will decimate de-
n1ocracy in the country. They were 
prattling that this Bill empowers the 
Centre fo interfere in the jurisdiction 
of the States. Th&y apprehended that 
of this Bill will undermine the concept 
of federalism being practised in the 
country. I can say without any fear of 
contradiction that this innocuous Bill 
does not warrant such innundos. I 
would also as:.ert that the Central 
ove ~nt has not exhibited any 
such intention in this legislative for-
mulation. I say this with all the force 
at mY command because: I am convin-
ed that unless thE: States and the 
Centre function 'in unison · and in 
mutual understanding Of the problem3 
that. the coutitry is facing. the spectre 
of poverty cannot be sundered from 
the social fabric of tbe" country, and 
the endemic economic ills cannot also 
be ended once and for C\11. 

We havf:' presently the practical 
example' of federalism in the country. 
We have in a few States the Opposi-
tion PJ:lrties in power and in the Centre 
the Congress (I} l Party is in the saddle. 
If the States admillistered by ·other 
parties do not extend· their coopera-
tion to the Central Government, natu-
rally there will be cl9.sh of interests 
and conflicts of ideals. In such a tense 
situation the common people are ·the 
victims of .:vagrant State Govem-
.inents. The Centre should have powers 
to comE:< to the rescue of the people. 
The Centre should have the authority 
. to admonish thf! erring State Govern-
·menu. If the Centre is made hapless 
Without such powers,, then then nation-
al integration will be injured beyood 
repair. The Central Government has. 
the onerous task of sustaining and 

maintaining national intearation and 1t 
cannot shirk this sacred duty in the· 
inter~st ~f. the nation as a whole. . 

I would in particular . ref er to the 
disturbed conditions prevailing io 
Tamil Nadu and also in some other 
States. Though I may not narrate in 
dE-tail the hanowing tale of tragedy 
of a young and innocent Harijan girl 
in Maduranthakam in my constituency 
in Tamil Nadu. I owe a cluty to my 
voters and I should e?Cpose the com-
phcity of the AIADMK M. L. A. in 
this sordid affair. This young Harijan. 
girl went to him seeking employment. 
Unfortunately she became a tool fo1· 
the sexual exploits of the unscrup-
lous people present there. She was 
raped and molested. When she de-
manded retributioo through marriage, 
her chastity was bargained for Rs. 
SOO. In the AIADMK ovcrn ~ t of 
Tamil Nadu the chastity of a woman 
is auctioned for Rs. 500. This victim of 
rapaciousness was hanged to death 
creating an impression to others that 
she had committed suicide. After I 
appealed to the hon. Prime Minister 
and the hon. Home Minister about this 
atrocity, the abettors of this crime 
have been brought to book. In his 
Maduranthakam episode since the 
ruling party MLA is involved, we 
cannot expect that justice would be 
done. The conflict between the Hari-
jans and the others has reached the 
stage of volcanic eruption. Ill such a· 
tense climate.· if the Central Govern-
men_t has not got the sp~c~al powers tv-
constitute Courts, the poor people, the--
suffering pe:o.Ple will never get 'justice. 
They can never expect justice and: 
.fairplay :from the normal courts which 
ar~ . suscepti~ e to local pulls and 
pressures. 

I , 

I can say without any compunction 
that the Chief Minister of Tamil Nadu, 
·Shri M.G.R.; is given to· untruths. I 
ha:ve not faith in his rule. I am fully 
convinced of the necessity for the 
Centre to have such p0wers and then 
only the suffering millions will get 
succe>ur. I can .go on with the tales of 
woe of the, common people cautht .ta 
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th~ violent clashes between two com-"", 
~nities in Ramanathapuram District 
of Tainilnadu. From , the manner in 
which ·the State machinerry is tilting 
towards a partic~lar commuaity, I am 
afraid that the Harijans will never 
have justice done to them from the 
Government of M. G. R. who .iS a 
swQrn E:nemy of Harijans. Wherever 
the Harijans are attacked, such 
attacks are suppressed and the 
ari an~ are harassed endlessly. Re-
centlv in Tiruchendur, an official of 
in ~  Religious Endowment Board 
was murdered and then made to hang 
from the shower-pipe by the AIADMK 
hooligans. His only crime was that 
he wanted to check the misappropria· 
tion of funds donated to the Temple. 
in Tiruttani. the temple funds have 
been looted and the complicity of 
AIADMK MLA and his henchmen has 
become the talk of thf::' town. As if 
to add insult to the injury, this loot 
was compounded with rape. When 
my colleague here in this House. Shri 
Nagaratnam, demanded an inquiry, he 
lm8' been m3ulcd and manhandled by 
AIADMK men. I may also become a 
victim of their vicious attack. My 
life may also he endangered. I will 
not be off t:1e mark if I de:mand a sPe-
cia l court to be set up in Tamil Nadu 
bK:uase the entire Tamil Nadu is dls-
tu rbed and such a special court should 
01·der the dismissal of AIADMK Gov-
et-nmen t thcro:?. How can this be done 
if the Centre has no powers to set up 
. such special courts? This Bill seeks 
to empower the Centre to act deci-
sively in such cases so that the dis· 
turbance in ~ e area does not become 
an epidemic throughout the country. 
The offenders of law should not be 
allowed to go scot-free. The inepti-
tude of a State Government or the 
intransigence of a State Government 
should not enable the anti-social and 
anti-national elements to have their 
-away over the society and the nation. 
Since this Bill is the· pote'nt instru-
ment to curb euch a menace I extend 
~  full support to it. 

i.~n we set _U'D" such· special c0urts. 
then the question arises as to what 

kind of people should b~ appointed 
as Judges. I raise this issue because 
out of 2000 raids conducted by the 
Income tax Department on the tax-
dodgers and tax-evaders SDd h~n 

incriminating E: vidence has been se1 .. 
zed in such raids, in 1500 cases the 
High Courts and the Supreme Court 
have given injunctions of stay. The 
raids were conducted to unearth black 
money and to bring to book the hoar-
ders and the blackmarketeers. Should 
we have suca judges or such courts 
who seem to give judicial protection 
to boarders and black-marketeers? I 
wcnder how the law courts can arro-
gate to themselves the authority of 
administering the country. 

Sir, our ho:i. Finance Minister. Shri 
R Venkataraman is known for his 
in.tegrity, dignity and talent. He 
brought forward the Bearer Bonds 
Scheme in t!1e economic interests of 
thf. country. But I have read in the 
newspapers about the audacity of a 
Supreme o~rt Judge who stated 
cWhich fool will buy these bc-arer 
bends?' I a~ . Sir, whether such 
Judges who mock at the meaningful 
laws of the Government should con .. 
tinue to adorn the chairs in the Courts 
Of our country. When we set up spe-
cial courts, W(; should ensure that 
such Judges are not appointed. We 
should have judicial personages who 
are in tune with the spirit of the laws 
of the land and who do not give ten· 
dentious judgments. Today, our hon . 
Mrs. Indira Gandhi may be the Prime 
Minister. Tomorrow our Opposition 
friend Shri George Fernandes may 
come to power. If it happens that all 
the laws passed by the Parliament 
are annulled by the Courts, how ca.a. 
·the country make any progress., parti-
cularly in the efforts to banish po-
verty from the land? We do not re .. 
quire such Courts and we do not 
require such· Courts 'and we . do not 
reqUire such Judges. We should bring 
forth immediately. a  . revolutionary 
chaoge in the judicial administration 
9f t~is c?un.try. 

Before I resume my .seat,. I have to 
refer to the malicious and mendacious 
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statements of Shri Kalimuthu, a Min-
ister in the: AIADMK Government of 
Tamil Nadu. He has called the hon. 
'Prime Minister as the Brahmin villai-
ness. Hjs vilification of our hon. 
Prime Minister has gooe to the ex-
tent of calling her as an autocrat and 
a dictator. He bas thrown the chal-
lE:nge that the State Government o~ 

Tamil Nadu wil1 not succumb meekly 
to her marhinations. The hon. Mem-

ber, Shri Unni Krishnan and his ilk 
used to ca 11 the hon. Prime Minister 
as Hitler and Mussolini and they 
'.have all been taught a lesson by the 
p1::ople of the country. They have 
all been relegated to the realms of 
fantasy a~1  fancy. The AIADMK 
may not take Jong time to follow suit. 
'l"oday in Tamil N adu the differen2e 
of opinion between the: AIADMK, the 
D.M.K. ana the Congress (I) is so 
at:ute that it may flare up into viol~nce 
any moment. The fulminations of 
State Ministers Jike Shri Kalimuthu 
will further aggravate the situation. 
The: Centre cannot afford to remain 
silent spectators for long. The Centre 
~h.oul  have powers to set ·up special 
courts in all such disturbed areas in 
01:der to give justice to the common 
people and in ordH to give protection 
to the victims of vandalism and 
harassm&"lt. I demand immediate im-
plementation of this law in the inte-
rest of millions of suffering people 
in our country. 

I welcome this Bill and conclude my 
speech. 

~-  ) lf~ it~~~): 
q'iiif r~ ~-: r 1  iili ifr il'Tt itwr 
ll:f~ ~ "' ~~r ii:rr f~ ~) .  if.i f.'f'ctr 
iJ lH<f ti T ~ n:tlf I I 

•. ~ li-wu r a «T #" i)''4 •mi f WA"Ttr 
it '\tllf lf1" ( ~) flo li•?f•r) : 
~ r if~ ~ i <i!f tti ~f ~  I 

ssrr _ .-C1f q)1fWwr f~ ~~ 

vcrr ~1 f .11if ~, ft~ far fct7fl ~~:l ~)trr 1 

SHRI P. VENKATASUBBIAH: At 
5.30 p.m. 

"1f t :ft~fit Wfll') ( fff~ ) : 
~~ tf~f:rff ~ ~ li'' ")' :: ~if j I 
ll~ it"'-'IFi fotfi fi ~f  ~i  q-r fll'Tf 
'llT \Ti< \!fr g"i)"Jl;; ~~  >fit9T iftl'l it 
l1 ri tir:i; t ~ 'fT i~ t~ t r ? 

SHRI P. VENKATASUBBAIAH: 
Only on Biharsharif. 

~) ll'.rtU1' wrr,,) : ~~  ~  ~~ 

~  f~: ~:r rt qr i r~ 1 ~t ~i l 11rf ~ r~ 

e . ~ f ~~ ~~ • ~f ? 

~) qro 

SHRI C. T. DHANDAPANI (Polla-
dhi): Mr. Chairman, S]r, the small 
piece of Bill amending the orig1nal 
Act of 1976 vests power both with 
the ~entre and t:1e State Govern· 
~nts to control dots and other 
anti-social activities in this country. 

Sir, the original Bill enunciates that 
th(_ State Government, where it i.; 
sutisfied that there is large distur-
bance of public peace and tranquillity 
as is rt:-ferred to in sub-clause, ~n 
declare a particular area as a distar-
bed area. 

The same power has been vested 
with the Central Governments. So, 
two Govermnent.s--the State and the 
Centre-jointly or separately are «-0-
j«lg to exerci:;e this ~r to control 
extraordinary situations whenet'er 
they arise. ' 

Some of our friE:.nds mad raiMlrl an 
academic discu1Sion coverin1 all 
points. As far as this Bill is een-
cerned, it gives ample powers to ·the 
Stat.e Governments also. Clause J(.b) 
says: 

''where a nQtift.caticn luls. been 
issuE:d under this sU'b-section by.. a 
State Government in re~ oa  to 
any period ~pe~ the.rein With 
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rttspect to. any area in the State, the 
Central Goverrun&nt shall not issue 
uny notification in relation to the 
WP.hole or any part o! such period 
with respect to the whole or any 
part of that area." 

So, when t:'le State Government takes 
appropriate-c::.ction on a particular oc .. 
casion, Centra1 Government will not 
interfere in this matter-which has 
been correctly put here. So, there 
i.;; no question of encroaching upoa 
State's powC;rs. under this Bill. So, 
this Bill has to be welcomed, because 
the protection of life and property of 
individuals is the duty of the Centr;il 
Governmen'.. It has been stated here 
also. A question was raised whether, 
u.r;der Article 355 it ·has got legisla-
tive compften.:-e or npt. Some Mem-
bers said th:J.t it was only an execu-
tive compete•1ce. Whatever it may 
bl.\ the learned lawyer H. M. Seervai 
has. said this in his-book "Constitu-
tional I.aw of [ndia''-:-I quote: 

i 
I 

"Artick 355 by imposing a duty 
on the U1-..i:1a ta secure that the 
gover·nme:1 t of every State is car-
ried on according to the provision-;; 
of the Constitution, recognizes the 
right of every State to carry on 
its government according to the 
provisions of the Constitution. This. 
right obviously flows from th~ fact 
t'1at th~ Constitution of fodia con-
tains a Constitution both for the 
Union and the States." 

So, t~1e Centre and the States have 
got equal powers. ih the matter of 
protecting individual rights. So, the 
Bi11 has been brought here. 

. Another importa.nt point was raised 
by our friend$-which is the basic 
problem. M:.my people might have 
forgotten it. The- point is whether 
the court is a Union, or it is unitary 
<>r federal. These questions were 
raised. As far ac; the word •union' 
is concerned, the word was conscious· 
!.{ picked up from 'the British North 
America Act ot 1867 where it had 

be;·ea used deliberatiely to indicate that 
the provinces could not opt out of 
the Union. According to K. C. heare~ 

India is neither federal, rtor unitary:, 
but is quasi-federal. When the gov-
ernment of the country proceeds in a 
smooth way, it acts as a federal Gov· 
ernment. If any disturbance arisec:; 
either from outside or from outside, 
the Government has to act as a unitary 
Government. This was the position. 
as far as our Constitution is concern-
ed. Even before SRC Award, before 
1956, there were many Unions, many 
States. They were called A, B, C 
and D State3. At that time also, in 
the case of P,u-t A States, it has been 
stated that the Union of India was 
federal; in the case of Part B States, 
it was quasi-federal and in the case 
of Parts C and D States. it was uni-
tary. Therefore right from th€: be-
ginning, the question of Union or 
federal or unitary, whatever it may 
be called. has not been properly ans-
\.,,"'.ered. That was one of the reasons 
why the political parties including 
DMK haYe been pleading for more 
powers for the State Governments. 
Only then th~re will be a tr.ue fede-
1 a I ism. But our friends argue that 
this Constitution is a federal Constitu-
tion. That is not the point. Now 
that is not co'!"rect also. That is why 
I say it is quasi-U;<leral. 

SHRI· SATISH AGARWAL (J:ii-
pur.): His problem is the problem 
Of DMK. 

SHRI C. T. DHANDAPANI:· My pro-
blem is no~ only the pr-.:>ble:n of.. DMK. 
but my problem is something which I. 
do not want to teU you. I do not want 
to injure the feelin~s of mv: friends. 
My problem is anti-national. We should . 
see that anti..nationals should be dealt 
with through this Bill. That is my 
object. I do not want to say whether 
this Bill is competent or not but the 
Government has brought f~r ar  a 
proper Bill to deal with all those things. 
The previous speaker had stated here 
that when some riots or disturbances , 
take place in some. of the States, the 
state Govemm:ents do not take action. 
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[Shri C. T. Dhandapani] 
Take the case of Kerala or West Ben-
gal or even Bihar or even Tamilnadu 
where it may be due to some reasons 
or other-I do not want to attribute 
any motive on that-some o ~ the State 
Governments may keep quiet by not 
taking any action. Time and again, 
we are discussing it and demanding 
some action to be taken by the Cen-
tral Government against the incidents 
which are taking place in different 
States. 11ut the Chair always says that 
it is a State subject. In that case where 
will the affected :Persons go? For 
example, in Tamilnadu or in otiber 
places or in Ramanathapuram some 
elashes may take place. In Ramana-
thapuram there was a clash between 
two communities. Even the local police 
was supporting a particular group. 
It was not ready to stop the riots 
or clashes. Only after the arrival of 
the CRP, they were able to bring some 
peace in that area. We had accepted 
the deployment of CRP. We accept 
the deployment of CRP, whether it is 
a Congress (I) or non-Congress (l) 
State Government. We also accept the 
peployment of BSF. We must come 
to a reality, whatever it may be. If 
some troubles are there or somebody 
wants to create some trouble, what 
would be the position? I received a 
big letter from a Harijan student. Now 
Harijans are not allowed to go to the 
towns and attend to· their work. Teach-
ers, clerks and other have written a 
big letter. This is written in Tamil 
lt says, "If no protection is given by 
the Central Government ...... " They 
totally disbelieve the words of the 
Chief Minister who visited that area. 
He assured the people that he would 
constitute peace committees. He just 
announced it as he does it in all cases, 
but he will not implement it. The 
announcement is thel'e. No implemen-
tation. The Committee was not con-
stituted. The fact is, the Harijans are 
in a serious condition. Life is also 
unsafe now. They have written that 
if the Central Government does not 
come forward to give protection to 
them, they-the Harijans belonging to 
a particular area..-woula convert them-
selves into Is1emites. This is what 

the letter says. I want an answer 
from the Government. What is the 
Government going to do? I want to 
ask our friends who are criticising this 
Bill. What is your answer? When the 
State Government is keeping quiet 
about an agitution, about disturbances, 
what is your answer? No answer :it 
all. No answer at all. That is why I 
support the Bill. Take an example. 
Another important matter is there. All 
of a sudden our friend the Chief Minis-
ter of Tamil Nadu has raised the 
bogy of Hindi. 

SHRI K. P. UNNIKRISHNAN (Bada-
gara): Bogy?. 

SHRI C. T. DHANDAPANI: Yes. He 
raised a question. Why should you 
have a knowledge of Hindi? This 3p-
peared in the Hindu. All these days 
he was keeping quiet. When some 
announcement goes from Parliament he 
starts saying all these things. llf' is 
instigating the local people. local Tami-
lians. He is exploiting them. Wnat 
he says, I quote: 

'Mr. M. G. Ramachandran, the 
Chief Minister warned the Centre 
against insisting on a knowledge of 
Hindi for promotion in the Armed 
Forces. All political parties should 
raise their voice in unison against 
such a move.' 

He is trying to create tension in Tamil 
Nadu by using the name of Hindi, in 
the name of language. In that case. 
the Central Government has got to 
intervene in all these matters. 

SHRI INDRAJIT GUPTA: (B.asir-
hat): And make it a disturbed nrea ! 
~- '"'17, 

SHRI C. T. DHANDAPANI: Natu-
rally, that has to be done. 

MR. CHAIRMAN : Then the people 
will feel disturbed. 

SHRI K. P. UNNIKRISHNAN: 
What is your view? Hindi should be 
made compulsory or not? 

SHRI C. T. DHANDAPANI: What 
is your view? 
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SHRI K. P. UNNIKRISHNAN: My 
view is clear. 

MR. CHAIRMAN: Let the hon. 
Member speak. If anybody wants to 
say anything he should stand up and 
.say. Then only we can hear it. 

AN HON. MEMBER: Friendly in· 
1errupt:ons are made to make the 
-discussion lively. 

MR. CHAIRMAN: It should not be 
·too much. 

SHRI P. VENKATASUBBAIAH: 
When provoked, Mr. Dhandapani 
will . . . . (Interruptions) 

MR. CHAIRMAN: He will not be 
provoked. Dhandapani cannot be 
provoked at alL _.... 

SHRI C. T. DHANDAPANI: Even 
when he was on the other side has 
not replied to my question. On this 
side also he has not replied to my 
question. So that is so. As far as 
this point is concerned, tension or 
some riot conditions are created. The 
Central Government should deal with 
all these things. Therefore this Bill 
is going to be passed here. And on 
behalf of my Party I support this Bill. 
I welcome it. It should be implement-
ed in its true spirit and effectively. 

MR. CHAIRMAN: Shri Bhausaheb 
"Thorat. May I request the Members to 
be brie'f because we have limited time 
and the Bill has to be passed today. 

SHRI INDRAJIT GUPTA: How is it 
possible? Members of the same Party 
nave been speaking. The same Mem· 
bers are speaking so many times. 
Interruption.~). 

MR. CHAIRMAN: I am saying tha~ 
all will be given time. 

SllRI/BHA USAHEB THORAT '(Pan-
dharput): Mr. Chairman. Sir, I rise to 
supt.}Ort and congratulate the Home 
Minister for bringing an amendment 
'Of this Act. This is an amendment in 
the interests of the nation: and parti-

cularly in the interests of the Harijans 
in States? Why? Atrocities on Harl• 
jans are beiag committed. Just today 
lot of Hallagulla was made in the Lok 
Sabha regarding the atrocities. Atro-
cit~es are committed on person and 
property. Not only that. Economic 
atrocities are also committed. The 
policy of the Government r~ar ing 

the upliftment of Harijans and GiTi-
jans in the country is very clear. Re. 
garding the economic upliftment of 
the Scheduled Castes it is stated in 
the Report of the Home Ministry for 
the year 1980-81 that the economic 
development of the Scheduled Castes 
is essential for a permanent solution 
of the problem Tegarding atrocities. 
So the permanent solution is the eco-
nomic upliftment of the Harijans. For 
this purpose, the State Governments 
should come forward declaring or spe-
cifying not only particular areas geo-
graphically but also particular depart-
ments jn which reservations of SC & 
STs in services are not fulfilled or not 
carried according to the provisions of 
the Constitution. as disturbed. So. 
atrocities are committed bot~ ways. 
And reservations in services are not 
being fufilled or followed by the de-
partments in two ways-not filling 
up the vacancies by direct recruit-
ment and de-reserving the post and 
filling it up by another person. I have 
gone on record and said that the pro-' 
cedure of de-reservation has no c:-on· 
stitutional sanctity at all. The con-
st:tutional provision is very clear. 
The posts are reserved for SC & STs 
under the provisions of the Constitu-
tion. But there is no sanction of the 
Constitution regardinig de-reservation 
of posts. The bureaucracy in this 
country is so rude that it does not 
follow the provisions of the Constitu• 
tion. In order to fill up the reserved 
vacanC'ies bv their own men thev say 
that the Scheduled Castes persons are 
not suitable for appointment. And for 
that purpose, de-reservation procedure 
is being followed. I suggest that the 
procedure of de-reservation should be 
d-0ne away with· and the t>Osts whfcl:I 
are reserved for SC & STs should be 
filled up only bY SC & S.T candidates.· 
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[Sbri 8hausaheb Tborat] 

In order to deal w:th atrocities 
committed on Harijans, the Civil Pro-
tection Act was enacted. But this Bill 
does not cover the provision of this 
Act. I would request the Home Min-
ister that the provisions of this Act 
or the offences commi.tted under this 
Act should also come under the pUl .... 
view of this Bill. 

Section 3, clause (b) provides: 

"where a notification bas been 
issued under this sub-section by a 
State Government in relation to anY 
period specified therein with respect 
to any area in the State, the Central 
Government shall not issue any n~ 
tification in relation to the whole ot 
any part of such period with respect 
to the whole or· any part of that 
area." 

I would suggest that the power ot 
issuing the notification should be vest-
ed only in the Central Government. 
so far as atrocities on Scheduled 
Castes and Scheduled Tribes are con--
cemed, because a State has got its 
own interest, be it ruled by the Con-
gress (I), CPM or any oth,er party. 
So, the power to issqe notificatipn re-
garding the declaration of disturbed 
area, .so far as atrocities of Schedul-
ed Castes and Tribes are concerned. 
should be vested in ~ .. 'the Central Gov .. 
ernme it alone. 

I fully support the Bill with the 
special request to the Home Minister 
again these the offences under the 
Civil Protection Act should be cover-
ed by the Bill .. 

SltRI NGANGOM MOHENDRA 
{Inner Manlpur) : Mr. Chairman, Sir, 
I rise to oppose the Bill. This is a 
Bill which aims at the belittling of 
the importance of States in India. rt 
is rather an invasion, a Central inva-
sion; a blatant Central invarion on the 
legislative and executive i>owed! or 
tJte State. 

I oul~ not enter into the details. 
because so much has been referred to~ 
by other friends. I would like to· 
touch upon only one point. I corne· 
from a State declared to be disturbed· 
in perpetuity. What happens Utere?· 
Despite the pious intentions of the 
Bill. what is actually happening in 
such places, or in such areas. declared 
to be disturbed, either by the State· 
Government, or henceforward to be-· 
declared . by the central Government 
to be so? That is why r say it is an 
attempt to usurp the legitimate pawer 
and r:ghts of the States, as guat9an-
teed under the Constitution. 

PROF. N. G. RANGA {Guntur): No, 
Sir. 

SHRI NGANGOM A~ 

There will be two sets of courts, so to 
say. in every State. The Centre will 
be keen to set up several :::."Pecial 
courts and tht" State also will be 
equ1-11:y keen to set up such courts 
there. There will be a plethora of 
courts but there are no accw;ed. 
Since our venerable Prof. Ranga does 
not crnne from a disturbed area. he 
will not be very conversant with what 
is happening !n a disturbed area and 
he ic; also not disturbed: he is v~r  

much safe. 

To give an example from my own 
State, in Manipur there are quite a 
lot of CBI cases. which have been 
registered at the instance of the Cen-
tre as well as from the side of the· 
State itself. Now most of these cases 
are not brought before the court for 
trial. In the Statement of Objects 
iand Reasons, it is statea. in the first 
paragraph: 

" .... so that the offenders are 
promptly brought to book. thereby 
restoring a sense of confidence am-
ongst the people .... '' 

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri): Sir, in the Treasury· 
Benches there is no Minister. 

MR. A ~ : There is one 
~inisier. 
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~,., AP A  PARULEKAR: 
But he ~ •houl  listen. So, there is no-
QOdyj:xio Minister. Let us not disturb 
l).i. ~  

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Sir, he 
sllould not be disturbed. He should 
be brought under the purview of the 
Disturbed Areas Act. 

SHRI BAPUSAHEB PARULEKAR: 
It is a disturbed area, Sir. 

SHRI K. LAKKAPPA (Tumkur): 
Sir, he is not sleeping. He was listen-
ing to the speech carefully dosi:lg 
his eyes and he is not slee'ping. 

MR. CHAIRMAN: Mr. Lakkappa,, I 
think Mr. Veerendra Patil does not 
need anybody1s support. It is all 
right. 

SHRI SATYASADHAN CHAKRA-
BORTY: Sir, Mr. Lakkappa is very 
active, but unfortunately he is not 
a r:p.inist~r ... 

. (lnterruptio.ns) 

MR. CHAIRMAN: Why do you 
want him to be inactive? 

SHRI NGANGOM MOHENDRA: 
Sir, under such circumstances. as for 
example, in some of the are~s. 

PROF. N. G. RANGA: Sometimes 
this Bapusaheb becomes very you r:ig. 

~ I NQANGOM MOHENDRA: 
How could you ensure speedy trial. .• 

(Interruptions) 

MR. CHAIRMAN: Please let the 
Member continue. I think Mr. Ranga 
is becoming younger now. 

SHRI NGANGOfyI MOH;ENDRA: I 
shall repeat it. How could the Cen-
tral Government, or· for that matter, 
the State Government, ·ensure speedy 
trial when offenders who are fit to 
be brought before such ·special co~rts 
which the Centre is· very eathusia8tic 
to set up now, ar& set at large? · J 
could live quite a lot ot examples. 

Even in my state which is a disturb-· 
ed. area and which is put under the 
President's rule throwing every de-
mocratic norm to the winds, could 
you expect anything because they do 
not want to concede a chance to the· 
People's Democratic Front which has. 
a majority to form the Government? 
Of course, the Central Government 
or the Home Minister may say that 
it is irrelevant. But the relevancy 
is there. When such democratic norms 
are not observed in every nook. and 
corner of the country, any sort of 
Special Court or any sort of Special 
Courts Act or anything will not help 
solve any problem. 

Now, for example, without any 
special court being set up there over 
and abO\·e those existing courts, they 
have started some kind of summ:iry 
execution there. Now, I would like to 
bring to the notice of the hon. friends 
on the other side that on !st May, at 
7.30 p.m. one of the components of 
the security personnel there caught, 
or rather captured four innocent per-
sons, took them to a certain place 
and shot them point blank. They 
were not running, yet they were 
caught and shot down. These four 
persons were well-known people in 
the locality. Two of them were well-
known drama artists and radio artis-
tes. One wa! aged 45 and the other 
aged 56. Among the other two, 
one was Government employee in 
the Electricity Department and 
other aged 28 years was a school 
teacher. All the four of them were 
shot summarily. Against this killing 
there is a 24 hour Manipur Bandh at 
the call of the People's Democratic 
Party this very day. Another exam-
ple is, an application was made by 
two mothers to the Prime Minister as 
a last resort. 

MR. CHAIRMAN: Please conclude. 

SHRI NGANGOM MOHENDRA: I 
was. disturbed for some time and to 
that extent my time was taken. So, 
my t~e must be compensated. 

~. ~ A i I have t&Rn all 
those factors into consideration. On 
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{Mr. Chairman) 
this Bill please give your opm1on 
. and the points. 1f you start mention-
ing \he individual incidents here and 
there, you would not be able to make 
ye ur points on the Bill. 

SHRI NGANGOM MOHENDRA: 
But I want to state thes~ things be-
cause nobody is there to listen to 
these. (Interruptions). Howsoever 
unpalatable they are, I have to say 
these things. Two young men aged 
18 and 21 r,espectively \Vere appre-
hended by the army and their whe-
reabouts are not yet made known to 
their mothers. They were arrested 
on 23rd September, 1980 under the 
regime of Congress (l). Two Cong-
ress (!) Governments came and went 
.away. Still the whereabouts of these 
two boys are not made known. This 
is the position. If you feel that mul-
tiplicity of special courts will solve 
the problem then you may go ahead. 
But experience shows that there 
have been so many cases in Manipur 
which were registered by the C.B.I. 
·under the Prevention of Corruption 
Act and the like. Most of those cas€s 
ended in withdrawals rather than 
tried and the persons involved have 
n?t ~een charge-sheeted, although 
SiPec1al Judges have been sitting 
there. There is no speedy trial and 
their cannot be t<>o. So this Bill is 
·Something like striking 'a iscor ~nt 
note, to divert public attention. 

We have seen so many things in the 
case of National Security Act. That 
-was very well intentioned according 
to the hon. Home Minister. But what 
happened in the distant border State 
of Manipur? A doctor was arrested 
.and detained only to be Jet oft a'fter 
.about a week. That is how the Spe-
cial Act is made use of by those who 
are at the helm of affairs. 

We must not go by cheap standards. 
I have every right to say that. Is 
there anything new in the present 
Bill? 

One thing is very clear. This Bill 

has been brought by the Centra1 Go-

vernment to bring those States under 
their control which do not see eye 
to eye with the Central Government . 
It apparently wants to bring those 
States in line with the Central Go-
vernment. This Bill is meant for that. 

I do not want to enter into acade-
mic and constitutional discussions be-
cause there are other stalwarts who 
will say many things. I oppose this 
Bill simply because it will not solve 
problems but it will create rn<>re pro-
blems. It will only add fuel to the 
existing golemal. 

~ ~ i - lA ~ih ):~

qfu ir~ ~,f~~ ~a ~ l ~nn

~ll ) ~f ~~ 1976 ~  

~: l1 i i ~ ~r fqUllCf., ~ tf!1T 
fttzi r ir~ r t, ~ ctrr ~l1 i i ctiri'r rti f ~ : 

if ~r ~  ~I 

t : ti ft~r.t tfi.fl f~~ tfrf~l.f ctr 
if~ ~t 6T ~tt, ~t ~~ ~) ~ ~  ~ 

'if fut.. T ~ )  tfl'ft;t ~ T 'l :it '7 'TPH t I 
~ctt~ ~ ~ ~r.  ~ ~ ~~f ttil ~ 
~  ~ "°7 fi~ \il'GT '-1) ~f:f ~ 

~ \if i ~f f~ ~ ~ r.~  ¥iT fer, 
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~~ CfiT ~rn f~)~) tfei ~ ~ ~ 
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\iFfaT i\' ,., ~ °4{\if r ~  ~  o:Tf 
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~ ~  it> 1fi <;.q : ~lf. \il'n:i f\il'Ml f Cfl 
~ q ~t ~~~  -~ ~~tf~ .~, ;; ~) l · 

~in::r t ~e ~rfi ~irr~ ~p _ : :t 

Cfi ~ it ~~~ ~ f ~ f afUf?f '1Tif i 
~11r · ti~ rn-ti~~ f ~ ~ f'f; ~1 

~fc ~ttt ~n- ~ftl ~ ~t 11 ~, ctity 
~ rtr 1 ifi 1l'tl:lfl' tfT, -1 ,~~ : f :ft ~-

if(qp.ffT ~ rri t ct~t cr ~  if ~~rll 

~ fin- fs il~l ~ ~  ffifcy) ·ml 
Cfi ~ r~ mar ~ gr)c tfi;:?r rl~~ irflfm 

it ~f.~icr ~~1 cti< ~at ar ~ 1 llf~ ~ 

~ ~ if;Ttt'lffl!fTT Cfll" ~ ~ii:  ~ ~f  · i.li"t 
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~ ia  Cf'rif Cf.T ~~fl  fl:r~  CflfTfcf. ~ if  
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~~ Sf'flr tf~ ~ f~r ~  ~ f~  * 

f'f>{' 'laf'iiJTd ~ l ~ ij f~r ... 

DR. FAROOQ ABDULLAH: (Srina-
gar): On a point of order, Sir. How 
-can he mention here the Chief Mini-
ster of a State who cannot defend 
himself, by just · merely quoting a 
newspaper? How can he do it? That 
is a wrong thing. 

MR. CHAIRMAN: That is all right. 
You .have raised your objection. I 

• *Expung as ordered by the Chaf.r. 

think, the name of a person and, par-
ticularly, the Chief Minister, who is 
not a member of the House should 
not be mentioned. 

You should not merely go on the 
basis of a news report. 
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iirn: o ~ o ~~ o ~ fq-l:T&r-'HWft 
if, ~)iff ct} ~~ 1 ~  Gffl iifT ~ & I ~-~ 

a Ti! ct) f f~ fffl 11t ~ ~ <. \Ul1 

if ~I 

fl§ ~if ~~ ~ Ii ~ ~Plf ifi 
l11 .:fl~ ~~ it' ir~t ~ ar.~r ff ~f 

'fl m7 McT tfiTW \ift ~~  afo 

get ~ i t~ 3;tfT ~ :q'1f\il\3f \Tr 
g~ ~ i~ ~ ? ~l~l f -.·ft 
~rrr~ ~ r ~~ ~tf  ~ ~ :qn{ ~  fct; 

i ~ Sl'Cf> n: ifi f~  O'l(Cfff ~ ~ ~ I 

~~  ~ MifaT ~t f cti~ enr· I 
fl:r~~ ~ ~ ~r~ ~ ~ ~  Cfitf 
~ lf. 111  i~  f~:~ T ~ I ( ~ f ) 
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DR. FAJJOOQ, ABDULLAH: I have 
already ~: ,c plaine . I have said it in 
the House and I have cleared this 
point. I have given notice of a privi-
lege motion under rule 222. I have 
been waiting for the past 4-5 days ~o 

get anything out of it from the hon. 
Speaker. 

MR. CHAIRMAN:: You have made 
your position clear. 

DR. FAROOQ ABDULLAH: He is 
talking irrelevant. 

~ f~ rf ~ TiiO'Pf i 'af : ~~ ~ if;' ~ ~ 

~ \if r ~~ ~lfrlt ~ ~.,~r ~ 1~, tl- 1 f ~f:i 

~ra~ ifi' ~  ~r-  rr~l f~ c.:r ~ \ f:.~~ -;· 
ifr ~r 1 lr  ~ ~rfa-ii rn crt{t ~ilr if', ~~-~ 

ill~ ij ~-~i ~~~.:th: Tu. i ~ t ~i 

~-~ if; ~rir~ ~ .r \11") ·<@"T tTT ~~i~ 

::rrt it . . .. ( ~f-l ..-) 

..,. o q;n'ifi "'!t: ~r : -ir;· s:~~ ~n~  ~  

Cfi'""(f r ~ I ( l~~ -r ~ ) 

1f ~fi  ll1T'fA i?f : • ti~-tr~ ~ ~ fct

cf'Hf·:lfT Cffr ~  cwrc W< ifl ~r1 ,  ~i-
" 

11Rru:· tr~., rtrr 1 ~r~~ ~ A-fcr~ rt  

ctr 1ifr~ tf lt I ~  t'.f ~ f~~ ~~t ~ ~  ~~ n: 

Cfi'T ctfrf ~tff ~~ g~f, ~ t f~~  g~ff I 

DR. FAROOQ ABDULLAH: I 
would like to ask. him .... 

MR. CHAIRMAN: Please take your 
seat. · 

DR. FAROOQ ABDULLAH: How 
can I tell him? You are not protect-
ing me. 

ttffTqf(lt ~~ ; :q'N ~~ f~ :,  q "( 

if1fil-O: I 

'"'"1i ~rr frPI  i~ : ~  ~ 1: er~ tt< 

~ r)~ ~~:I 

"llfr("' ~ : q'fq' w ~ ~ 

~ i~  ~~ r ~ ~ ~)~~  
~~ f ~f~ ~  ir~ iii~ t w fit ~  ~ 

ff~ •J 

_,.... ~ icr : ~ -a rr 

~~~n rtr ~~t..1 t ~it 

\i\T ~ ~ I -afi1-~. r~ ifi" ~ ~ fi~ t· 
fcti G,-e:t ~ i.-~~ irr~ ~1 ':('.{ ~ ~r~ c.-t=rr 
~~~ ef;,«frf\it-a ~I ~ tr~ cti.~,. - ~I ~ I 

~ t;rrtfi tfr~~~ ~ct~ lfl1ifn ~ 1 

~ -~e.rr f.t ~ "tli ({ff'1zq· ~,i ~r~ r 

t:~ ~  i ~ f. t~~l~t: ~ 

l:t-~~ l l  ~ i ~i U.if '("Q_"f t: I~ i:ll :;:in: llf"t 
~~  it f(; ;,·iti' q•f1"fi t f~ ~ t ~ i Cifltl 

~lI t  ~  -.:~ ~ ? ~  '1"fT1· ~~ ~ ~~, 

~i:i-r ~~ ~ efr ~ i i ~ ~ ~  ~i .i  Cffr 
~ ~--:~r:t ~~ ~ I 

1~i rr... :rtf~ir cr.r - r~ ref , ~  rf.1 
crrn ~I  :i-mfr ~, <i\'€ft , ~. .r.: rf~r Gr<:r 
f;f'"<P'Pf.'r't'T tiT-i"Tf \;if -~r ~ I W-lf1l'r-
7.1-U, ::ftc: lf~ 1:f I f fl f 1~ ~-irl 

~r r, ~~ 1  ~rf~ ~ fir '1 .. <. ~. ~nit 

~ Picf.~n ~ r ~ ~ 1 iic p:,~i ~ ~ 

it ~  f-ctf 1~~~ et~ ~ ~ ~t ii 
tfirf '?f Cf'"'r91" ~ "'Jfflf-1fflt-:-ci<il1" ;,•f11 
~ ~  Q.' (°"\. ' 

ij;' ~ f~lf r ~  llllfTtJ'f - , ~ T it° f -tl~ 
~ fcr.m ~  ~~ ~ 1 fir~r~ ir '=§let ;;rtr_;.i.: 

~ ~ fc,·m f~rt qf'Gfr iif~f f~i  

~, i~~ ,~r : r~i  ~ :frf ~ a ct: :~  ct:r ~i. h  

f<fil1r ~if -~~r ~ 1 ~~~r a ·"'-q:; i. re ~ fr 

f~~ i_flf ~~ ifi' ri·ri:r ~ ~~ flr<«:g-srt~ 

CfIT' ~ rt «ti'( -.,::~ ~ l 

~ r ~~r c;·< ~ r ~  'ni;,.: ~ 
~r r er.,;, if;' f~ ~ itl f~- -nr. ~ 

ctfr~ fi~ ~ ~or ~~r 1 ( il~r.:. ) 

~~ ~~ ~f f  it v~r~r tf~ ct:~ ~r 

sr~i~ rt"i't"T' \;\T ~ ~ ' ~l  rrrir.r: Vti: 
~~ 'flf\fM,qf it v: 'S1'11Tf1.ra A' t ~ 
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~ ~ ~fril ~~  t I ~ ~l tl~ ~ 

f.t:'fii fir~ ~ Ai ~~ ~ •ft(ltt( 
ar ~,~  fft:r~.:r1~ ~ Cfi'!l'fi'<: ~ : 

..:. 

i( f~if.  t f ~ Cf\f lfl ~ ~ if ~~f if -

er.ar fi"17f° cr.r ~f flht~ ~tr ~ ~irr :  ~lff 

iiil ~r ~ efr-< ~n: fi rfi 11.QT'irf'n 9-:fl"'. 

;-(<if;f"'( ~ ~i l  ~. cffl ~.:fie  1f. ~ ~~ ~ I 

~ttr er.ta -~1f ifi ~1lft ~ ai'l'r; it 
~ ~..:r.~ ~t~r i.  : ~1rlf1  m-z ~~~ 
"< .., " 

f.:rtfi'f;;U I ~ 'tr{ ~ srf~.  qqo(f i:f f~  

ff; ~r .r rt o~~  ~ 1 ~ tt~er~ i:rer. ~ i ill ~.ifi1 

if; ~  ~ff  Cf."( ~ ~ I f~~ .f~I ti ~ r~ 

i:r1~if et f~i q-rn ~ fff it 1i ~ iEmfr 1 ~~ 

G!15 ~i f ~ ;r-tiITT t 9 fi ~ if~ ffi ~r  

i.tr. ;-.r,it ~ qT( <qftf ~~ fl~ ~ -fi :fi ~, 

1fr<!rr :q.:;r -1:~ ~, , ~ -~ "3'0f'li'i( 

mf1i:rq ~~ ~.  it -. ~ 1~ olffit~ fr q-·< 

err< ;r:;·(if' «r.r lf i ~ ciif 1 lf1 ~ f.~ fr ~ t:ft 

~~~ rrcr. er.~ ~te ~ ":ifcm ~ r~ ~~ 
~- ifir~r ifl(i ~f~fl ~~ if "{p:.frfo<l) 
q-,if it' ~itff Cffr ~~l fif ~r ir~c ~ ~ 

~., :t,- ;;n::r '31'.,·".:;r <t:'r ~if-1 <fi"<::J; r.r.r l tff~ 

fir."4f ~i ~~f ~ I 

~ .,~~ ~ ~~ ~ trf~ ~ (if;:r ~1tt 

~ -  SJhil ~- ~- l)ri. nit trr ~ cr.rlf er.~  

dtt cr-r.ft lf••~  f~~ " ~~ ff  ~ 
1f:'f ~rf11 ~ff1 ~rtf~ ~~:t~1 f~it~ 

'"( .. 
'{;;' ~ ~ er'f it· fiq «wia'WT atrr 
~ ~ ~ 1~  fi ~  ~ I ii° ~ :q!ldT ~ 
fil"JM if' ilq"ll'f ift'JT ..-~~-if ll ~, 

1fV"lfifi l~ ~ lffi" \il'.=f'oT i\° ,,rf fif ifi° '1' ~ 
~ il'f1'fl ~ .. ~~ IJ'f ii ~ 

~r t , ~ "' ifr ~ ~ .-r~ t I 1l t'ft 
lil'fltn ; "" w:,t· r"tt ~ •ol't ~ 
~...nttit.rfir•....,..rf.,~ lf . it ~ ':Jt( ~ t et\1: •1 m" tf1" .. ~ 
~ q t ""' •fl['I' .-1 n;; ~If it ~ 
~f, 1r~~-~ itt~..r~ 

~ififi f~.-A  ~ f~ ~~ ~ ~~ ~ 

tfit~ ~r : :r ~i tt ~  ~ a) ~~~ ~ 

it ~rrrr l rf~ct 1 

~rr ~) iti ~i~ ~ ~~ ~11fl i er.T 

~~ ~ ~ -~ :r ifi<::ar ~ -trT"oi.: ~ irira 

if;';(ri'( W I . • . • ( CS!;f«lff;:r) ••.• 

1!o'fr ifi{)ui:r afrf'f'I ( f~~r~) : ~r 
t':r1 tc ~rtn trri"( ~ 1 ~~ iifo \iff, ~~ ~1 
:tr~ f ~i  ~ 11~ -f~11er if ~ ~ t:, 
~  ijq-[ ~f ~ ~1 9 f : ~  T ~ ftfi ~lff ~ 

~ r :ii )  ~ -~ ii ~  f1:1r~~ f :~  ~ r 

llfr~  ~ ? lf?1f ~ 1 :-i ~ ifi" fGt; '*19' irtt ? 
.... (gql.(tfA) .... 

16 hrs. 

SHRI BAPUSAHEB PARULEKAR 
<Ratnagiri): Mr. Chairman, Sir, I 
rise to oppose this Bill. It would be 
necessary to consider as to what is 
the scope of the Bill. Because the 
word 'disturbance' is used, hon. Mem-
bers are referring to all kinds of 111.is-
turbances. One of the hon. Members 
·referred to the disturbance, accord-
ing to hirn, that was created in the 
House; prabably, the hon. Member 
thought that this Bill eovered any 
disturbance taking place in this House. 
(Interruptions) I dfd not refer to 
you; you did noi say that. The hon. 
Mem her who spoke before me refer-
red to the disturbance created by 
foreign 1'ands; he also referred to the 
disturbances which would be created 
by political parties. All these types 
of disturbances, in my respectful 
submission, are not covered by this 
Bill. That will be prim.a facie clear 
if only some pains are taken to read 
section 3 of the original Act which 
reads: 

"Where a State Government is 
-satiafied that-

(i) there was, or 

(ii) th~re is, 
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in any area within a State 
extensive disturbance of the pub-
lic peace and tranquility, by 
reason of differences or disputes 
between members of different re-
ligious, racial, language or re-
gional groups or castes or. com-
munities .. · .... " 

This is all the scope, and it would 

be necessary, I believe, if we are to 

speak keeping to the rules of rele-

vancy, that we have to restrict our-

selves to this. 

SHRI SOMNATH CHATTERJEE 

(Jadavpur): Income-tax is not in-

cluded! (Interruptions) 

THE MINISTER OF STATE IN 

THE MINISTRY OF HOME AFFAI-

RS AND DEPARTMENT OF PAR-

LIAMENTARY AFFAIRS 

VENKAT ASUBBAIAH): 

(SHRI P. 

Sir, any 

hon. Member who participates in 

the debate thinks that he is mak-

ing relevant points. It is for the 

Chair to say whether it is relevant 

or irrelevant. Let Mr. Parulekar 

start his speech. I hope there will 

be no irrelevancy in what he says. 

SHRI RAPUSAHEB PARULEKAR: 
I will be very happy if the hon. Min-
ister could refer to any irrelevancy 
on my part. The only difficulty would 
be whether he would be able to ap-
preciate the points which I am going 
to make. 

SHRI SOMNATH CHATTERJEE: Is 
he, as Parliamentary Affairs Minister, 
able to ccmtrol irrelevancies 0n his 
side? Let him first do that. 

MR. CHAIRMAN: It is not for the 
Parliamentary Affairs Minister to con-
trol; when any hon. Member is speak-
ing, it is, for the Chair to control and 
not for the Parliamentary Affairs 
Minister. 

SHRI SOMNATH 'CHATTERJEE: 
Let the first eJOOrcise be done by them. 

SHRI BAPUSAH.EB . PARULEKAR: 
Coming to the Bill proper, this parti-
cular. Bill gives powers to the Central 
Government to declare certain areas 
in a State as 'disturbed areas' and, 
secondly, this Bill gives powers to the 
Central Government to establish 
Special Courts within the State terri-
torles. These are the two points. 
Apart from the propriety or impropri-
ety of it, in my respectful submission. 
this Bill is not only p.e-rnicious and 
illegal but also unconstitutional. In 
this connection I tried to make certain 
points at the time of introduction, but 
the hon Home Minister in his repl~  

said. ··ri is not necessnry to refer tv 
this because that \VOuld amount to 
discrimination: I um not going to refi:.•r 
to thl~ submissions made 1.y him with 
refen•nce to article 355 and other~ . 

It would be necessary, firs1, to con 
sider \\'hether we are cloing a ConsL-
tutional and legal thing in this ous~. 

which we are supposed to do or rather 
which is in fact, a soverejgn body iil 
this country. We are trying to amend 
an Act, which was enacted in 1916. 
It was my say at that time---:-and it is 
my say even today-that that Act i5 
not in existence; that Act had come 
to an e~u in August, 1977. 'Ihat was 
the point which goes to the root of 
the matter, but unfortunately· the hon. 
Home Minister, though he pad suffi-
cient time to tell us shers and s1iairis, 
did not find time to reply to this 
particular point. 

16.05 hrs. 

[°MR. DEPUTY-SPEAKER ·in the Chair 1 

I would, therefore, invi~e the atten-
tion ·of th.e hon. State Miinster through 
you and would request him to· reply 
to this part.icul~r po!nt hethe~ this 
particular legislation, the Act of 1976 
is to day in· existence or whether it 
has eased to have any operaiion .... 

SHRr R.' 'K. MHALGI (Thane): If 
this is such a· pointed question, let 
him reply new niself. 
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SHRI BiAPUSAHEB PARULEKAR: 
I will say why. During the debate at 
the stage of introduction ... 

THE MINISTER OF STATE IN THE 
.M'.INISTRY OF HOME AFFAIRS 
AND DE!PAR.TMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KA T ASUBBAIAH): I do not claim 
myself as a very capable lawyer as 
you, Mr. Mhalgi. 

SHRI BAPUS)tHEB PARULEKAR: 
I want to kno,\V whether that parti-
cular Act to which we are tr ln~ to 
make some amendments is in existence 
to-day. The hon. Mame Minister told 

u5 at that time that under Art 246 (2) 
reaci with item l lA in the concurrent 
List in the Seventh Schedule this 
particular legislation in the year 1976 
was enacted. There is no other Arti-
cle, there is no 0ther Schedule ref.err-
ed to by him. In my respectful s;.!b-
mission, in the year 1976, when this 
legi6lation came to be passed. this 
particular clause in the Seventh Sche-
dule, clause :~. namely llA, was not 
on the statute book. It has been lost 
sight of by the L~overn ent. The hon. 
Home Minister said that it is under 
this, clau~e- a inistration of j us-
tice, constitution and organisation of 
all courts except the Supreme Court 
and the High Courts." It is under this 
clause read with Art 246(2) that 
legislation came to he enacted. Mr. 
Venkatasubbaiahji, I woulci like to 
invite your attention to this fact that 
this 11 A came to be added in the 
Concurrent List by the Forty-second 
Amendment on 3rd January 1977. 
Prior to that this was not in the Con-
current List. You will find that this 
Disturbed Areas Special Courts Act 
was passed by the Lok Sabha on 20th 
May 1976 and bY the Rajya Sabha on 
27th May 1976 and assented to by the 
President on 11th June 1976. So the 
power under which the hon. Home 
Minister claims that the Parliament 
had power to legislate in view of this 
particular clause l lA was not in this 
particular Seventh SC'hed ule-Con-
current List .... 

SHRI P. VENKATASUBBAIAH: In 
1976 when this parent Act was passed, 

Amdt. Bill 

I would invite the attention of the 
hon. Member to item 2 of the Con-
current List .... 

SHRI BAPUSAHEB PARULEKAR: 
r am coming to item 2. 

SHRI P. VENKATASUBBAIAH: 
After the Forty-second amendment, 
llA was inserted. Before that there 
was a provision ill the entry to enable 
us to emfrt the parent Special Courts 
Act. That is why that Act is not 
dead. It still .exists. 

SHRI BAPUSAHEB PARULEKAR: 
I am very happy that the hon. Minis-
ter agrees w:th me that this particular 
legislatio~ in the year 1976 was not 
enacted in exercise of powers under 
clause 1 lA of th.e Concurrent List of 
the Se·;enth Schedule. So I accept 
this. 

I am coming to clause 2. r have 
not yet come to it. The reason why 
I am saying this is that immediately 
after this Bill is converted into an 
Act. it \Vill he challenged in the 
Supreme Court and the High Courts 
and I am sure the courts will strike 
it down and then our politicians and 
the Ministers and Members of Parlia-
ment will condemn the courts saying 
·we are legislating in the interests of 
the nation, in the interests of the poor 
and in the interests of the economi-
cally backward. But what can we do 
because the Courts ar.e striking that 
down!' So I caution the hon. Home 
Minister for State-let us not indulge-
in illegal ana unconstitutional things. 
That is why I took up this point and 
I am happy the Minister agrees with 
this that that particular legislation 
was in exercise of th.e powers confer-
red under clause 2 of the concurrent 
List. 

Clause 2 does not refer to establish-
ment of courts. It refers to the amend-
ment of tlw Criminal Procedure Code. 
It says: 'Criminal Procedure, including 
all matters included in the Code of 
Criminal Procedure at the commence-
ment of this Constitution'. .  . 
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gives the power to make laws. It 

Leav.ing aside for the purpose of the 
debate as to what is the meaning of 
the woros 'at the commencement of 
the Constitution • this does not give a 
right either t0 Parliament or the State 
legislature to establish courts. Had it 
been so, the Parliament, in its wisdom, 
would not have felt the nf'0:: of in-
corporating 11A in the year 1977. So, 
there is a distinction between the two 
l lA gives the power to .'i:'stablish 
courts and Clause (2) of the Concur-
rent List in the Seventh Schedule 
gives the power to amend the Crimi-
nal Procedure Code. Sir, if you read 
the parent Act or, if you read the 
present Bill, not a single section of 
the Criminal Procedure Code out of 
so many sections had been triea to be 
amended. There.fore, my submission 
firstly is that the 0nly power that was 
aYailable t0 the Government in th€ 
year 1976 to legislate such an Act 
which was a State Subject then, be-
cause it was not included at that 
time. as I said, was the power under 
Article 250--not 355 and not even 353. 
Art. 353 speaks about the executive 
powers to be exercised by the Central 
Government during emergency mid 
Art. 250 gives the PQwer which ls a 
legislative power, to the Parliament 
during emergency. The Home Minis· 
ier, wbile replying, may say tiaat this 
is under Art. 355. Again, there was 
a ref ere nee to Art. 353. Are we in 
'€mergency? Or, if they are tliin"itftlg 
of imposing emergency, I do not know., 
both Art. 355 and 353 are not applic-
able to the facts ill the present case 
(Interruptions). I invite your atten· 
tion to Article 250 wmCh malfes the 
position very c:Lear. 

"Notwithstanding anything in this 
Chapter, Parliament shall, while a 
Proclamation of Emergency .;S in 
operation, Have power to make 
laws ... ~  

Art 853 speaks about the directions 
-Wblle Att. 25() speaks about the power 
to make laws. Art. 250 Sfl!eaKs about 
the Jegi1lative ~er given to the Par-
liament during EmeTgency. Art. 353 

gives the executive powers to ParlUa-
ment during emergency. 

ln my respectful submission, the 
act v.ias not passed in exerc:sing tbe 
po~ ~rs given m:::.der Art. 246(2) read 
v. ilh Clause 1 lA-not in clause 2 ot 
the Cobcurrent List in Seventh Sche-
dule. The only article that was appli-
cable is Art. 250 in 1976. Now, Sir, :if 
th.::it t (' so, I need a repiy tc, this. 
Under n1b-seetion 2 of Art. 250, ·with-
in ~i  :nonths' nfter revokfr1.:' emer-
g<:'k'Y 1.he legislation becomes inopera-
th e. This was the point I made at 
that time to which I did not get the 
repiy. These are the points I am 
me! king which are likely to be urged 
~fter the measure is converted into an 
A.:-·1. We are argu:ng that this act 
a~ ~ot in existence. This is one as-
pect of the case. Therefore, I say that 
~here is absolutely no legislative com-

pete:ice because the parent act is not 
in existence to-day. You may get 
pJwers under Clause llB to legislate 
for th€ purpose of the States. That is 
one aspect of it. The second aspect 
cf it, apart from the establishment of 
.:curts. is the power which the Central 
Government Is· taking for declaring 
certain areas as disturbed areas. 
Under what Clause? And under what 
che u~  A" reference as we flnd is 
only in tlle State List Clause 1. P1.1b-
lk Order' I will not repeat that a'ld-
ment I bad said at that time this was 
a matter of public order '.tnd Pubic 
Order is exclusively a State subject 
and the Centre do not get the powers 
when there is no emergency to lelilt-
Jate for ·this purpose. 

When these points were made, ·dw 
hon. Minister for State, Shri Vikr&Sll 
Mahajan came to the asSistance oI ~ 
hon. Home Minister and he referrel 
to a Supreme ·Court case reported in 
a supreme Court's Journal on P_. 
411 ·AIR, 1979. That volume is not 
available. There what is mentionell 
is soJ?Krthing different. That case was 
with reference of the Special 

Courts Act which was ena~te  irt 
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tf79. The judgment given by the 
SUpreme Court was that under HA, 
Parliament has got t1he power to 
legislate for the establishment of 
special courts. That was in 1979. 
We are concerned with 1976. ffo, this 
case is not applicable. It is not ap-
plicable on facts. Even on points of 
law it is not applicable. 
The last point that I want to make 
is with this particular legislation the 
power had been given to the Centre 
to declare a particular area as dis-
turbed area. I will not go into the 
intent:ons: but suppose tomorrow £11 
the States which are governed by 
non-Congress (1) parties cieclare the 
entire area a~ disturbed area then 
this Bill is ineffective because your 
Clause mentions: 

"If th0 State Government has 
notified a particular area 'disturbed 
area', Central Government has 
no authority or power to declare a 
particular area 'disturbed areas'.'' 

So, the entire object will be defeated. 
Apart from th1s you have not L-lken 
any pains to consider what would be 
the effect of Section 4. You have 
given concurrent power to the States 
and to Centre to establish courts. 
So. there will be special courts in the 
same ar.::a by the State Government 
and there will be special courts by 
the Central Government. 't):lere will 
be conflict. All these aspects have 
not been taken into consideration 
and, I am afraid, this legislation 
which we arc going to pass will be 
struck down by the Supreme Court. 

Sir, r agree with the hon. Member 
who suggested that in these Sche-
cJ ules attached to the Act, the Civil 
Disabilities Act should be included 
because powers are only given to the 
special courts with reference to IPC, 
with reference to Arms Act and with 
reference to explosives. The object 
of your Bill is to stop the communal 
riots, caste riots and those powers 
which are given there-the offences-
4re not to be made triable under the 
Special Act. It is totally inconsistent 
-With the spirit of this l>articular Bill. 
II at all you want this Bill to go 
801 LS-12. 
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through I have nothing to say but I 
do not want to be a party to this 
unconstitutional and illegal measure 
because We have come here to do 
some lega1 acts. J 

Lastly, when there was no reply to 
all the~ arguments the hon. Home 
Minister said that he was surprised 
how Mr. Unnikrishnan who was 
Secretary of the Congress Party at 
that time dld not oppose and Shri 
Chandrajit Yadav who was in the 
Ca bin et did not oppose. Sir, how 
could they oppose? In the year 1976 
a legal act was being done under 
.Article 250. Therefore, at that time 
they did not oppose. Now, an illegal 
act is being done and, as such, they 
are opposing. So, according to the 
Home Minister when the legal act 
was being done they should have 
opposed ana now when the illegal 
act is being done they should sup-
port. That is the reply which the 
Home Minister is giving. Sir, he is 
the Home Minister of the coun~r  

nnd ! believe we exepect logical 
arguments from him. 

With a1l this I oppose this Bill and 
I request all the hon. Members to 
refrain themselves from indulging in 
the illegal and unconstitutional act 
and throw out this Bill ioci(, stock 
and barrel. Then alone people will 
say that we are discharging our 
duties properly otherwise ~he  ,,.m 
blame us. 

SHRI CHANDRA BHAL MANI 
TIWARI (Balrampur): The hon. 
Member has not explained any alter-
native to ·that. 

SHRI BAPUSAHEB PARULEKAR:1 

Yes. I say amend Seventh Schedule 
ana bring Public order in the con-
current List and you will be doing 
a legal act. But you do not want to 
do things legally. Your are .interested 
in doing illegal things. What can I 
do? I have said that. 
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~ Ill~~ ;r(Y ~  q'rtff !, ~ etr 1  
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l ~~ if ~~ (1'rlnft .... 

SHRI HARIKESH BAHADUR: 
'There is no quorum. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Mr. Deputy-Spea-
ker, Sir, he is challenging the 
quorum. 

MR. DEPUTY-SPEAKER: He has 
.not raised i:. If you want to raise 
it, you raise it. 

SHRI JYOTIRMOY BOSU: He has 
done it; it is on record. 

l\fA. DEPUTY-SPEAKER: You ask 
him. 

SHRI JYOTIRMOY BOSU: Why 
should I ask him? 

MR. DEPUTY-SPEAKER: Mr. 
lfarikesh Bahadur. 

SHR1 HARIKESH BAHADUR: 
There shou1d be quorum in the 
House. If it is there, then it is all 
right. 

MR. DEPUTY-SPEAKER· There 
is no quorum in the House. ·The hon. 
Member may resume his seat. Let 
the quorum bell be rung ... There is 
.quorum now. The hon. Member may 
continue his speech. 
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SHRI CHITTA BASU (Barasat): 
Sir, I rise to oppose the Bill. 

Sirt a piquant situation has been 
created just at the moment because 

of certain observations made by the 
hon. Minister of State of Home Affairs. 

You may recall that at the stage of 
introduction of the Bill, we from this 
side of the House challenged that this. 
House has no legislative co pet~nce  

to consider this Bill. In course of 
answering the points raised by us~ 

the Hon. Home Minister, Mr. Zail 
Singh claimed that the original Bill 
was pass~  under Article 246 and 
under Entry No. 11 (a). This is for 
him to check. This was the state-
ment made by Mr. Zail Singh on that 
occasion. Now the Minister of State of 
Home Affairs comes and says that the 
origina1 Act was pas8ed under Entry 2 
of the Co-ncurrent List. I think I am 
correct. Entry 2 of the Concurrent 
List says: 

"The criminal procedure, includ-
ing all matters included in the Code 
of Criminal Procedure, at the com-
mencement cf the Constitution." 

If you go through the body of the 
Bill. you shall not find a.ny instance' 
wherein crimi:"lal procedure has been 
mentioned. So, this Bill has got noth-
ing to do w1ih the Criminal Proce-
dure Code. It is not the object of the 
BiIJ to amend the Criminal Proce-
dure Code. So, Entry 2 is not rele-
vant in this particular case. It was 
criginally claimed that the Bill was 
passed under Article 246, under Entry 
11-A. At that time, Entry 11-A was 
not there. Therefore, the only al-
ternative course left with the Govern-
ment at that tlme: was to rely on 
Article 250. 

MR. DEPUTY-SPEAKER: Mr-... 
Parulekar has dealt with this. 

SHRI CHITTA BASU: This is an 
important point. The Minister has 
created a piquant situation. Article· 
250 can be applied only when there 
is emergency in the country. (Inter-
TUptions) It will be an illegul act 
en the part of Parliament. It is uni-
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cQnstitutiQO.tl; ~n  n.aturally, it will be 
illegal if we pass this Bill. 

Again, about Entry 11-A, it is my 
view thilt it i~ also not aittracted by 
1.his legislation. The point is that the 
Bill does not seek only to set up spe-
.cial courts. Special courts can be set 
up only in a State which has been 
dt:-clared a8 distur-bed or in a distur • 
bed area. So, the setting up of courts 
is a consequence qf declaring by a 
State, an area as a disturbed area. So. 
the objection is not to setting UP 
special courts alone. Government 
has a right to set up spe-cial 
courts. But here, the question is one 
<>! declaring an area of a State, or 
the entire State, as a disturbed area. 
·That right was vested with the State 
Government by the parent Act. NQW, 
~ntr  1 in tl:le State List is pu'Qlic 
-order· and Entry 2 is Police. Since 
this public order and police are in-
cluded in the State List. it is the State 
Government which can declare an 
area as a disturbed area. An area 
can be dc'Clared as a disturbed area 
when the public order is disturbed. 
when the action of the police is to 
be taken into account. Therefore. the 
powers of the States are being taken 
away by this legislation in an unde-
mocratic way to make the public 
orer Entry 1 to make the police 
Entry 2 into a Concurrent Lis.t-that 
aiso not 1by amending the ConstitutiQn. 
·w -~ mav try to have it by amending 
the Constitution that is Seventh Sche-
dule of the Constitution by including 
P.ublic order, by including police in 
the Coccurrent List. But that is not 
-possible because of the opposition of 
the ParliamE:'nt. There-fore, they do 
not like to get it done. The main 
object. the political object of the 
Bill is t0 subvert the Constitution. The 
main purpose of the Government is 
to erode into tbe rights of the States. 
You wQ.uld agree witl:l me. 

llR. DEPUTY-SPEAKER: I never 
d.is,agree with you. . _ .. ii • ' 

SHRI P. VENKATASUBBAIAH: 
With regard to the limit of the time. 

SH:Rl CHITTA BASU: Now it b 
time that more powers are to be 
given to the States. This is the da-
mand o.f the States. This is not ooly 
the demand of the: left ~n  e ocr~

tic States, but many States also de-
mand that more powers should be 
given to the States. Instead of con-
ceding to that, the Government s~ 
to take c,tway certain powers wWch 
are already within the State List. Tb¥ 
will disturb the Centre-St,te rela-
:tioos; this will damage the delicate 
balance between the Centre and the 
States which has been created by the 
founding fathers of the Constitution. 

My second point is that they rely 
on the recommendations Of the Na-
tional Integration Council on this. 

SHRI P. VEN.KATASUBBAIAH: 
This argument h8<f already been ad-
vanc€!d. 

SHRI CHITTA BASU: 'l"he Na-
tional Integration Council's recom-
mendation was Mi 1968. Then 1969, 
1970 and 1971 had passed but they 
brought this kind of measure only in 
1976. The political will was not there 
to have a legislation of this nature. 
Even after the legislation was passed. 
let us see what was its implementa-
tion. There were communal troubles 
in Moradabad, Aligarh acd in s.eve~al 
other places. In Uttar Pradesh,. ;why 
was this Act not implemented in sett~ 
ing up special courts? Therefore, the 
object is not to set up special. cour.ts 
to try cases but to take away. rig_hts 
which are bei.ng enjoyed by the Stale 
Governme:nts. The ultimate object ist 
and I want to re.iterate it, that· they 
want to declare an internal emergenc1 
on the ground of in terna1 disturban-
ces under Article 352. ·But you know 
that Article 352 has been amended. 
'\\-rhere ''international disturbances•' 
are cot available today. to ec~are an 
internal emergency, the words ''arm-
ed rebellton" have been stibstitut'ed 
by the words "internal disturbanc•"· 
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Therefore, they want to take ad· 
vantagt: of Article 352 in a different 
way by declaring a number of States 
simultaneously a disturbed area and 
getting things done as they want to 
do. Therefore, the intention is mala-
fide. It is a sinister move which is 
ominous. Therefore ,this House can-
not agree with the proposal of ac· 
cepting this Bill or passing this Bill. 
Therefore, I woula request the hon. 
Minister that even at this stage they 
e;bould listen to the reasons of the 
hon. members arid see that this Bill 
is withdrawn. I oppose this Bill. 

SHRI GEORGE FERNANDES (Mu-
zaffarpur): Throw it out. 

SHRI BAPUSAHEB PARULEKAR: 
Tootb and nail 

MR. DEPUTY-SPEAKER: Shri 
Girdhari Lal Vyas. You will take 
cnly 3 minutes. 
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SHRI G. M. BANATWALLA (Pon--
nani) :  I welcome the anxiety and the' 
concern on the part of the Govern-
ment to bring to book more speedily 
and expeditiously· persons guilty of 
offonces connected with co unal~, 

caste, linguistic and such other offen-
ces. There can be no two opinions 
about the principal objective that 
such offences must be investigated 
ana such off enders must be brought 
to book speedily and promptly. Such 
has also been the recommendation of 
the National Integration Council which 
met at Srinagar in 1968. Every at-
tempt to expedite criminal cases con-
nected with communal and such other 
incidents is bound to have a deter-
n nt effect on the commissiOfl of such 
offences. However, we must say that 
the Gvernment record in this res-
pect is disgracefully dismal. I must 
my riots have taken place and Ad-
ministration has totally failed in 
bringing to book those guilty of se-
rious offences connected with these 
riots. This particuiar fact has given 
encouragement to anti-social elements 
and as a result of which we find an. 
increase in the number of riots. 

Now we have this Bill which amends 
the Disturbed Areas Act. The princi-
pal Act gives powers to the State Gott-
ernments to declare any area as a dis-
turbed area and then to set up Special 
Courts over there. Now this particular 
Jilill gives the power also to the Centre 
to declare an area as a disturbed area 
and to set up courts over there. The 
objection that has been taken is that 
there is an encroachment on the fede· 
ral principle. There is an encroach-
ment on the powers of the State. But 
let us see the nature of the power that 
flows to the Central Government as a 
result of this Bill. "The Central Gov· 
ernment e~l  declares an area as a. 
disturbed area and, after declaring an 
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.area as ;;i disturbed area, what extra-
·Ordinary powers flow to the Govern-
~t ?. None whatsoever except the 
power. to set up a court. They do not 
have powers to send an army over there 
or interfere with the admi::iistration 
·of the State over there. They get only 
the power to create special courts for 
tbe speedy disposal of cases. I, there-
fore, .6nd that every argument that is 
being put forward with respect to en-
croachment on the federal principle 
raises an insignificant and academic 
discussion alone. I must, however. 
submit that there can be certam poli-
tical misuse. But tlien certain safe-
guards can be provided in the Bill it-
self. I have given notice of certain 
amendments and I will come to them 
at an appropriate stage. 

The last point that I want to n.ake 
is that mere setting up o: courts not 
an a:o.s.wer to the question. I 1'J-res-
pectfully submit to the Government 
that there m.ust be a change of attitu-
de. It is shocking to know that. while 
after a long interval a judicial in.qui-
ry has been set up with respect to 
Moradabad riots, the headquarti:rs 
are in Allahabad. A judge ha~ been 
named; he is to inquire iuto the 
riots that took place i ~1 Mor-
ada bad. It has been declared 
that the headquarters will be in Allaha-
~ , far away from Moradabad. This 
is highly unsatisfactory. It will defeat 
the very purpose of the inquiry. The 
headquarters have to be in Moradabad 
or at the most in Rampur. The sittings 
should also be held at Moudaoad 
itself. 

Then, certainly, the Senior Superin-
tendent of Police and other police offi-
cers must be transferred befo,..e the in-
quiry starts because many of the alle-
gations are with respect to the Police 
role. When I am referring to Morada-
bad riots, I must also say that if the 
Government is sincere in curolni the 
riots, there must be a radical change 
in the outlook of the Government. A 
number of FIRs were lodged by the 
Muslims of Moradabad; naming the cul-
prits, and I am sorry to find that no 
action whatsoever has been taken on a 

large number of such FIRs. So, mere 
setting up of courts will uot belp . 

There is the need to see that in vesti-
gations and prosecutions (ire also 
carried out with sincerity. The l.Jl• 

vestigation must be complete. Tl;te 
prosecution must also take pain-, to 
see that we get convictions. But we 
find a lot of defects in ou.t:i t~e 
respects. 

Here, I must also point out a very 
important point. Let us look at the 
attitude of the Government in ~a.b.a
rashtra. We hpd unfortunate riots in 
Bhiwandi, Jalraon, Mahad and other 
places. The Madan Commission was 
appointed. The report was submitted 
and, in the report. t·he Madan Commis-
sion named police officers and constab-
les responsible for dereliction of duty 
and who aided and abetted in the com-
mitting of offences. The Maharashtra 
Government accepted the report and, 
thereafter, punished those police offi-
cers responsible for dereliction of duty. 
The police officers who aided and abet-
ted in the committing of offences were 
pun-ished. Do you know what was the 
punishment? A fine of Rs. 10/-and 
even that fine of Rs. 10/-was collected 
in 10 equal instalments of •~ 1/-e:..ich. 
If such is the attitude of the Govern-
ment, then I must respectfully submit 
that the anti-social elem1.."'1ts will ha\'e 
the necessary encouragement and we 
will not be in a position to curb the 
riots. But why should I talk of Bhi-
wandi and Jalgaum and all tha1:'? Look 
at the attitude of the Centre. I raised a 
question in this Hause. It was replied 
by the Minister for Information and 
Broadcasting. 'r.here was a PTI news 
that 15,000 bor,nbs were recovered 
from a mosque. There was news that 
there was a bomb factory in the mos-
que in Lucknow. I asked the question. 
The reply given by the hon. Minister 
for Information and Broadcasting was 
on 16th December, 1980 to my Unstar-
red Question No. 4121. 

I will not take much of the time of 
the House by reading out. But tbe 
sum and substance of the reply was 
that the PTI news was based on police 
briefing. 

I, therefore, made a stateme:at under 
Rule 377 and then a reply was 1iven. 
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It was a long reply from the Hon. Home 
Minister. In tbe letter to me dated 
23rd December, 1980, it is said that 
there was no such pol.ice briefing. He 
goes on to say "The State Government 
have denied that the local police offi-
cer has said that these very uombs 
were used in Aligarh and Moradabad." 
He further goes on to say "There was 
no question of police having tolci him 
that these hand-grenades were being 
manufactured in the mosque.'' 

See how the different Departments 
of this very Government function. If 
such is the nature of things, with all 
good intentions that they may have, it 
will be very difficult to curb the com-
munal problem. 

With r.egard to the Bill, wish well 
to the Government in their attempt to 
deal with the cases expeditiously. Cer-
tain question have been raised with 
respect to constitutional infirmities. 

MR. DEPUTY-SPEAKER: Oun't go 
into them now. Conclude now. You 
have no time. 

SHRI G. M. BANATWALLA: I will 
abide by what you have said. I will 
or..1:; say that when there is n grave 
~1ft1ntion that threatens the sc-cular 
character and the national integrity of 
our country, then, I would not like to 
quibble with technicalities. If there 
nre any constitutional infirmitiE':::, let 
them he remo\'ed eyen through an ap-
prop r iate amend!11ent of the Constitu-
tion. 

With these words, I support the Bill. 
But I must nlso emphastise that a radi-
C'al change in the outlook is needed on 
the part of the Government if this 

pro bl em of communal and other riots 
is to be dealt with effective!}'. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI P. VENKATASUBB-
AIAH): Mr. Deputy-Speaker, Sir, I am 
conhonted by a galaxy of ~ inent law-
yers starting from Shri Somnath Chat-

terjee and ending with Shri Bapusaheb 
·parulekar. Many legal points have 
· been raised in this House with regard 
to the legal competence and Constitu-
"tional validity of this Bill. With all 
~ hu ilit  at my command I plead that 
.1 am not a lawyer, but I will deal with 
·-the Bill and also clarify the points 

raised, from a commonsense point of 
view as I have read the Constitution. 

The first point that has be~u raised 
is with regard to the so called con-
tradiction between the statem at made 
by the Home Minister and the state-
ment made by me. I would like to 
clear it. The Home Minister has said 
that the present amending Bill is based 
on Concurrent List, Entries 2 and 1 lA. 
What I have said that the original Act 
the parent Act had been drafted on 
the basis of o~current List, Entry 2. 
So, there is no contradiction between 
what the Home Minister has said and 
what I have clarified in this House. 

Another point which I would like to 
clarify is with regard to article :i55. It 
has been started that we have taken re-
course to article 35$ - ~nen we framed 
this BIIl. I would like to take the Mem-
bers back to the discussion that had 
taken place in the Constituent Assem-
bly when Dr. Ambedkar had extensive-
ly dealt with this; I will quote it for 
the lJenefit of the Members; Dr. Ambed-
kar said: 

''When once the Constitution makes 
the Provinces sovereign and gives 

them plenary powers to make any 
law for the peace. order and gOQd 
government of the Province, really 
speaking, the intervention of the Cen-
tre or any other authority must be 
deemed to be barred becnuse that 
would be an invasion on the sover-
eign authority of fhe Provi.1C":. · 

.. That is a fundamental proposition 
which we must accept by reason of 
the fact that we have :. Federal 
Constitution,., 

We have fo"ilowed it up. 

'·That being so, if the Centre has 
to interfere in the administration of 
the provincial affairs, it must be un-
der someobligation which the consti-
tution imposes upon the Centre." 

Article 355 says: 

"It shall be the duty of the Union 
to protect every State against exter-
nal aggression and internal distur-
bance .•.. 
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So, Sir. in the light <:>f the observations 
made by L't. Ambedkar, I will again 
.read Article 355 for the benefit of the 
..hon. Members. It says: 

"It shall be the duty of the Union 
to protect every State against exter-
nal agrression and internal distur-
bance and to ensure that the govern-
ment of every State is carried on in 
accordance with the provisions of 
this Constitution." 

So, Sir, primarily, we have taken the 
·provisions of the Constitution, in these 
three parts, as I have already stated. 
The Centre has got a supervisory juris--
·diction in these three matters which 
have been adumbrated in Article 355 
of the Constitution. Mr. Parulekar 
while speaking questioned the very 
validity of the parent Act when I said 
that Entry .2 has been basis of fram-
ing the original parent Act ia Hl76. 
At the commencement of the Consti-
tution. the Code of Criminal Proced-
ure, 1899 was in force which provid-
ed for vanous categories of courts-
the Constitution, of ·.:oursc. of 
courls, ordinary or special. It is 
facluded in Entry 2. And it was in 
accordance with this Entry, that 
Parliament passed the Criminal Law 
AmendmC'nt Act, 1952 which provided 
for the appointme:1t of special courts. 

SHRI SOMNATH CHATTERJEE: 
Sir, when we raised the question of 
Article :j55, we said that this has 
nothing to do with the question of deal-
ing with the legislative competence. 
It only authorises the Central Govern-
ment to issue executive orders. We are 
precisely dealings with the questhn of 
legislation. Therefore, the reference, 
by the Home Minister, at the time of 
introduction, to Article 355 was rele-
vant because it did not confer the legis-
lative competence on Parliament Art. 
:~55 has nothing to do with it. There-
fore, Mr. Venkatasubbaiah, Art. 355 
does not give the legislative compet-
ence. That is the point. The. execu-
tive power and the legislative power 
are two different things. Therefore., 
that is relevant. And you h"ave to 
answer that. (Interruptions). 

SHRI P. VENKATASUBBAIAH: Sir, 
from the Opposition, of course, with a 

several hon. Members, particularly. 
few very refreshing exceptions of Shri 
Banatwalla and Shri Dhandapani, made 
their points. The theme or the line of 
argument is that this Bill is inttnded 
to de-stabilise or create problems for 
the non-Congress(!) States in the 
country. Sir, our friends believe iD 
the dictum of 'Offence is the best form 
of defence'. That is the dictum, Sir, I 
would categorically say on the .floor of 
the House that our party will not in-
dulge in politics of vendetta, as had 
been done by the previous re;;ime. 
(Interruptions) Sir, a leader eminence 
who had been the Prime Minister of 
this country for 11 years continuously 
sought and got the an~ ate of the peo-
ple of Chickmagalur. She came here 
as a Member in her own right. It 
was an act of politica1 vendetta that 
our Prime Minister had been expelled 
and sent to prison. 

It is unparallelled and extra-ordi-
nary in the anne.Is of democratic 
history of any country. Do our friends 
deny that it is not vendetta? We never 
indulged in vendetta. Time and again 
our Prime Minister has said that we 
are not interested in toppling that 
non-Cong. (I) govern~ents. It has 
been categorically st>ated by our Prime 
Minister time and again. Unfortunate-
ly, some 0t them and especially Mem-
bers coming from a particular State.. 
are obsessed with a psychosis of 
imaginary fears. I am reiterating 
again the statements made quite often 
by our Prime Minister that our Gov-
ernment is not interested in toppling 
the non-Cong. (I) governi:nents. 

SHRI _ GEORGE FERNANDES: 
What is the position of your party? 

SHRI P. VENKATASUBBAIAH: 
Our Prime Minister is not only the 
Prime Minister but also President of 
our Party. 

SHRI GEORGE FERNANDES: 
When West Bengal branch of your 
party is defying your pa~t , have ?'ou 
taken disciplinary action against 
them? 

SHRJ P. VENKATASUBBAIAH: 
It is a democratic right of every pall-
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ti cal party to criticise the Govern-
ment and, if necessary, to prepare the 
people for alternative government. It 
is the prerogative of every political 
Party. (lnterruptions) 

MR. DEPUTY-SPEAKER: Let him 
complete his reply. I do not know 
whether he is yielding or not. 

SHRI SATYASADHAN CHAKRA-
BORTY: Sir, the Minister has made 
an important statement that it is the 
prerogative of every political party to 
prepare the people for alternative 
government. I only want to add that 
it should be through constitutional 
means. 

SHRI P. VENKATASUBBAIAH: 
My hon. friend's na'.:l'le is Satyasadhan 
Chakraborty. So, r value what h~ 
says. 

Sir, they have made several sugges-
tions and also made certain criticism. 
I will go through them in detail. I 
~a  not be able t.J mention the names 
of the hon. Members separately but in 
sum tota1 I will try to convince them 
although it is very difficult to convince 
those who do not want to be con-
vinced. 

Sir, the hon. Members opposite have 
said that it is directed against non-
Cong. (I) g•,wernments. In this con-
nection I would like to recall the 
recent statements i:nade by the Presi-
dent of the Janata Party because if 
We make a statement they will impute 
motives. This is a party with whom 
they had a league and coop~ration in 
the previous regime. They have made 
trenchant criticism of the happenings 
in Kerala ana some other States ruled 
&y non-Cong. (I) governments. 

Now, Sir, coming to the original 
Proposition of the Bill, I would like to 
say this: Time and again, hon. Me.:n-
bers of the opposition have been say-
U,g that this is another way of bring-
ing emergency and so on. Sir, our 
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Leader has stated on several occasions. 
thiat we have no intention to bring 
emergency again. She has said it and 
she has gone on record several times 
for having made such a statement. If 
hon. Members attribute motives, it is 
possibly due to their own fear in their 
minds concerning certain things, and 
I am not here to convince them. This 
is my contention. Sir, I may point 
'VUt that the original Act had given. 
powers t·J the State Government to 
declare a particular area as a disturb-
ed area and take such salient 
measures as to administer justice and 
also punish the guilty. Sir, here. the 
intention of the Amending Bill is this. 
The Centra1 Government also takes 
concurrent power. If the State Gov-
ernment declares a P.articular area as 
a disturbed area the Central Govern-
ment ""'ill not c~ e at all. in the way. 
Where the State Government is reluc-
tant to implement this Bill, then, we 
said, ,ve wil1 come into the picture; 
and we will decliare a particular area 
as a disturbed area. Sir, I wvuld 
like to tell the hon. Members that the 
~cope of the Disturbed Areas Act is 
limited in nature. That is, to declare 
an area as a disturbed area and to 
constitute a Special Court. And the 
appoint~ent of the Judges to that 
Court. is left to the High Court of 
that State. Whatever procedures are 
to be adopted, that will be done 
-according k> the provisions of the Act. 
The Centra1 Government will not 
come into the jurisdiction of the State 
Government. Sir, it is for the State 
Government to maintain law and· 
order, in their areas, and to maintain 
the provisions of this Central Act and 
also to t•ake such measures as will give 
the people speedy j usaice. The scope 
of the Bill is limited, as I have point-
ed out earlier. The Special Court is 
being constitutea for limitea purpose· 
of looking into such offences . which 
have been committed, communal,. 
caste and other types of riots. The 
ai~ of the ,Central Government is 
only to protect the interest of the· 
minorities and to protect the people 
belonging to the various castes ancf 
communities when there is such a 
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conflict. So, these are the provisions 
which we wanted to be taken care of 
by this Bill. And when judges are 
appointe(l by the State High Courts, 
the procedure and the manner in 
which the Qffences are to be tried, 
\Vi1J be completely in accordance with 
the existing provisions· of the Act. 

Our endeavour is tu provide speedy 
trial of offences and to bring to book 
the offenders who ere guilty, so that 
salutary effel't may be created to pre-
vent such crimes being enacted in 
future. 

Now, for the infoJrmation of hon. 
Members, I may state, crimes are ali-:o 
specified in the parent Act. 

Every area, sHo rnot u cannot l.J, 
dt:i.clared with on ulterior motive. a:-. 
a 'disturbe-0 area'. 

It is on.Iv that area in which there 
is, or th~rc  has b€en, extem:ive 

disturbance of public peace apd tr~n
quility (by reason of differences or 
disputes between different religious, 
raci-a J • :·.1nguage 01· 1cgiona1 groups 01· 

l aste~ ), that it can be declared as a 
'disturbed area~. 

Under the original Act, the Disturb-
ed Area~ (Special Courts) Act, 1976, 
a State> Go\·ernment can declare an 
area as '<lLsturbed' area where,· i~ · _fa 
satisfied that there was or there is m 
any area within a State extensive 
disturbance of the public peace iand 
tranquility, by reason o'f differences or 
dLc;putes between members of different 
religious, racial, language or regional 
groups or castes or communities, it 
may, by notification in the Offi.cial 

Gazette declare such area to be a 
istu r~  area. 

While issuing the notification, the 
Gov.ernment shall also specify the 
pe.riod during which the area S'hall be 
a disturbed area and such period shall 
be three months from the date of the 
notification or that period may further 
·be extended by another notification. 

It can also be for a periOd, of three 
m.lnths pre.ceding the date of the 
notification only, 

After declaring a particuler area as 
a disturbed area, the Government 
would take action for constituting 
special courts. These special courts 
can try only specified offences listed 
in the schedule to the .4.ct of 1976. 
Offences under certain provisions of 
the Indian Penal Code which have 
been specified in the Schedule can be 
tried by the special courts. The Specia1 
Court Judge c-an transfer cases which 
do not come under the specifted 
eri'.'.11es, and which do not come under 
the scope and jurisdiction of the 
.special courts to a regular judge, who 
can try thesG offences. 

I entirely Hgree with the sentiments 
expressed by Shri Banatwalla and 
'.Jther friends that perhaps this Act 
which has been introduced with all 
the gooct intentions will protect the 
secular character of this country and 
give adequate protection to the mino· 
rities, backward classes, scheduled 
caste.<> and scheduled tribes and others 
which has been the constant endea-
,,our of our Prime Minister and our 
party. We have got mandate from 
those people, we are here to prote.ct 
their interests at all cos~s and I am 
going to give a solemn assuranee here. 
You cannot wear the mantle of pro-
tccti ng these p-E.'Ople as if we are not 
their protectors. I cannot use a strong 
word .and say that it is their sheer 
h pocr~sr .. I do not ant ~ .u.se .~at 
word but I would 0nly say that we 
are ;ec-0nd to none in-protectin.g these 
people .. Our Prime Minister has been 
constantly en eav~uring. to .~ro~ct 

their interests. 

Some of the hon. Members took 
objection to certain sentiments ex-
ptessea by, my friend Shri Zainul 

Basher. Ours is a ~o~r.atic pa.r_ty; 
ours is not ·a totalitarian, monolith 
party indoctrinated with an ideology 
not relevant to the realities of life i.p 
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this country. Our party is a respon-
sive party, responding to the expres-
sions and problems of the people and 
we are here to serve the people on 
whose mandate· we were voted to 
power .within the shortest period of 
defeat at· the polls in 1&77 .under the 
leadership of .Sbrimati Indira Gandhi. 
It. was .an :e3d.raorilinary thing in the 
ft7mals of our parliamentary e o~ 

ecacy. I once again commend this 
Bill for ·the acceptance of the House. 

SH.EU BAPUSAHEB PARULEKAR: 
I "WOttld like to have one clarification 
'from the. hon. Minister. He did not 
reply to one point, under what clause 
of the·concurrent List, you get powers 
to ·liegislate and empowe.r the Central 
G-Overnment to declare an area as 
disturbed area. It comes only under 
the State List. I would like to know 
under what clause you get that powe.r. 
That was the point raised by me. 

SH'Rr P. VENKATASUBBAIAH: 
I nave given rny answer e:xtensively. 
I do not want to make any repetition. 

11?.45 hrs. 

STATEMENT re. INCIDENTS OF 
VIOLENCE AT BIHAR-SHA.1UF IN 

BIHAR 

MR. DEPUTY-SPTAKER: Now the 
Ho.me Minister will make a statement. 

'1i 1Ani1' 1fl'TJ) ( f~ ~~ ) 
ltltT nnr ~ t~ "( 1 it· ~r:r r frr~fl i  

ff 'IT fil1 ~~ .. ~ lf  ~ ~ i a- ij 
1ltflr ~ifl) 'Stf'°Cl Tef ?.l'T I ~ ~ f~ -if 
,r,~ i -)~ ir ~~irrrrr ctir \ifl urir 

~ 

r-.:-~~~ ~ r ~, ~~ ~) 'lfr ~ 1 ~ 

.. fJf'I" ~ if)~ ~- a'l iilfrGf l~~  ~)  I 

!' ~ (11tr .f ~ f~f) : ti~  
ftr<r : , .. ~~ ~ft 1 f ~ ~a~ ~- ~ 

ti~ t ''l"f I ' ' 

MR. DEPUTY-SPEAK.ER, with a 
heavy heart and deep .. 

q) '(f1' f 4' .mt '<AftlA ( ~r lfr~) · 
if~~ ii ? 

q) • ~ f~~ : ~tf.t llt •<t .~n:rvr 

ft ? & t 

q) Tit:f fii~ i ~ .i A : f~ t  it~ 

~:r f  iff ~ 1 ~-~r f1pr .t1~ ~  1 

iq) -~ ~ : f ~ ~f if 1JFftTt ~ 
hr~ -t ~-1f, ~  ~  fizik ~ la 

~ . . .  ( ~err l ) ... 

~  tPtT(rif •r,...'1 : ~ mqtaff 1 anft 
~ if ~ircfi1 ~r~r ~. ~f -.,-u: trm ~1 
'iiffi° ~ I 

"TT ""° ~ : q-rtr 1 ~ if!'c:f ~ 
f~ ;f ~~ I ~~fr fr. ~~ ~  

'1T'frgrr ~ r i-~~ \ift ~fr 1'frt: ~ fi 

::rra f ~ ~ ~~r ~ 1 ~ iintt ~: 

f~ if· Cfi{f it ~f ~~ T ~ (ff ~Pl  1iff 
;;_i:-.u ~~~-I 

'Tl ir.fto1' awt'l 
~u.,  .;{t if~  1 

SHRI ZAIL SINGH: Sir, it is with 
a heavy heart and deep anguish that 
I rise to make a statement on behalf 
of 1hP Government about the deplor-
able iucidents of violence which have 
taken place in and around Bihar 
Sharif in district Nalanda of Bihar 
State during the last few days. 

According to the information re-
ceived 'from the State Government, 
the communal trouble start~  around 
4.30 P.M. on 30th April, 1981. A drun-
ken brawl between Ytnmimen belong-
ing to the two communities 1!SCalaied 
into a &er:ous clash in which bombs, 
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crackers and fire-arms were used. 
Similar incidents of communal vio-
le=ice were reported from other Hreas 
of the town and some adjoinine vill-
ages. The local administration took 
µrompt action and rushed force to 

control these incidents. Indefiinite 
curfew was imposed at 5.00 A.M. on 
the 1st May, 1981. The situation in 

· Bihar Sharif town was not allowed to 
dt-"teriorate but incidents were report-
('d from some rural areas on the 2nd 
and :~r  May, 1981. Accordine to the 
rc..•purts received f1~o  the State Gov-
ernment, 42 precious lives have been 
lost and 62 persons have be€n injured 
in these clashes. 258 persons have so 
far been arrested. On our :oart, the 
C(:•ntral Govt"rnment has provided as-
sistance in the form o:f contingents of 
Border Security Force and Centrri1 
Reserve Police Force to assist the 
State Government in controlling the 
situation. The Prime Minlster air-
dashed to Bihar Sharif and visited 
the injured persons in the hospital and 
the e\·acuees In a camp to consol<> 
them in thiR time of distress. She 
also reviewed the measures taken bv 
the Sbh" Government with the Go\:-
<'rnor, Chief Minister, State Ministers 
mid officials. She impressed upon 
them th"' need to take firm action to 
put down the trouble with utmost ex-
pedition and restore confidence am-
ongst the minority community. She 

~ lr.o mftt peoples' representatives and 
urominent leaders of the two commu-
nities and urged them to create con .. 
ditio·-is conducive to restoration of 
nP 1c~ and harmony. The Prime Mfn-
. ~ter has donated Rs. 5 lakhs from the 
Pri ~ Minister's Relief Fund for the 
~1fff rte  families. 

The situation is being brought under 
control by the law and order machi-
nery. I would appeal to all the mem-
bers of the House to lend their co-
operation to the Government in 
creating conditions to facilitate early 
restoration <Jf normalcy in the :-t1fe1:~t

<·d areas of Bihar. I offer my heart-

**Not recorded. 

ft."lt sympathies to thoSe who have 
suffered in these riots. 

SHRI MANI RAM BAGRI: ,.ose. 

(Interruptions) 

AN HON. MEMBER: We want di .. 
c-ussion. 

MR. DEPUTY-SPEAKER; No; no 
discussion. You. give notice, 

SHIU GEORGE FERNANDES; 
This statement has be.en made in the 
context of.... (Interruptions) Our 
~1 ourn ent motions are before you. 

MR. DEPUTY-SPEAKER: You give 
me. proper notice. The rules are very 
clear. 

(11tf erruptions) • • 

MR. DEPUTY-SPEAKER· No· the 
rules are very clear. vthi~g wfo go 
on record. Now I Will go to the next 
item. 

(Interruptions)*• 

MH. DEPUTY-SPEAKER: The 
rules are very clear. 

(I ti terruptions) • • 

MR. DEPUTY-SPEAKER: No; I am 
not allowing. Nothing will go on 
record. 

(lnterruptiot1s) • • 

MR DEPUTY-SPEAKER: 
rule arc very clc<ar. You cannot. 

(Interruptions)•• 

The 

MR. DEPUTY-SPEAKER: I am not 
allowing. 

(faterruptions).** 

SHRl RAM VILAS PASW:AN: On 
a point of order. 

MR. DEPUTY-SPEAKER:. Wfta!t, ·is 
the point of order? 

SHRI RAM. VLAS PA A ~ . We 
want discussion. 

( Inief'fttPtimu) ... 
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MR. DEPUTY-SPEAKER· I am not 
aliowing. No. No iscus~ion or any 
clar!fication on a statement, i.e. 0n a 
81to motu statement. No. 

SHRI GEORGE FERNANDES: 
Sir, you very rightly said thet we 
could not have a discussion on a suo 
motu statement. This is not a suo 
m.Otu statement. This st,atement is 
coming against the back-drop of our 
adjournment motions. Jt is not a 
suo motu statement. 

MR. DEPUTY-SPEAKER: It is a 
su-0 motu statement. You give me 
proper notice. 

SHRI GEORGE FERNANDES: 
l em on a point of order. My point 
of order is that the hon. Home Minis-
ter was not present in the House this 
morning. You were present. Sir, 
here. We raise.cl a certain issue. It is 
·aganst the backdrop of the issue that 
We raised .... (Interruptions) that you 
directed that the Government should 
make a statement. It is on your 
directk>n that the Government is no\V 
making a statement. 

MR. DEPUTY-SPEAKER: No. No 
I !:nake it very clear: No. 

SHRI GEORGE FERNANDES: 
This morning, when we raised this 
.issue.. (Interruptions) 

MR.. DEPUTY-SPEAKER: I wi11 
make it very clear. You may go 
through the proceedings. I make it 
very clear. At Zero Hour, when thi~ 

was raised by many agitated Members. 
Mr. Venkatasubbaiiah, Minister of 
State for Home. Affairs came forward 
of his own accord, to announce in the 
House that the Home Minister would 
make a statement. 

SHRI GEORGE FERNANDES: 
I stalld corrected, Sir, that the Minis-
ter of State for Home Rffeirs came 
forward. But the. point is that it was 
made against the backdrop .... (Inter-
ruptions: 

MR. DEPUTY-SPEAKER: I have 
m1de it very clear even in the morn-
ing. at the Zero Houi·, that we would 
try to see in which form a discussion 
can be allowed. And I have asked 
the leaders of political parties in the 
Opposition t.0 come and meet me. And, 
therefore. there is no question 0f your 
raising it now. 

N °''r we go on to the next item, with 
the cooperation of you a.11. 

~r 'tT¥i fcPf1tf r~llit:r it·n n:tr. 
r. ..r~ c ~rtfi ~ri ~ ~ 1 

MR. DEPUTY-SPEAKER: Under 
which rule? 

-;· I 

MR. DEPUTY-SPEAKER: Or, do 
you want any c1arification from me? 

tj; "{Tl:f f ~~ r~ar  : ~Pf 

~~~ 1fr~i if ~ i:f F:ir ~1tft ~ g 

"Jirfiic li1DTri· f~. r ~-n ~1-  "l;,'Cftr 

~ lir '4fr §'il;f'f iq-r 1 "3"tj'r liflll <t°7 
ef ~ if s;_:ff ~ flc11o~~ •:r;r ~ 'Eflt:iOfi <l;T 

'J:ff fer. ~~ ~ f :~ it~ ~llf fi:rf~~-:: 

:~c~~c ~~ I 

MR. DEPUTY-SPEAKER: '!'hat has 
been done now. None of the hon. 
Members asked the Government to 
make a statement. 

')ff 'tTlt f cn: ~ r~•  : s-~cr.r 

+rcir.r;r g fCF \ifl F.'li ~ri-rr '-til f!11h 

si.rr ~tt fs-irt:s Zf; ~ ~rt ti ~ ~i~~~ 

trili'r ~ 1 \ifl ~elf .: ~rirr ~ 1:~~ 

~lf ~ it  ~~ c ;r{t ~  I ~if : r~~ i' 
fcri fer~n~ ~ fif~ tf.'1 f~~fir1-l fcr.~  

J-Ht:i; 1 cr~t ~r ~~ Ari~ n~ ctr 
~tf ~r:ir  o:r~r ~ • ~ir ""f)q ~  ~ 

f ~ ~  :crr~a- ~  1 IR'tr ~ii  ~ ~ 

f~  :et f ~ ~ ~~~~ t  l 
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MR. DEPUTY-SPEAKER: 
give notice. 

q) "(Pf rnmf "m .(A' 
f ~ f~~  ~ I 

You 

MR. DEPUTY-SPEAKER: We have 
to run the House. 

(Interruptions) 

l\IH. DEPUTY-SPEAKER: All of 
:-uu please sit down. I will go to the 
nL'Xt item. Let us not waste the time 
oi' the> House. 

(Interruptions) 

MH.. DEPUTY-SPEAKER: Arc yo1.l 
withdrawing your amendment Mr. 
Sat>·asadhan Chakraborty? 

SHHI SATYASADHAN CHAKRA-
BORTY <Calcutta South) : No. I ,~ a,  

to make a statement. 

l\JR. DEPUTY-SPEAKER: You can-
not 8Peak now I will go to the next 
itC'm. 

( Inte1 rnption.~) 

MR. DEPUTY-SPEAKER: I have 
guing 1 o the next item. I am not p~r
rnitting anybody. It will not go on 
J'l'('<Jl'c I. I havl' already made it c1e<lr 
r1urinf.: Zero Hour and now also. 

( I11terr11pticrns) ~~ 

:vtH. DEPUTY-S!>EAKER: It will 
not go on record. I would appeal tu 
you to kindly cooperate and allow 'lie 
to .~o to the next iterr.. 

DISTURBED AREAS (SPECIAL 
COURTS) A MEND!\.-\ENT BILL--
Con tel. 

MR. DEPUTY -SPEAKER: Are you 
withdrawing your amendment? 

SHRI SATYASADHAN CHAKRA-
BORTY: No. I wnnt to speak on it. 

MR. DEPUTY-SPEAKER: You can-
•.10t speak on it. 

( Inte1-ruption.s) 

.. Not recorded. 

MR. DEPUTY -SPEAKER: 
question is: 

The 

"That the Bill be circulated for 
the purpose of eliciting opinion 
thereon by the 31st July, 1981.'' (6). 

The motion was negatived. 

( Interrupt ions) • • 

Shri Manj Ram Ilagri, Shri George 
Fernandes ana some other hon. mem· 
ber..; then left the House. 

(Interruptions)"'• 

MR. DEPUTY-SPEAKER: Now l 
shall put the motion for consideration 
to the vote of the House. The ques-
t ion is: 

·· fhat the Dill to amend the Dis-
turbed Areas (Special Courts) Act, 
1 ~l fi, h ~ taken into consideration." 
tho:;e ill favour will please say 
'Aye·. 

SEVERAL HON. MEMBERS: 'Aye'. 

MR. DEPUTY -SPEAKER: Those 
aguin:":t \X.'ill please say 'No'. 

SOME HON. MEMBEHS: 'No'. 

'.\1R. DEPUTY-SPEAKER: I think 
the 'A:vc>s· have it. The 'Ayes' have 
it. 

SOME HON. MEMBERS: The 'Noes' 
have it. 

18.00 hrs. 

MR. DEPUTY-SPEAKER: Let the 
lot:>bies be cleared. The lobbit~ have 
b::-en cleared. 

The question is: 

"That the Bill to amend the Dis-
turbed Areas ~cial Courts) Act, 
1976, he taken into consideration." 

The Lok Sabha divided: 
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AYES 

Division No. 16J 

Ahmad, Shri Mohammad Asrar 

Ank.ineedu Prasad Rao, Shri P. 

Anwar Ahmad, Shri 

Arakal, Shri Xavier 

Baitha, Shri D. L. 

Baleshwar, Ram., Shri 

Banatwalla, Shri G. M. 

Bansi Lal, Shri 

Bhagwan Dev, Acharya 

l~ha ta~ Shri Manoranjan 

Chandrskar, Shri Chandu Lal 

Chandrashekharappa, Shri T. v. 
Chennupati, Shrimati Vidya 

Chingwang Konyak, Sh ri 

ag~ Shri Mool Chand 

Dennis, Shri N. 

Dev, Shri Sontosh Mohan 

Dhandapani Shri C. T. 

Dogra, Shri G. L. 

Doongar Singh, Shri 

Dubey, Shri Ramnath 

Era Mohan, Shri 

Fernandes, Shri Oscar 

Gadgil, Shri V. N. 

Gehlot, Shri Ashok 

Gomango, Shri Girdhar 

Gounder, Shri A. Senapathi 

Hembrom, Shri Seth 

Jaffer Sharief, Shri C. K. 

Jain, Shri Virdhi Chander 

Jamilur Rahman, Shri 

Jena, Shri ·chintamani 

Karma, Shri Laxrnan 

Khan, Shr.i Arif Mohammad 

Krishna Pratap Singh, Sh.ri 

Kulandaivelu, Dr. V. 

Malhala, Shri R. P. 

Mallanna, Shri K. 

Mallikarjun, Shri 

Mallu, Shri Anantha Ramulu 

Mishra, Shri Ram Nagina 

Misra, Shri Harinatha 

Misra, Shri Nityananda 

Mohanty, Shri Brajamohan 

Mohite, Shri Yashawantrao 

Motilal Singh, Shri 

Mukhopadhyay, Shri Ananda Gopal 

Murugian, Shri S. 

Nagarutnam, Shri T. 

Naidu, Shri P. Rajagopal 

Naikar. Shri D. K. 

Namgyal, Shri P. 

Nandi Yellaiah, Shri 

Narayru1'1, Shri K. S. 

Panday, Shri Kedar 

Panigrahi, Shri Chlntamani 

Panika, Shri Ram Pyare 

Parashar. Prof. Narain Chand 

Patel. Shri Amrit 

Patel, Shri C. D. 

Patil. Shri Veerendra 

Potdukhe, Shri Shantaram 

Pradhani, Shri K. 

Ram, Shri Ramswaroop 

Rane, Shrimati an ~ita 

ang~ Prof. N. G. 

Ranjit Singh, Shri 

Rao, Shrimati B. Radhabai Ananda 

Rao, Shri M. Satyanarayan 

Rathod, Shri Uttam 

Sahi, Shrimati Krishna 

Sawant, Shri T. M. 

Shaktawat, Prof. Nirmala Kumari 
Shakyawar, Shri Nathuram 

Shanmugam, Shri P. 

Sharma, Shri Kali Charan 

Sharma, Shri Nawal Kiihore 

Shastri., Shri Dharam Dass 

Sidnal, Shri S. B. 

Singaravadivel, Shri S. 
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Singh, Dr. B. N 

Singh Deo, Shri K P. 

Soren, Shri Hari Har 

Sparrow, Shri R. S. 

Sreenivasa Prasad, Shri V. 

Subburaman, Shri A. G. 

Sukhadia, Shri Mohan Lal 

Sunder Singh, Shri 

Tayyab Hussain, Shri 

Tcwary, Prof. K.  K. 

Thorat. Shri Bh::l'..lsaheb 

Tudu, Shri Manmohan 

Vai:-ale, Shri Madhusudan 

Varma, Shri Jai Ram 

Venkataraman. Shri R. 

Vcnkatasubbaiah. Shri P. 

Vyas, Shri Girdhari Lal 

Yazdani, Dr. Golum 

Yusuf, Shri Mohmed 

Zail Singh, Shri 

Zainul Basher, Shri 

NOES 

.Agarwal, Shri Satish 

Basu, Shri Chitta 

Biswas, Shri Ajoy 

Chakraborty, Shri Satyasadhan 

Chatterjee, Shri Somnath 

Choudhury, Shri Saifuddin 

Ghosh, Shri Niren 

Ghosh Goswami, Shrimati ibh ~ 

Gop:ilan. Shrimati Suseela 

II:dd,•r, Shri Krishna Chandra 

Hannan Mollah, Shri 

Horo, Shri N. E. 

Jat.iya, Shri Satyanarayan 

•wrongly voted for NOES. 

Lawrence, Shri M. M. 

Maitra, Shri Sunil 

Mandal, Shri Mukunda 

Masuda! Hossain, Shri Syed 

Mhalgi, Shri R. K. 

Modak, Shri Bijay 

Mukherjee, Shrimati Geeta 

Mukherjee, Shri Samar 

N !.!angom Mohcndra. Shri 

Pal, Prof. Rup Chand 

Parulckar, Shri Bapusaheb 

Paswan, Shri Ram Vilas 

Rajda, Shri Ratansinh 

*Ramamurthy, Shri K. 

Riyan, Shri Baju Ban 

Roy, Dr. Saradish 

Saha, Shri Ajit Kumar 

Saha, Shri Gadadhar 

Snrangi, Shri R. P. 

Sen, Shti Subodh 

Shamanna, Shri T. R. 

Shastri. Shri Ramavatar 

Suraj Bhan. Shri 

UnnikrL:;hnan, Shri K. P . 

Verma, Shri R. L. P. 

Zainal Ab2din, Shn 

MR. DEPUTY SPEAKER: Subject 
to Correction the ·:·"'result of the divi-
.:;ion is: AYES: 101; NOES: 39. 

T/1 (' motion u·as adopted: 

MT{. DEPUTY SPEAKER: The 
House now stands adjourned till 11 
A.M. tomorrow. 

18.05 brs. 

The Lok Sabha then adjourned tm 
Eleven of the Clock on WednesdaJI, 
May 6. 1981/Vaisakha 16, 1903 (Saka.) 

••The following Members also recorded their votes: 

A YES: Sarvashri H. R. Parmar, Virdha Ram Phulwariya and K. 
Ramamurthy; 

NOES: Sarvashri Ram Kinkar, Devi Lal and Mohammad Ismail. 

OMGIPND-M- 801 L.S.-
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